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 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Defence  Minister’s  Statement  regarding

 Caste  in  the  Indian  Army
 be

 212.  SHRI  CHENGALRAYA  NAIDU  :
 SHRI  R.  BARUA  :
 SHRI  0.  Y.  KRISHNAN  :
 SHRI  S.  M.  BANERJEE  :
 SHRI  N.  R.  SOMANI  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  the  course
 of  a  speech  recently  made  he  had  pointed  out
 the  present  set-up  of  the  Indian  Army  on  the
 basis  of  Castes  and  religion  ;

 (b)  if  so,  the  significance  of  his  remarks  ;
 and

 (c)  whether  Government  plans  to  reorga-
 nise  the  Indian  Army  in  any  way  and  if  so,
 the  details  in  this  regard  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  to(c):  #  state
 ment  is  laid  on  the  Table  of  the  House.

 (a)  and(b)  The  hon'ble  Members  are
 presumably  referring  to  the  report  published
 in  some  newspapers  on  the  Ilth  July,  1970.
 The  correct  position  is  that  in  reply  to  a
 direct  question  by  press  correspondents  I  had
 stated  that  recruitment  continued  to  be  made
 on  considerations  of  caste.  Caste  or  class
 composition  existed  only  in  certain  units  of
 the  Army  and  most  of  the  Army  had  a
 mixed  composition  and  caste  or  class  does
 not  enter  into  the  functioning  of  the  Army.

 (c)  The’  general  policy  of  the  Govern-
 ment  is  to  make  recruitment  into  the  Army
 as  broadbased  as  possible  and  to  provide

 equal  opportunities  to  all  citizens  irrespective
 of  caste,  creed  or  domicile.  However,  due  to
 historical  reasons  and  on  grounds  of  tradition
 certain  class  compositions  have  been  allowed
 to  continue,  The  need  for  continuance  of  this
 arrangement  even  in  a  limited  way  is  reviewed
 periodically,

 SHRI  CHENGALRAYA  NAIDU:  If
 any  remark  is  made  by  the  Minister,  people
 will  think  that  it  is  the  Government  policy.
 So,  whenever  he  answers  the  press  people  he
 must  be  very  careful  and  if  he  answers  in  such
 a  way,  there  is  very  great  confusion.  Regard-
 ing  the  army  personnel,  may  I  know  from
 the  Government  whether  it  is  not  a  fact  that
 certain  units  are  cailed  by  the  community
 such  as  the  Rajputana  Rifles  or  the  Sikh
 Regiment  or  the  Dogra  Regiment  or  the
 Gurkha  Regiment  and  all  these  people  are
 recruited  because  they  have  some  valour  and
 they  belong  to  the  martial  race  and  they
 are  recruited  for  their  courage  ?  So,  I  think
 it  is  better  to  continue  such  forces,  say,  the
 Gurkha  Regiment,  because,  from  Nepal  ail
 the  Gurkhas  are  not  recruited,  and  it  is  only
 certain  people  from  particular  regions  who
 belong  to  the  martial  race  are  recruited,
 say,  to  the  Rajputana  Rifles  or  the  Sikh
 Regiment.  Only  people  from  such  areas
 who  show  courage  and  have  got  valour  are
 recruited.

 MR.  SPEAKER :  Please  ask  the  question
 straight.

 SHRI  CHENGALRAYA  NAIDU:  At
 present,  to  all  these  regiments,  there  is  no
 question  of  caste  or  creed  for  the  recruitment
 and  people  are  recruited  because  of  their  merit
 and  courage  and  valour,  Is  that  not  a  fact  ?

 SHRI  JAGJIWAN  RAM:  In  the  first
 place,  I  would  say  that  I  am  always  cautious
 about  making  a  statement,  and  there  has  besn
 no  confusion  by  my  statement.  The  confusion
 might  be  in  the  mind  of  the  hono  Member.

 SHRI  CHENGALRAYA  NAIDU :  There
 is  confusion,  and  misunderstanding.

 SHRI  JAGJIWAN  RAM:  There  is  no
 confusion,  and  in  what  I  have  stated,  if
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 there  was  any  misunderstanding,  I  clarified
 that,  and  after  that,  I  do  not  think  there  is
 any  occasion  for  any  confusion  anywhere.

 The  army  is  organised  due  to  historical  and
 traditional  reason,  on  the  basis  of  three  fac-
 tors.  Some  army  units  are  named  after  regions
 or  States  ;  some  are  named  after  caste  or  com-
 munity  names  ;  and  the  other  units  are
 without  the  name  of  any  region  or  State  or
 caste  or  community.  In  some  army  units  which
 are  named  after  a  region  or  States,  recruitment
 is  restricted  to  those  regions  or  those  States.
 In  some  units  which  are  named  after  caste  or
 communities,  reccuitment  is  restricted  or
 reserved  to  the  members  of  that  caste  or
 community  either  entirely  or  by  and  large.
 And  to  the  other  units,  recruitment  is  open  to
 all  citizens,  subject,  of  course,  to  the  pres-
 cribed  standards  of  physical  and  medical
 fitness,

 SHRI  CHENGALRAYA  NAIDU  :  May
 I  know  from  the  Government  whether  to
 those  regiments  which  are  named  after  the
 caste,  the  recruitment  is  open  to  all  the
 people  ?  (Interruption)

 SHRI  5.  M.  BANERJEE:  It  is  open  to
 all.  You  can  join.

 SHRI  CHENGALRAYA  NAIDU  :  The
 fishermen  are  experts  in  swimming.  In  the
 Navy  they  are  being  recruited.

 MR,  SPEAKER  :
 straight.

 Ask  a  question

 SHRI  CHENGALRAYA  NAIDU:  It
 is  a  very  important  issue,  Sir.  For  the  last
 five  years  no  fishermen  have  been  recruited,
 May  I  know  the  reasons  ?  They  are  experts
 in  swimming,  and  do  you  want  only  people
 who  do  not  know  swimming  ?  I  want  to  know
 whether  the  Minister  will  give  instructions  at
 least  now  that  in  recruiting  people  preference
 should  be  given  to  the  fishermen.

 SHRI  JAGJIWAN  RAM:  So  far  as
 recruitment  to  the  Navy  and  Air  Force  is
 concerned,  there  is  no  restriction  on  any  caste.
 There  is  no  ban  on  recruitment  on  any  class.
 of  people,  subject  of  course  to  the  prescribed
 standards  and  qualifications.

 SHRI  LOBO  PRABHU  :  It  should  be
 in  favour  of  these  people,
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 SHRI  5.  M.  BANERJEE  :
 ment  it  is  said  :

 In  the  state-

 “However,  due  to  historical  reasons  and
 on  the  ground  of  tradition,  certain  class
 compositions  have  been  allowed  to  continue,
 The  need  for  the  continuance  of  this
 arrangement  even  in  a  limited  way  is
 reviewed  periodically.”

 T  want  to  know  whether  any  step  is  taken
 to  do  away  with  this  “limited  way”  in  the
 years  to  come  and  to  see  thatour  army  is
 named  after  the  heroes  of  our  country  like
 Subhas  Regiment  etc.  ?

 SHRI  JAGJIWAN  RAM  :  When  I  have
 said  historical  reasons,  I  need  not  go  into
 them,  There  have  been  traditions  and  those
 Regiments  or  Units  take  pride  in  them.  After
 independence,  there  have  been  efforts  to
 introduce  certain  changes  in  class  or  caste
 compositions,  but  in  the  very  nature  of  things
 it  will  have  to  be  gradual  and  very  cautious.

 SHRI  A.  SREEDHARAN  :  It  is  bad
 enough  that  the  Government  have  not
 succeeded  in  removing  these  barriers  after  22
 years  of  their  rule.  Now  they  have  quoted  a
 new  consideration  also.  When  boys  from
 Kerala  appear  for  recruitment  they  are
 told  that  they  will  not  be  taken  because  they  are
 expected  to  be  Communists  or  Naxalites,  I
 want  to  know  whether  the  Government  have
 given  any  direction  to  the  recruiting
 authorities  that  the  boys  of  Kerala  should
 not  be  recruited.

 SHRI  JAGJIWAN  RAM  :  There  is  no
 basis  for  this  allegation,

 SHRI  LOBO  PRABHU:  One  end  of
 the  army  does  not  know  what  the  other  does,
 I  asked  a  question  last  week  why  fishermen—
 I  have  got  90  miles  of  coast  in  my  consti-
 tuency  and  they  are  a  very  important  part  of
 my  voters—are  not  recruited  and  why  there
 has  not  been  even  one  fisherman  recruited  in
 the  last  five  years,  and  the  reply  given  by  the
 Government  was  that  no  recruitment  was
 made  on  caste  or  occupational  basis.  You
 have  admitted  that  there  are  certain  Regi-
 ments  recruited  on  caste  basis  or  region  basis.
 May  I  request  you  in  the  name  of  a  very
 very  depressed  part  of  our  people  that  some
 preference  may  be  given  to  fishermen  in  the
 recruitment  to  the  Navy  ?  It  is  not  worth-
 while  getting  a  man  from  the  Himalayas  to  go
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 to  the  sea  when  the  people  on  the  coasts  are
 not  recruited,

 SHRI  JAGJIWAN  RAM:  It  is  not  a
 question  but  a  suggestion  for  action.

 MR.  SPEAKER:  You  are  a  retired
 ICS  officer  and  you  must  have  been  deciding
 several  cases.  Is  it  relevant  ?

 SHRI  LOBO  PRABHU:  It  is  abso-
 lutely  relevant.  One  part  of  the  army  does
 not  know  what  the  other  does.  Why  not  the
 Indian  Navy  give  some  preference  to  the
 fishermen  ?

 MR.  SPEAKER  :  It  has  become  rele-
 vant  now.

 SHRI  JAGJIWAN  RAM  What  I
 have  said  about  regional  or  class  composition
 applies  only  to  the  Army.  So  far  as  the  Navy
 and  Air  Force  are  concerned,  there  is  no  res-
 triction  on  the  recruitment  of  any  citizen  of
 the  country,  subject  of  course  to  the  pres-
 cribed  qualifications.

 श्री  नाथू  राम  अहिरवार  :  अध्यक्ष  महोदय,
 अभी  माननीय  मंत्री  जी  ने  बताया  है  कि  हिस्टा-
 रिक्ल  बेसिस  पर  कुछ  जातियों  के  नाम  पर
 रेजिमेंट  बनी  हैं  तो  क्या  यह  सही  है  कि  महार
 रेजिमेंट  जिस  ने  काश्मीर  में  पाकिस्तान  ऐग्रेशन
 के  टाइम  पर  बहुत  बहादुरी  दिखाई  थी  उस
 यूनिट  को  डिसबैंड  कर  दिया  गया  यदि  हां  तो
 उसके  कारण  क्या  हैं  ?

 श्री  जगजी वन  राम  :  महार  रेजिमेंट  तो  है  ny

 SHRI  K.  LAKKAPPA  :  Sometime  back
 some  important  people  in  various  parts  of
 the  country,  including  some  Chief  Ministers,
 have  expressed  the  view  that  in  the  matter
 of  recruitment  to  the  army  some  regions  have
 been  discriminated  Take,  for  ple,
 some  regions  in  the  South  from  which  only
 a  lower  percentage  of  people  are  recruited
 to  the  army  and  many  of  the  appli  are
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 SHRI  JAGJIWAN  RAM:  So  far  as
 recruitment  from  the  South  is  concerned,
 Madras  Regiment  covers  the  southern  States
 and  there  is  no  restriction  on  the  recruitment
 of  any  class  of  citizens.  At  the  same  time,
 it  is  not  desirable  to  have  regional  proportions
 in  the  army.  In  order  that  a  person  may
 not  feel  that  he  has  not  got  a  chance  to  con-
 tribute  to  the  defence  of  the  country,  efforts
 are  being  made  to  see  that  there  is  recruit-
 ment  from  all  parts  of  the  country.

 SHRI  G.  VISWANATHAN  :  Is  any
 preference  given  to  any  particular  region  or
 community  in  the  matter  of  recruitment  to
 the  army  ?  There  are  reasons  to  suspect
 that  there  is  an  invisible  reservation  of  some
 percentage  to  certain  regions  or  communities.
 I  want  to  know  whether  it  is  a  fact.

 SHRI  JAGJIWAN  RAM:  I  do  not
 think  Ican  add  anything  more  to  what  I
 have  already  said.  There  are  certain  regions
 from  which  recruitments  are  made  on  a  regio-
 nal  basis,  There  are  certain  regiments  to
 which  recruitments  are  made  from  all  parts
 of  the  country.  If  there  are  restrictions,
 either  on  the  basis  of  region  or  caste,  that
 applies  only  to  30  per  cent  of  the  army.

 SHRI  B.  PC  MANDAL:  May  I  know
 whether  it  is  not  a  fact  that  the  present  no-
 menclature  of  the  regiments  in  the  names  of
 castes  and  communities  is  anti-secular  as  also
 discriminatory  against  other  castes  who  are
 inthe  army  in  sufficient  numbers?  Do
 Government  want  to  remove  such  nomen-
 clatures  or  in  the  alternative,  to  remove  dis-
 crimination  and  heart  burning,  do  the  Govern-
 ment  intend  to  name  regiments  in  the  names
 of  those  co  ?  For  ple,  Ahirs
 are  there  in  the  army  in  large  numbers  and
 that  co  ity  is  de  ding  for  a  long  time
 for  an  Ahir  regiment.  Wil  it  be  conceded  ?

 SHRI  JAGJIWAN  RAM:  The  two
 parts  of  the  question  of  the  hon.  Member
 are  contradictory  to  each  other.  Though
 there  are  certain  caste  or  units  of  the  army
 where  recruitment  is  restricted  to  certain

 ity,  so  far  as  other  communities  are
 rejected.  Now  that  the  dynamic  Shri  Jagjiwan
 Ram  has  taken  charge  of  this  Ministry,  may
 I  know  whether  he  will  issue  mew  guidelines
 to  see  that  regional  imbalances  are  removed  in
 the  matter  of  recruitment  ?

 concerned,  they  can  go  to  other  units  of  the
 army  where  recruitment  is  open  to  all  sec-
 tions  of  the  society  irrespective  of  caste  or
 creed,  subject  of  course  to  being  found  fit
 otherwise,
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 SHRI  B.P.  MANDAL  :  What  about  the
 Ahir  Regiment  ?

 SHRI  JAGJIWAN  RAM:  AsI  said,
 the  two  parts  of  his  question  are  contradic-
 tory.

 SHRI  BASUMATARI:  The  stand
 taken  by  the  Government  that  the  Army
 should  not  be  based  on  the  caste,  community
 or  region  is  very  much  appreciated.  I  want
 to  know  whether  that  will  stand  in  the  way
 of  reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  people  also  at  the  time  of
 recruitment.

 SHRI  JAGJIWAN  RAM  :  Asa  matter
 of  fact,  what  I  find  in  the  House  is  a_senti-
 ment  against  any  reservation  on  the  basis  of
 caste,  community  or  region.  How  can  we
 consider  the  question  of  reservation  for
 Scheduled  Castes  and  Scheduled  Tribes
 people  ?

 SHRI  MANUBHAI  PATEL  :  It  will  be
 quite  inconsistent  with  the  Government's
 policy  if  the  Army  is  recruited  on  the  basis
 of  caste,  community,  region  and  other  basis.
 But  at  the  same  time  some  names  are  being
 continued,  for  example,  the  Dogra  Regiment,
 the  Rajputana  Rifles,  the  Maratha  Regiment
 and  so  on.  May  I  know  whether  the
 Government  will  consider  the  question  of
 removing  all  these  names  and  call  them  by
 number  so  and  so  regiment  so  that  all  these
 feeli  of  caste,  co!  ity  and  region  are
 removed  and  we  really  become  a  secular
 State  ?  These  regional,  caste  and  community
 considerations  should  be  removed.  Secondly,
 may  I  know  whether  there  is  any  proposal
 from  Gujarat  that  a  Gujarat  Regiment  should
 be  created  and,  if  so,  will  the  Government
 consider  it  ?

 SHRI  JAGJIWAN  RAM:  The  hon,
 Member  has  blown  hot  and  cold  in  the
 same  breath.  He  is  trying  to  remove  what
 he  feels  is  not  desirable  and,  at  the  same
 time,  he  wants  to  create  something  which  is
 not  desirable.

 SHRI  MANUBHAI  PATEL:  Not  on
 the  basis  of  caste,  community  or  region.  You
 recruit  from  all  over  India.

 SHRI  JAGJIWAN  RAM  :
 have  already  replied.

 To  that,  I
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 SHRI  SAMAR  GUHA:  The  Bengal
 Regiment  was  disbanded  by  the  British
 Government  during  the  First  World  War  for
 some  patriotic  act.  May  I  know  whether,
 in  view  of  the  existing  denomination  of  the
 Army  on  the  basis  of  caste,  community  and
 region  and  religion  also,  like  Jat,  Dogra,
 Gurkha,  Punjab  and  Sikh  regiments,  the
 Government  will  consider  the  re-constitution
 of  the  Bengal  Regiment  and  recruit  militant
 NAMUSHUDRA  community  having  fighting
 traditions  coming  from  East  Bengal  ?

 SHRI  JAGJIWAN  RAM  :  Taking  into
 consideration  the  feeling  in  the  House,  I  do
 not  think  any  unit  in  the  Army  should  be
 created  on  the  basis  of  caste,  community,
 region  or  religion.

 SHRI  SAMAR  GUHA:  It  was  dis-
 banded  by  the  British  Government.

 SHRI  JAGJIWAN  RAM:  So  far  as
 the  other  part  of  the  question  is  concerned,
 there  is  no  restriction  to  the  recruitment  of
 the  people  of  Bengal  in  the  armed  forces.

 Pakistani  Budget  Provisions  for  Defcnce
 during  1970-71

 #213,  SHRI  B.K.  DASCHOWDHURY  :
 Will  the  MINISTER  OF  DEFENCE  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  spending  of  over  Rs.  300  crores  on
 defence  during  1970-71  by  Pakistan  ;  and

 (b)  if  so,  the  steps  taken  by  the  Govern-
 ment  of  India  to  strengthen  its  position  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE(SHRI  NAREN-
 DRA  SINGH  MAHIDA)  (a)  Yes,  Sir.

 (b)  Our  defence  preparedness  takes  into
 account  the  above  factor.

 SHRI  B.K.  DASCHOWDHURY  :  Sir
 it  is  not  enough  to  say  on  behalf  of  the
 Government  that  our  defence  preparedness
 has  taken  account  of  this  fact.  The  defence
 preparedness  of  Pakistan  is  at  a  cost  of  60
 per  cent  of  her  revenue.  What  are  they
 doing  ?  They  are  reinfo.c:ng  border  roads.
 They  are  having  bunkers  and  tunnels  and
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 augmenting  additional  forces  of  military  and
 equipment.  From  the  border  areas,  I  mean
 the  entire  Indo-Pakistan  border  in  the  eastern
 region,  particularly,  in  the  north  Bengal
 districts,  alarming  reports  are  coming  and
 that  poses  a  serious  threat  of  having  another
 conflict  with  Pakistan  in  the  coming
 months.

 In  view  of  this  may  I  know  from  the
 Government  whether  our  borders  with  East
 Pakistan  particularly  in  Cooch  Behar  and
 North  Bengal  Districts  have  been  reinforced
 and  whether  the  border  roads  will  be  made
 more  accessible  so  that  in  case  of  emergency
 that  can  be  tackled  with  effectiveness  ?

 Secondly,  if  it  is  so,  what  are  the  schemes
 in  the  hands  of  the  Government  to  improve
 the  roads  in  that  East  Pakistan-West  Bengal
 border  ?

 SHRI  NARENDRA  SINGH  MAHIDA:
 The  Border  Roads  Organisation  has  a  scheme
 of  developing  roads  in  some  areas  and  that
 requires  a  separate  notice.

 As  far  as  the  preparedness  of  that  region
 is  concerned,  all  adequate  steps  have  been
 taken  to  safeguard  any  surprise  attack  from
 Pakistan.  (Jnferruptions)

 SHRI  B.  K.  DASCHOWDHURY  :  You
 may  kindly  spell  out  as  to  what  are  those
 schemes.

 Now  in  the  Cooch-Behar  district  alone,
 it  has  got  an  international  border  of  270
 miles  along  with  Pakistan  and  there  are  no
 roads  constructed  by  the  Border  Roads
 Organisation.  Some  roads  are  not  accessible.

 MR.  SPEAKER:  May  I  request  you
 that  in  matters  about  border  roads  and
 defence  it  would  be  much  better  if  you
 discuss  these  matters  in  the  Consultative
 Committee.

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIWAN  RAM):  Better  write  to
 us.

 MR.  SPEAKER:  Anyway  you  have
 already  put  it.  That  is  all  right.

 SHRI  B.  K.  DASCHQOWDHURY  :  Sir,
 that  part  is  in  close  proximity  with  East
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 Pakistan.  We  have  been  demanding  that  a
 bridge  on  the  river  Manshai  should  be  cons-
 tructed  from  the  defence  point  of  view.
 T  should  like  to  know  from  the  Government
 whether  the  Government  will  consider  this
 proposal  for  effectiveness  of  the  defence—a
 bridge  on  the  river  Manshai.

 SHRI  JAGJIWAN  RAM:  Any  bridge
 or  any  road,  if  it  is  of  strategic  importance
 or  if  our  armed  forces  feel  that  it  is  required
 for  defence  purpose,  willbe  constructed.  If
 it  is  not  required  for  that  purpose,  usually  it
 will  not  be  constructed.

 श्री  कंबरलाल  गुप्त  :  अध्यक्ष  महोदय,  अभी
 मंत्री  महोदय  ने  कहा  कि  पाकिस्तान  का  डिफेन्स
 बजट  ३००  करोड़  रुपये  है,  जिस  का  मतरूूब
 यह  है  कि  पाकिस्तान  का  पर-हेड  डिफेन्स  एक्स-
 पेन्डिचर  हिन्दुस्तान  से  बहुत  ज्यादा  है।  इन
 Joo  करोड़  रुपये  के  अलावा  पाकिस्तान  को

 अन्य  देशों  से मदद  भी  मिलती  है,  सस्ता  सामान
 मिलता  है,  आम्ज  मिलते  हैं।  कई  आगम्ज  ऐसे  हैं
 जो  हमारे  पास  भी  नहीं  हैं,  जैसे  मिराज
 पाकिस्तान  के  पास  हैं,  बड़े  बड़े  ट्रांसपोर्ट  प्लैन
 पाकिस्तान  के  पास.  हैं  हमारे  पास  नहीं  हैं,  नाइट
 फाइटर्स  हमारे  पास  उतने  अच्छे  नहीं  हैं।  इन
 सब  को  दृष्टि  में  रखते  हुए  क्या  आप  ने  अपने
 यहां  कोई  व्यवस्था  की  है,  पाकिस्तान  के
 पास  जो  सोफेस्टीकेडेट  आम्ज  हैं,  उनके

 मुकाबले  आप  क्‍या  काय्यंबाही  कर  रहे  हैं  ?  क्या
 आपने  अमरीका  और  रूस  से  कोई  नाराजगी  जाहिर
 की  है  कि  अगर  आप  पाकिस्तान  को  ये  आम्ज

 देंगे  तो  वह  लड़ाई  को  और  ज्यादा  बढ़ायेगा  ?
 यदि  की  है  तो  उन्होंने  क्या  जवाब  दिया  है  ?

 SHRI  NARENDRA  SINGH  MAHIDA:
 We  are  aware  of  the  increasing  budgets  of
 Pakistan  Government.  As  the  hon.  Member
 wants  the  figure,  in  1964-65  they  were  spend-
 ing  Rs.  26.23  crores  and  in  970-7I  their
 defence  budget  is  Rs.  300  crores.  These  are
 figures  of  the  Institute  of  Strategic  Studies,
 London.

 MR.  SPEAKER  :  Again  you  are  discuss-
 ing  all  these  matters  openly.
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 SHRI  S.  K.  TAPURIAH  :  Sir,  he  is
 giving  Pakistan  figures,  not  ours.

 SHRI  K.  N.  TIWARY:  The  question
 is  different  and  the  reply  is  quite  different.

 MR.  SPEAKER  :  The  question  is  very
 precise.  Considering  the  population  of  India
 and  Pakistan  the  expenditure  on  defence  is
 more  in  Pakistan  than  in  India.  He  does
 not  want  the  figures.

 SHRI  JAGJIWAN  RAM  :  We  keep
 ourselves  informed  of  what  arms,  ammuni-
 tion  and  equipment  are  being  acquired  by
 Pakistan.  Amd  we  are  bringing  it  to  the
 notice  of  USSR  and  USA.  Regarding  the
 communication  about  it,  may  I  say,  the
 External  Affairs  Ministry  has  already  com-
 municated  our  views  in  this  regard  ?  We  have
 already  communicated  our  feelings  as  to  what
 will  be  the  effects  of  increased  arms  supply
 to  Pakistan  in  this  region,

 SHRI  5.  KUNDU  :  Most  of  those  military
 equipments  hardware  and  arms  and  ammuni-
 tion  fare  put  in  the  eastern  sector.  We  hear
 that  most  of  the  planes  are  grounded  because
 spare  parts  are  not  available.  Some  of  these
 countries  are  not  giving  the  spare  parts.  At
 Tezpur  alone,  50%,  of  our  planes  are  groun-
 ded,  because  spare  parts  are  not  there.  The
 Minister  said,  we  are  adequately  prepared  to
 meet  any  surprise  attack.  The  arms  and
 ammunition  cannot  be  used  because  the  planes
 are  grounded  due  to  non-availability  of  spare
 parts.  The  country  from  which  we  got  these
 planes  is  not  supplying  us  the  spare  parts
 that  are  needed.

 Mr.  SPEAKER:  How  does  it  arise  ?
 The  question  is  about  the  total  expenditure.

 SHRI  JAGJIWAN  RAM:  Even  in  the
 normal  course,  a  certain  percentage  of  aircraft
 will  be  in  the  workshops  or  waiting  for
 repairs.  This  happens  in  the  normal  course.
 It  does  not  mean  that  we  have  no  aircraft
 to  operate.  We  are  making  arrangement  for
 getting  spare  parts  and  we  are  also  making
 arrangements  for  repairing  them.  All  these
 are  normal  procedures.
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 Setting  up  of  Bases  of  Russian  Naval
 Fleet  in  Indian  Arabian  Sea  in
 collaboration  with  Pak.  Navy

 "214,  DR.  SUSHILA  NAYAR:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  has  come  to  the  notice
 of  Government  that  Russian  Naval  fleet  in
 collaboration  with  Pak.  Navy  sect  up  bases
 in  Indian  Arabian  Sea  recently  ;  and

 (b)  if  so,  whether  Government  of  India
 have  taken  any  steps  to  strengthen  the  Indian
 Naval  fleet  and  not  to  allow  any  country  in
 the  Indian  Ocean  to  set  up  bases  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  No,
 Sir,  However,  Government  have  seen  reports
 last  year  to  the  effect  that  Pakistan  is
 developing  Gwadar  as  a  major  port  with  the
 assistance  of  the  USSR.

 (b)  The  position  is  being  watched  closely
 and  adequate  steps  are  taken,  as  called  for.

 DR.  SUSHILA  NAYAR  :  For  the  last
 one  year  this  is  going  on.  Whether  it  is
 Pakistan  which  is  developing  a  naval.  base
 with  the  help  of  the  USSR,  or  whether  it  is
 USSR  which  is  ceveloping  it  with  the  help
 of  Pakistan,  it  does  not  matter.  It  does  not
 make  much  difference  to  us.  It  is  a  fact  that
 this  Naval  base  constitutes  a  danger  to  the
 security  of  India  and  one  year  has  gone.
 Government  of  India  has  assured  this  house
 that  Indian  Ocean  will  be  kept  free  of  foreign
 influence.

 Therefore,  may  I  know  from  the  Govern-
 ment  of  India,  what  is  the  result  of  their
 approach,  and  what  action  they  have  taken
 or  propose  to  take  to  maintain  the  security  of
 the  waters  around  India  by  seeing  that  such
 Naval  bases  are  not  allowed  to  be  built  up  in
 the  Indian  Ocean  in  the  interest  of  India's
 security  ?

 SHRI  NARENDRA  SINGH  MAHIDA  :
 The  External  Affairs  Ministry  are  aware  of
 the  Russian  Naval  Fleet  having  sct  up  a  base
 in  the  Arabian  sea  in  collaboration  with  the
 Pakistan  Navy.  Qur  Navy,  Sir,  is  well
 prepared  and  roaming  about......
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 SHRI  RANGA  :  What  is  ‘roaming

 ‘about’  ?

 श्री  रवि  राय:  पंग्रेजी  में  बोलने  से  ऐसा
 ही  होता  है।  अध्यक्ष  महोदय,  आप  इन  को
 कहिये  किये  हिन्दी  में  जवाब  दें,  तो  अच्छा

 होगा  t  ‘

 MR.  SPEAKER:  There  is  nothing
 wrong  with  that  expression.  I  think  what  he
 meant  to  say  was  that  they  were  moving
 about  very  leisurely.

 SHRI  NARENDRA  SINGH  MAHIDA  :
 ‘Roming  about’  is  an  expression  used  in  naval
 terminology.  It  means  that  we  are  in  search
 ofenemy  craft.  This  is  the  terminology
 used  by  the  Navy.

 SHRI  Ss.  K.  TAPURIAH  :  It
 moving  about  without  a  purpose.

 SHRI  NARENDRA  SINGH  MAHIDA  :
 Hon.  Members  should  also  understand  the
 terminology  used  by  our  defence  services.
 They  are  ever  watchful  and  going  about.  If
 they  do  not  like  the  words  ‘roaring  about’
 I  would  say  that  they  are  going  about  look-
 ing  for  enemy  craft  and  watching  and  safe-
 guarding  our  shores.

 SHRI  S$.  K,  TAPURIAH  :  The  correct
 terminology  is  ‘roving  about’  and  not  ‘roam-
 ing  about’.

 DR.  SUSHILA  NAYAR  :  I  know  that
 the  hon.  Minister's  thoughts  are  roaming
 about  and  so  he  says  prarthe  naval  ships  are
 also  roaming

 pope
 t  I  may  point  out  that

 he  has  contradi  imself  in  the  two  replies
 which  he  has  given.  First,  he  said  a  categori-
 cal  no  ;  to  first  part  of  my  question,  but,  for
 the  second  time,  when  he  replied,  he  said  that
 Government  were  aware  that  USSR  had  set
 up  this  naval  base  with  the  help  of  Pakistan.  I
 would  like  you  to  ask  him  why  he  has  con-
 tradicted  himself  in  this  manner  and  tried  to
 mislead  the  House  in  the  first  instance.  Now,
 I  come  to  my  supplementary  question  proper.
 He  says  that  our  navy  is  roving  about  or
 roaming  about  in  search  of  enemy  ships.  Who
 are  the  enemies  ?  Russians  are  our  very
 good  collaborators  and  our  friends.  So,  how
 can  he  talk  of  their  ships  as  enemy  ships  ?
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 Further,  we  are  not  at  war  with  Pakistan.  So,
 where  is  the  question  of  enemy  ships  ?

 Security  demands  that  we  have  the  Indian
 Ocean  free  of  the  presence  of  all  these  ships
 and  that  has  been  the  assurance  given  by
 the  hon.  Ministers  in  answer  to  calling-
 attention-notices  etc.  Now,  we  find  that  while
 we  have  been  led  to  feel  quite  secure  on  this
 score,  quietly,  a  naval  base  has  been  set  up
 in  the  Indian  Ocean  by  the  Government  of
 the  USSR  in  collaboration  with  Pakistan.  In
 the  face  of  this,  I  would  like  to  know  how
 our  Government  are  going  to  ensure  the
 neutrality  of  the  waters  round  about  India.
 If  our  ships  which  are  roaming  about  cannot
 prevent  naval  bases  coming  up,  then  how  are
 we  going  to  safeguard  our  security  ?  I  am
 sure  the  hon.  Minister  realises  that.

 SHRI  NARENDRA  SINGH  MAHIDA:
 The  hon.  Member  is  quite  confused  in  her
 mind  and  she  is  confusing  my  statements
 also,

 DR.  SUSHILA  NAYAR:  I  seek  your
 protection,  Sir...  (Jnterruptions)  It  is  the
 Minister  who  is  confused  and  blaming  his
 own  confusion  on  others.

 SHRI  NARENDRA  SINGH  MAHIDA  :
 I  am  not  ic  the  habit  of  misleading  any  one,
 much  less  the  hon.  Member.

 SHRI  CHENGALRAYA  NAIDU  :  May
 I  request  youto  start  a  training  class  for
 these  new  Ministers  ?

 श्री  रवि  राय  :  अध्यक्ष  महोदय,  मैं  आपसे
 अनुरोध  करना  चाहता  हूं  कि  मंत्री  महोदय  अच्छी
 हिन्दी  जानते  हैं,  हिन्दी  में  बोलें  तो  कंफ्यूज़न  नहीं
 होगा  !  वह  अंग्रेज़ी  में  न  बोलें  ।

 MR.  SPEAKER  :  When  Shri  Swaran
 Singh  used  to  reply,  hon.  Members  used  to
 say  that  he  was  not  telling  anything  to  the
 House  ;  but  now  the  hon.  Minister  is
 telling  the  House  everything  ;  even  then,  hon.
 Members  are  still  not  satisfied.

 डा०  राम  सुभग  सिंह  :  कंफ्यूज़न  किसको  है,
 इसका  पता  नहीं  लगता--मिनिस्टर  को  या
 मेम्बर  को  ?
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 MR.  SPEAKER  :  There  is  no  confusion
 on  either  side.  The  question  was  very  precise
 and  the  hon.  Minister  should  answer  it  in
 very  precise  terms.

 SHRI  NARENDRA  SINGH  MAHIDA  :
 I  said  in  my  original  answer  that  Govern-
 ment  had  received  reports  last  year  to  the
 effect  that  Pakistan  was  developing  Gwadar
 as  a  major  port  with  the  assistance  of  the
 USSR.  We  had  noted  this.  I  subse-
 quently  said  that  neither  the  Ministry  of
 External  Affairs  nor  Naval  Headquarters
 are  aware  of  the  Russian  naval  force  having
 set  up  bases  in  the  Arabian  Sea  in  collabo-
 ration  with  the  Pakistan  Navy.

 MR.  SPEAKER:  Quite  right.

 DR.  SUSHILA  NAYAR  :
 answered  my  question.  I  seek  your  protec-
 tion.  What  does  he  mean  by  ‘enemy’
 ships  ?  Which  are  those  ships  our  navy  is
 searching  for  ?

 He  has  not

 MR.  SPEAKER:  I  think  he  meant
 ‘intruding’  ships,  not  ‘enemy’  ships.  Some-
 times  there  is  a  slip  of  the  tongue.

 SHRI  MANUBHAI  PATEL  :  He  makes
 contradictory  statements  outside  the  House
 and  here  he  creates  confusion.

 SHRI  VASUDEVAN  NAIR  :
 Gujarat  politics  !

 That  is

 MR.  SPEAKER:  The  question  was
 about  intruding  or  trespassing  ships,  not
 ‘enemy’  ships.—He  is  a  new  Minister.

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIWAN  RAM):  We  have  not
 mentioned  ‘enemy’  ships  because  we  are  not
 on  terms  of  belligerancy  with  any  country.

 SHRI  5.  KANDAPPAN:  After  the
 last  Indo-Pak  conflict,  we  did  realise  that
 there  was  some  awareness  on  the  part  of
 Government  that  we  should  strengthen  our
 navy.  But  our  impression  is—and  by  and
 large,  that  is  the  impression  of  the  country
 as  a  whole—that  we  have  not  done  much  to
 improve  the  naval  force,  particularly  with
 regard  to  the  addition  of  submarines.  If  at
 all  they  are  at  it,  how  far  have  they  suc-
 ceeded,  how  far  have  they  to  go  and  what  is
 their  assessment  ?  What  is  the  strength  we
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 have  ?  Apart  trom  the  Russian  vessels  that
 may  be’  in  these  waters,  we  have  to
 take  cognisance  of  the  fact  that  China  is
 very  much  in  our  waters.  Recently,  I  have
 read  the  news  that  near  about  the  Andaman
 waters,  one  of  the  fishing  boats  of  China  was
 captured,  but  then  our  people  were  not  able
 to  keep  hold  of  it,  because  afterwards  they
 escaped  with  their  boats.  If  that  is  the
 strength  and  efficiency  of  our  navy,  we
 cannot  take  the  reply  of  the  Minister  very
 complacently.

 Secondly,  we  have  got  a  vast  ocean  both
 on  the  east  coast  and  the  west  coast.  But
 there  is  no  direct  route  between  the  two  and
 all  the  big  vessels  of  the  navy  have  got  to  go
 around  Ceylon.  Have  the  Defence  Ministry
 made  any  study  of  this  aspect  and,  if  so,
 what  is  their  reaction  or  finding  ?

 SHRI  NARENDRA  SINGH  MAHIDA  :
 The  hon.  member  is  aware  that  we  have
 created  two  divisions  or  sections,  one  on
 the  east  coast  and  the  other  on  the  west
 coast.

 SHRI  S.  KANDAPPAN  :
 mobility  between  the  two.

 There  is  no

 SHRI  NARENDRA  SINGH  MAHIDA  :
 These  measures  have  been  taken  to  strengthen
 our  naval  capacity  and  defend  our  country
 from  any  invasion  by  sea.

 He  also  asked  specifically  about  the  naval
 strength.  We  have  already  published  a
 report  of  the  Defence  Services  where  we  have
 given  all  the  details.

 MR.  SPEAKER:  He  is  asking  about
 China  being  very  much  in  the  Indian  ocean
 and  our  two  units  being  not  very  much
 mobile.

 SHRI  S.  K.  TAPURIAH  :
 fishing  boat  ran  away.

 Also,  the

 SHRI  NARENDRA  SINGH  MAHIDA  :
 So  far  as  my  knowledge  goes,  we  have  no
 information  about  any  Chinese  vessels
 coming  near  our  waters.

 SHRI  S.  KANDAPPAN  :  I  would
 rather  he  does  not  give  answers  which  are
 not  informed.
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 SHRI  NARENDRA  SINGH  MAHIDA  :
 It  is  not  a  small  pond  where  we  can  take
 care  of  all  the  vessels  coming  in.

 श्री  रवि  राय  :  अश्यक्ष  महोदय,  यह  क्‍या
 हो  रहा  है  ?  इनका  क्‍या  जवाब  है  ?  मन्त्री
 महोदय  कहते  हैं  इट  इज़  नाट  ए  स्माल  पांड  ।

 SHRI  Ss.  KANDAPPAN  :  If  the  hon,
 Minister  is  not  well  informed,  let  him  get
 the  information  and  pass  it  onto  me.  I  do
 not  want  such  answers.

 SHRI  NARENDRA  SINGH  MAHIDA:
 I  shall  enquire  into  the  matter  and  let  him
 know.

 SHRI  INDRAJIT  GUPTA:  All  dis-
 cussions  in  the  last  few  years  regarding  this
 naval  strength  have  been  based  on  the  Indian
 Ocean  becoming  a  vacuum  because  of  the  so-
 called  declared  withdrawal  of the  British  comba-
 tants  from  Southeast  Asia.  I  would  like  to
 know  from  the  Minister  whether  it  is  not  a
 fact  that  this  whole  thinking  and  planning
 may  have  to  be  changed  by  us  now  because,
 after  the  recent  elections  in  Britain  and  the
 coming  into  power  of  the  new  Tory  Govern-
 ment,  they  have  announced  that  they  are
 reversing  the  earlier  policy  of  the  Labour
 Government  and  that  their  presence  is  not
 going  to  be  removed  either  from  Southeast
 Asia  or  from  their  bases  in  the  Arabian  sea
 coast.  I  would  like  to  know  whether  this
 vacuum,  which  is  sought  to  be  filled  up  by
 my  friends  by  Russia  and  China,  continues
 to  be  filled  up  by  the  British  Navy  operating
 from  its  original  bases  from  which  they  do
 not  propose  to  withdraw  now,  and  the
 United  States  which  is  facing  defect  in
 Vietnam  will  ultimately  be  left  with  no  alter-
 native  but  to  have  bases  in  this  region.

 SHRI  JAGJIWAN  RAM:  Our  whole
 policy  in  the  Indian  Ocean  has  to  take  into
 consideration  all  possible  contingencies  and
 we  are  taking  steps  to  increase  our  naval
 capabilities  for  that  purpose.

 aft  विभूति  मिश्र:  क्या  यह  सही  है  कि  कुछ
 दिन  पहले,  एक  महीना  या  दो  महीने  होते  हैं,
 अंडेमान  में  चाइना  का  कोई  एक  वैसल  आया
 था।  उस  पर  हथियार  लदे  हुए  थे  कुछ  हथियार
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 उस  में  से  निकाले  गये  थे  नेवी  पुलिस  ने  उसको
 रोका  लेकिन  तब  तक  वह  वैसल  ग़ायब  हो
 गया  |  अभी  हमारे  मंत्री  महोदय  ने  बतलाया
 कि  हमारी  नैवीं  पुरी  ताक़तवर  है  तो  मैं  जानना
 चाहता  हूँ  कि  उन  की  ताक़त  कहां  थी  जबकि  वह
 वैसल  वहां  से  भाग  गया  ?

 दूसरी  बात  यह  है  कि  पाकिस्तान  के
 मुकाबले  हमारी  क्‍या  ताक़त  है  और  चाइना  के
 मुकाबले  क्‍या  ताक़त  है  क्‍योंकि  इस  बारे  में
 सीक्रेसी पनी  बर्ती  जा  रही  है,  लोगों  को  पिछले  22
 वर्ष  अंधेरे  में  रखने  के  कारण  हम  ने  देखा  कि
 चीनी  हमले  के  दौरान  हम  पीछे  हट  गये  और
 पाकिस्तानी  हमले  में  जहां  हम  ने  700  वर्गमील
 पर  कब्ज़ा  किया  वहां  पाकिस्तान  ने  200  वर्गमील
 पर  कब्ज़ा  किया  अर्थात्‌  हमारा  और  उस  का
 रेशियों  !  और  4  का  है।  मैं  जानना  चाहता
 हूं  कि  हमारे  जगजीवन  राम  जी  यहां  पर  मौजुद
 हैं,  सुरक्षा  मंत्रालय  का  भार  आज  उन  के  कंघों
 पर  है  और  वह  ओल्डैस्ट  कांग्रेसी  हैं,  कहां  यह  वैसल
 भाग  गया  ?

 SHRI  JAGJIWAN  RAM:  Iam  really
 surprised  to  hear  this  story.  I  have  not
 heard  it  before.  (Jnferruptions)

 AN  HON.  MEMBER:  It  was  in  the
 press.

 श्री  प्रकाश  बोर  शास्त्री  :  यह  प्रेस  में  आ
 चुका  है।

 SHRI  JAGJIWAN  RAM:  I  say  I
 have  heard  it  for  the  first  time.  I  will  cer-
 tainly  enquire  into  it,  as  to  what  is  the  basis
 of  this  story.

 DR.  RAM  SUBHAG  SINGH  :  He  has
 not  replied  to  the  second  part  of  his  question,
 about  the  strength  of  our  Navy  in  comparison
 with  the  naval  strength  of  Pakistan  and
 China.

 SHRI  JAGJIWAN  RAM:  We  have
 to  increase  our  naval  capability  taking  into
 consideration  all  these  things.
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 श्री  ओम  प्रकाश  त्यागी  :  इस  समाचार  में

 कहां  तक  सत्यता  है  कि  हमारी  गवरनंमैंट  ने
 रशिया  को  एप्रोच  किया  और  उन्होंने  आश्वासन
 दिया  है  कि  वह  हमारी  नैवी  को  मज़बूत  करेंगे
 और  उन्होंने  उसके  बदले  में  भारत  सरकार  से

 कुछ  सहूलियतें  मांगी  हैं  और  भारत  सरकार  ने
 आइवासन  भी  दे  दिया  है  कि  उन  के  नैत्रल  फ्लीट
 को  यहां  कुछ  सुविधाएं  दी  जायेंगी  ?

 SHRI  JAGJIWAN  RAM:
 think  there  is  any  truth  in  it.

 I  do  not

 MR.  SPEAKER:  Dr.  Ranen  Sen.

 श्री  अटल  बिहारी  वाजपेयी  :  प्रश्नकर्ता  के
 प्रश्न  का  उत्तर  नहीं  मिला  है।  प्रश्न  के  दो
 भाग  थे  ।

 SHRI  N.  DANDEKER:  Either  there
 is  truth  or  there  is  no  truth  in  it.  The  Minis-
 ter  must  reply.

 श्री  ओम  प्रकाश  त्यागी  :  अध्यक्ष  महोदय,
 ऐसा  समाचार  है  और  उस  में  सच्चाई  है  लेकिन
 मंत्री  महोदय  द्वारा  जानबूझकर  ग़लत  जवाब
 दिया  गया  है  1

 श्री  अटल  बिहारी  वाजपेयी  :  प्रश्न  के  दो
 भाग  थे  क्या  सोवियत  रशिया  ने  हमारी  जल
 सेना  को  मज़बूत  करने  के  लिए  कोई  सहायता
 देने  का  आश्वासन  दिया  है।  अब  आप  वहां
 पनड्ब्बियां  ले  रहे  हैं  और  यहां  मना  कर  रहे
 हैं  तो वह  ग़लत  नहीं  हो  सकता  है।  दूसरा  भाग
 यदि  ग़रूत  है  तो  आप  स्पष्ट  करिये।

 SHRI  JAGJIWAN  RAM:  So  far  as
 equipment  or  ammunition  for  the  armed  forces
 is  concerned,  we  are  seeking  assistance  for
 purcha:  or  proc  from  various  parts
 of  the  world  including  USSR.  The  prominent
 part  of  the  question  was  whether  we  are  going
 to  give  certain  facilities  to  the  Russian  Navy.
 To  that,  I  say  there  is  no  truth.

 DR.  RANEN  SEN:  May  I  know  from
 the  Minister  whether  it  is  a  fact  that  in  the
 recent  past,  in  the  Indian  Ocean  region,  the
 United  Kingdom  and  the  USA  have  jointly
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 set  up  certain  naval  stations  in  the  Seych-
 elles  island  and  other  islands.  and  if  that  is
 so,  what  is  the  action  of  the  Government  of
 India,  and  whether  the  Government  of  India
 have  protested  against  this  particular  action
 of  the  United  Kingdom  and  the  USA  to  set
 up  certain  naval  stations  in  those  places  ?

 SHRI  NARENDRA  SINGH  MAHIDA  :
 This  is  a  question  which  I  would  like  the
 Members  to  understand.  (Jnferruption)  Our
 Indian  territories  are  only  up  to  I2  miles  and
 beyond  that....

 DR.  RANEN  SEN  :  Please  excuse  me.
 Last  year  and  even  this  year,  in  the  budget
 session  it  was  said  by  the  Government  that
 the  Government  policy  is  not  to  allow  any
 base  for  any  power  to  be  set  up  in  Indian
 Ocean  Therefore,  I  put  this  question.

 MR.  SPEAKER:  Mr.  Mahida,  I  gave
 you  a  good  chit.  But  if  you  are  not  certain
 of  the  position,  it  is  much  better  you  pass
 it  on  to  the  senior  Minister.

 SHRI  JAGJIWAN  RAM:  I  do  not
 have  specific  information  on  this  point.  So  I
 would  not  like  to  answer  it  offhand.

 Price  of  controlled  Cloth
 +

 SHRI  JAGESAWAR  YADAV
 SHRI  VASUDEVAN  NAIR
 SHRI  ISHAQ  SAMBHALI
 SHRI  SARJOO  PANDEY
 SHRI  INDRAJIT  GUPTA

 215,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  the  Indian  Cloth  Manufac-
 turer's  Federation  has  demanded  an  increase
 in  the  prices  of  controlled  cloth  ;  and

 (b)  if  so,  the  decision  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b)  :  The  Indian
 Cotton  Mills  Federation,  Bombay,  have  re-
 presented  for  an  increase  in  the  prices  of  con-
 trolled  cloth  recently  and  the  request  is  under
 careful  scrutiny.
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 श्री  जागेश्वर  यावव  :  अध्यक्ष  महोदय,
 हालत  आज  यह  है  कि गल्ले  का  भाव  जबकि
 मन्दा  हो  रहा  है  तो  कपड़े  का  भाव  इस  समय
 तेज्ञ  हो  रहा  है।  इससे  पहले  जब  गल्ले  का
 भाव  तेज़  था  तो  उस  समय  कपड़े  का  भाव  मंदा
 थातो  आख़िर  इस  का  क्‍या  कारण  है  कि  जब
 गल्ले  का  भाव  तेज  होता  है  तब  कपड़े  का  भाव
 कम  होता  है  और  जब  गलला  अभी  मंदा  हो
 रहा  है  तो  कपड़ा  क्‍यों  तेज  हो  रहा  है  ?

 अध्यक्ष  महोदय  :  प्रश्न  वैसे  माननीय  सदस्य
 का  अच्छा  है  लेकिन  वह  मौजूदा  प्रश्न  से  बाहर
 जाता  है।  माननीय  सदस्य  कंट्रोल  के
 कपड़े  के  मूल्य  बढ़ाने  के  बारे  में  इन्डियन  क्लाथ

 मैनुफेक्चरस  फेडरेशन  ने  जो  मांग  की  है  उस  से
 सम्बन्धित  प्रश्न  पूछ  सकते  हैं  ।

 श्री  जागेश्वर  यादव  :  अध्यक्ष  महोदय,
 वास्तविकता  यह  है  कि  गल्ले  के  दाम  का  असर
 हर  चीज़  के  भाव  पर  होता  है  और  इसलिए  मैं
 मंत्री  महोदय  से  यह  जानना  चाह  रहा  हूं  कि आज
 जबकि  गल्ला  मंदा  हो  रहा  है  तो  कपड़े  का
 भाव  तेज  क्‍यों  हो  रहा  है  ?  हर  चीज  की
 कीमत  गल्ले  के  भाव  से  सम्बन्धित  होती  है  ?

 अध्यक्ष  महोदय  :  अगर  मंत्री  महोदय  जवाब
 देने  को  तैयार  हों  तो  मुझे  कोई  ऐतराज़  न

 होगा  ।  माननीय  सदस्य  ने  जो  यह  कहा  कि
 गल्ले  के  भाव  का  असर  हर  चीज़  की  क़ीमत
 पर  होता  है  वह  ठीक  बात  है  बाक़ी  मैंने  तो
 यही  कहा  था  कि  मौजूदा  सवारू  से  वह  चीज़
 यहां  पर  नहीं  उठती  है।  मंत्री  महोदय  चाहें  तो
 जवाब  दे  सकते  हैं  1

 श्री  राम  सेवक  :  श्रीमन,  यह  कपड़े  का
 जो  भाव  हैं  उसके  दाम  ज्यादा  होने  के  कई  कारण
 हैं।  एक  तो  कोौटेन  प्राइस  है;  वेजेज़  बढ़ी  हैं
 लोगों  की  और  इनक्रीज  इन  दी  कौस्ट  आफ
 पावर  है,  फयूल  वगैरह  है।  यह  सब  कंस्डिरेशंस
 हैं  जिनकी  वजह  से  यह  विचार  किया  जा  रहा
 है  कि  उस  के  भाव  बढ़ाये  जायें  या  न  बढ़ाये  जाय॑  I
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 SHRI  VASUDEVAN  NAIR:  I  am
 surprised  to  hear  the  Minister  saying  that  the
 Government  is  seriously  considering  this
 question.  I  should  like  to  invite  the  attention
 of  the  Minister  to  the  almost  unanimous  or
 near  unanimous  decision  taken  by  the  Con-
 sultative  Committee  some  time  back  when
 this  matter  was  brought  before  the  Committee
 that  there  is  absolutely  no  case  for  the  price
 tise  of  controlled  cloth,  Even  after  such  a
 decision...

 SHRI  5.  K.  TAPURIAH  :  Sir,  I  also
 happen  to  be  a  member  of  that  Consultative
 Committee.  Only  day  before  yesterday  you
 stopped  us  from  quoting  what  has  transpired
 in  a  consultative  Committee.  So,  we  want  a
 ruling  on  that.

 SHRI  NAMBIAR  :  Sir,  your  ruling
 was  that  what  transpired  in  the  Consultative
 Committee  cannot  be  quoted.  But  the  decision
 can  be  quoted.

 MR.  SPEAKER:  No  it  cannot  be
 quoted.  I  would  request  Shri  Vasudevan
 Nair  to  ask  a  straight  question.  Let  him  not
 make  any  reference  to  what  happened  in  the
 Consultative  Commi  That  is  not  a  very
 healthy  practice.

 SHRI  NAMBIAR  :
 tion  can  be  quoted.

 The  recommenda-

 SHRI  S.K.  TAPURIAH:  There  was
 no  such  ruling.  The  other  day  when  we
 wanted  to  quote  something  that  took  place
 in  the  Consultative  Committee  about  Bengal,
 Sir,  you  stopped  us  from  doing  that.  So,
 you  cannot  have  two  different  standards.

 SHRI  S.M.  BANERJEE:  After  the
 Consultative  Committee  meeting  certain  things
 go  to  the  newspaper  and  many  people  know
 what  has  happened  in  the  Consultative  Com-
 mittee.  If  there  are  certain  decisions  which
 are  in  the  interest  of  the  people,  are  we  not
 entitled  to  quote  them  ?

 MR.  SPEAKER:  They  need  not  be
 quoted  in  this  House.

 SHRI  INDRAJIT  GUPTA  :  Generally,
 there  are  official  press  briefings  after  such
 meetings.  It  is  not  a  leakage.
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 SHRI  5.  K.  TAPURIAH:  I  say  that
 no  decision,  as  suggested  by  Shri  Vasudevan
 Nair,  was  taken.  I  was  also  there  in  that
 meeting  and  I  make  that  claim.  Sir,  you  can
 find  out  the  position  after  making  an
 enquiry.

 MR.  SPEAKER  :  I  would  suggest  that
 hon.  Members  should  avoid  making  references
 to  the  proceedings  of  the  Consultative  Com-
 mittee.  But  if  a  news  ilem  has  appeared  or
 there  has  been  a  press  briefing  by  the  Chair-
 man,  I  think  there  is  no  harm  in  referring
 to  it.

 श्री  अटल  बिहारी  वाजपेयी  :  मैं  एक
 स्पष्टीकरण  चाहता  हूं  यह  इन्फामेंल
 कन्सल्टेटिव  कमेटियां  हमारी  पालियामेंट
 कमेटियां  नहीं  हैं  1

 AN  HON.  MEMBER:  It  is  not  in-
 formal.

 श्री  अटल  बिहारी  वाजपेयी  :  इन्फार्मल  हों
 या  फार्मल  हों,  यह  पालियामेंट्ी  कमेटियां  नहीं
 हैं।  अगर  पालियामेंदी  कमेटियां  नहीं  हैं  तो
 वहां  जो  कुछ  होता  है  उसका  हवाला  देने  में  कैसे
 आपत्ति  हो  सकती  है  ?  यह  मामला  गम्भीर
 है।  आप  इस  पर  विचार  कर  के  तब  कोई
 फैसला  दीजिये  ।  पाल्यामेंट्री  कमेटी  की
 प्रोसीडिग्स  का  हवाला  देने  का  विरोध  मैं  समझ
 सकता  हूं  -  आप  इस  पर  विचार  कीजिये  1

 MR.  SPEAKER:  I  am  really  thank-
 full  to  you  for  this  point.  That  is  why  I
 suggest  that  it  should  be  converted  into  a
 Parliamentary  Committee.

 DR.  RAM  SUBHAG  SINGH  :  It  is  very
 good  of  you  to  have  made  that  suggestion
 yesterday  and  even  today.  I  hope  government
 will  accept  this  suggestion.

 श्री  अटल  बिहारी  वाजपेयी  :  जब  तक  वह
 पालियामेंट्री  कमेटियां  नहीं  हैं,  जो  कुछ  वहां
 होता  है  उस  का  हवाला  दिया  जा  सकता  है।

 MR.  SPEAKER  :  Let  the  Ministry  think
 about  it.
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 SHRI  VASUDEVAN  NAIR:  The
 Present  practice  in  the  meeting  of  the  Con-
 sultative  Committee  is  that  an  official  hand
 out  is  given  to  the  press  after  the  meeting.
 I  only  said  that  there  was  near  unanimity  or
 consensus.  Of  course,  the  Swatantra  Party
 is  opposed  to  all  such  things.  I  know  it.

 We  thought  the  Minister  also  was  con-
 vinced  about  it,  After  all  that,  why  does
 the  minister  again  come  before  this  House
 and  say  that  they  are  again  seriously  consi-
 dering  it,  when  it  was  only  three  or  four
 months  ago  that  we  had  this  discussion  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.N.  MISHRA):  We  have
 received  a  representation  from  the  Indian
 Cotton  Mills  Association  and  we  are  thinking
 of  referring  it  for  examination  by  the  Tariff
 Commission  or  by  the  Bureau  of  Industrial
 Costs  and  Prices.  We  will  refer  this  memo-
 tandum,  the  deliberations  of  the  informal
 Consultative  Committee  and  also  the  points
 suggested  by  hon.  members  here  to  either
 of  those  two  bodies.

 श्री  सरजू  पाण्डेय  :  अभी  माननीय  मंत्री
 जी  ने  कहा  कि  कपड़े  के  दाम  बढ़ाने  पर  विचार
 हो  रहा है  -  सारे  देश  में  हर  चीज  के  दाम  वह
 बढ़ाते  चले  जा  रहे  हैं  जैसे  साबुन  के,  दालदा
 के,  तेल  के,  कपड़े  के  i  हर  चीज  के  लिये  मंत्री
 महोदय  कहते  हैं  कि  कास्ट  आफ  प्रोडक्शन
 बढ़  गया  है।  लेबर  स्ट्राइक  करती  है  तो  उन
 की  अच्छी  तरह  मरम्मत  की  जाती  है।  कोई
 मिल  वाला  बोनस  नहीं  देता  ।  मैं  जानना  चाहता
 हूं  कि  यह  प्राइसेज  कहां  तक  बढ़ेंगी  t  var
 माननीय  सदस्य  ने  कहा  गल्ले  के  दाम  गिरते  जा
 रहे  हैं  और  दूसरी  चीजों  के  बढ़ते  जा  रहे  हैं  ।
 इस  की  लिमिट  कहां  है  ?

 श्री  लब्ना०  मिश्र  :  मैं  माननीय  सदस्य  से
 सहमत  हूं  कि  कपड़े  के  दाम  काफी  बढ़ते  गये  हैं  ।
 पिछले  दिनों  तो  6  बार  दाम  बढ़ाये  गये  |  यह
 कोई  अच्छी  बात  नहीं  है।  इसलिये  टैरिफ
 कमिशन  की,  जो  एक  क्वासी  जुडीशल  बाडी  है,
 और  ब्यूरो  आफ  इंडस्ट्रियल  कास्ट्स  ऐंड  प्राइसेज,
 दोनों  में  से  एक  के  पास  हम  इस  चीज  को  भेजना
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 चाहते  हैं  जांच  के  लिये  ।  उनके  जो  सुझाव
 हमारे  पास  आयेंगे  उन  पर  प्रिचार करके  जो
 नीति  हम  स्वीकार  करेंगे  उसके  अनुसार  अगर
 उस  में  तब्दीली  करनी  होगी  तो  करेंगे  I

 SHRI  INDRAJIT  GUPTA:  May  I
 know  whether  it  is  a  factor  not  that  the  per
 capita  consumption  of  cloth  in  this  country
 has  actually  been  going  down  in  the  last  five
 years  and  it  has  gone  down  by  something
 like  4  per  cent  ?  If  that  is  so,  does  not  the
 Government  realise  that  by  raising  the  cloth
 prices  further,  consumption  will  decline  still
 further  ?  What  is  their  thinking  ?  Are  they
 amenable  only  to  pressure  by  bodies  like
 Indian  Cotton  Mills  Federation  ?

 SHRI  L.  N.  MISHRA:  All  these
 points  will  be  borne  in  mind  when  consi-
 deration  is  given  to  the  representation  made
 by  the  Indian  Cotton  Mills  Federation.  But
 we  are  not  ourselves  taking  any  decision  in
 this  matter.  We  are  referring  this  matter  to
 the  Tariff  Commission  or  the  Bureau  of
 Industrial  Costs  and  Prices.

 SHRI  INDRAJIT  GUPTA:  Has  con-
 sumption  of  cloth  gone  down  or  not  ?

 SHRI  L.N.  MISHRA:  For  that,  I
 tequire  notice.  It  will  be  examined  by  either
 of  these  two  bodies  and  we  will  take  a  de-
 cision  after  that.  Today  Ido  not  say  that
 we  are  going  to  give  any  price  rise  to  them.

 SHRI  S.R.  DAMANI:  I  was  alsoa
 member  of  the  Consultative  Committee  and
 no  such  decision  was  taken.  Controlled
 quality  cloth  is  manufactured  by  mills  which
 are  situated  in  small  towns.  During  the
 course  of  the  year,  the  cost  of  production  has
 gone  up  due  to  the  steep  rise  in  the  cotton
 prices.  These  mills  are  facing  a  crises.  If  a
 decision  is  not  taken,  some  mitls  are  likely
 to  close  down  throwing  out  thousands  of
 workers.  Government  has  given  an  assur-
 rance  that  price  will  be  revised.’  During  the
 last  Ik  years,  prices  have  not  been  revised.
 What  stands  in  the  way  of  taking  a  decision
 to  revise  the  prices,  which  the  Government
 has  assured  7

 SHRI  L.N.  MISHRA  :  These  are  points
 in  favour  of  the  rise  in  price  and  there  are
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 points  given  by  other  friends  against  rise  in
 price.  We  do  not  want  to  take  any  decision
 on  our  own.  We  are  referring  this  to  one  of
 these  bodies  and,  on  their  recommendation,
 we  shall  take  some  decision.

 SHORT  NOTICE  QUESTION

 Documentary  on  Land  Grab  Movement

 +
 SHRI  S.  K.  TAPURIAH  :
 SHRI  NANJA  GOWDER  :
 SHRI  SAMAR  GUHA:
 SHRI  R.  R.  SINGH  DEO:
 SHRI  KANWAR  LAL  GUPTA  :

 §.N.Q.  2.

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  there  is  a
 documentary  shown  recently  in  Delhi  cinemas
 produced  by  the  Films  Division  of  the  Gov-
 ernment  of  India  regarding  land  grab  move-
 ment  in  the  country  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 the  land  grab  movement  is  presented  in  a
 favourable  light  in  the  documentary  ;

 (९)  whether  Government's  attention  has
 been  drawn  to  criticism  made  of  this  docu-
 mentary  by  a  number  of  political  personalities
 in  the  country  ;  and

 (d)  if  so,
 thereto  ?

 the  reaction  of  Government

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA):  (a)  There  was  a  brief  item  on  the
 land  grab  movement  in  West  Bengal  in  a
 newsreel  released  in  Indian  News  Review  No.
 36  on  17  July,  4970  produced  by  the
 Films  Division,

 (b)  No,  Sir,  the  newsreel  is  merely  an
 objective  presentation  of  the  news.

 (c)  Yes,  Sir.

 (d)  The  Indian  News  Review  seeks  to
 project  newsworthy  events  in  an  objective
 manner,
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 SHRI  8,  M.  BANERJEE  :  Sir,  it  should
 be  shown  to  the  Members  of  Parliament.

 SHRI  NAMBIAR  :  It  should  be  shown
 to  all  of  us.  Those  who  do  not  want  to  see
 need  not  see.

 SHRI  5.  K.  TAPURIAH  I  do  not
 think  any  objectionable  film  should  be  screened
 here.  (Interruption)

 MR.  SPEAKER  :
 not  to  grab  his  time.

 I  would  request  you

 SHRI  S.  K.  TAPURIAH  :  Sir,  the  hon,
 Minister  mentioned  that  this  was  a  very
 objective  presentation  of  newsworthy  events.
 If  my  memory  does  not  fail  me,  the  hon.
 Minister  is  a  great  follower  of  Tulsidas  and
 I  am  reminded  of  a  chaupai  which  says  :

 gee  हृदय  अति  ताप  विसेखी,
 जरहि  सदा  पर  सम्पत्ति  देखी,

 In  that  light,  how  can  he  call  it  an
 objective  presentation  ?

 May  I  know  how  long  was  this  scene
 screened  and  what  does  the  Minister  mean
 by  “brief  ?  May  I  also  know  whether  in
 this  scene  it  was  not  mentioned  time  and
 again  that  this  was  the  CPI  policy,  that  CPI
 was  pursuing  this  land  grab  movement  and
 that  some  credence  was  being  given  to  CPI
 movement  in  this  film  ?

 Further,  may  I  also  know  whether  other
 political  movements  and  agitations  have  not
 taken  place  in  the  country  in  the  last  two
 years,  and  which  ones  of  them  have  been
 shown  by  the  Indian  News  Review,  say,  for
 example,  the  Kutch  movement.  Otherwise,
 what  are  the  criteria  for  that  ?  I  also  want
 to  known  whether  the  Government  is  support-
 ing  this  movement  and  agitation  of  land  grab
 and,  if  not,  why  it  was  shown,  and  whether
 the  Government  agrees  with  the  Prime
 Minister  when  she  recently  said  that  it  is
 an  unlawful  activity  and  it  should  be
 stopped.

 MR.  SPEAKER  :  You  want  him  to
 reply  to  the  chaupai  also  ?
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 श्री  सत्य  नारायण  सिंह :  जो  चौपाई
 उन्होंने  कही  है  उसका  अर्थ  शायद  हमारे  बहुत  से
 मैम्बरों  न ेसमझा  नहीं  होगा  1  उन्होंने  कहा  है
 कि  जो  दुष्ट  लोग  होते  हैं  वे  दूसरों  की  सम्पत्ति
 को  देख  कर  जल  रहे  हैं।  अगर  यही  क्राइटीरियन
 रखना  होगा  तो  इस  हाऊंस  में  बहुत  भारी
 मैजोरिटी  दूसरी  तरफ  हो  जाएगा।

 श्री  अटल  बिहारो  वाजपेयो  :  मैजोरिटी  तो
 उधर  है।  (इंटरप्शंश)

 एक  माननीय  सबस्य :  समस्तीपुर  में  क्‍या

 हुआ  है  ?

 श्री  सत्य  नारायण  सिह:  समस्तीपुर  की  क्‍या
 बात  है  ?  मैं  लैंड  ग्रेव  की  फेवर  में  नहीं  ।

 T  would  like  to  reply  to  the  hon.
 Member's  first  query.  It  is  not  a  documentary
 film  that  way.  That  word  has  been  loosely
 used.  It  is  one  of  the  items  which  lasted  for
 about  52  seconds.  I  have  myself  seen  it.  It
 may  be  |  or  2  seconds  more.  But  it  is  less  than
 a  minute.  Now,  the  second  question  that  he
 asked  is  whether  events  like  this  have  been
 covered,  For  the  information  of  my  hon.
 friend  I  would  like  to  give  a  list  of  certain
 events  which  may  be  considered  very  much
 embarrassing  to  the  Government  but  docu-
 mentaries  were  taken  of  them.  Hon.  members
 always  want  us  not  to  interfere  in  the  news.
 How  can  we  intervene  in  the  news  ?
 (Interruptions).

 SHRI  RANGA  :  This  is  criminal
 activity.  Has  my  friend  ever  publicised  ?

 SHRI  SATYA  NARAYAN  SINHA:
 When  you  see  the  list  I  think  you  will
 change  your  opinion.  First  demonstration
 was  when  the  demonstrators  turned  violent
 in  the  cow  agitation  of  1966.  (/nferrup-
 tions)

 SHRIMATI  TARKESWARI  SINHA:
 In  Samastipur  they  are  going  to  grab  your
 land  and  house  also,

 DR.  RAM  SUBHAG  SINGH:  In
 most  of  the  States  you  are  ruling.  Why
 are  you  not  implementing  the  land  reforms  ?
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 हरिजनों  और  आदिवासियों  को  भूमि
 दिलवाइये  ।

 SHRI  SATYA  NARAIN  SINHA  :
 Sir,  I  want  your  protection.  Let  the  House
 know  which  are  the  events  which  have  been
 covered.  Cow  agitation,  then  cricket  fans
 turned  violent  in  the  Eden  Gardens,  Calcutta,
 then  Central  Government  employees’  strike
 (Interruptions).  That  was  also  covered  by
 news.  Then  JAC  strike,  unrest  in  Telen-
 gana.

 SHRI  HARI  KRISHNA:  What  about
 the  SSP  agitation  ?

 SHRI  SATYA  NARAYAN  SINHA:
 The  strike  in  the  State  Bank  of  India,
 Ahmedabad  riots,  a  mass  hunger  strike  in
 Calcutta,  Supreme  Court's  decision  on
 bank  nationalisation,  Calcutta  bundh  and
 Bengal  bundh.

 SHRIMATI  TARKESWARI  SINHA  :
 What  about  Ganganagar  agitation  ?

 SHRI  SATYA  NARAYAN  SINHA  :
 All  that  |  wanted  to  say  is  that  we  do  not
 ask  them  to  cover  any  news.  It  is  entirely
 in  the  discretion  of  the  people  who  are  there.
 Tt  is  just  as  in  the  AIR  the  news  editor  has
 got  the  independence.  You  cannot  have  it
 both  ways.  (Jnterruptions)

 श्री  रवि  राय  :  6  अप्रैल  को  एस०  एस०  पी०
 का  डेमोंस्ट्रेशन  हुआ  था।  उसका  कोई  जिक्र
 नहीं  किया  गया  ।  जानबूझ  कर  उसको  छित्राया
 गया  |  उड़ीसा  बन्द  के  बारे  में  भी  नहीं  किया।
 पन्द्रह  हजार  के  करीब  लोग  सारे  देश  के  उस
 में  शामिल  हुए  लेकिन  उसको  छिपाया  गया।
 जानबूझ  कर  नहीं  किया  गया।  फिर  कहते  हैं
 कि  उनको  इंडिपेंडेंस  है  t

 अध्यक्ष  महोवय  :  उनके  पास  जो  जानकारी
 है  वह  उन्होंने  दे  दी  है।  आप  और  सप्लीमेंटरी
 पूछ  सकते  हैं।  ऐसे  तो  कोई  बात  नहीं
 निकलेगी  ।

 श्री  लखन  लाल  कपूर  :  27  तारीख  को
 75  हजार  रेल  मजदूरों  ने  डैम॑स्ट्रेशन  किया  था
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 उसकी  न्यूज़  तक  नहीं  दी  गई  1  डाकुर्मैंटरी  की
 बात  तो  दूर,  उसकी  खबर  तक  नहीं  दी  गई--

 SHRI  SHEQ  NARAIN  :  I  charge
 this  Government......

 MR.  SPEAKER:  Now  that  Mr.  Sheo
 Narain  has  charged,  I  don’t  think  there  is
 any  other  scope  left.

 SHRI  HARI  KRISHNA:  On  6th  April
 SSP  agitation  took  place  in  front  of  AIR.
 That  has  not  been  covered.

 SHRI  S.  KANDAPPAN  :  The  turbu-
 lence  in  the  House  should  also  be  covered.

 SHRI  SATYA  NARAYAN  SINHA  :
 T  have  given  many  events  which  have  been
 embarrassing  to  the  Government.  Those
 have  been  covered  by  the  news-reels  and
 we  do  not  come  into  the  picture  at  all,  In
 respect  of  whatever  they  do,  they  have  got
 the  discretion.  I  think  the  House  will  not
 expect  us  to  monitor  the  news,  and  ask  them
 to  publicise  certain  news  and  to  suppress
 certain  news.  We  are  not  doing  it.

 SHRI  S.  K.  TAPURIAH:  It  is  nota
 question  of  coverage  at  all.  It  is  a  question
 of  presentation  with  a  particular  slant,  ina
 particularly  approving  manner.  If  you
 present  it  in  an  approving  manner,  will  it
 not  give  rise  to  further  demands  ?  What  is
 the  role  of  the  Censors?  What  is  the  role
 of  the  Government  of  India  ?  If  at  all  they
 have  to  describe  a  scene  or  an  incident  they
 have  to  do  it  factually  and  not  do  it  in  an
 approving  manner,  as  they  did  in  respect  of
 the  scene  relating  to  the  CPI  action  of  land-
 grab  movement.  I  would  like  to  know  what
 the  role  of  the  Censors  is.  As  far  as  docu-
 mentaries  and  news-reels  are  concerned,
 obscene  scenes  and  undesirable  and  violent
 activities  should  not  be  shown.  If  you
 project  these  scenes  in  an  approving  manner,
 does  it  not  amount  to  contravention  of
 Government's  policy,  your  censorship  policy  ?
 In  West  Bengal,  people  have  demanded  the
 withdrawal  of  this  film......

 SHRI  S.  M.  BANERJEE:  No.  He
 does  not  represent  Bengal  ?

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 You  also  don’t  represent  Bengal.
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 SHRI  S.M.  BANERJEE:  I  belong  to
 a  party  which  represents  Bengal,  but  it  is
 the  Swatantra  party  which  does  not  exist  in
 Bengal.

 MR.  SPEAKER:  Kindly  do  not  dis-
 turb  the  proceedings  of  the  House.  I  have
 requested  you  a  ber  of  times  not  to
 disturb  the  peace  of  the  House.

 SHRI  SATYA  NARAYAN  SINHA  :
 For  the  information  of  the  House  and  for
 the  information  of  the  Hon,  Members,  I
 would  like  to  give  the  commentary  which  was
 given  along  with  the  newsreel,  This  is  what
 it  says  :

 The  West  Bengal  Unit  of  the  Commu-
 nist  party  of  India  leads  a  procession
 at  Nalban  in  24  Parganas  as  part  of
 its  land  grab  movement.  The  aim  of
 the  movement  is  to  occupy  the  Benami
 and  surplus  land  for  cultivation  by
 small  farmers.  While  denouncing
 violent  methods,  the  State  Government
 expedites  legislative  action  on  land
 teforms.

 SHRI  P.  K.  VASUDEVAN  NAIR:  It
 is  a  distortion  to  say  that  it  is  a  land  grab
 movement.  It  is  not  a  land  grab  move-
 ment.

 SHRI  SATYA  NARAYAN  SINHA  :
 With  that  comment  it  was  released.

 SHRI  SAMAR  GUHA:  I  would  have
 congratulated  the  Government  if  they  had
 been  courageous  enough  to  take  the  decision
 that  within  3  months  all  surplus  lands,  all
 benami  lands  are  to  be  distributed  to  the
 landless  people  and  lower  and  higher  ceilings
 fixed.  In  West  Bengal  violent  agitations,
 violent  activities  are  going  on  on  the  question
 of  land.  Many  have  been  killed  ;  many
 more  have  been  injured  and  wounded  ;
 hundreds  of  houses  have  been  looted  and
 burnt.  I  know  the  case  of  a  woman  who
 has  been  molested.  I  have  met  this  un-
 fortunate  woman  in  my  own  constituency.
 I  have  here  with  me  a  letter  signed  by  her.
 Also,  in  this  land  grab  movement,  the  lands
 of  the  people  who  own  only  two  or  three
 acres  of  land,  the  bargadars  or  those  who
 are  share-croppers  have  also  been  grabbed,
 if  they  do  not  belong  to  a  certain  political
 Party,
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 SHRI  INDRAJIT  GUPTA:  The  bar-
 gadars  are  being  given  vested  land......

 SHRI  SAMAR  GUHA  :  That  is  a
 distortion  of  facts.  This  kind  of  land  grab
 movement  is  going  on  there.  Rs.  2  crores
 have  been  illegally  collected  by  this  political
 party  in  the  name  of  land  grabbing,  from  the
 poor  peasants.  I  have  received  a  long
 letter  from  the  Governor  which  has  denown-
 ced  this  land  grab  movement.  May  I  know
 whether  it  is  a  fact  that  the  West  Bengal
 Government  have  also  expressed  their  resent-
 ment  at  showing  a  documentary  film  of  the
 violent,  illegal  and  also  usurping  land-grab-
 bing  movement,  and  if  so,  the  reaction  of  the
 Government  of  India  thereto  ?

 SHRI  SATYA  NARAYAN  SINHA  :
 I  cannot  say  anything  about  the  other  things
 which  he  has  mentioned.  He  may  be
 correct  or  may  not  be  correct.  But  so  far  as
 the  last  portion  of  the  question  is  concerned,
 it  is  true  that  the  West  Bengal  Government
 have  protested  against  this.

 SHRI  RANGA  :  At  long  last,  they
 have  done  one  good  thing.

 श्री  कंवरलाल  गुप्त:  अध्यक्ष  महोदय,
 इसमें  दो  रायें  नहीं  हैं  कि  ज़मीन  की  समस्या
 एक  गम्भीर  समस्या  है।  ग़रीब  लोगों  को
 ज्यादा  पिच  इसलिए  होता  है  कि  सैंटुल  गवर्नमेंट
 के  आधे  मिनिस्टर्ज़  कानून  को  तोड़  कर  अपने
 नाम  और  बीवी-वच्चों  के  नाम  बड़ें-बड़े  फार्म
 बनाते  हैं  7  (व्यवघान)

 MR.  SPEAKER:  Order,  order,  I  am
 not  allowing  it.  It  is  irrelevant.  May  I
 request  the  hon.  Member  to  be  relevant
 to  the  main  question?  It  relates  only  to
 that  film.

 at  'कंवरलाल  गुप्त:  प्रधान  मंत्री  ने
 लैंड  ग्रैब  मूवमेंट  का  विरोध  किया  है,  लेकिन
 मंत्री  महोदय  का  विभाग  उसको  फिल्म  न्यूज़-
 रील  में  दिखा  रहा  है  ।  इतना  ही  नहीं,  आल-
 इंडिया  रेडियो  ने  24  जुलाई,  1970  को
 स्पाटलाइट  के  तहत  पेड्रियेट  के  कारेसपांडेंट  की
 कमेन्टरी  रिले  की  थी  ।  जिसमें  लैंड  गैब  मूवमेंट
 का  पूरी  तरह  से  समर्थन  किया  गया  था।  इस
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 प्रकार  यह  सरकार  जान-बूझ  कर  इस  बारे  में
 एक  डबल-फु सड  एट्टीट्यूड  अपना  रही  है,
 क्योंकि  कम्युनिस्ट  पार्टी  और  मास्को  का  इस
 सरकार  पर  पूरा  होल्ड  ह ैऔर  वह  अपने  आप
 को  सत्ता  में  बनाए  रखने  के  लिए  इस  नीति  पर
 चलती  है  |

 MR.  SPEAKER:  I  am  not  going  to
 allow  any  prefacing  to  the  question.  If  he
 wants  to  make  allegations,  let  him  make  them
 at  the  proper  time.  Now,  he  should  come
 to  the  question.

 श्री  कंवरलछाल  गुप्त:  इस  प्रकार  की
 कमेन्टरी  और  न्यूज़-रील  से  देश  में  लालँसनस
 और  एनार्की  पैदा  होती  है  ।  क्‍या  बंगाल  सरकार
 और  दिल्‍ली  प्रशासन  ने  केन्द्रीय  सरकार  को
 इस  बारे  में  पत्न  लिखे  हैं;  यदि  हां,  तो  क्‍या
 मंत्री  महोदय  उनको,  और  अन्य  सरकारों  द्वारा
 लिखे  गये  पत्नों  को,  सदन-पटल  पर  रखेंगे  ?  क्‍या
 मंत्री  महोदय  यह  भी  बतायेंगे  कि  उन  फ्त्नों  के
 बारे  में  क्या  कार्यवाही  की  गई  है  ?

 क्या  मंत्नी  महोदय  एक  पालियामेंट्री  कमेटी
 बिठायेंगे,  जो  यह  एग्जामिन  करे  कि  रेडियो,
 टेलिविज़न  और  अन्य  मास  मीडिया  आफ़  कम्यू-
 निकेशन  किसी  पोलीटिकल  पार्टी  के  लिए,  ग़लत
 कामों  के  लिए  और  पार्टी  एन्ड्स  के  लिए
 इस्तेमाल  न  किये  जायें  ?

 श्री  सत्य  नारायण  सिह:  माननीय  सदस्य,
 श्री  कंबरलाल  गुप्त,  ने  जो  पहला  सेन्टेन्स  कहा
 है.  उस  पर  मुझे  बड़ा  अफ़सोस  है।  मालूम  होता
 है  कि  आजकल  सबसे  ज़्यादा  कमजोर  लोग
 मिनिस्टर  हैं  |  यह  एक  फ़ैशन-सा  हो  गया  है  कि
 जो  कोई  खड़ा  होता  है,  वह  कहता  है  कि
 फ़लां  मिनिस्टर  ने  ज़मीन  ले  ली,  या  कुछ  और
 ले  लिया  |  (व्यवधान )

 श्रीमती  तारकेश्वरी  सिन्हा  :  इनकी
 कांग्रेस  वकित्ग  कमेटी  के  सदस्यों,  श्री  चन्द्रजीत
 यादव  और  श्री  मोहन  घारिया,  ने  लैंड  ग्रैथ  को
 सपोर्ट  किया  है।  अपना  घर  पहले  संभालिए,
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 उस  के  बाद  मिनिस्टर  की  हैसियत  से  बयान
 दीजिए  ।  आप के  मंत्रि  मंडल  के  मंत्री  जगजीवन
 राम  ने  भी  बहुत  पहले  यह  कहा  था  I

 SHRI  VASUDEVAN  NAIR  :  We
 want  the  Madam  also  to  support  us.

 श्री  सत्य  नारायण  सिंह :  किसी  मंत्री ने
 अपने  नाम  से  या  किसी  के  नाम  से  जमीन  का
 बैनामा  लिखवा  लिया  इसके  बारे  में  मैं  इतना
 ही  दरख्वास्त  करूंगा  कि  जब  नजर  पड़ी  अपने
 गुनाहों  पर  तो  जहां  में  कोई  गुनहगार  न  रहा।

 अब  रही  दूसरी  बात--उसके  बारे  में  मैं
 ने  कई  बार  कहा  कि  आल  इन्डिया  रेडियो  से
 जो  न्यूज़  दी  जाती  है  या  यह  न्यूज़  निकली  उस
 के  माने  क्‍या  यह  हैं  कि  हम  कहते  हैं  कि  लैड
 म्रैब  करो  ?  कैसे  उसके  यह  माने  हुए  ?  आज
 इतने  सेमिनार  हो  रहे  हैं,  इतने  सिम्पोजियम  हो
 रहे  हैं,  हर  पार्टी  के  लोग  इधर  उधर  इकट्ठे  हो
 कर  बहस  करते  हैं,  अखबारों  में  यह  खबर  छपती
 है,  एडीटोरियल  लिखे  जाते  हैं,  इन  सब  को  पढ़
 कर  अपसेट  नहीं  होते  हैं  तो  पौन  एक  मिनट
 की  न्यूज़  एक  निकल  गई  उससे  $8  होते  हैं  ?
 आप  अगर  नोटिस  नहीं  लेते  तो  उस  का  किसी
 को  पता  भी  नहीं  होता  ।  इसलिए  मेहरबानी
 करके  इस  की  चर्चा  छोड़  दीजिए  ।

 श्री  कंवरलाल  गुप्त  :  अध्यक्ष  महोदय,  मेरे
 सवाल  का  जवाब  नहीं  आया  7  दिल्‍ली  सरकार
 और  बंगाल  सरकार  ने  क्या  कहा  वह  टेबल  पर
 रखेंगे  और  पालियामेंट  की  कमेटी  बनाएंगे  ?

 इसके  बारे  में  उत्तर  नहीं  दिया  n

 SHRI  RANGA:  The  Bengal  Govern-
 ment  has  also  expressed  its  opinion  and
 condemned  it.

 SHRI  S.  K.  TAPURIAH  :  Will  he
 lay  on  the  Table  copy  of  the  Bengal  Govern-
 ment’s  communication  ?

 SHRI  RANGA:  The  relevant  question
 which  was  asked,  and  repeated  several  times,
 was  whether  they  would  lay  on  the  Table  a
 copy  of  the  letter  from  the  Bengal  Govern-
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 ment.  What  have  the  Bengal  Government
 said  criticising  this  particular  documentary  ?

 SHRI  KANWAR  LAL  GUPTA
 About  the  parli  tary  commi  also,  he
 has  not  replied.  If  he  does  not  reply,  it
 becomes  difficult  for  us  to  proceed,

 MR.  SPEAKER  :  You  cannot  go  on
 adding  questions  (/nterruptions).

 SHRI  NAMBIAR  :  There  must  be  a
 committee  to  give  land  to  the  landless.  (Jnter-
 ruptions).

 SHRI  SURENDRANATH  DWIVEDY  :
 He  wanted  that  copy  of  the  letter  should  be
 laid  on  the  Table.

 SHRI  KANWAR  LAL  GUPTA  :  I
 demanded  it  in  the  beginning

 श्री  सत्य  नारायण  सिंह  :  मैंने  कहा  कि
 बंगाल  सरकार  का  प्रोटेस्ट  आया  है।  दिल्‍ली
 सरकार  का  कोई  पत्न  इस  बारे  में  हमारे  पास
 नहीं  आया  है  I

 SHRI  RANGA:  Then  we  must  con-
 demn  this  Government.

 SHRI  RABI  RAY  :  On  a  point  of
 order...  मंत्री  महोदय  जवाब  नहीं  दे  रहे  हैं
 हम  यह  जानना  चाहते  हैं  कि  बंगाल  सरकार  ने
 क्या  कहा  है  ?  वह  उसे  टेबल  पर  ले  करने  के  लिए
 तैयार  हैं?  इसके  बारे  में  वह  नहीं  बता
 रहे  हैं

 श्री  सत्य  नारायण  सिंह  :  मैंने  यह  कहा  है
 कि  बंगाल  का  प्रोटेस्ट  आया  है।  उस  चिट्ठी  को
 हम  यहां  ले  नहीं  कर  सकते  हैं'''  (व्यवधान)
 हम  उस  को  टेवल  पर  रखने  नहीं  जा  रहे  हैं  we
 (व्यवघान)

 श्री  अटल  बिहारी  बाजपेयी :  अध्यक्ष
 महोदय,  मुझे  एक  व्यवस्था  का  प्रश्न  उठाना  है।
 मंत्री  महोदय  कोई  कागज  सभा  पटल  पर  रखने
 से  इन्कार  कर  सकते  हैं  बशर्ते  कि  वह  जनहित
 के  खतरे  में  पड़ने  की  आड़  लें।  इस  मामले  में  मंत्री
 महोदय  ने  ऐसा  कोई  बहाना  नहीं  बनाया  है।
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 इसलिए  आप  उनको  निर्देश  दीजिए  कि  वह
 उसे  सभा-पटल  पर  रखें  1

 श्री  रवि  राय :  यह  मनमानी  नहीं  कर
 सकते  हैं  |

 डा०  राम  सुभग  सिह:  मैं  भी  इसका
 समर्थन  करता  हूं  और  जो  बात  मंत्री  महोदय  ने
 कही  वह  बिलकुल  गलत  है  ।  ऐसी  हरकत  नहीं
 होनी  चाहिए  ।

 अध्यक्ष  महोदय  :  उन्होंने  कहा  कि  मैं  देख
 कर  बताऊंगा  |

 कई  माननोय  सवस्य  :  नो,  नो।  उन्होंने
 यह  नहीं  कहा  ।

 श्री  रवि  राय  :  वह  इन्कार  कर  रहे  हैं  कि
 मैं  नहीं  रखूंगा ।  वह  आप  के  अधिकार  को
 नहीं  मान  रहे  हैं।  वह  सदन  के  अधिकार  को
 नहीं  मान  रहे  हैं,  सदन  के  अधिकार  को  चुनौती
 दे  रहे  हैं।  वह  नियमों  की  अवहेलना  कर  रहे
 हैं।  यह  मनमानी  नहीं  चलेगी  सदन  में  ।

 SHRI  PILOO  MODY  :  Itis  a  very
 simple  matter.  You  could  instruct  him  to  lay
 it  on  the  Table.

 SHRI  N.  DANDEKER  :  Any  docu-
 ment  referred  to  must  be  laid  on  the  Table.

 si  सत्य  नारायण  सिह  :  अध्यक्ष  महोदय,
 यह  इतने  आदमी  एक  साथ  बोलते  हैं,  न  इन
 की  बात  हम  सुन  सकते  हैं,  न  हमारी  बात  वह
 सुन  सकते  हैं'''  (व्यवधान)

 अध्यक्ष  महोदय  :  आजकल  ऐसी  कोई
 फैकल्टी  डेवलप  करनी  पड़ेगी  कि  बीस  आदमियों
 को  एक  वक्त  हम  सुन  सकें  |

 श्री  सत्य  नारायण  सिह :  मैं  ने  यही  कहा
 कि  बंगाल  गबनंमेंट  का  प्रोटेस्ट  आया  है,  दिल्‍ली
 एऐडमिनिस्ट्रेशन  के  बारे  में  पूछा  गया,  उन  की
 कोई  चिट्ठी  मेरे  पास  नहीं  आई।  अब  यह
 कहते  हैं  कि  बंगाल  गवरनंमेट  की  चिट्ठी  टेबल
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 पर  रख  दीजिए  तो  आप  इजाज़त  देंगे  तो  हम
 रख  देंगे  1

 अध्यक्ष  महोदय  :  हमारी  तो  इजाजत  है
 आप  रखना  चाहते  हैंतो  मेरा  कोई  ऐतराज़
 नहीं  है  ।

 SHRI  SATYA  NARAYAN  SINHA  :
 I  have  no  objection,  I  will  place  it  on  the
 Table  of  the  House.

 SHRI  PILOO  MODY  :  I  think  that
 the  Minister  should  be  told  that  had  he  come
 out  with  this  earlier,  we  would  have  saved  ten
 minutes,

 श्री  Go  मो०  बनर्जी  :  अध्यक्ष  महोदय,
 बंगाल  सरकार  ने  क्या  चिट्ठी  लिखी  यां  दिल्‍ली
 ऐडमिनिस्ट्रेशन  क्या  लिखना  चाहता  था  इससे
 कोई  मतलब  नहीं  है  हमें  तो  यह  देखना  है  कि
 किसान  क्‍या  कह  रहा  है  इस  को  देख  कर ?
 (व्यवधान)  "सवाल  यह  है  कि  मैं  ने  खुद  52
 सैंकड  की  यह  डाक्यूमेंट्री  देखी  ।  उस  में  कोई
 ऐसी  चीज  नहीं  दिखाई  गई  है  कि  बेनामी  लैंड
 या  यहां  पर  भी  किसी  की  जमीन  हो  उस  पर
 जबरदस्ती  कब्जा  करो।  उस  में  तो  बड़ी  बड़ी
 जमीन  जो  लोगों  के  पास  है  और  वह  इस्तेमाल
 नहीं  करते  उस  जमीन  को  दखल  करने  की  बात
 दिखलाई  गई  है  और  कहा  गया  है  कि  कम्युनिस्ट
 पार्टी  आफ  इंडिया  ने  यह  किया  है।  तो  मैं  यह
 जानना  चाहता  हुं  कि  तमाम  चीजें  जब  आज

 डाक्यूमेंट्री  मे ंदिखाई  जाती  हैं  हमारे  जनसंघ  के
 भाई  या  स्वतंत्र  पार्टी  के  भाई  जो  हैं,  उन  का
 जब  सम्मेलन  होता  है''*

 शी  अटल  बिहारी  वाजपेयी
 अलग  है।  कानून  तोड़ना  अलग  है  ny

 sit  To  Alo  बनर्जो  :  उनके  सम्मेलन  को
 दिखाया  जाता  है।  उन  के  जुलूसों  को  दिखाया
 जाता  है  और  दंगे  जो  होते  हैं  वह  भी  दिखाए
 जाते  हैं  |  तो  हम  यह  चाहते  हैं  कि  इस  डाक्पूमेंद्री
 को  बाकायदा  हर  एक  गांव  में  सरकार  दिखाने
 के  लिए  क्‍या  तैयार  है  या  नहीं  ताकि  वहां  पर
 जमीन  को  दखल  बाकायदा  किया  जाय  ?

 :  सम्मेलन
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 श्री  सत्य  नारायण  सिह:  अब  इसे  भला
 कहो  या  बुरा  कहो,  काफी  लोग  देख  चुके  1
 अब  आगे  उसको  हम  और  दिखाना  नहीं
 चाहते  ।

 श्री  रणधीर  सिंह  :  अध्यक्ष  महोदय,  अगर
 बाढ़  ही  खेत  को  खाएगा  तो  खेत  में  बचेगा  क्‍या  ?
 ला-मेक्स  ही  ला-ब्रेकर्स  बन  जाएंगे  तो  क्‍या
 होगा  ?  छा-मेकस  हैं  बनर्जी  साहव  1  अगर  यही
 ला  बनाने  वाले  ही  ला  तोड़ने  लग  जाएंगे  तो
 फिर  आम  आदमियों  पर  क्‍या  असर  पड़ेगा  ?
 जिस  के  पास  फालतू  जमीन  है  उसकी  ज़मीन
 ली  जाय,  टाटा  बिरला  था  किसी  की  भी  हो,
 यह  जो  जमीन  डिस्ट्रिब्यूट  करनी  है  वह  की  जाय
 जितने  भी  सीलछिग्स  वगैरह  हैं  उन  को  एन्फोर्स
 किया  जाय।  लेकिन  मैं  आप  के  माफर्त  यह
 कहना  चाहता  हूं  कि  कहीं  उंगली  पकड़ते  पकड़ते
 पहुंचा  न  पकड़ने  लग  जायं  ।  जहां  आज  टाटा
 बिरला  की  जमीन  पर  कब्जा  करते  हैं  कल  पांच
 बीचे  वाले  की  जमीन  पर  भी  कब्ज़ा  करने  लग
 जायं,  आज  बड़े  बड़े  महलों  पर  कब्जा  करते  हैं
 कल  किसी  झोपड़े  पर  भी  कब्जा  करने  लग
 जाय॑

 अध्यक्ष  सहोदय  :  आप  भाषण  मत  करिए

 श्री  रणघोर  सिंह:  मैं  सीधा  सवाल  यह
 करना  चाहता  हूं  कि  कोई  टैंडेंसी  या  कोई  आदत
 ऐसी  न  बिगड़  जाय  जिस  से  पब्लिक  का  मौरेल
 बिगड़  जाय  और  ऐसी  पिक्चर  न  दिखलाई  जाय
 कि  जिस  से  ला-लेसनेस  फैल  जाय  और देश  में
 कानून  न  रह  जाय  ।  क

 मैं  उनसे  पूछना  चाहता  हूं,  क्या  आप
 कोई  ऐसा  प्रबन्ध  करेंगे  जिससे  इस  मूवमेन्ट  से
 ला-ब्रेक  न  हो  और  देश  में  छा-एण्ड-आर्डर  कायम
 करना  मुश्किल  हो  जाय  ?

 श्री  सत्य  नारायण  सिंह  :  प्राइम  मिनिस्टर
 महोंदय  ने  भी  इसके  बारे  में  अपनी  राय  दी  है
 और  अन्य  लोग  भी  इसके  बारे  में  कह  चुके  हैं--
 ला-लेसनेस  के  ज़रिये  जबरदस्ती  कोई  चीज़
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 ली  जाय,  तो  गवनंमेन्ट  उसको  सहन  कर  सकती
 है  1  सवाल  यह  है  कि  ऐसी  जो  घटनाएं  घटी  हैं,
 वे  न्यूज़  रील  में  आईं,  उन  के  बारे  में  कमेम्ट्स
 भी  दिये  गये।  अखबारों  में  अगर  रोज़  कोई
 चीज़  आती  है,  तो  उसके  मायने  यह  नहीं  हैं  कि
 सरकार  उप्तको  मानती  है।  प्रधान  मंत्री  जी
 या  कोई  भी  यह  नहीं  चाहता  है  कि  कानून  के
 खिलाफ  कोई  चीज़  हो,  क्योंकि  आज  ज़मीन
 की  बात  है,  कल  पगड़ी  की  बात  आयेगी  ।

 SHRIMATI  TARKESHWARI  SINHA  :
 The  censor  law  and  the  rules  prohibit  certain
 things  to  be  shown.  Those  rules  have  been
 provided  by  the  Government.  Is  it  not  a  fact
 that  under  those  rules  any  breaking  of  law
 and  order  is  violation  of  the  censor  code,  and
 may  I  know  whether  this  particular  scene
 was  an  indication  of  the  breaking  of  law  and
 order  and  also  dereliction  of  duty  by  the
 Government,  because,  the  minimum  protection
 that  the  people  expect  to  get  and  have  to  get
 from  the  Government  is  the  maintenance  of
 law  and  order  ;  the  people  have  to  be  protect-
 ed,  It  is  not  a  question  of  A,  Bor  C.  Let
 not  the  land  reform  question  be  mixed  up
 with  this.  This  is  a  clear  case  of  violence.
 The  very  word  “grabbing”  is  not  reform.
 There  should  be  difference  between  land  re-
 forms  and  land  grabbing.  Grabbing  means
 unauthorised,  illegal  occupation  of  a  parti-
 cular  land.  It  does  not  mean  A,  B  or  C.  So,
 the  minimum  requirement  of  any  civilised
 government  is  to  maintain  law  and  order.
 Does  not  this  film  show  a  dereliction  of  duty
 by  the  Government,  especially  when  that  film
 has  been  released  by  the  Information
 Ministry  ?  It  is  a  newsreel  ;  it  is  not  a  film
 produced  by  a  private  film  producer.  It  is
 the  Government  which  has  released  it,  and
 it  is  a  dereliction  of  duty,  and  it  is  doing
 violence  to  the  censor  code.  I  would  like
 to  know  whether  there  is  any  censor  code

 or  not  which  says  that  no  film  which  shows
 the  breaking  of  law  and  order  will  be  per-
 mitted  by  the  censors  to  be  shown  ?  I  want
 a  categorical  answer  to  this  question,

 SHRI  SATYA  NARAYAN  SINHA  :
 The  Censor  Board  has  cleared  it.  As  I  have
 said—(Interruption),  so  far  as  this  is  con-
 cerned,  we  have  not  got  that  independence  ;
 they  thought  it  is  a  newsworthy  thing.  (Jnter-
 ruption)
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 SHRI  NAMBIAR:  You  have  shown
 the  film  ;  it  is  good.  Please  show  it  again  and
 again.

 SHRI  PILOO  MODY:  I  want  to
 know  if  the  man  who  made  the  film  has  been
 punished.

 SHRI  NAMBIAR  :
 gratulated  by  this  House.

 He  must  be  con-

 MR.  SPEAKER  :  May  I  request  both
 of  you,  Mr.  Mody  and  Mr.  Nambiar......

 SHRI  NAMBIAR  :  They  are  shout-
 ing  in  their  favour.  They  did  not  allow  the
 Minister  to  answer.  We  then  meekly  kept
 quiet,  but  they  should  not  think  that  we  are
 without  any  feeling.  We  have  our  feeling.  They
 did  not  allow  the  Minister  to  answer.  We
 have  our  own  feelings  and  I  have  to  express
 them,  (/nterruption)

 MR.  SPEAKER  :  May  I  have  your
 attention  ?  I  think  Mr.  Nambiar’s  objection
 is  quite  valid.  But  then  if  you  obstruct  each
 other  then  the  others  are  also  provoked  to  do
 it.  It  is  better  that  both  of  you  do  not  do  it.  I
 think  both  of  you  should  not  obstruct.  Let
 the  Minister  reply  ;  let  the  proceedings  go  on
 peacefully.  This  is  a  house  of  the  Legislature.
 You  have  to  listen  to  both  the  views.

 SHRI  SATYA  NARAYAN  SINHA:
 The  Controller,  Films  Division  is  the  final
 authority  to  decide  the  contents  of  the  news-
 reel.  Under  that,  they  have  done  it.  They  are
 not  bound  to  consult  the  Government  before
 it  is  released.

 श्री  लखन  लाल  कपूर  :  अध्यक्ष  महोदय,
 जहां  तक  लैंड  ग्रैत्रिग  मूवमेन्ट  का  सवाल  है,
 पिछले  23  वर्षो  से  लैंड  रिफार्भ  न  होने  के  कारण
 आज  जो  भूमिहीनों  की  स्थिति  है,  उसके  कारण
 है,  इस  लिये  लैंड  ग्रैबिग  मूवमेन्ट  लीगल  है,
 इल्लिगल  नहीं  है।  मैं  मंत्री  महोदय  से  पूछना
 चाहता  हूं  क्‍या  यह  सही  है  कि  °59  साल  में
 इस  सदन  के  एक  मानतीय  सादस्य  श्री  लकप्पा
 ने  सब  से  पहले  इस  देश  में  लैड  ग्रैविंग  मूवमेन्ट
 मैसूर  में  शुरू  किया  था।  उस  सम्बन्ध  में
 500  आदमी  गिरफ्तार  हुए  थे  और  500
 एकड़  ज़मीन  ग्रैब  हुई  थी।  जब  यह  मूवमेन्ट
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 आप  के  माननीय  सदस्य  ने  लैंड  लैस  लेबरस  को
 लेकर  चलाया  था,  क्या  आप  के  फिल्म  डिवीज़न
 की  तरफ़  से  उस  वक्‍त  कोई  फिल्म  ली  गई
 थी?  यदि  नहीं  ली  गई  थी,  तो  यह  विभेद
 आपने  क्‍यों  किया  ?

 शनी  सत्य  नारायण  सिह:  959  की  बात
 मैं  नहीं  जानता,  लेकिन  966  से  लेकर  आज
 तक  ऐसे  ईवेन्ट्स  को  भी  कवर  किया  गया  है  जो
 गवर्नंमेन्ट  के  खिलाफ़  रहे  हैं  1

 WRITTEN  ANSWERS  TO  QUESTIONS
 Impact  of  decreased  production  on  the

 Prospects  of  Exports

 *2Il.  SHRI  DHIRESWAR  KALITA  :
 SHRI  J.  M.  BISWAS

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  State  :

 (a)  whether  it  is  a  fact  that  the  pheno-
 menon  of  the  shortage  of  production  is
 seriously  hampering  the  prospects  of  our
 exports  ;  and

 (b)  if  so,  the  steps  Government  intend
 to  take  to  overcome  this  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA)  :

 (a)  Yes,  Sir.

 (b)  A  broad  outline  of  steps  that  Govern-
 ment  consider  necessary  is  contained  in  the
 Export  Policy  Resolution  placed  on  the  Table
 of  the  House  on  the  30th  July,  ‘1970,

 Submarines  and  other  Naval  Vessels
 from  U.S.S.R.

 SHRI  J.  MOHAMED  IMAM  :
 SHRI  K.  M.  KOUSHIK  :
 SHRI  R,R.  SINGH  DEO  :
 SHRI  R.  K.  AMIN  :

 *2I6.

 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  Government  of  India  has
 decided  to  buy  more  submarines  and  other
 Naval-vessels  from  the  Soviet  Union  ;  and

 (b)  if  so,  the  details  thereof  ?
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 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  and  (b),  The
 question  of  acquisition  of  additional  Naval
 craft  including  submarines  is  under  consi-
 deration.

 Prime  Minister  and  Home  Ministers’  State-
 ment  on  Communal  Riots  in  India  providing

 handle  to  Pakistan  to  malign  India

 9217,  SHRI  BAL  RAJ  MADHOK  :
 SHRI  YAJNA  DATT  SHARMA  :
 SHRI  PRAKASH  VIR  SHASTRI  :
 SHRI  HARDAYAL  DEVIGUN  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  state-
 ments  of  the  Prime  Minister  and  of  the  Home
 Minister  on  communal  riots  have  provided
 a  handle  to  Pakistan  to  malign  India  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 our  diplomatic  personnel  did  nothing  in  the
 matter  when  Pakistan's  publicity  machinery
 released  speeches  of  the  Indian  Prime  Minister
 to  say  that  minorities  were  not  safe  in  India  ;
 and

 (c)  the  extent  to  which  India’s  image  has
 been  demeaned  in  foreign  countries  as  a
 result  thereof  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SARDAR  SWARAN  SINGH)  :
 (a)  Pakistan  did  make  an  attempt  so  to
 use  the  statements,  but  the  attempt  was  not
 successful.

 (b)  No,  Sir.

 (c)  It  is  the  assessment  of  the  Govern-
 ment  that  Pakistan's  attempt  to  damage
 India’s  image  has  not  succeeded.

 Replacement  of  Indian  Labour  in  Ceylon
 *2I8  SHRI  P.  VISWAMBHARAN  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Government  have  taken
 note  of  the  recent  statement  made  by  the
 Minister  for  Plantation  Industries  of  Ceylon
 that  their  Government  would  soon  replace
 Indian  estate  labour  with  Sinhala  labour  ;
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 (b)  if  so,  whether  Government  have  made
 any  arrangement  to  receive  these  repatriated
 Indian  labourers  ;

 (c)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  Yes,
 Sir.  Government  have  seen  the  Press
 reports.

 (b)  and  (c)  The  Hon’ble  Member  may
 kindly  refer  to  the  information  given  in
 reply  to  Unstarred  Question  No.  64  answered
 on  the  30th  July,  1970.

 Purchase  of  Missile  Boats  From  USSR

 *2i9.  SHRIN.SHIVAPP:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India  is
 approaching  Moscow  for  purchasing  missile
 boats  in  the  Navy,  fighters  helicopters  and
 transport  aircraft  in  Air  Force  and  missiles,
 medium  guns  and  tanks  in  the  Army  ;

 (b)  whether  it  is  also  a  fact  that  his
 Ministry  is  not  in  a  position  to  produce  these
 in  India  ;  and

 (c)  if  so,  how  much  time  it  will  take  to
 become  self-reliant  in  this  regard  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  :  (a)  To  meet  our  require-
 ments,  we  are  procuring  some  military
 supplies  from  the  USSR  and  other  countries
 for  our  Defence  Forces  and  it  would  not  be
 in  public  interest  to  disclose  the  details.

 (b)  and  (c)  :  Our  policy  is  to  produce  in
 the  country  important  defence  requirements.
 Frigates,  Fighter  aircrafts.  helicopters  and
 transport  aircraft  are  already  under  produc-
 tion  in  the  country.  Some  imports  are
 necessary  to  supplement  quantities  produced
 in  the  country  or  of  types,  which  it  is  not
 economic  to  facture.  With  ingly
 high  sophistication  in  weapon  systems,  efforts
 towards  self-sufficiency  is  a  continuous  process
 and  each  year,  there  is  significant  improve-
 ment  in  this  respect.

 Mysterious  murder  of  Military  Officers
 posted  in  Jammu  and  Kashmir

 *220.  SHRI  RAM  GOPAL  SHALWALE  :
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 SHRI  JAGANNATH  RAO  JOSHI  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  HUKAM  CHAND

 KACHWAI  :

 Will  the  Minister  of  DEFENCE  ७०
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some  military
 Officers  posted  in  Jammu  and  Kashmir  have
 been  murdered  mysteriously  during  the  last
 few  months  ;

 (b)  if  so,  the  number  of  Military  officers
 thus  murdered  mysteriously  during  the  last
 six  months  and  the  number  of  Gazetted  and
 Non-Gazetted  Officers  out  of  them  ;

 (c)  whether  Government  has  instituted
 an  inquiry  into  it  ;  and

 (d)  if  so,  the  results  thereof  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  No,  Sir.  (b)  to
 (9)  :  Do  not  arise.

 Opening  of  a  S.T.C.  Office  in  Hongkong

 #221,  .  SHRI  BABURAO  PATEL  :
 SHRI  R.K.  BIRLA  :
 SHRI  SHIVA  CHANDRA  JHA  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  State
 Trading  Corporation  is  planning  to  open  an
 office  in  Hong  Kong  ;

 (b)  if  so,  when  and  the  cost  of  running  the
 office  ;  and

 (c)  the  name  of  the  local  company  with
 which  the  STC  will  enter  into  collaboration
 with  salient  details  of  coilaboration  agree-
 ment  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA)  :  (a)  Yes,
 Sir.

 (b)  and  (c):  Negotiations  for  collabo-
 ration  agreement  with  Hongkong  firms  are  in
 progress  and  a  final  decision  has  not  been
 taken  so  far.
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 Soviet  Peace  Plan  For  Indo-China  States

 #222,  SHRI  SURAJ  BHAN  :
 SHRI  KANWAR  LAL  GUPTA  :
 SHRI  RAM  AVTAR  SHARMA  :
 SHRI  D.N.  PATODIA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Soviet  Deputy
 Foreign  Minister  gave  the  broad  outline  of
 the  Moscow  Plan  for  restoration  of  peace  in
 the  Indo-China  States  ;

 (b)  if  so,  the  details  thereof  and  the
 reaction  of  Government  of  India  thereto  ;

 (c)  the  names  of  countries  from  which
 Government  received  proposals  for  the  resto-
 ration  of  peace  in  this  Sector  and  their
 details  ;  and

 on  this (d)  the  Government’s  stand
 issue  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  :  (a)
 His  discussions  with  the  Ministers  and  offici-
 als  of  the  Government  of  India  covered  the
 present  situation  in  Indo-China,  but  he  did
 not  propose  or  give  any  plan  or  the  broad
 outlines  thereof.

 (b)  Does  not  arise.

 (c)  The  Government  of  India  is  in  con-
 stant  contact  with  a  number  of  countries,
 including  the  Soviet  Union,  regarding  the
 restoration  of  peace  in  Indo-China.  Various
 proposals  have  been  put  forward  by  different
 countries.  It  is  not  customary  to  divulge  the
 details  of  such  confidential  exchanges.

 (d)  Government  have  declared  its  stand
 on  various  occasions  and  it  is  well  known.

 Allocation  of  Funds  for  the  Development
 Projects  in  West  Bengal

 *223.  SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  the  names  of  development  projects
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 included  in  the  Fourth  Five  Year  Plan  for
 West  Bengal  ;

 (b)  whether  it  is  a  fact  that  the  State
 Government  is  ready  with  30  schemes  and
 work  could  start  at  once,  if  the  Centre  gave
 the  assurance  about  providing  funds  ;

 (c)  if  so,  the  details  thereof  ;  and

 (d)  the  reasons  why  the  necessary  funds
 have  not  yet  been  provided  by  the  Centre  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  The  details  of  the  State’s
 Fourth  Five  Year  Plan  outlay  fixed  at  Rs.
 322.5  crores  have  yet  to  be  finalised.

 (b)  and  (c).  It  is  not  known  which
 particular  schemes  the  Honourable  Member
 has  in  mind.  It  is  presumed  that  the  refe-
 rence  is  to  the  schemes  of  Calcutta  Metro-
 politan  area  ;  28  schemes  are  already  conti-
 nuing  Water  Supply  (7),  Sewerage  &  Drainage
 (10),  Traffic  &  Transportation  (7)  and  Misce-
 llaneous  (4).

 (d)  Does  not  arise.

 Export  of  Marine  Products

 *224.  SHRI  JYOTIRMOY  BASU  :
 SHRI  E.  K.  NAYANAR  :
 SHRI  VISHWANATHA  MENON  :
 SHRI  P.  P.  ESTHOSE  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  the  Indian  Institute  of
 Foreign  Trade  has  estimated  that  the  exports
 of  Marine  Products  will  double  by  974  ;

 (b)  if  so,  the  steps  which  Government
 propose  to  take  to  help  the  exporters  and
 processors  of  marine  products  ;  and

 (०)  whether  it  has  come  to  the  notice  of
 Government  that  a  number  of  processors  and
 exporters  of  marine  products  are  languishing
 and  facing  many  difficulties  due  to  lack  of
 resources  and  facilities  ?

 THE  DEPUTY  MINISTER  IN  THE
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 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  In  addition  to  providing  the  required
 inputs,  like  fishing  trawlers,  marine  diesel
 engines  and  plate  freezers  for  increasing  the
 availability  of  marine  products  for  exports,
 a  proposal  for  setting  up  a  Marine  Products
 Export  Development  Authority  is  also  under
 the  consideration  of  the  Government.

 (c)  Government  is  aware  of  the  difficul-
 ties  the  processors  and  exporters  of  marine
 products  are  facing.  Efforts  are  being  made
 to  resolve  their  difficulties  of  raising  finances  ;
 to  provide  adequate  water,  electricity,  ice  etc.
 and  ensure  regular  and  timely  shipping
 facilities.

 Jawans  and  officers  killed  in  encounter
 with  rebel  Nagas,  Mizos  and  Kukis

 *225.  SHRI  SHARDA  NAND  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :

 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  the  number  of  jawans  and  officers  of
 the  Indian  Defence  Forces  killed  in  encoun-
 ters  with  the  rebel  Nagas,  Mizos  and  Kukis
 since  the  Ist  January,  967  ;

 (b)  the  number  of  rebel  Nagas,  Mizos
 and  Kukis  killed  and  arrested  separately
 as  also  of  those  who  surrendered  themselves
 since  that  date  ;  and

 (c)  the  action  proposed  to  be  taken  by
 Government  to  solve  this  problem  expedi-
 tiously  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIWAN  RAM)  (a)  The
 figures  pertaining  to  the  period  Ist  January,
 967  to  27th  July,  970  are—

 5  Officers

 9  JCOs

 27  other  personnel

 24]
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 (b)  Killed  Cap-  —  Sur-
 tured  rendered

 Underground  =  I8  2873  2490
 Nagas

 Mizos/Kukis  595  29  3774

 (c)  The  Government  are  taking  all  neces-
 sary  steps  to  contain  the  violent  activities  of
 the  extremist  elements  in  the  region  and  to
 enable  the  vast  majority  of  the  peace-loving
 citizens  to  improve  their  standard  of  living
 by  participation  in  a  variety  of  development
 projects  undertaken  by  the  State  Government.
 An  increasingly  large  number  of  people  have
 realised  the  benefits  accruing  from  peace  and
 have  been  cooperating  with  the  Civil  Autho-
 rities  and  the  Security  Forces.  By  and  large
 there  is  peace  in  Nagaland  and  the  writ  of
 the  State  Government  runs  all  over  the
 State.

 Tariff  Commission’s  Report  re.  Pricing of  viscose  filament  yarn

 *226.  SHRI  K.  SURYANARAYANA  :
 SHRI  VALMIKI  CHOUDHARY  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  refer  to  the  reply  given  to  un-
 starred  question  No.  9495  on  the  I3th  May,
 970  and  state  :

 (a)  whether  Government  have  since  con-
 cluded  examination  of  the  Tariff  Commis-
 sion’s  Report  on  the  pricing  of  viscose
 filament  yarn  ;  and

 (b)  if  so,  when  Government’s  Resolution
 thereon  is  likely  to  be  issued  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  No,  Sir.

 (b)  It  is  not  possible  at  present  to  indi-
 cate  a  firm  date.

 Meeting  of  Chief  Secretaries  of  States
 regarding  unemployment  in  the  country

 *227.  SHRI  YOGENDRA  SHARMA  :
 SHRI  MOLAHU  PRASHAD  :
 SHRI  RAMAVATAR  SHASTRI  :
 SHRI  SITARAM  KESRI  :
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 SHRI  M.  MEGHACHANDRA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  Whether  the  Conference  of  Chief
 Secretaries  of  State  Governments  held
 recently  in  New  Delhi  has  made  a  number  of
 recommendations  to  tackle  the  problem  of
 unemployment  in  the  country  ;

 (b)  if  so,  the  recommendations  made  by
 the  Conference  ;  and

 (c)  the  steps  taken  by  Government  to
 implement  these  recommendations.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (c):  A  Conference  of
 Chief  Secretaries  of  all  States  and  Union
 Territories  was  held  on  the  26th  and  27th
 June,  1970,  at  New  Delhi  to  discuss  the
 various  measures  to  tackle  the  problem  of
 unemployment  in  the  country.  The  main
 conclusions  arrived  at  in  the  Conference
 are  briefly  stated  in  the  enclosed  statement.

 Many  of  these  schemes  are  in  the  State
 sector.  The  Central  Ministries  concerned  are
 providing  advice  and  guidance  to  the  States
 in  formulation  of  the  schemes  and  assistance
 in  their  implementation,  as  may  be  necessary.
 The  Planning  Commission  has  set  up  a
 Central  Committee  for  the  Coordination  of
 Rural  Development  and  Employment,  which
 is  concerned  with  the  coordination,  review
 and  evaluation  of  some  of  the  special  schemes
 for  promoting  rural  employment  as  well  as
 existing  Plan  schemes  of  rural  development
 and  programmes  for  the  benefit  of  weaker
 sections  of  the  rural  population.

 Statement

 The  Conference  discussed  in  detail
 various  schemes  drawn  up  at  the  instance  of
 the  Centre  with  a  view  to  promoting  em
 ployment  in  the  country.  Some  of  these
 schemes  are  in  the  central  sector  and  others
 in  the  State  sector.  It  was  generally  agreed
 that  the  States  will  give  high  priority  to  the
 schemes  discussed  at  the  Conference,  and
 arrange  to  provide  the  necessary  funds  and
 personnel  for  execution  of  the  schemes.  The
 Centre  and  the  States  will  also  arrange  to
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 establish  machinery  for  coordination  and
 liaison  for  the  successful  execution  of  these
 schemes,

 LR  The  success  of  the  schemes  would
 depend  on  the  interest  and  initiative  shown
 by  the  States  in  proper  execution  of  these
 schemes.

 3.  In  practically  all  the  schemes  there
 is  adequate  flexibility  so  that  they  could  be
 adjusted  to  suit  local  conditions,  while  re-
 taining  their  basic  purpose  and  essential
 structure.  Many  of  the  schemes  are  of  a
 pilot  nature  and  the  experience  gained  in
 their  execution  will  help  determine  the
 manner  in  which  they  could  be  extended  in
 future.

 4  The  discussions  covered  mainly  the
 following  :—

 dy  Scheme  for  development  of  small
 but  potentially  viable  farmers.

 Q  Scheme  for  marginal  farmers  and
 agricultural  labour.

 re)  Scheme  for  rural  works  and  labour
 intensive  activities  in  chronically
 drought  affected  areas.

 (4)  Scheme  for  establishing  agro-service
 centres  for  providing  custom  service,
 maintenance  and  servicing  of
 tractors  and  other  farm  machinery,
 soil  analysis,  sale  of  fertilizers,
 seeds,  etc.

 (5)  Advance  of  agricultural  credit  from
 commercial  banks.

 Scheme  for  dry  farming  ;  establish-
 ment  of  research  centres  and  de-
 monstration  areas  to  be  attached  to
 these  centres.

 (6)

 Mm  Development  of  infrastructure  facili-
 ties  including  rural  markets,  feeder
 roads  etc.  ;  market  surveys;  deve-
 lopment  of  regulated  markets  and
 the  role  of  market  committees  ;
 institutional  finance  for  market
 comunittees.

 (8)  Development  of  small  scale  indus-
 tries  and  ancillary  industries  with
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 special  reference  to  distribution  of
 raw  materials,  credit  support  and
 terms  for  hire-purchase  of
 machinery.

 (9)  Facilities  provided  by  various  States
 to  promote  employment  among
 engineering  graduates  and  diploma-
 holders  ;  in-service  training.

 (l0)  Expansion  and_  re-orientation  of
 training  programmes  ;  amendment
 of  Apprentices  Act  to  cover  engi-
 neering  graduates  and  diploma-
 holders  ;  re-orientation  of  engineer-
 ing  curricula  and  training  of  en-
 gineering  graduates,  diplomaholders
 and  III  certificate  holders  and
 apprentices,  so  as  to  fit  them  to-
 wards  self-employment  3  training
 of  wiremen  and  electricians  ;  orga-
 nisation  of  small  artisans’  pro-
 gramme.

 (ll)  Career  advising  and  vocational
 guidance  ;  establishment  of  career
 study  centre  at  the  headquarters  of
 DGE&T  ;  strengthening  of  the
 employment  service  ;  strengthening
 of  employment  market  information  ;
 expansion  of  vocational  guidance
 facilities  ;  area  skill  surveys  ;
 district  surveys  regarding  new
 possibilities  of  employment.

 (I2)  Organisation  of  the  work  relating
 to  manpower  administration  and
 planning  in  the  States  ;  arrangments
 for  liaison  with  the  Centre.

 Liberalisation  of  Travel  Restrictions  to
 Foreign  Countries

 *228.  SHRI  UMANATH  :
 SHRI  K.  RAMANI:
 SHRI  SATYA  NARAIN  SINGH  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state  :

 EXTERNAL

 (a)  whether  Government  is  considering
 to  liberalise  trave!  rules  to  foreign  countries
 liek  Ceylon,  Pakistan,  Burma,  Malaysia  and
 Afghanistan,  for  the  Indian  people  ;

 (b)  if  so,  the  details  and  reasons  thereof  ;
 and
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 (c)  the  reaction  of  the  concerned  coun-
 tries  with  regard  to  this  proposal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  Government’s  decision  in  this
 regard  was  announced  through  a  press  note
 issued  on  the  6th  ‘July,*  1970,  a  copy  of
 which  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  Sec.  No.  LT—3848|
 70).

 (c)  It  is  our  hope  that  this  facility  which
 would  enable  our  people  to  have  greater
 contacts  with  friendly  countries  would  be
 welcomed  by  them.

 Trade  with  Zambia

 *229.  SHRI  ron  JANARDHANAN  :
 SHRI  K.  HALDER  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state.

 (a)  whether  India  offered  equipment  and
 expertise  to  Zambia  to  help  her  in  the
 present  stage  of  her  economic  development  ;

 (b)  whether  any  concrete  proposals  have
 been  worked  out  in  this  connection  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)
 During  the  recent  visit  of  a  Zambian  Dele-
 gation  led  by  their  Minister  of  Trade  and
 Industry,  the  matter  of  increased  economic
 cooperation  between  Zambia  and  India  was
 discussed.  We  offered  Zambia  our  co-
 operation  in  her  economic  development.

 (0)  and  (c).  Concrete  proposals  are
 awaited  from  the  Zambian  Government.

 Effect  of  Erosion  by  Brahamaputra  in
 Hamidabad  and  Fakirganj

 *230.  SHRI  BENI  SHANKER  SHARMA  :
 SHRI  D.  AMAT:

 Will  the  Minister  of  IRRIGATION  AND
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 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  about  1,500,
 people  have  been  rendered  homeless  and
 another  1,500  are  preparing  to  shift  to  safer
 places  following  large  scale  erosion  by  the
 Brah  ra  in  Hamidabad  and  Farkirganj
 Bazar  areas  of  Goalpara  district's  Dhubri
 sub-division  ;

 (b)  if  so,  the  steps  taken  or  proposed  to
 be  taken  in  the  matter  ;

 (c)  whether  it  is  a  fact  that  several
 requests  have  been  made  in  the  past  year  to
 check  said  erosion  which  is  a  recurring
 features;  and

 (d)  if  so,  the  action  taken  thereon  and
 the  outcome  there  to  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAQ):  (a)  and
 (b).  It  is  understood  that  on  account  of
 erosion  in  Hamidabad  and  Fakirganj  Bazar
 areas  of  Goalpara  District's  Dhubri  Sub-
 division,  about  3000  people  have  been  ren-
 dered  homeless.  The  affected  people  have
 been  given  gratuitous  relief.  Land  is  also
 being  acquired  in  nearby  areas  for  their
 settlement.  The  State  Government  have
 already  taken  up  temporary  protection
 measures  at  a  cost  of  Rs.  73,000.

 (c)  and  (d):  A  representation  received  by
 the  Union  Minister  for  Irrigation  and  Power
 in  this  connection  was  forwarded  to  the  State
 Government  for  necessary  action.

 Opening  of  Model  Tea  Factories  in
 North  and  South  India

 *231,  .  SHRI  HEM  RAJ:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  the  Tea  Board  has  taken  any
 decision  for  the  opening  of  Model  Tea
 Factories  for  the  small  tea-growers  of  the
 North  and  South  ;

 (b)  if  so,  the  number  of  such  tea  factories
 to  be  established  in  the  North  and  in  the  South
 respectively  with  the  names  of  the  places
 where  they  will  be  established  ;

 (c)  what  will  be  the  contribution  of  the
 Tea  Board  for  each  of  such  factories,  what
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 will  be  the  contribution  of  the  State  Govern-
 ment  and  the  tea  growers  ;  and

 (d)  will  it  be  in  the  form  of  grant  or  loan
 and  if  loan,  the  interest  to  be  charged  upon
 it  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA)  :  (a)  to
 (d).  Tea  Board  has  not  taken  any  decision  to
 open  model  tea  factories  for  the  small  tea
 growers  of  the  North  and  South.  But,  a
 number  of  cooperative  tea  factories  on
 modern  lines  in  North  and  South  India  have,

 ver,  been  blished  for  the  benefit  of
 small  tea  growers  with  the  assistance  of  the
 tea  Board.

 Nine  cooperative  tea  factories  have
 already  been  set  up.  Of  these,  one  is  in  the
 Kangra  area  of  North  India,  one  in  the
 Kerala  region  of  South  India  and  seven  in  the
 Nilgiris  region.  Besides  two  other  factories  in
 South  India—only  at  Bikatty  and  the  other  at
 Gudalur  are  to  be  set  up  shortly.  A  proposal
 to  establish  one  more  factory  at  Palampur  in
 Himachal  Pradesh  is  under  consideration.  In
 addition  three  cooperative  tea  marketing
 societies,  two  in  Himachal  Pradesh  and  one
 in  Nilgiris  have  been  set  up  with  the  assis-
 tance  of  the  Tea  Board.

 Assistance  has  been  rendered  by  Tea
 Board  to  these  tea  cooperative  factories  in  the
 form  of  loans  and  grants.  So  far,  a  total  loan
 of  Rs.  49°70  lakhs  and  a  grant  to  the  extent
 of  about  Rs.  °90  lakhs  have  been  disbursed
 to  these  factories  and  marketing  societies.
 Participation  by  the  concerned  State  Govern-
 ments  in  the  scheme  of  nine  cooperative
 factories  has  been  to  the  extent  of  Rs.  5°26
 lakhs  either  as  outright  loan  or  as  share
 capital  loan.  In  respect  of  grants  in  the  shape
 of  fertiliser  subsidy  and  staff  subsidy,  the
 share  of  the  Tea  Board  and  the  State  Govern-
 ments  is  50  :  50.  The  State  Governments
 have  contributed  a  grant  to  the  extent  of
 about  Rs.  190°  lakhs  as  subsidy.  The  small
 tea  growers  have  purchased  shares  of  these
 cooperative  factories.

 In  the  loans  given  by  Tea  Board  earlier,
 the  cooperative  tea  factories  had  to  pay  34%
 interest.  In  the  loans  now  being  advanced  by
 Tea  Board,  the  rate  of  interest  is  5%.
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 Visa  Tax  on  Indians  in  Ceylon

 #232,  SHRI  NARAYANAN  :
 SHRI  DHANDAPANI  :
 SHRI  MAYAVAN  :
 SHRI  SAMINATHAN  :
 SHRI  N.  R.  LASKAR  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 of  Ceylon  have  decided  to  introduce  the
 annual  visa  tax  on  Indians,  who  are  tem-
 porary  residence  permit  holders  ;

 (b)  if  so,  the  reaction  of  the  Indian
 Government  ;

 (c)  whether  this  tax  was  discontinued  by
 the  earlier  Government  ;  and

 (d)  whether  Ceylon  Government  have
 agreed  to  expedite  disposal  of  the  Indian
 applications  under  the  Sirimavo-shastri
 pact  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH).  (a)  The
 Government  have  seen  pressreports  but
 have  no  official  information  yet  of  the
 Ceylon  Government’s  proposal  to  rein-
 troduce  the  Visa  Tax  on  non-Ceylon  nation-
 als  resident  in  Ceylon.  The  Visa  Tax  Act
 of  96  was  applied  not  only  to  Indians  but
 to  all  foreigners  resident  in  Ceylon.  When  in
 force  it  did  not  cover  holders  of  Temporay
 Residence  Permits.

 It  is  not  possible  to  say  at  this  stage
 what  form  the  Visa  Tax  Act  will  take  if  the
 Ceylon  Government  reintroduces  it.

 (b)  Does  not  arise.

 (c)  Yes,  Sir,  the  tax  was  discontinued
 in  1965.

 (d)  The  Government  of  India  and  the
 Government  of  Ceylon  are  both  keen  to
 implement  all  phases  of  Indo-Ceylon  Agree-
 ment  expeditiously.

 Production  of  45  to  50  Million  Kw
 of  Power  by  980

 *233.  SHRI  ESWARA  REDDY  :
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 SHRI  PL  C.  ADICHAN  :
 SHRI  CHANDRA  SHEKHAR

 SINGH  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  he  had  stated  at  a  recent
 Press  Conference  in  New  Delhi  that  if  India
 failed  to  generate  45  to  50  million  KW  of
 power  by  1980,  the  country  will  be  in  bad
 shape  ;

 (b)  whether  he  had  also  stated  that  there
 are  many  limitations  to  achieve  this  target  ;

 (c)  if  so,  what  are  these  limitations  ;  and

 (d)  how  do  Government  propose  to  over-
 come  these  limitations  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO)  :  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.

 (c)  The  main  limitations  in  achieving  a
 target  of  about  50  million  KW  by  980
 are  :

 (i)  Considerable  time  taken  for  the
 formulation  and  implementation
 of  schemes  in  view  of  long  gestation
 period  of  five  to  eight  years  involved
 in  the  case  of  hydro  projects,  four
 to  six  years  in  the  case  of  thermal
 Projects,  and  seven  to  eight  years  in
 the  case  of  nuclear  projects.

 (ii)  Constraint  on  financial  resources.

 (d)  Following  steps  have  been  taken  to
 formulate  proposals  for  achieving  the  target
 of  about  50  million  KW  by  980  :

 (i)  Efforts  are  being  made  to  achieve
 the  target  of  23  million  KW  by  end
 of  1973-74  and  if  possible  2  to  3
 million  KW  more.

 (ii)  In  addition  to  3.37  million  KW
 which  will  spill  over  into  the
 Fifth  Plan,  the  Working  Group  on
 Power  has  drawn  up  a  list  of  new
 schemes  aggregating  5  million  KW
 for  consideration  under  the  Fifth
 Plan.
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 Various  State  Electricity  Boards  and
 project  authorities  have  been  reques-
 ted  to  formulate  schemes  for  addi-
 tional  power  generation  during  the
 fifth  Plan  at  an  early  date.

 (iii)

 After  the  specific  schemes  are  finalised,
 further  action  will  be  taken  to  get  the  mneces-
 sary  sanction  for  implementation  of  the
 schemes.  Efforts  will  also  be  made  for  securing
 the  funds  required  for  the  achievement  of  the
 target.

 Sale  of  Weapons  smuggled  out  from
 Kanpur  Ordnance  Factory

 *234.  SHRI  VIRENDRAKUMAR.
 SHAH:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  automatic
 weapons  of  latest  make,  manufactured  at  the
 Ordnance  Factory,  Kanpur  are  reported  to
 be  smuggled  out  of  the  factory  ;

 (b)  whether  it  is  also  a  fact  that  the
 police  have  recently  arrested  seven  persons
 ted  handed  belonging  to  a  ‘gang’  involved  in
 such  smuggling  ;

 (c)  whether  it  is  also  a  fact  that  accord-
 ing  to  Senior  Superintendent  of  Police,  the
 ‘gang’  could  supply  any  number  of  arms  and
 ammunitions  to  any  body  who  wants  them  ;

 (d)  whether  it  is  also  a  fact  that  one  of
 the  arrested  persons  has  confessed  that  the
 ‘gang’  had  supplied  weapons  to  Chambal
 Valley  decoits  ;  and

 (e)  if  the  answers  to  the  above  questions
 be  in  the  affirmative  the  corrective
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 KERJEE:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  spokesman
 of  Ministry  of  External  Affairs  has  stated
 that  the  Indian  High  Commissioner  in
 Pakistan,  during  his  recent  visit  to  Dacca,
 had  not  made  any  statement  to  the  effect  that
 the  reports  of  the  exodus  of  Hindus  from
 East  Pakistan  were  exaggerated  ;

 (b)  whether  any  official  reports  have
 been  received  by  Government  regarding  the
 reasons  for  the  recent  exodus  of  Hindus  from
 East  Pakistan  ;  and

 (c)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 (a)  Yes  Sir.  The  High  Commissioner  did
 not  make  any  such  statement.

 (b)  Yes,  Sir,

 (c)  The  exodus  is  taking  place  on
 account  of  generally  insecure  conditions,
 economic  distress  and  discriminatory  treat-
 ment  meted  out  to  the  minorities  there,
 Insidious  propaganda  carried  out  in  certain
 areas  by  communal  parties  of  East  Pakistan
 has  further  accentuated  the  sense  of  insecu-
 rity  of  the  minorities  there.

 Installing  bigger  units  for  generating more  powers

 *236.  SHRI  LATAFAT  ALI  KHAN  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  he  had  stated  at  a  recent
 being  taken  to  remove  serious  lacuna  which
 appears  to  exist  in  the  security  arrangements
 of  the  Ordnance  Factories  ?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  P.  C.
 SETHI):  (a)  to  (e).  The  requisite  infor-
 mation  is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Indian  High  Commissioner’s  statement  at
 Dacca  on  exodus  of  Hindus  from

 East  Pakistan

 *235.  SHRIMATI  SHARDA  MU-

 press  confe  in  New  Delhi  that  while
 advanced  countries  were  installing  power
 generators  of  500  KW,  we  in  India  were
 clinging  to  smaller  units  ;

 (b)  whether  he  had  also  stated  that  bigger
 units  not  only  produce  more  power,  but  they
 were  more  economical  ;  and

 (c)  if  so,  whether  Government  have  any
 proposal  to  instal  bigger  power  units  in
 India  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAQ):
 fa)  Yes,  Sir.
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 (b)  Yes,  Sir,

 (c)  At  present,  the  largest  of  generating
 units  being  manufactured  in  the  country  are
 as  follows  :

 Thermal  20  MW

 Hydro  65  MW

 It  is  proposed  to  instal  bigger  sizes  here-
 after.  A  technical  Committee  has  been
 appointed  by  the  Department  of  Industrial
 Development  to  go  into  the  question  of
 manufacture  of  200  MW  Thermal  units
 indigenously  for  installation  during  the
 remaining  period  of  the  Fourth  Plan  and
 during  the  Fifth  Plan.

 पश्चिम  कोसी  नहर,  गण्डक  नहर  और
 राजस्थान  नहर  को  खुदाई  के

 काम  को  पूरा  करना

 *237  श्री  भोगेन्दर  झा  :  क्या  सिचाई  तथा

 विद्युत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पश्चिमी  कोसी  नहर  गण्डक
 नहर  और  राजस्थान  नहर  की  खुदाई  के  काम
 को  पूरा  करने  और  चौथी  योजना  में  इन  परि-
 योजनाओं  को  चालू  करने  के  लिये  पूर्ण  व्यवस्था
 कर  ली  गई  है  I

 (ख)  यदि  हां,  तो  इस  बारे  में  पूर्ण  ब्यौरा
 क्या  है;  और

 (ग)  यदि  नहीं,  तो  ऐसा  करने  में  कौन
 सी  कठिताइयां  हैं  और  उन्हें  दूर  करने  के  लिए
 क्या  उपाय  करने  का  विचार  है  ?

 सिचाई  तथा  विद्युत  मंत्री  (डा०  कु०  ल०
 शाव)  (क)  से  (ग).  विवरण  सभा-पटल  पर
 रखा  जाता  है।

 विवरण

 गण्डक  परियोजना  :

 बराज  पूर्ण  हो  गया  है।  उत्तर  प्रदेश  और
 बिहार  में  नहर  प्रणाली  का  कुछ  भाग
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 पहले  ही  पूर्ण  हो  चुका  है  ओर  वहं  कार्य
 कर  रहा  है।  चौथी  योजना  में  यह  प्रावधान
 किया  गया  है  कि  नहर-प्रणाली  के  शेष
 कार्यो  को  पूर्ण  किया  जाए  और  इन  कार्यों
 को  शीघ्र  पूर्ण  करने  के  लिए  राज्य
 अधिकाधिक  वित्तीय  सहायता  की  मांग  कर
 रहे  हैं  1

 राजस्थान  नहर  :

 राजस्थान  नहर  परियोजना  के  निर्माण  कार्य
 को  सक्षमता  और  सुदक्षता  से  चलाने  के
 लिए  पर्याप्त  प्रशासनिक  एवं  तकनीकी
 व्यवस्था  पहले  ही  विद्यमान  है।  सरकार
 इस  बात  का  यत्न  कर  रही  है  कि  उपलब्ध
 साधनों  के  अनुसार  परियोजना  के  चरण-
 को  शीघ्र  पुरा  करने  के  लिए  अभीष्टतम
 घन  प्रदान  किया  जाए  ।  1968-69  के
 दौरान  राजस्थान  सरकार  को  इस
 परियोजना  के  लिए  35  करोड़  रुपये  की
 अतिरिक्त  सहायता  दी  गई  थी।  969-70,
 के  दौरान  भी  इस  परियोजना  के  लिए
 32  करोड़  रुपये  की  योजनेतर  सहायता  का
 प्रबन्ध  किया  गया  है  n

 चौथी  योजना  के  दौरान,  योजना  के
 प्रारूप  में  राजस्थान  नहर  परियोजना  के
 लिए  मूलतः  जिस  27  करोड़  रुपये  के
 परिव्यय  का  प्रावधान  किया  गया  था  उसे
 अब  बढ़ा  कर  40  करोड़  रुपये  कर  दिया
 गया  है;  इससे  चौथी  योजना  के  दौरान  इस
 परियोजना  का  चुरण-1  बहुत  हद  तक  पूरा
 हो  जाएगा  और  चरण-2  बाद  की  योजनाओं
 में  पूरा  होगा  ।

 पश्चिमी  कोसी  नह:  :

 इस  नहर  के  प्रथम  22  मील,  जो  नेपाल
 के  क्षेत्र में  पड़ते  हैं,  के  संरक्षण  के  लिए
 नेपाल  सरकार  की  स्वीकृति  की  प्रतीक्षा
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 है  और  उनसे  उच्चतर  स्तर  पर  शीक्र
 कारवाई  करने  के  लिए  कहा  गया  है  |

 Threc-Nation  Asian  Task  Force

 #238,  SHRI  K.M.  MADHUKAR  :
 SHRI  LAKHAN  LAL  KAPOOR  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  “Three-
 nation  Asian  Task  Force”  visited  Delhi  ;

 (b)  if  so,  what  was  their  discussion  with
 the  Government  ;  and

 (c)  what  was  Government's  attitude
 towards  their  proposals  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 (a)  Yes,  Sir.

 (b)  The  details  of  the  discussions  are
 confidential  and  cannot  be  divulged.  The
 discussions  were  frank,  cordial  and  useful.

 (c)  Some  of  the  views  expressed  by  the
 Government  of  India  have  found  place  in
 the  communique  issued  by  the  Djakarta
 Conference.  Government  of  India  is  in
 constant  touch  with.  the  parties  concerned
 Governments  who  participated  at  Djakarta
 and  others  with  a  view  to  finding  a  peaceful
 settlement.

 Embargo  on  Shipments  of  Handloom  Goods

 #239,  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  have  imposed
 an  embargo  on  further  shipments  of  hand-
 loom  goods  ;

 (b)  if  so,  under
 and

 what  circumstances  ;

 (c)  how  it  would  affect  overall  balance
 of  trade  for  the  current  year,  vis-a-vis  last
 year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No,  Sir.
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 (b)  and  (c)  :  Do  not  arise.

 General  Ne  Win’s  visit

 *240.  SHRI  RABI  RAY:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  General  Ne
 Win,  Chairman  of  the  Revolutionary  Council
 of  Burma  visited  India  on  the  8th  July  ;

 (b)  whether  it  is  also  a  fact  that  he  met
 the  Prime  Minister  of  India  many  times  ;
 and

 (c)  if  so,  the  topics  discussed  between
 the  two  and  the  result  thereof  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 (a)  to  (c).  General  Ne  Win,  Chairman  of
 the  Revolutionary  Council  of  the  Union  of
 Burma,  paid  a  visit  from  the  8th  July  to  the
 0th  July,  ‘1970.  During  his  stay  the  Prime
 Minister  met  the  Chairman  on  several
 occasions  and  had  exchange  of  views  on  a
 variety  of  topics  in  an  atmosphere  of  cordia-
 lity  and  friendliness.  It  is  not  customary
 to  make  public  the  subject  matter  of  such
 discussions.

 Import  of  Cotton  from  Uganda

 1401.  SHRI  DEVINDER  SINGH
 GARCHA  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  how  much  cotton  India  is  getting
 from  Uganda  annual;  and

 (b)  whether  Government  have  any  plans
 to  increase  the  imports  from  that  country  ;
 if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  About  35,000  to
 40,000  bales.

 (b)  There  are  no  plans  to  increase
 imports  of  cotton  from  any  country.  Im-
 ports  are  arranged  to  the  minimum  extent
 necessary.
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 Seizure  of  weapons  from  a  Naga  Leader
 near  Mokokchung

 1402.  SHRI  DEVINDER'  SINGH
 GARCHA:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  rebel  Naga
 Leader  with  00  others  surrendered  to  the
 authorities  on  the  8th  June,  1970,  near
 Mokokchung  with  a  large  number  of
 weapons  ;

 (b)  if  so,  the  details  of  the  weapons
 seized  ;  and

 (c)  what  was  the  make  of  these
 weapons  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  An  Underground  Naga  Leader,  Nivito
 Sema  of  the  so-called  Revolutionary  Group
 of  the  Underground  Nagas,  surrendered  with
 99  followers  and  00  weapons  to  the  civil
 authorities  in  Nagaland  on  the  6th  June,
 1970.

 (b)  The  particulars  of  the  surrendered
 weapons  are  given  below  :

 (l)  Light  machine  guns  3

 (2)  Rifles  87

 (3)  Sten  guns  5

 (4)  Tommy  gun  ]

 (5)  Rocket  launcher  ]

 (6)  2  inch  mortar  ]

 ()  Pistol  ]

 (8)  Pistol  signal

 (c)  Information  is  being  collected.

 Expenditure  on  Delegations  sent  to  secure
 release  of  Dr.  Teja

 1403.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  delegations  with  names
 of  members  sent  to  Costa  Rica  during  the
 last  two  years  to  secure  the  extradition
 of  Dr.  Dharam  Teja  ;
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 (b)  whether  in  view  of  the  Costa  Rican
 Supreme  Court  verdict  against  extradition,
 Government  has  given  up  further  efforts  to
 get  back  Teja  ;

 (c)  total  amount  of  money  spent  so  far
 in  sending  Indian  diplomats  to  Costa  Rica
 for  securing  extradition  of  Dr.  Teja;  and

 (d)  total  cost  so  far  of  the  extradition
 proceedings  in  the  above  case.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  No
 delegations  as  such  have  been  sent  to  Costa
 Rica  during  the  last  two  years  to  secure  the
 extradition  of  Dr.  Dharma  Teja  and  his  wife.
 Dr.  P.K.  Banerjee,  who  was  accredited  as
 Indian’s  Ambassador  to  Costa  Rica  until
 May  969  and  Shri  V.  K.  Ahuja,  who  succe-
 eded  Dr.  Benerjee  as  Ambassador  to  Costa
 Rica,  visited  San  Jose,  periodically  and  dealt
 with  the  question  of  the  extradition  of  the
 Tejas  from  Costa  Rica.  In  addition  a  few
 other  Government  of  India  officials  also
 visited  Costa  Rica  in  the  same  connection,

 (b)  The  Government  of  India  have  con-
 tinued  their  efforts  to  get  back  the  Tejas.  As
 the  House  is  aware,  Dr.  Dharama  Teja  was
 arrested  in  London  last  month.  The  Govern-
 ment  are  taking  all  necessary  steps  to  get
 him  extradited  from  the  U.  K.,  as  early  as
 possible.

 (c)  The  expenditure  on  the  visits  of  our
 diplomats  to  Costa  Rica  from  the  U.S.A.
 comes  to  Rs.  71,250]  (approx).  This  expen-
 diture  was  incurred  partly  in  connection
 with  the  Teja’s  case  and  partly  on  the  con-
 current  accredition  of  our  Ambassador  to
 Costa  Rica  and  periodic  visits  by  him  to  that
 country.  It  is  difficult,  in  such  cases,  to
 separate  the  expenditure  on  the  handling
 of  an  individual  case.

 (d)  A  total  sum  of  Rs.  5,0I,500/-
 (approx)  has  been  spent  up  to  the  30th  June,
 1970,  on  the  extradition  of  Dr.  Dharma  Teja
 and  his  wife.

 J.  A.  F.  Planes  Accidents

 1404,  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  ;
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 (a)  the  total  number  of  accidenis  to
 I.  A.  F.  planes  from  January,  969  to  June,
 1970,  type  of  aircraft  involved  in  the  accident,
 places  where  they  occurred  with  names  of
 pilots  who  either  died  or  were  injured  ;

 (b)  whether  in  view  of  the  frequency  of
 such  accidents,  Government  would  consider
 the  grounding  of  HF-24  aircrafts  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  It
 will  not  be  in  the  public  interest  to  give
 this  information.  Such  information  is  also
 not  generally  given  by  other  countries.
 However,  from  the  limited  information  avail-
 able  of  accidents  to  military  aircraft  in  other
 countries,  our  accident  rate,  on  the  whole,  is
 lower  than  in  most  other  countries.  Our
 total  accident  rate  has  been  coming  down
 progressively  during  the  recent  years.

 (0)  and  (c),  Between  January  969  and
 June  1970,  there  was  no  serious  accident
 involving  HF-24  aircraft  in  squadron  service
 of  the  Indian  Air  Force.  Therefore,  the  ques-
 tion  of  grounding  this  aircraft  does  not  arise.

 Export  of  Pepper

 1405.  SHRI  BABURAO  PATEL
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  volume
 of  export  of  pepper  showed  a  sharp  decrease
 in  I969-70  ;

 (b)  if  so,  by  how  much  and  the  reasons
 therefor  ;

 (c)  whether  it  is  also  a  fact  that  Indo-
 nesia  and  Brazil  have  captured  partly  the
 Indian  market  in  U.S.A.,  Australia,  Italy
 and  Japan  ;

 (d)  whether  Government  are  contemplat-
 ing  an  international  agreement  on  price
 stabilisation  through  Food  and  Agriculture
 Organisation  ;  and

 (e)  if  so,  the  nature  of  proposed  agree-
 ment  and  when  it  will  come  into  force  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Yes,  Sir.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 Import  of  Tool  and  Allcy  Steel
 from  Austria

 1406.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  quantity  and  the  cost  of  the  first
 bulk  purchase  of  tool  and  alloy  steel  from
 Austria  by  the  Industrial  Raw  Materials
 Centre  (IRMAC)  for  sales  to  the  Indian
 industry  against  import  licences  ;

 (b)  whether  it  is  a  fact  that  an  IRMAC
 team  headed  by  Shri  B.  B.  Gujral  visited
 Calcutta  and  Madras  to  induce  the  lesser
 industrialists  to  support  the  new  scheme  ;

 (c)  total  amount  of  capital  invested  by
 Government  in  the  IRMAC  ;  and

 (d)  what  other  industrial  raw  materials
 are  proposed  to  be  imported  by  IRMAC  in
 the  near  future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  785  tonnes.

 (b)  The  S.T.C.  team  visited  Calcutta
 and  Madras  to  explain  to  the  trade  and
 industry,  the  main  features  of  the  scheme
 for  import  of  raw  materials  by  the  Indus-
 trial  Raw  Materials  Assistance  Centre.

 (c)  Nil.

 (d)  The  list  of  Industrial  raw  materials
 is  being  prepared  by  the  Ss.  T.  C.  in  consulta-
 tion  with  trade  and  industry.

 Indo-Ceylon  Talks  for  furthering
 Economic  Ties

 i407,  SHRI  D.  AMAT  :  Will  the  Minis-
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 ter  of  FOREIGN  TRADE  be  pleased  to
 state  :

 (a)  whether  talks  have  recently  been  held
 or  are  likely  to  be  held  for  furthering  closer
 Indo-Ceylon  economic  ties  ;

 (0)  if  so,  the  precise  subjects  discussed
 or  to  be  discussed  ;  and

 (c)  in  respect  of  which  specific  items
 new  prospects  for  exports  to  or  imports  from
 Ceylon  have  been  or  are  to  be  explored  and
 the  results  of  the  talks  if  already  held  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  The  Joint
 Working  Group  on  Trade,  set  up  by  the
 Indo-Ceylon  Committee  on  Economic  Co-
 operation  (ICCEC),  had,  some  time  back,
 studied  matters  relating  to  expansion  of
 mutual  trade  and  economic  co-operation
 between  the  two  countries.  Its  recommenda-
 tions  will  be  placed  for  approval  before  the
 Indo-Ceylon  Committee  at  its  next  meeting.
 We  are  in  touch  with  the  Ceylonese  authori-
 ties  through  our  High  Commission  in
 Colombo,  for  a  mutually  convenient  date  for
 the  Committee’s  meeting.

 While  India’s  exports  to  Ceylon  have
 diversified  and  a  number  of  new  items  of
 manufactures  have  been  introduced  in  the
 Ceylonese  market,  it  is  not  possible,  at  this
 stage,  to  indicate  the  precise  item  or  items  of
 exchanges  that  may  emerge  as  a  result  of  the
 exercise  undertaken  by  the  Working  Group,
 till  the  recommendations  are  considered  and
 cleared  by  the  aforesaid  Indo-Ceylon
 Committee  set  up  by  the  two  Governments.

 Institute  of  Defence  Studies  and  Analyses,
 New  Delhi

 1408.  SHRIN.R.  DEOGHARE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  organisation  and  functions  of  the
 Institute  of  Defence  Studies  and  Analysis,
 New  Delhi  ;

 (b)  the  main  purposes  behind  the  estab-
 lishment  of  the  Institute  ;

 (c)  the  Annual  expenditure  on  the  Insti-
 tute  ;  and
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 (d)  the  mode  of  financing  the  Institute  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (d).  The  Insti-
 tute  for  Defence  Studies  and  Analyses  is  an
 autonomous  institution  registered  under  the
 Societies  Registration  Act  III  of  860  (Punjab
 Amendment)  Act  +1957,  as  extended  to  the
 Union  Territory  of  Delhi.  Management  and
 administration  of  the  affairs  of  the  Institute
 vest  in  an  Executive  Council,  which  com-
 prises  the  President  of  the  Institute  and  8  to  0
 members  elected  by  the  General  Body  at  its
 annual  meetings  every  two  years.  The
 Director  of  the  Institute,  who  is  appointed
 by  the  Executive  Council,  is  its  administrative
 head  and  is  assisted  by  a  complement  of
 supporting  staff.

 2.  The  Institute  has  been  set  up  with  the
 following  objectives  :—

 (i)  To  initiate  study,  discussion  and  rese-
 arch  on  problems  of  National  Securi-
 ty  and  impact  of  Defence  measures
 on  economic,  political  and  social
 spheres.

 (ii)  To  promote  the  study  and  discussion
 of,  exchange  of  information  upon,
 influence  of  the  method  of  warfare
 upon,  the  problem  of  Defence
 techniques  in  Defence  studies  and
 analyses  strategy,  disarmament  and
 International  relations.

 (iii)  To  build  up  a  body  of  trained  per-
 sonnel  to  undertake  such  studies.

 (iv)  To  publish  through  a_  periodical
 journal  or  otherwise  the  activities  of
 the  Institute  and  contributions  to
 constructive  thought  in  the  field  of
 Defence  Studies  and  Analyses.

 3.  The  Institute  is  mainly  financed  by
 Government  grants  from  the  Defence  Budget.
 Subscription  from  members,  sale-proceeds
 of  publications,  etc.  are  its  other  sources  of
 income.  The  expenditure  incurred  by  and
 amounts  of  Government  grants  paid  to
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 the  Institute  during  the  last  3  years  are  given
 below  :
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 Year  Total  expenditure  Amount  of
 reported  Government

 Grants

 Rs.  Rs.

 1967-68  1,86,320  2,00,000
 1968-69  3,39,120  3,00,000
 1969-70  5,53,839  4,95,000

 The  excess  of  expenditure  over  the  grants
 made  by  Government  was  met  by  the  balance
 carried  forward  from  1966-67  and  by  receipts
 from  other  sources.
 Disbursement  of  C.S.D.  (India)  Benevolent

 Fund  ad  joc  Fund  its  Empl
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 Appointment  of  General  Manager for  Canteen
 Stores  Department  (India)

 4I0.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  serving
 Army  General  had  taken  over  as  General
 Manager  of  C.S.D,  (I)  at  Bombay  ;

 (b)  if  so,  the  terms  and  conditions  offered
 to  him  ;

 (c)  whether  any  “Gentleman's  Agreement”
 had  ever  existed  in  the  Board  of  Control  of
 C.5.D.  to  rotate  the  General  Manager's  post
 among  officers  of  all  the  three  wings  of  the
 Armed  forces  ;

 (d)  if  so,  whether  the  Air  Force  officials

 1409.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  sum  of  Rs.
 16.50,  lakhs  was  allocated  by  the  Government
 to  the  Canteen  Stores  Department  (India)
 Benevolent  Fund/Ad-hoc  payment  for  dis-
 bursement  to  the  C.S.D.  (India)  employees
 during  the  previous  three  financial  years  ;

 (b)  if  so,  whether  this  whole  amount  had
 since  been  disbursed  to  employees  of  C.S.D.
 and  whether  a  list  of  recipients  and  amount
 given  will  be  laid  on  the  Table  of  the  House  ;

 (c)  if  not,  the  reasons  for  not  disbursing
 the  whole  amount  till  date  ;  and

 (d)  the  criteria  for  its  disbursement  and
 when  it  is  likely  to  be  disbursed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA)  :  (a)  Yes,
 Sir.  A  sum  of  Rs.  I6.50  lakhs  was  allocated
 in  respect  of  the  years  1966-67  to  1968-69.

 (b)  to  (d).  The  entire  amount  has  been
 disbursed.  The  principal  criterion  adopted
 in  determining  the  amount  is  the  pay  drawn
 by  each  employee.  There  are  nearly  2,500
 recipients  and  the  effort  involved  in  collecting
 information  regarding  the  exact  amount  dis-
 bursed  to  each  of  them  for  the  three  years
 will  not  be  commensurate  with  the  results
 likely  to  be  achieved.

 had  protested  over  the  present  incumbent’s
 appointment,  and  also  for  not  taking  an  Air
 Force  official  this  time  as  General  Manager
 of  C.8.D.  (I)  ;  and

 (९)  the  action  being  taken  by  Govern-
 ment  to  see  that  the  Air  Force  officials  also
 get  a  chance  to  hold  such  posts  in  C.S,D,
 (I)?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  No,  Sir.  The  new
 General  Manager  is  a  retired  Army  General.

 (b)  The  terms  and  conditions  are  con-
 tained  in  the  statement  enclosed.

 (c)  No,  Sir.

 (d)  and  (ec).  Do  not  arise  in  view  of
 answer  to  (c)  above.

 Statement
 The  Broad  Terms  and  Conditions  of

 Appointment  of  the  new  General
 Manager  C.S.D.  (I)

 (a)  The  initial  tenure  of  appointment
 is  three  years.  This  is  extendable  at  the
 discretion  of  the  Board  of  Control  by  one
 year  at  a  time  upto  5  years  or  upto  the  age
 of  58  years,  whichever  is  earlier.

 (b)  The  appointment  is  initially  on  pro-
 bation  for  a  period  of  one  year  and  confir-
 mation  in  the  post  thereafter  will  be  consi-
 dered  by  the  Board  of  Control.
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 (c)  The  scale  of  pay  is  Rs.  -2000-100-2500
 /-125/2/2750.  The  initial  pay  however  is  to  be
 fixed  according  to  the  orders  applicable  to
 the  re-employed  pensioners.  In  addition  to
 pay,  the  City  Compensatory  Allowance  ad-
 missible  to  the  Civilian  Officers  of  the  CSD
 (I)  at  Bombay  for  corresponding  amounts  of
 pay  will  be  admissible.

 (d)  Leave  provision  of  accommodation,
 medical  attendance  and  travelling  allowance
 and  termination  of service  are  governed  by
 the  rules  applicable  to  Civilian  Officers  of
 the  CSD  (I).

 (०)  The  General  Manager  will  be  entitled
 to  subscribe  to  the  CSD  (I)  Employees  Pro-
 vident  Fund  at  84  per  cent  of  the  basic  pay
 and  the  CSD  (I)  will  contribute  an  equal
 amount  in  case  the  service  exceeds  one
 year.

 Shifting  of  Grocery  Shop  of  Canteen
 Stores  Department  (India)

 at  A.H.Q.  New  Delhi.

 ‘1411.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  the  C.S.D.  (I)’s  Grocery  shop
 at  A.H.Q.  in  New  Delhi  is  to  be  shifted
 shortly  at  some  new  place  ;

 (b)  if  so,  the  reasons  therefor  ;

 (c)  whether  any  other  suitable  site  has
 been  selected  for  the  location  thereof  ;

 (d)  if  so,  the  location  and  other  details
 of  the  same  including  cost  of  new  buildings
 etc.  ;  and

 (e)  by  what  time  the  shifting  would  be
 completed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  No
 final  decision  has  yet  been  taken  in  the

 हि  matter.

 (b)  to  (e).  Do  not
 answer  to  (a)  above,

 arise  by  virtue  of
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 Housing  Construction  Works  by  Canteen
 Stores  Department  (India)

 4I2.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  the  details  of  housing  construction
 works  carried  out  by  the  Canteen  Stores
 Department  (India)  at  various  places  during
 ‘1966-67,  and  1968-69  on  which  Rs.  5°74  lakhs
 was  purportely  said  to  have  been  spent  ;  and

 (b)  the  details  of  other  capital  projects
 which  are  about  to  be  taken  up  ina  phased
 manner  for  residential  accommodation  in  the
 near  future  by  this  Department  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  The  amount  of
 approximately  Rs.  5°74  lakhs  in  question
 was  spent  on  the  construction  of  6  Class  HI
 quarters  and  24  Class  IV  quarters  in  the
 Ghatkopar  Estate  of  the  CSD  (I)  at  Bombay.

 (b)  It  is  proposed  to  provide  in  a  phased
 manner  residential  accommodation  in  each
 installation  to  the  key  personnel  comprising
 the  Manager,  one  Accountant,  one  Senior
 Storekeeper  and  the  Security  Incharge.  No
 further  details  have  been  worked  out.

 e
 Offer  by  Danish  Government  for  setting  up Ammonia  Heavy  Water  Plant  in  India

 1413,  SHRI  DHANDAPANI  :
 SHRI  MAYAVAN  :
 SHRI  NARAYANAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  KOLAI  BIRUA  :
 SHRI  DHIRESWAR  KALITA  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  YOGENDRA  SHARMA  :
 SHRI  INDRAJIT  GUPTA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Danish
 Government  has  offered  to  set  up  an  ammonia
 heavy  water  plant  in  India  ;

 (b)  if  so,  when  the  plant  is  likely  to  be
 set  up  ;

 (c)  the  location  of  the  plant  ;

 (d)  to  what  extent  Danish  Government
 will  help  ;  and
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 (e)  how  far  the  setting  up  of  this  plant
 will  help  India  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS,  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA  GAN-
 DHI):  (a)  No,  Sir.  An  offer  has,  however,
 been  received  from  a  Denish  firm  offering  to
 undertake,  on  a  consultancy  basis,  a  study  of
 various  alternatives  for  setting  up  a  Heavy
 Water  Plant.

 (b),  (c),  (d)  and  (e).  Details  regarding  the
 additional  heavy  water  plants  to  be  set  up
 have  not  been  finalised.

 Taking  over  of  Tca  Plantations  in  Assam

 SHRI  J.  M.  BISWAS  :
 SHRI  DHIRESWAR  KALITA  :
 SHRI  C.  JANARDHANAN  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  NANJA  GOWDER  :

 1414,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  the  Assam  Government  has
 made  a  plea  for  taking  over  of  tea  plantations
 in  the  State  ;  and

 (b)  if  so,  Central  Government’s  reaction
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  and  (b).  A
 request  has  been  received  from  the  Assam
 Government  for  taking  over  of  certain  tea
 estates  by  the  Central  Government  which  is
 under  examination.

 Setting  up  of  a  Plant  in  Madras  for
 Manufacture  of  T.V.  Sets

 4I5.  SHRI  SITARAM’  KESRI
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  the  Government  have  issued
 a  licence  to  a  Madras  firm  for  the  setting  up
 of  a  plant  for  the  manufacture  of  Television
 sets  ;

 (b)  if  so,  the  probable  location  of  the
 plant  ;  and  '

 (c)  the  capacity  of  the  proposed  plant  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  (a)  to  (c).  A  Madras  firm
 has  been  issued  a  letter  of  intent  for  setting
 up  a  plant  in  the  state  of  Jammu  &  Kashmir
 for  the  manufacture  of  10,000  TV  Sets  per
 annum.

 Import  of  Soya  Bean  Oil

 4I7.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  total  amount  of  soyabean  oil
 imported  into  the  country  during  the  last
 three  years  by  the  State  Trading  Corporation
 or  any  other  agency  ;

 (b)  the  imported  cost  of  this  oil  per  ton  ;

 (c)  the  price  at  which  the  oil  was  sold  by
 the  State  Trading  Corporation  or  other
 importing  agency  ;  and

 (d)  the  total  profits  made  by  the  State
 Trading  Corporation  on  soyabean  oil  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :

 (a)  Year  Quantity  (M/T)
 1967-68.  91,579
 ‘1968-69  73,479
 1969-70  85,558

 (b)  The  range  of  c.i.f.  cost  of  oil  (weighed
 average)  is  given  below  :

 Year  Range  (Rs.  per  M/T
 c.i  fi.)

 ‘1967-68  968.!0—2223.67

 1968-69.  629.22—790.79

 1969-70  659.57—2539.92

 (c)  The  range  of  prices  at  which  the  oil
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 was  sold  by  the  $.  T.  C.  is  given
 below  :—

 Year  Range  (Rs.  per  M/T.)

 1967-68  350/—  2700/—.

 1968-69  245/—  2850/—.

 1969-70.  2200/—  wef.  8.5.69.

 (d)  The  S.T.  C.  was  allowed  a  service
 charge  of  2%  on  the  landed  cost.

 प्रैषण  और  ग्रहण  उपकरणों  (ट्रास्ससिटिंग
 एण्ड  रिसीबिंग  इक्विपमेंट)  का  देश  में

 निर्माण  करना

 1418,  श्री  मीठा  काल  मोना  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगी  कि  देश  में  प्रेषण
 और  ग्रहण  उपकरणों  के  निर्माण  के  लिये  की  जा
 रही  व्यवस्था  का  व्यौरा  क्‍या  है  ?

 गह-कार्य  मंत्रालय  में  और  इलैक्ट्रोनिक्स  और
 वैज्ञानिक  तथा  ओद्योगिक  अनुसन्धान  विभागों
 में  राज्य  मंत्री  (क्री  कृष्ण  चन्द्र  पन्त) :
 आज  कल  भारत  इलैक्ट्रानिक्स  लिमिटेड,
 बंगलौर  इस  उपस्करों  के  निर्माण  में  लगा  हुआ
 है।  वे  रक्षा  आवश्यकताओं  की  यथा  सम्भव

 पूर्ति  कर  रहे  हैं  तथा  अन्य  सरकारी  विभागों  के
 लिए  ट्रान्स-रिसीविग  उपस्करों  की  पूति  करते

 हैं  -  वे  आकाशवाणी  के  लिए  अपेक्षित

 टद्रांसमिटिंग  उपस्करों  का  भी  उत्पादन  करते
 हैं  तथा  टी०  वी०  ट्रांसमिटिंग  उपस्करों  के
 उत्पादन  की  व्यवस्था  बनाने  के  लिए  भी  आवश्यक
 कदम  उठा  रहे  हैं  ।

 Action  taken  against  certain  Officers  of
 National  Botanical  Gardens,  Lucknow

 for  indulging  in  Corrupt  Practices

 4I9.  SHRI  M.A.  KHAN:  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  it  has  been  brought  to  the
 notice  of  the  Government  that  two  Scientists
 and  the  Administrative  officer,  National
 Botanical  Gardens,  Lucknow  have  long  been
 indulging  in  all  sorts  of  corrupt  and  irregular
 practices  ;
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 (b)  if  so,  the  details  thereof  and  disci-
 plinary  action  taken  ;

 (c)  whether  it  is  a  fact  that  serious
 corruption  charges  were  brought  against  one
 of  the  scientists  while,  in  the  Regional
 Research  Laboratory,  Jammu,  regarding  his
 approval  of  a  forged  amount  of  Rs,  1812/-
 (eighteen  hundred  and  twelve  rupees)  as
 price  of  a  single  book  ‘Ferns  of  Southern
 India’  supplied  by  M/s.  Student  Stores,
 Jammu  whereas  the  price  of  the  book  was
 Rs.  82/-  (eighty  two  rupees  only),  and  for
 his  false  certificate  that  quotations  were
 invited,  while  quotations  were  not  invited  ;

 (d)  if  so,  disciplinary  action  taken  against
 him  ;  and

 (e)  the  steps  taken  or  proposed  to  be
 taken,  to  tone  up  the  administration  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI  K.
 C.  PANT)  :  (a)  Some  written  complaints  from
 a  former  Junior  Librarian  of  the  Regional
 Research  Laboratory  (R.R.L.),  Jammu,
 (who  was  removed  from  service  in  June,
 964  on  the  basis  of  disciplinary  action
 against  him  for  irregular  practices  such  as
 tampering  of  records  etc.,)  were  received
 against  a  scientist  and  the  Administrative
 Officer of  the  National  Botanic  Gardens,
 Lucknow,  who  were  previously  employed  at
 the  R.  R.  L.  Jammu).  Certain  anonymous
 and  pesudonymous  complaints  against  TWO
 Scientists  and  Administrative  Officer  of
 National  Botanic  Gardens,  Lucknow  were
 also  received  by  the  C.  Ss.  I.  R.

 (bj),  (c)  and  (d).  It  was  alleged  in
 the  complaints  of  the  former  Junior  Libra-
 rian  that  these  officers  had  indulged  in
 corrupt  and  irregular  practices  while  working
 in  the  R.  R.  L.,  Jammu.

 Some  reports  about  irregularities  in
 Library  purchases  had  come  to  the  notice  of
 the  CSIR  when  the  said  two  officers  were  in
 R.  R.  L.  (Jammu)  and  a  special  audit  by  the
 A.  G.C.  R.  was  arranged.  Following  con-
 sideration  of  the  audit  report,  the  Special
 Police  Establish:  was  requested  to  under-
 take  an  investigation.  On  the  basis
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 of  these  investigations,  the  Special  Police
 Establishment  registered  five  cases  including
 the  one  mentioned  in  part  (c)  of  the  Ques-
 tion,  against  the  said  former  Junior  Librarian
 and  other  officials,  including  the  scientist  and
 the  Administrative  Officer  of  the  R.R.  L.,
 Jammu,  now  working  in  National  Botanic
 Gardens,  Lucknow.

 Of  the  5  cases,  the  Special  Police  Esta-
 blishment  has  sent  final  reports  in  respect  of
 4  cases.  In  regard  to  the  fifth  case,  the
 S.  P.  E.  has  merely  intimated  that  challans
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 against  the  said  former  Junior  Librarian  and
 OTHERS  have  been  filed  in  the  Court  at
 Jammu.  Details  of  the  remaining  four  cases
 are  given  in  the  Statement  attached.

 (e)  The  Regional  Research  Laboratory,
 Jammu  have  since  taken  measures  to  im-
 plement  the  purchase  and  accounting
 procedure  laid  down  for  the  purpose  and  as  a
 result  thereof  no  case  of  embezzlement  or
 irregular  practices  has/have  occurred  in  the
 Laboratory  since  then.

 Statement
 S.  No.  Case  No.  and  date  Action  taken

 I  2  3

 i.  RC.  No.  52/65-Amb.
 dated  ‘15.6.65..

 2.  RC.  No.  /65-J.
 dated  13.12.65.

 3.  RC.  No.  53/65-Amb.
 dated  ‘15.6.65.,

 4.  RC.  No.  33/65-Amb.
 dated  7.4.65.

 On  the  advice  of  the  Central  Vigilance
 Commission,  the  Scientist  and  the  Adminis-
 trative  Officer,  among  others,  were  cautioned
 to  be  more  careful  in  future.

 On  the  advice  of  the  Central  Vigilance
 Commission  the  Scientist,  among  others,  was
 cautioned  to  be  more  careful  in  future  and  the
 lapses  were  brought  to  his  notice.

 l.  Criminal  Proceedings  were  instituted
 by  the  SPE,  with  the  concurrence  of
 the  Central  Vigilance  Commission,
 against  the  individuals  concerned
 including  the  said  scientist.  The
 case  is  still  in  progress.

 2.  Departmental  action  against  certain
 other  officers  also  involved  in  this
 case  was  deferred  on  Central  Vigilance
 Commission’s  advice  tiil  the  result  of
 the  criminal  case  is  known.  The
 said  Administrative  Officer  was  not
 involved  in  this  particular  case.

 3.  A  civil  suit  has  also  been  filed  by  the
 CSIR  on  the  recommendation  of  the
 Special  Police  Establishment,  against
 the  suppliers  of  books  etc.  for
 recovery  of  Rs.  5,600/-  obtained  by
 them  by  fraud.

 l,  Criminal  proceedings  were  instituted
 by  the  Special  Police  Establishment,
 with  the  concurrence  of  the  Central
 Vigilance  Commission,  against  the
 said  Junior  Librarian  of  the  Regional
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 Research  Laboratory,  Jammu  and
 the  suppliers  of  books  etc.  The  case
 is  still  in  progress.

 2.  Departmental  action  against  certain
 officers  involved  in  this  case,  including
 the  said  Scientist  and  the  Adminis-
 trative  Officer,  has  been  deferred,  on
 the  advice  of  the  Central  Vigilance
 Commission  till  the  result  of  the
 criminal  case  is  known.

 cn  A  civil  suit  has  also  been  filed  by  the
 CSIR,  on  the  recommendations  of
 the  Special  Police  Establishment
 against  the  suppliers  of  books  etc.
 for  the  recovery  of  Rs.  3,857.50
 obtained  by  them  by  fraud.

 Ban  on  a  British  Book  “The  Man  from
 Moscow”  by  Grevill  Wynne

 1420.  SHRI  SHRI  GOPAL  SABOO:
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHRI  SHIV  KUMAR  SHASTRI  :
 SHRI  SHIV  CHARAN  LAL  :
 SHRI  RAM  CHARAN  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  British
 book,  Grevill  Wynne’s  ‘The  Man  from
 Moscow’,  recently  in  London  has  been
 banned  in  India  ;

 (b)  whether  it  is  also  a  fact  that  the
 book  contains  startling  revelation  that  the
 K.  5.  B.  and  the  G.  R.  U.  provide  the
 Major  personnel  in  bodies  such  as  the  Soviet-
 Indian  Friendship  Society  ;  and

 (c)  if  so,  the  reasons  for  banning  the
 book  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  The  import  of  the  book  ‘The  Man  from
 Moscow’  by  Greville  Wynne  into  India  has
 been  banned.

 (b)  It  is  not  customary  to  discuss  the
 contents  of  a  book  whose  import  has  been
 banned.

 (c)  A  copy  of  the  notification  banning
 the  import  of  the  book  which  gives  the
 reasons  for  the  ban  is  laid  on  the  table  of
 the  House.  [Placed  in  Library.  See
 No.  LT—3849/70).

 भारत  संघ  संदर्भ  'बाधिक  में  भारत  के  क्त्र के
 सम्बन्ध  में  असंगति

 I42.  श्री  बंश  नारायण  सिंह  :
 श्री  भारत  सिह  चोहान  :
 श्री  ओंकार  लाल  बेरवा  :
 श्री  हुकम  चन्द  कछवाय  :

 क्या  वेदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  संघ
 संदर्भ  वाषिक,  1953,  में  भारतीय  संघ के  क्षेत्र
 को  269640  वर्ग  मील  (3299795
 किलोमीटर )  दिखाया  गया  है:

 (ख)  क्‍या  यह  भी  सच  है  कि  965  में
 “बुनाइटेड  नेशन्स  एट  ट्वेन्टी”  में  भारतीय
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 संघ  का  क्षेत्रफल  कुल  3046322  किलोमीटर
 भी  दिखाया  गया  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इससे
 भारतीय  संघ  का  क्षेत्रफल  258243  किलो-
 मीटर  घटा  दिया  गया  है  ;

 (घ)  क्‍या  सरकार  ने  संयुक्त  राष्ट्र  संघ
 के  इस  प्रकाशन  के  विरुद्ध  कोई  विरोध  पत्र
 भेजा  है  और  उनसे  आवश्यक  संशोधन  करने
 को  कहा  है;  और

 (ड.)  यदि  हां,  तों  कया  आवश्यक  सुधार
 इस  बीच  कर  दिया  गया  है  और  यदि  नहीं,  तो
 इस  सम्बन्ध  में  भविष्य  में  सरकार  का  क्‍या
 कार्यवाही  करने  का  विचार  है  ?

 वेदेशिक-कार्य  मंत्रालय  में  उप-मसंत्री  :

 श्नी  सुरेन्द्रपाल  सिह)  :  (क)  भारत  के  महा-
 सर्वेक्षक  के  अनुसार  1-1-1966  को  भारत  का
 क्षेत्रफल  3268090  बर्गंकिलोमीटर  था  |

 (ख)  यह  क्षेत्र  जैसा  कि  अमरीकी  सूचना
 सेवा  द्वारा  प्रकाशित  युनाइटेड  नेशन्स  ऐट
 ट्वेन्टी'  में  उल्लिखित  है,  3046232  वर्ग  किलो-
 मीटर  है  1

 (ग)  उपरोल्लिखित  (ख)  में  जिस  क्षेत्र
 का  उल्लेख  किया  गया  है,  उसमें  जम्मू  और
 काश्मीर  का  सम्पूर्ण  क्षेत्र  नहीं  आता।  अमरीकी
 सूचना  सेवा  प्रकाशन  में  उल्लिखित  क्षेत्र  वहीं  है
 जो  यू  एन०  स्टेटिस्टिकल  इयर  बुक  965
 की  सारिणी  सं०  9  में  प्रकाशित  है।

 (घ)  और  (=)  उस  समय  अमरीकी

 राजदूतावास  से  इस  भूल  के  सम्बन्ध  में  कहा
 गया  थाओर  उसने  इसे  ठीक  करने  के  लिए
 कहा  गया  था।  इस  प्रकार  की  भूलों  के  सम्बन्ध
 में  संयुक्त  राष्ट्र  संघ  में  विरोध  भी  प्रदर्शित
 किए  गए  हैं
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 Himalayan  Institute  of  Mountaineering

 i422.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  the  progress  made  by  the  Himalayan
 Institute  of  Mountaineering  in  training  young-
 men  as  mountaineers  ;

 (b)  the  number  of  mountaineers  trained
 since  the  Institute  was  started  ;

 (c)  the  amount  spent  on  the  various
 training  courses  during  the  last  three  years,
 year-wise  ;  and

 (d)  how  far  this  training  has  proved  to
 be  useful  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJTWAN  RAM)  :  (a)  to  (d).
 The  Himalayan  Mountaineering  Institute  was
 set  up  at  Darjeeling  in  November  ‘1984,  At
 the  outset  the  Institute  was  conducting  four
 Basic  and  two  Advance  Courses  each  year
 with  a  capacity  of  24  students  in  each  Basic
 and  6  in  each  Advance  Course.  The
 strength  was  subsequently  increased  for  each
 Basic  Course  to  30  and  of  Advance  Course
 to  10.  The  number  of  Basic  and  Advance
 Courses  per  year  was  also  increased  to  five.
 One  Basic  and  one  Advance  Course  has  been
 run  for  girls  each  year  since  ‘1961.

 2  The  Institute  also  runs  2  Adventure
 Courses  per  year  for  boys  in  the  age  group
 of  5—I9}  years  with  about  40  boys  in  each
 course.  The  first  such  course  was  started
 in  ‘1964,

 3  Apart  from  the  normal  courses,  the
 Institute  sends  it  Instructors  to  various  parts
 ofthe  country  to  conduct  Rock  Climbing
 Courses  which  have  become  very  popular.

 4.  The  number  of  mountaineers  trained
 in  regular  courses  since  the  Institute  started
 is  given  below—

 Basic  942  including  239  girls

 Advance  337  including  54  girls

 Adventure  538  boys
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 5.  The  net  expenditure  of  the  Institute
 is  shared  by  the  Central  Government  and  the
 Government  of  West  Bengal  in  the
 following  ratio  :

 Central  Govt.  of
 Govt.  West  Bengal

 Recurring;

 non-recurring  50%  50%

 Capital  70%  W%

 The  Central  Government's  share,  in  turn,
 is  borne  by  the  Ministry  of  Defence  and  the
 Ministry  of  Education  and  Youth  Services
 in  the  ratio  of  2:  I.

 Net  Budget  estimates  of  the  Institute
 after  deducting  receipts  of  training  fees  etc.
 during  the  last  three  years,  and  the  share  of
 Defence  Budget  are  given  below  :—

 Net  Budget  ‘Share  of
 estimates  of  Defence
 the  Institute  Budget

 Rs.  Rs.

 1967-68.  453,951  .00  -1,55,000.00°

 1968-69.  5,11,920.00,  168,845.00,

 1969-70  4,37,053.00  —-,46,53.00

 6  Mountaineering  training  has  con-
 tributed  a  great  deal  in  promoting  qualities
 of  courage,  team  spirit,  self-reliance,  disci-
 pline,  and  adventure.  A  large  number  of
 our  nationals  are  now  participating  in
 mountaineering  expeditions  and  treks  in  the
 Himalayas.  A  large  proportion  among  them
 are  ex-students  of  the  Himalayan  Moun-
 taineering  Institute,  Darjeeling.  Out  of  the
 eight  Indians  who  climbed  the  peak  of  Mt.
 Everest  in  ‘1965,  7  were  ex-students  of
 H.  M.  I.  and  the  eighth  was  the  Deputy
 Director  of  Field  Training,  H.  M.  I.

 Creation  of  a  separate  Ministry  of  Justice
 at  the  Centre

 1424,  SHRI  NATH  PAI  :
 SHRI  B.  K.  DASCHOWDHURY  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :
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 (a)  whether  her  attention  has  been
 drawn  to  a  statement  made  by  the  Governor
 of  West  Bengal  advocating  the  creation  of  a
 Ministry  of  Justice  at  the  Centre  ;  and

 (b)  the  Government's  reaction  thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  Yes,  Sir.

 (b)  The  suggestion  made  by  the  Gover-
 nor  of  West  Bengal  is  closely  allied  to  the
 recommendation  of  the  Administrative
 Reforms  Commission  in  its  Report  on  the
 Machinery  of  the  Government  of  India  and
 its  Procedures  of  Work,  that  the  present
 functions  of  the  Ministry  of  Home  Affairs  in
 respect  of  judicial  administration  (including
 appointments)  should  be  transferred  to  the
 Department  of  Legal  Affairs  in  the  Ministry
 of  Law.  This  recommendation,  and  also
 other  recommendations  on  the  grouping  of
 subjects,  made  by  the  Administrative  Reforms
 Commission,  are  under  consideration  of  the
 Government.

 पत्रापोल  झील  से  पाकिस्तान  के  खेतों  को
 सिचाई  के  लिए  जल

 1425.  श्री  हुक्म  चन्द  कछवाय :  क्‍या
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  यह  सच  है  कि  मई,  °70  तक
 पाकिस्तान  के  लोग  अपने  खेतों  की  सिंचाई  के
 लिए  पत्नापोल  झील  के  पानी  का  उपयोग  कर
 रहे  थे  ;

 (ख)  क्‍या  यह  संच  है  कि  पत्नापील  तथा
 वहां  की  झील  भारत  केक्षत्न  में  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  पाकिस्तान
 बालों  ने  सीमा  खम्भों  को  हटा  दिया  है  ;

 (घ)  यदि  हां,  तो  इस  प्रकार  की  गति-
 विधियों  को  रोकने  के  लिए  सरकार  ने  क्‍या
 कार्यवाही  की  है  तथा  क्या  इस  समय  पाकिस्तान
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 वालों  द्वारा  इस  झील  के  पानी  का  उपयोग  किया
 जाना  बन्द  कया  गया  है  ;  और

 (ड  )  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं?

 बंदेशिक-कार्य  मंत्रालय  में  उप-मंत्रो
 (श्री  सुरेखद्रपाल  सिंह) :  (क)  और  (खा):

 पत्नापोल  ग्राम  तथा  पत्नापोल  बील  नामक
 उसकी  उथली  झील  दोनों  ही  भारतीय
 क्षेत्र  में  हैं।  लेकिन,  कुछ  स्थानों  पर  बील
 का  पानी  ज्यादा  बहने  लगता  है  और
 पाकिस्तान  के  निचले  इलाकों  में  बह  जाता  है
 और  मई,  970  तक  पाकिस्तानी  अपने  खेतों
 की  सिंचाई  के  लिए  एक  ऐसे  ही  स्थान  से  पम्प
 द्वारा  पानी  निकालते  थे  ।  मई  970  के  बाद,
 पाकिस्तानियों  ने  इस  पानी  का  उपयोग  करना
 आवश्यक  नहीं  समझा  क्योंकि  वर्षा  प्रारम्भ
 हो  गई  थी।  यह  पम्प  तथा  पानी  लेने  का
 स्थान  दोनों  ही  पाकिस्तान  में  हैं  ।

 (ग)  जहां  तक  सरकार  को  मालूम  है,
 पाकिस्तान  द्वारा  कोई  सीमा  स्तम्भ  नहीं  हटाए
 गए  हैं  लेकिन  उनमें  से  कुछ  पानी  के  बीच  में
 आ  गए  हैं  |

 (घ)  और  (ड.)  प्रश्न  नहीं  उठते  ।

 सैनिक  स्कूल

 1426.  श्री  मृत्युंजय  प्रसाद  :  क्‍या  प्रति-
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सैनिक  स्कूलों,  अन्य  सामान्य  स्कूलों
 के  पाठ्यक्रमों  तथा  पाठ्य  पुस्तकों  में  क्या  विशेष
 अन्तर  है  ;

 (ख)  शिक्षा  के  स्तर  को  बनाए  रखने
 के  लिए  सैनिक  स्कूलों  में  निरीक्षण  करने  की
 क्या  प्रणाली  है  ;

 (ग)  इन  स्कूलों  में  प्रवेश  शुल्क  और  छात्र-

 वृत्तियों  के  सम्बन्ध  में  कौन  से  नियमों  का  पालन
 किया  जाता  है  ;  और
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 (3)  क्या  छात्र-वृत्तियां  और  शुल्क  में
 छूट  परीक्षा  में  प्राप्त  अंकों  अथवा  संरक्षकों  को
 आधिक  स्थिति  के  आधार  पर  दी  जाती  है  ?

 प्रति-रक्षा  मंत्री  श्री  जगजोबन  रास)  :

 (क)  सैनिक  स्कूल  नई  दिल्ली  के,  उच्चतर
 माध्यमिक  शिक्षा  के  केन्द्रीय  बोर्ड  से  सम्बन्ध
 हैं;  और  देश  में  अन्य  स्कूलों  की  तरह  उन
 द्वारा  निर्धारित  पाठ्यक्रम  का  अनुसरण  करते
 हैं  -  तदपि  सेनिक  स्कूलों  में  शिक्षा  सैनिक  सुझाव
 सहित  दी  जाती  है  ओर  विशेष  ध्यान  एन०  सी०
 सी०,  पव॑तारोहण,  अश्वारोहण,  तैराकी,  खेलों
 और  अन्य  ऐसी  गतिविधियों  की  ओर  दिया
 जाता  &  |

 (ख)  सैनिक  स्कूलों  का समय  समय  पर
 किसी  सैनिक  स्कूल  के  प्रधानाचार्य  और  किसी
 राजकीय  स्कूल  के  प्रधानाचार्य  पर  सम्मिलित
 एक  दल  द्वारा  कया  जाता,  जो  सरकार  द्वारा
 चुने  जाते  हैं  -  यह  दल  पाठ्य  पुस्तकों,  पाठ्यचर्या,
 वैज्ञानिक  साज़सामान  अध्यापन  के  ढंग  की  ओर
 ध्यान  देता  है,  और  शिक्षा  के  स्तर  को  ऊंचा
 करने  के  उद्देश्य  से  सुझाव  देता  है  ।

 (ग)  स्कूल  में  प्रवेश  पाए  प्रत्येक  लड़के  को
 2I50  रुपये  वाषिक  फीस  देना  होता  है।
 तदपि  यदि  उसके  पिता/अभिभावक  की  आय
 कहीं  निर्घारित  सीमाओं  से  कम  हो  तो  लड़के  को
 फीस  में  पूरी,  तीन  चौथाई  या  झाधी
 रियायत  दी  जाती  है।  यह  रियायतें  स्कूलों  को
 केन्द्रीय  तथा  राज्य  सरकारों  को  दिए  गए
 अनुदानों  से  जुटाई  जाती  हैं  1

 (घ)  छात्रावृत्तिएं  और  फीस  में  रियायत
 पिता/अभिभावक  की  आय  के  आधार  पर  दी
 जाती  हैं

 भारत  द्वारा  अणु  बस  का  परीक्षण  करने
 के  लिये  विस्फोट

 1477,  श्री  रामगोपाल  शालवाले  :
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 श्री  सूरज  भान  :
 श्री  ब्रज  भूषण  छाल  :
 श्री  जगन्नाथराव  जोशी  :
 श्री  शारदानन्द  :

 क्या  प्रधान  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  श्री  अटल
 बिहारी  वाजपेयी  द्वारा  हाल  में  दिये  गये  वक्तव्य
 की  ओर  आकर्षित  कराया  गया  है  जिसमें  उन्होंने
 कहा  था  कि  भारत  में  अणु  बम  के  परीक्षण  के
 लिये  विस्फोट  करने  की  तैयारी  गुप्त  रूप  से
 चल  रही  है  तथा  मतदाताओं  को  अपनी  ओर
 आकर्षित  करने  के  लिए  चौथे  आम  चुनाव  के
 ठीक  पहले  प्रधान  मंत्री  इस  सम्बन्ध  में  एक
 घोषणा  करेंगी  ;

 (ख)  क्या  उन्होंने  यह  भी  कहा  था  कि
 इस  सम्बन्ध  में  इस  समय  संसद  और  जनता  को
 विश्वास  दिलाया  जाना  चाहिए  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 प्रधान  मंत्री,  अणु-द्क्ति  मंत्री,  गह-कार्य
 मंत्रों  तथा  योजना  मंत्रो  (श्रीमति  इन्दिरा  गांधी)  :

 (क)  से  (ग):  सरकार  ने  समाचारापत्रों
 में  छपें  उन  समाचारों  को  देखा  है  जिनमें
 वह  वक्तव्य  जिसका  उल्लेख  आदरणीय  सदस्यों
 ने  किया  है,  श्री  अटल  बिहारी  वाजपेयी  द्वारा
 दिया  हुआ  बताया  गया  है।  तथापि,  परमाणु
 ऊर्जो'  का  उपयोग  शान्तिपूर्ण  कार्यो  के  लिए
 करने  की  भारत  सरकार  की  नीति  इस  सदन  में
 अनेक  बार  बताई  जा  चुकी  है।

 जाम्बिया  में  गुट-निरपेक्ष  देशों  का  सम्मेलन

 1429.  श्री  विभूति  मिश्र  :
 श्री  बेणी  शंकर  शर्मा  :
 श्री  शिव  नारायण  :
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 क्या  बंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गुट-निरपेक्ष
 देशों  का  तीसरा  शिखर  सम्मेलन  सितम्बर,
 97]  में  जाम्बिया  में  होने  जा  रहा  है  ;

 (ख)  यदि  हां,  तो  उस  सम्मेलन  में  किन
 विषयों  पर  विचार-विमर्श  किय!  जायेगा  ;

 (ग)  किन  देशों  को  निमन्त्रण  भेजा  जा
 रहा  है  ;  और

 (घ)  उक्त  सम्मेलन  भारत  के  लिए  कहां
 तक  लाभकारी  हैं  ?

 वंदेशिक-कार्य  मंत्रालय  में  उप-मंत्रो  :  (श्री
 सुरेन्द्रपाल  सिह)  :  (क)  जी  हां।

 (ख)  शिखर  सम्मेलन  अपनी  कार्य-सूची
 स्वयं  स्वीकार  करेगा  |  लेकिन  अप्रैल,  970  7
 दारेस्सलाम  में  गुट-निरपेक्ष  राज्यों  की  जो
 प्रारम्भिक-बेठक  हुई,  उसमें  इस  बात  की
 सिफारिश  की  गई  कि  राष्ट्रीय  स्वतंत्रता,
 संप्रभुता,  प्रदेशिक  अखण्डता  और  राज्यों  में
 समानता  को  सुरक्षित  तथा  सुदृढ़  करने  तथा
 आत्म-विश्वास  बढ़ाने  और  आर्थिक  विकास  की
 गति  तेज  करने  के  लिए  अन्तर्राष्ट्रीय  स्थिति  पर
 सामान्य  रूप  से  विचार-विमर्श  हो  ।

 (ग)  1961  और  964  %  निर्धारित,
 गुट-निरपेक्ष  के  सिद्धान्तों  क ेआधार  पर,  मेजबान
 देश  के  रूप  में  जाम्बिया,  उन  सभी  देशों  को
 निमंत्रण  भेजेगा,  जो  दारेस्सलाम  में  हुई  गुट-
 निरपेक्ष  राज्यों  की  प्रारम्भिक  बैठक  में  निमंत्रित
 थे।

 (घ)  भारत  सरकार  ऐसा  मानती  है  कि

 गुट-निरपेक्ष  देशों  के शिखर  सम्मेलन  से  शान्ति,
 स्वतंत्रता  और  आथिक  विकास  का  संवद्धन  होगा
 ओऔर  गुट-निरपेक्ष  देशों  में  सहयोग  बढ़ेगा  ।
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 Disregard  to  Permits  Issued  by  British
 High  Commission  in  India  by  British

 Authorities

 1430,  SHRI  ARJUN  SINGH  BHADO-
 RIA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  U.K.
 Immigration  authorities  disregard  the  permit
 issued  by  the  British  High  Commission  in
 India  to  the  bonafide  travellers  to  England  ;
 and

 (b)  if  so,  steps  taken  by  the  Government
 in  this  respect  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  Entry  certificates  issued  by  the
 British  High  Commission  in  New  Delhi  are
 not  disregarded  by  the  U.K.  Immigration
 authorities,  but  there  have  been  some  cases.
 where  in  spite  of  the  issue  of  such  entry  cer-
 tificates  Indians  arriving  in  Britain  had  to
 go  through  interrogation  and  search.

 (b)  Our  High  Commission  in  London
 has  taken  up  such  cases  with  the  British
 authorities  with  a  view  to  avoiding  their
 recurrence,

 Non-distribution  of  Powerlooms  Allotted
 to  West  Bengal

 SHRI  A.  SREEDHARAN  :
 SHRI  K,  LAKKAPPA  :

 43I,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  6000  power
 looms  allotted  to  West  Bengal  by  Central
 Government  are  lying  idle  as  no  decision  has
 been  taken  on  their  distribution  ;

 (b)  if  so,  the  steps  being  taken  to  distri-
 bute  them  ;  and

 (c)  whether  Government  have  looked
 into  the  matter  and  fixed  the  responsibility
 for  the  non-distribution  of  the  powerlooms  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (९).  The  matter  of
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 the  distribution  of  power  looms  allotted  to
 the  various  States  actually  concerns  the  state
 Governments.  The  Government  of  West
 Bengal  have  reported  that  for  the  distribution
 of  6,000  power  looms  allotted  to  that  State
 in  ‘1966,  a  State-level  Selection  Committee
 was  formed  in  August  that  year.  But  the
 Selection  Committee  could  not  finalise  the
 Selection  of  applicants.  The  Committee  was
 reconstituted  in  June,  1967.  In  1968,  fresh
 District-level  Committees  were  formed  for
 selection  of  applicants  from  the  respective
 districts.  These  Committees  were  formally
 constituted  in  some  districts  and  proposals
 for  forming  Committees  for  the  remaining
 districts  were  being  processed  when,  in  March
 1969,  it  was  decided  by  the  State  Government
 that  the  District-level  Committees  should  be
 kept  in  abeyance  until  further  orders,  It  had
 been  decided  in  968  that  8  additional  looms
 should  be  allotted  to  the  existing  power  loom
 co-operative  societies  in  order  to  make  these
 units  viable  provided  they  fulfilled  certain
 conditions.  264  looms  were  distributed  to
 33  existing  co-operative  societies.

 2.  The  West  Bengal  Government  is  at
 present  considering  revival  of  the  District-
 level  Committees  and  formation  of  Selection
 Committees  in  districts  where  no  such  Com-
 Mitees  were  constituted  and  completion  of  the
 selection  of  applicants  for  power  looms
 expeditiously.

 3.  The  West  Bengal  Government  have
 stated  that,  in  view  of  the  position  explained
 in  paragaph-!  above,  the  question  of  fixing
 responsibility  for  non-distribution  of  power
 looms  does  not  arise.

 Cotton  Traders  against  taking  over  of  Cotton
 Imports  by  Government

 SHRI  B.  K.  DASCHOWDHURY  :
 SHRI  5.  VENKATASWAMY  :
 SHRI  MUHAMMAD  SHERIFF  :

 1432,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  the  Cotton  trade  disapproved
 and  protested  against  Government's  move  to
 take  over  cotton  imports  and  eventually  the
 trade  itself  ;  and

 (b)  if  so,  the  details  thereof  and  the
 reaction  of  Government  thereto  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  and  (b).  The
 cotton  trade  protested  against  the  proposal
 of  the  Government  to  set  up  a  Cotton  Cor-
 poration  in  the  public  sector,  through  news-
 paper  advertisements,  representations  and
 organisation  of  meetings  and  demonstrations.
 The  decision  to  set  up  the  Cotton  Corpo-
 tation  of  India  to  take  over  cotton  import  and
 to  make  a  beginning  with  handling  domestic
 cotton  for  specific  purposes  has  been  taken,
 after  taking  into  account  the  points  of  view
 expressed  by  the  trade.  There  is  no  question
 of  reconsidering  this  decision.

 Restarting  of  Navjivan  Textile  Mills  at
 Kalol  in  North  Gujrat

 1433,  SHRID.R.  PARMAR:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  closed
 down  Navjivan  textile  mills  at  Kalol  Gujarat
 is  to  be  restarted  under  the  management  of
 the  Kohinoor  Mills  of  Bombay  ;

 (b)  if  so,  when  it  will  be  started  ;

 (c)  the  terms  and  conditions  with  the
 management  of  Kohinoor  Mills  and  the  State
 Textile  Corporation  ;  and

 (d)  the  action  taken  to  restart,  other
 mills  at  Kadi,  Siddpur,  Petlad,  Bhavnagar
 and  Rajkot  etc.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  to  (०.
 Messrs.  Kohinoor  Mills  Ltd.,  Bombay,
 had  submitted  a  scheme  of  merger  of
 Navjivan  Textile  Mills  Ltd.,  Kalol  to  the
 Gujarat  High  Court  and  it  has  been  approved
 by  the  Court.  Government  are  not  aware  of
 the  details  of  the  scheme,  but  it  is  understood
 that  the  Bank  of  India  was  unwilling  to
 sanction  fresh  facilities  required  for  running
 Navjivan  Textile  Mills  Ltd.,  Kalol.  Gujarat
 State  Textile  Corporation  has  since  decided
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 to  give  guarantee  for  Rs.  45  lakhs  to  the
 Bank  for  sanctioning  fresh  advances  to  this
 mill  and  the  mill  will  restart  working  as  soon
 as  the  Bank  of  India  agrees  to  sanction
 facilities  again  this  guarantee.

 (9)  As  atthe  end  of  June,  1970,  eight
 other  cotton  textile  mills  were  lying  closed  in
 Gujarat  State,  excluding  three  mills  considered
 fit  to  be  scrapped.  Out  of  these  mills,  the
 management  of  one  mill  in  Rajkot  has  already
 been  taken  over  by  the  Government  and  the
 Gujarat  State  Textile  Corporation  has  been
 appointed  as  its  Authorised  Controller.  Order
 appointing  an  Authorised  Controller  in
 respect  of  another  mill  in  Bhavnagar  is
 expected  to  be  issued  shortly.  Two  mills  in
 Petlad  and  Ahmedabad  have  already  been
 investigated  under  the  Industries  (Develop-
 ment  and  Regulation)  Act,  and  the  reports
 of  the  Investigation  Committees  are  under
 examination.  The  cases  of  three  mills  in
 Petlad  and  Ahmedabad  are  pending  in  the
 High  Court  with  regard  to  their  liquidation,
 etc.  The  affairs  of  one  mill  in  Ahmedabad
 are  being  !ooked  into  by  an  Investigation
 Committee  appointed  under  the  said  Act  and
 its  report  is  awaited.

 Export  of  Iron  Ore  and  other  Minerals

 1435,  SHRIMATI  SHARDA  MU-
 KERJEE:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  the  progress  made  in  the  export  of
 iron  ore  and  other  minerals  to  various
 countries  of  the  world  upto  30th  June,
 970  ;

 (b)  what  are  the  total  quantities  of  the
 above  minerals  which  are  to  be  exported
 during  the  current  year  1970-71  and  how
 they  compare  with  the  quantities  exported  in
 the  last  three  consecutive  years  ;  and

 (c)  the  steps  being  taken  to  see  that  our
 minerals  stock  is  not  depleted  by  export  and
 that  the  expansion  of  our  steel  plants  is
 maintained  ?
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 THE  DEPUTY  MINISTER  IN  THE
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 iron  ore  and  other  minerals  during  the  last
 MINISTRY  OF  FOREIGN  TRADE  (SHRI  three  years  and  targets  for  970-7l  are
 RAM  SEWAK):  (a)  and  (b).  Export  of  indicated  below  :—

 Value  in  Crores  of  Rs.
 Qty.  in  million  tonnes

 ‘1967-68  1968-69  1969-70  ‘1970-71
 (Targets)

 Q  V.  Q  V.  Q.  Vv.  Q.  V.

 Iron  Ore  4.I  79.33  5.9  89.60  7.7  100.45,  23.0  33.0

 Manganese  .0  44.3  12  i.9  .2  11.50,  1.34  4.0
 Ore

 Coal  0.36  3.43  0.45  4.5  0.3  2.38  0.62  6.25

 Mica  23,631  6.I8  20,949,  5.49  24,250  .75  24,500  8.0

 (in  000  kgs.)

 (c)  Plans  for  production  and  export  of
 these  minerals  have  been  worked  out,  ona
 careful  assessment  of  the  reserves,  so  as  to
 meet  adequately  not  only  the  requirements  of
 our  own  expanding  steel  industry  but  also  to
 maximise  the  foreign  exchange  earnings  from
 the  export  of  these  items  so  essential  for  the
 development  of  our  economy.

 Export  Order  for  Indian  Preducts  Exhibited
 in  the  Expo-70  Osaka

 1436.  SHRIMATI  TARA  SAPRE:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  any  success  has_  been
 achieved  by  Government  in  acquiring  orders
 for  Indian  products  for  sale  abroad  on
 account  of  their  being  exhibited  in  the  Expo’
 70  at  Osaka  ;

 (b)  the  quantum  of  export  orders  which
 have  already  been  placed  or  are  likely  to  be
 received  during  the  current  financial  year  ;
 and

 (c)  which  of  these  products  have  been
 liked  most  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  _  SEWAK)  :  (a)  to  (०.
 Expo’70  is  a  universal  exposition  under  the

 Paris  Convention  of  928  and  not  a  trade
 fair.  Keeping  in  line  with  the  Central
 Theme  of  the  Expo,  ‘“‘Progress  and  Harmony
 for  Mankind”,  the  display  in  the  India
 Pavilion  projects  the  image  of  emerging
 India  against  the  background  of  its  heritage
 of  arts,  culture  and  traditions,  opportunity
 has  been  utilised  to  show  the  exportable
 products  and  manufactures  of  India.

 Trade  enquiries  received  on  various  items
 on  export  have  been  passed  on  to  suppliers
 for  conducting  negotiations.  Sales  in  the
 shops  and  restaurants,  organised  in  the  Expo
 under  the  auspices  of  India  Pavilion,  upto
 July  23,  1970,  aggregated  to  Rs.  6.40  lakhs.
 Handicrafts  products  have  featured  promi-
 nently  in  the  aggregate  sales  of  these
 shops.

 Orders  for  Supply  of  Excavators

 1437,  SHRIR.K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  one  en-
 gineering  unit  has  got  an  order  for  30  exe
 cavators  worth  Rs.  3  crores  from  the  Railway
 and  Harbour  Department  of  Turkey  against
 world-wide  stiff  competition  ;

 (b)  the  salient  features  of  terms  and
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 conditions  on  which  these  excavators  will  be
 supplied  to  the  party  ;

 (c)  whether  it  is  also  a  fact  that  the
 Turkish  Government  is  insisting  that  the
 terms  be  approved  by  the  Government  of
 India  ;  and

 (d)  if  so,  the  reaction  of  the  Government
 of  India  to  the  deal  and  whether  Government
 have  approved  the  terms  of  the  deal  and,  if
 not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  and  (b).
 The  quotation  submitted  by  M/s.  Hindustan
 Motors  Limited  for  the  supply  of  30  ex-
 cavators  valued  at  Rs,  3  crores  to  the  Rail-
 way  and  Harbour  Department  of  Turkey  is
 still  awaiting  the  approval  of  the  Turkish
 authorities.

 (c)  and  (d).  The  Turkish  authorities
 expect  deferred  payment  terms  for  10  years
 at  5%  rate  of  interest.  Hind  Motors  have
 already  approached  the  IDBI  which  has
 agreed  to  re-finance  this  transaction.

 Re  endati:  of  Mica  Development
 Advisory  Committee

 1438,  SHRI  N.  K.  SOMANI:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Mica
 Development  Advisory  Committee  set  up  by
 Government  has  recommended  complete
 abolition  of  export  duty  and  revision  of
 minimum  export  prices  of  mica  products  ;

 (b)  whether  the  prevalence  of  export  duty
 and  high  floor  prices  have  proved  detrimental
 to  mica  exports  ;  and

 (c)  the  final  decision  of  Government  on
 all  the  recommendations  made  by  this
 Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 «MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  (a)  and  (b).
 The  Mica  Advisory  Committee  is  expected  to
 submit  its  report  shortly.

 (c)  Does  not  arise.
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 Consideraticn  of  Santapau  Committee
 Report

 1439.  SHRI  SARJOO  PANDEY:
 Will  the  PRIME  MINISTER  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Question
 No.  3774  on  the  20th  March,  970  and
 state  :

 (a)  whether  the  Chairman  of  the
 C.  5.  I.  R.  had  considered  the  report  of  the
 Santapau  Committee  and  had  asked  the
 Director  concerned  to  submit  his  explanation
 and  if  so,  whether  the  explanation  of  the
 said  Director  has  since  been  received  ;
 and

 (b)  if  so,  the  action  being  taken
 thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.C.  PANT):  (a)  Yes,  Sir.

 (0)  The  matter  is  under  consideration.

 Setting  up  of  a  Nuclear  Power  Piant  in
 Eastern  India

 1440,  SHRI  DHIRESWAR  :
 SHRI  YOGENDRA  SHARMA  :
 SHRI  MOHAN  SWARUP  :
 SHRI  ISHAQ  SAMBHALI  :
 SHRI  SARJOO  PANDEY  :
 SHRI  JHARKHANDE  RAT:

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  there  is  a  proposal  to  set  up
 a  nuclear  power  plant  in  Eastern  India  ;

 (b)  if  so,  the  main  details  thereof  ;

 (c)  the  estimated  cost  of  the  proposal  ;
 and

 (d)  the  name  of  place  where  the  plant  is
 to.  be  located  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  No  Sir.

 (b)  to  (da).  Do  not  arise.
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 Increase  in  the  cost  of  continuing
 Irrigation  Schemes

 SHRI  DHIRESWAR  KALITA  :
 SHRI  ESWARA  REDDY  :
 SHRI  K.  M.  MADHUKAR  :
 SHRI  SARJOO  PANDEY  :
 SHRI  K.  HALDER  :

 1441,

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  cost  of
 continuing  irrigation  schemes  has  gone  up  by
 Rs.  240  crores  within  a  year  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD).
 (a)  and  (b).  Based  on  the  information
 received  from  the  State  Governments,  the
 draft  Fourth  Plan  had  indicated  that  the
 estimated  cost  of  the  continuing  major  and
 medium  irrigation  schemes  was  Rs.  22I5
 crores.  At  that  time,  certain  projects  were
 due  for  revision,  but  the  revised  costs  of
 such  projects  had  not  been  indicated  by  the
 various  State  Governments.  Taking  into
 account  the  uptodating  of  the  project  esti-
 mates,  the  estimated  cost  of  continuing
 schemes  has  been  assessed  as  Rs.  2460  crores
 in  the  finalised  Fourth  Plan.

 The  main  reasons  for  the  rise  in  costs
 has  been  lack  of  adequate  resources  to  cons-
 truct  the  projects  at  the  optimum  rate  of
 construction  which  is  technologically  feasible,
 leading  to  a  long  period  of  construction
 during  which  costs  of  labour  and  material
 have  risen.

 Balance  of  Payment  between  India  and
 Yugoslavia

 SHRI  DHIRESWAR  KALITA  :
 SHRI  VIRENDRKUMAR  SHAH:
 SHRI  LATAFAT  ALI  KHAN:
 SHRI  K.  M.  MADHUKAR  :
 SHRI  LAKHAN  LAL  KAPOOR  :
 SHRI  JHARKHANDE  RAI:
 SHRI  CHANDRA  SHEKHAR

 SINGH  :

 1442,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :
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 (a)  what  is  the  current  balance  of  pay-
 ment  situation  between  India  and  Yugoslavia  ;

 (b)  whether  it  is  a  fact  that  Yugoslavia
 is  pressing  in  for  future  trade  terms  of  hard
 currency  ;  and

 decision  of  the (c)  if  so,  the
 Government.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  The  latest  data
 which  is  available  for  the  period  January-
 September,  969  indicates  a  surplus  of
 Rs,  8°8  crores  in  the  current  account.

 (b)  Yes,  Sir.

 (c)  No  decision  has  yet  been  taken  as
 the  matter  is  to  be  examined  by  the  two
 Governments  in  ‘1971.

 Effect  on  Hyde!  Station  at  Tilaiya  due  to
 Drying  up  Water  in  Reservoir

 SHRI  DHIRESWAR  KALITA  :
 SHRI  BHOGENDRA  JHA  :
 SHRI  K.  M.  MADHUKAR  :
 SHRI  RAMAVATAR  SHASTRI  :
 SHRI  SARJOO  PANDEY  :

 1443.

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Hydel
 Station  at  Tilaiya  was  affected  due  to  the
 drying  up  of  water  in  the  reservoir  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).  According  to
 the  schedule  of  operations  of  the  Tilaiya  res-
 ervoir,  the  hydel  station  (4  MW)  at  Tilaiya
 is  qperated  mainly  during  the  monsoon
 months  and  immediately  thereafter  with  a
 view  to  minimising  the  evaporation  losses  of
 waters  stored  at  Tilaiya  and  transmission
 losses  in  the  river  in  its  course  to  the  Mait-
 hon  Reservoir  downstream.  The  question,
 therefore,  of  the  hydel  station  at  Tilaiya  being
 affected  due  to  drying  up  of  water  in  the
 Tilaiya  Dam  does  not  arise.
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 Gherao  of  Director,  Defence  Science  Labora-
 tories,  Metcalfe  House,  Delhi

 1444,  SHRI  B.K.  DASCHOWDHURY  :
 Will  the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Director  of  Defence  Science
 Laboratories,  Metcalfe  House,  Delhi  was
 gheraoed  and  manhandled  by  extremist  Com-
 munist  workers  in  June,  1970;

 (b)  if  so,  the  details  thereof  and  the
 reasons  for  the  same  ;  and

 (c)  the  detailed  steps  taken  by  Govern-
 ment  in  this  regard  to  prevent  such  activities
 in  future  ?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  DEFENCE  ,
 (DEFENCE  PRODUCTION)  (SHRI  P.  ८.
 SETHI):  (a)  The  fact  that  the  Director
 was  gheraoed  is  correct.  It  is  not  known
 whether  the  industrial  workers  belong  to  any
 political  party  or  not.

 (b)  According  to  information  received  by
 Government  on  24th  June,  1970,  one  indus-
 trial  worker  from  Defence  Science  Labo-
 ratory  was  suspended  on  disciplinary  grounds.
 At  about  300  hours  on  25th  June,  some
 industrial  workers  of  the  workshop  are
 reported  to  have  entered  the  room  of  the
 Officer-in-Charge,  workshop  and  demanded
 his  explanation,  why  disciplinary  action  was
 taken  against  one  of  their  colleagues.  The
 Officer-in-Charge  is  said  to  have  expressed  his
 inability  to  give  any  reason  and  directed
 them  to  contact  the  Senior  Administrative
 Officer.  This  reply  is  stated  to  have  made  the
 workers  violent  who  allegedly  manhandled
 him.  On  hearing  the  noise  of  the  skirmishes
 in  the  room  of  the  Officer-in-Charge  of  the
 Workshop,  other  workers  rushed  to  his  room.
 During  the  disturbance  the  telephone  and
 glass  panes  are  stated  to  have  been  broken
 and  some  people  are  said  to  have  been  injured.
 The  Director  who  was  in  a  meeting  came  out
 on  hearing  of  this  incident  and  instructed  the
 Senior  Administrative  Officer  and  _  the
 Security  Officer  to  go  to  the  troubled  spot
 and  also  to  inform  the  police.  Immediately
 afterwards,  the  Director  moved  towards  the
 workshop  in  the  staff  car,  but  he  could  hardly
 go  about  50  yards  when  the  car  is  said  to
 have  been  stopp2d  by  the  demonstrators
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 shouting  slogans  and  he  reported  to  have
 been  surrounded  by  about  forty  industrial
 workers.  The  Director,  therefore,  could  not
 visit  the  place  where  the  incident  took  place.
 The  tussle  is  stated  to  have  continued  for
 about  10-12  minutes,  when  some  scientific
 and  ministerial  staff  rescued  the  Director.  The
 demonstrators  are  said  to  have  followed  the
 Director  and  stayed  in  the  corridor  outside
 his  office.  In  about  half  an  hour  one  unit  of
 flying  squad  of  Delhi  Police  came  to  the
 Laboratory  and  recorded  the  F.I.R.  after
 preliminary  investigation  on  the  spot.

 (c)  The  case  has  been  taken  up  by  the
 Delhi  Police  and  ten  industrial  workers  of  the
 Laboratory  are  reported  to  have  been
 arrested  and  later  produced  before  a  Magis-
 trate  who  released  them  on  bail.

 The  workers  have  been  suspended  as
 required  under  the  rules.

 The  case  is  now  subjudice.

 Slow  work  af Northern  Border  Roads

 1445,  SHRI  B.K.  DASCHOWDHURY  :

 Will  the  MINISTER  OF  DEFENCE  be
 pleased  to  state  :

 (a)  whether  there  has  been  slow  work  on
 Northern  Border  Road  during  this  financial
 year  ;  and

 (b)  if  so,  the  details  thereof  and  the
 reasons  thereof  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  :  (a)  and  (b).  The
 progress  of  construction  of  border  roads  has
 been  satisfactory  during  the  first  three  months
 of  the  financial  year  1970-71  taking  into
 account  the  restricted  construction  period
 available.

 Construction  of  Water  Reservoirs  at  Dhauj
 and  Kot  in  Delhi

 ‘1446.  SHRI  B.K.  DASCHOWDHURY  :
 Wil)  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Delhi  Administration  sought
 Centre’s  intervention  against  the  Haryana
 Government’s  decision  not  to  allow  Delhi  to
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 construct  two  water  reservoirs  at  Dhauj  and
 Kot  ;  and

 (b)  if  so,  the  details  thereof  and  the
 reaction  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  &  POWER
 (SHRI  SIDDHESHWAR  PRASAD)  :  (a)  and
 (b).  The  Delhi  Administration  have  sought
 the  assistance  of  the  Central  Government  in
 obtaining  the  concurrence  of  Haryana
 Government  to  the  proposed  construction  of
 Dhauj  and  Kot  projects  intended  to  augment
 the  water  supply  to  Delhi.  The  Union
 Minister  of  Irrigation  and  Power  is  proposing
 to  discuss  this  matter  further  with  the  Chief
 Minister,  Haryana.

 Winding  up  of  Indian  Business  in  Ceylon

 ‘1447,  DR.  SUSHILA  NAYAR  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 SHRI  S.M.  KRISHNA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  many  Indian
 businessmen  in  Ceylon  have  desired  to  wind
 up  their  business  in  Ceylon  and  are  anxious
 to  come  to  India  due  to  the  restrictions
 imposed  on  them  by  that  Government  ;

 (b)  if  so,  the  number  of  such  persons  who
 have  intimated  to  the  Government  of  India  ;
 and

 (c)  whether  Government  propose  to  give
 some  facilities  to  those  Indian  businessmen
 and  if  not,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SARI  SURENDRA  PAL  SINGH)  :  (a)  No
 such  information  has  been  received  by  the
 Government  of  India  so  far.

 (b)  and  (c).  Does  not  arise.

 facturing  Machi Import  of  Paper  M:

 1448,  DR.  SUSHILA  NAYAR:
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 SHRI  S.M.  KRISHNA
 SHRI  G.Y.  KRISHNAN  :
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 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  an
 acute  shortage  of  printing  paper  at  present
 in  the  country  ;

 (b)  if  so,  the  reasons  thereof  ;  and

 (c)  whether  Government  propose  to
 relax  rules  in  regard  to  import  of  paper
 manufacturing  machines  to  meet  the  shortage
 of  printing  paper  and  if  not,  the  reasons
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  and  (b).
 Complaints  regarding  shortage  of  printing
 paper  have  been  received.  These  complaints
 pertain  to  light  weight  printing  paper  of  56
 GSM  which  are  mostly  used  in  the  manu-
 facture  of  exercise  books.  The  production  of
 printing  paper  is  not  catching  up  with  the
 demand  because  no  additional  capacity  has
 been  coming  up  in  the  field  for  the  last  few
 years.  The  paper  industry  has,  however,
 agreed  to  and  is  already  effected  additional
 supplies  of  writing  and  printing  papers  of
 56  GSM  at  the  rate  of  5,000  tons  per  month
 during  April,  May  and  June,  970  to  various
 consuming  centres  in  the  country.  It  has
 also  agreed  to  continue  these  supplies  in  the
 coming  months.  With  these  additional
 supplies  and  when  the  scheme  for  enhancing
 the  existing  capacity  by  0.594  by  the  pro-
 vision  of  balancing  equipment  materialise,  it
 is  expected  that  the  supply  position  of
 common  grades  of  writing  and  printing
 papers  would  improve  considerably.

 (०)  The  import  of  pulp  and  _  paper
 making  machinery  which  is  not  being  manu-
 factured  in  the  country  is  permitted.  No
 further  relaxation  in  the  import  policy  is
 contemplated  at  present.

 Assistance  to  Latin  American  Countries
 for  Irrigation

 1449.  SHRI  JAGESHWAR  YADAV  :
 SHRI  ८.  JANARDHANAN  :
 SHRI  BHOGENDRA  JHA  :
 SHRI  RAMAVATAR  SHASTRI  :
 SHRI  SARJOO  PANDEY  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :
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 (a)  whether  India  have  offered  its  exper-
 tise  in  the  field  of  irrigation  to  Latin
 American  countries  ;

 (b)  whether  any  concrete  proposals  have
 been  worked  out  to  render  assistance  to
 Latin  American  countries  in  this  respect  ;
 and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  IN  THE  MINISTRY
 OF  IRRIGATION  &  POWER  (SHRI
 SIDDHESHWAR  PRASAD):  (a)  to  (c).
 The  Water  and  Power  Development  Consul-
 tancy  Services  (India)  Ltd.  (WAPCOS)  have
 been  registered  with  various  International
 Agencies  including  the  United  Nations,
 World  Bank  and  Asian  Bank  so  that  its
 consultancy  services  could  be  provided  to
 countries  abroad.  The  Indian  Missions  abroad
 have  been  requested  to  give  wide  publicity  to
 the  scope  of  services  and  the  range  of  exper-
 tise  available  with  WAPCOS  in  the  fields
 of  irrigation,  power  and  flood  control.  In
 respect  of  Latin  American  countries,
 WAPCOS  have  also  been  registered  with  the
 Inter-American  Development  Bank.  During
 my  recent  visits  to  Argentina  and  Columbia
 in  June,  1970,  I  availed  of  the  opportunity  to
 explain  the  developments  in  India  in  the
 fields  of  irrigation  and  power  and  the  work
 that  has  been  done  in  these  sectors.  There
 was  general  appreciation  of  India’s  develop-
 ments  in  this  regard  and  of  the  competence
 of  our  engineers.  Specific  proposals  for  uti-
 lising  the  services  of  our  engineers  in  the
 fields  of  irrigation  power,  and  flood  control
 are  awaited.

 Effect  on  Power  Supply  by  D.V.C.  due
 to  Heat  Wave  in  Bihar

 1450,  SHRI  JAGESHWAR  YADAV  :
 SHRI  BHOGENDRA  JHA  :
 SHRI  K.M.  MADHUKAR  :
 SHRI  JHARKHANDE  RAI  :
 SHRI  CHANDRA  SHEKHAR

 SINGH  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  recent
 heat  wave  in  Bihar  and  Chotta  Nagpur  area
 have  affected  the  power  supply  by  D.V.C.;
 and

 AUGUST  5,  970  Written  Answers  04

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  &  POWER
 (SHRI  SIDDHESHWAR__  PRASAD):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Uranium  Deposits  Fund  in  Kulu  Region
 of  Himachal  Pradesh

 1451.  SHRI  JAGESHWAR  YADAV:
 SHRI  ESWARA  REDDY  :
 SHRI  ISHAQ  SAMBHALI  :
 SHRI  CHANDER  SHEKHAR

 SINGH  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  uranium  deposits  have  been
 recently  discovered  in  the  region  of  Himachal
 Pradesh  ;

 (a)  if  so,  the  quantity  of  the  deposits
 discovered  ;  and

 (c)  whether  any  steps  have  been  taken  to
 extract  uranium  ore  in  the  region  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  to  (c).  As  a  result  of  surveys
 carried  out  by  the  Atomic  Minerals  Division
 of  the  Department  of  Atomic  Energy  in  the
 area,  some  indications  of  uranium  have  been
 found  in  the  Kulu  region  of  Himachal  Pradesh.
 Investigations  are  in  progress  to  find  out  the
 commercial  potentiality  of  the  deposits  in  the
 region.  The  nature  and  extent  of  deposits
 can  only  be  known  after  completion  of  these
 investigations.

 Likelyhood  of  Power  Famine  in  972

 i452.  DR.  RANEN  SEN  :
 SHRI  K.M.  MADHUKAR  :
 SHRI  H.N.  MUKERJEE  :
 SHRI  J.M.  BISWAS  :
 SHRI  INDRAJIT  GUPTA  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :
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 (a)  whether  West  Bengal  is  likely  to  face
 a  power  famine  as  early  as  in  972  ;  and

 (b)  if  so,  the  steps  which  have  been  taken
 to  avert  such  a  famine  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  &  POWER
 (SHRI  SIDDHESHWAR  PRASAD):  (a)
 and  (b).  According  to  the  latest  assessment,
 power  shortage  to  the  extent  of  63  MW  is
 anticipated  in  West  Bengal  during  ‘1972-73.
 However,  surplus  power  of  about  78  MW  is
 likely  to  be  available  during  that  year  in  the
 Eastern  Region  taken  as  a  whole.  The
 power  shortage  anticipated  in  West  Bengal
 could  thus  be  met.

 Removal  of  Police  Guards  from  Gates
 of  Chinese  Embassy,  New  Delhi

 1453.  SHRI  P.  VISWAMBHARAN  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  decided  to  remove  the  Police  Guards
 from  the  gates  of  the  Chinese  Embassy  in
 New  Delhi  ;

 (b)  whether  it  is  also  a  fact  that  Govern-
 ment  have  decided  to  stop  issuing  any  memo-
 randa  or  warning  to  the  Chinese  Govern-
 ment  for  its  anti-Indian  propaganda  and  _  its
 enthusiastic  praise  of  the  Naxalite  movement  ;
 and

 (c)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  No,
 Sir.

 (b)  There  has  been  no  such  decision.
 The  Government  makes  appropriate  represen-
 tations  whenever  necessary.

 (c)  Does  not  arise.

 P.M’s  Meeting  with  Industrialists

 1454,  SHRI  P.  VISWAMBHARAN  :
 Will  the  PRIME  MINISTER  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  two  top
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 Indian  Industrialists  met  the  Prime  Minister
 on  6th  July,  970  ;

 (b)  whether  any  industrial  or  financial
 matters  were  discussed  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  PRIME  MINISTER,  MINISTER  OF
 ATOMIC  ENERGY,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI:
 (3)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Export  of  Fans

 1455.  SHRI  N.  SHIVAPPA  :
 SHRI  G.Y.  KRISHNAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Indian
 Fan  Industry  stands  for  reliability  and  techni-
 que  of  the  highest  orders  in  foreign
 markets  ;

 (b)  if  so,  the  names  of  the  countries  to
 which  our  fans  are  being  exported  at  present  ;
 and

 (c)  the  foreign  exchange  earned  during
 1969-70.  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Indian  fans  are  appre-
 ciated  in  foreign  markets  for  their  reliability,
 design  and  technical  performance.

 (b)  Aden,  Australia,  Burma,
 Kuwait,  Iran,  Iraq,  Nigeria,  Saudi
 Sudan  are  the  main  countries  to
 Indian  fans  are  exported.

 Ceylon,
 Arabia,

 which

 (c)  The  value  of  exports  of  fans  during
 1969-70  was  Rs.  2.3  crores.
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 रूसी  दूतावास  द्वारा  प्रकाशन  संहिता
 का  उल्लंघन

 1456,  श्री  रास  गोपाल  शालवाले  :
 श्री  सूरज  भान  :
 श्री  शारदा  नन्द :
 श्री  जगन्नाथ  राव  जोशी  :
 श्री  बज  भूषण  लाल  :
 श्री  क०  wo  सिह  वेव  :
 श्री  बोरेन्द्र  कुमार  शाह  :

 क्या  ववेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  7  जुन  970
 के  “स्टेट्समैन”  में  प्रकाशित  इस  आशय  के
 समाचार  की  ओर  आकर्षित  किया  गया  है  कि
 विभिन्‍न  दूतावासों  द्वारा  प्रकाशित  किये  जाने
 वाले  प्रकाशनों  की  जांच  करने  के  बाद,  मंत्रालय
 को  यह  पता  लगा है.  कि  रूसी  दूतावास  ने  इस
 प्रकार  के  प्रकाशनों  को  विनियमित  करने  वाली
 संहिता  का  उल्लंघन  किया  है  ;

 (ख)  यदि  हां,  तो  इस  बारे  में  तथ्यों  का
 ब्यौरा  कया  है  और  संहिता  का  कब  से  उल्लंघन
 होता  रहा  है,  किस  प्रकार  का  तथा  कितनी  बार
 उल्लंघन  किया  गया  ;  और

 (ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाही  की
 गई  है  और  उसके  क्या  परिणाम  निकले  हैं  तथा
 भविष्य  में  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 बंवेशिक-कार्य  मंत्रालय  में  उप-संत्री
 (६. |  सुरेखपाल  सिंह) :  (क)  से  (ग):
 सरकार  ने  यह  समाचार  देखा  है
 जिसमें  कंवल  एक  विशेष  दूतावास  के
 प्रकाशनों  के  बारे  में  कहकर,  वास्तविक  चित्र
 को  तोड़-मरोड़  कर  प्रस्तुत  किया  गया  है।
 वियना  अभिसमय  के  अन्तर्गत  अधिकतर  सरकारें
 राजनयिक  मिणनों  द्वारा  प्रकाशित  और  प्रसारित
 प्रचार  साहित्य  के  लिए  कुछ  मोटी  रूपरेखा
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 निर्धारित  कर  सकती  हैं  और  करती  हैं।  हम
 भी  इस  मामले  की  निरन्तर  समीक्षा  करते
 रहते  हैं।  जब  भी  आवश्यक  होता  है,  विभिन्‍न

 दूतावासों  का  ध्यान,  इस  सम्बन्ध  में  निर्धारित
 रूपरेखाओं  तथा  उनके  किसी  उल्लंघन  की  ओर
 'माक्षित  कर  दिया  जाता  है|

 Supply  of  Arms  to  Pakistan  by  Russia
 and  other  Countries

 ‘1457,  SHRI  RAM  GOPAL  SHALWALE  :
 SHRI  HUKAM  CHAND

 KACHWAT  :
 SHRI  SHARDA  NAND  :
 SHRI  OM  PRAKASH  TYAGI  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 SHRI  JAGANNATH  RAO  JOSHI:
 SHRI  BANSH  NARAIN  SINGH  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  SHIV  KUMAR  SHASTRI  :
 SHRI  RAM  AVTAR  SHARMA  :
 SHRI  N.  SHIVAPPA  :
 SHRI  ARJUN  SINGH

 BHADORIA:
 SHRI  YASHWANT  SINGH

 KUSHWAH  :
 SHRI  ABDUL  GHAUI  DAR  :
 SHRI  CHENGALRAYA  NAIDU  :
 SHRI  R.  BARUA  :

 Will  the  Minister
 pleased  to  state  :

 of  DEFENCE  be

 (a)  the  armaments  received  so  far  by
 Pakistan  from  Russia  and  various  other
 countries  with  the  quantum  thereof  ;  and

 (b)  the  reaction  of  Government  thereto
 from  the  point  of  view  of  the  security  of
 India  as  also  the  attitude  of  Russia  towards
 our  reaction  in  this  regard  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIWAN  RAM)  :  (a).  The
 House  has  been  kept  informed  from  time  to
 time  of  the  efforts  made  by  Pakistan  to
 acquire  arms  from  various  countries,  Prior  to
 the  955  conflict,  Pakistan  received  massive
 military  assistance  from  the  USA  under  the
 Mutual  Defence  Assistance  Agreement.  The
 equipment  supplied  by  the  USA  comprised
 mainly  weapons  of  offensive  capability  like
 Patton  and  Chaffee  tanks,  F-86  and  F-I04
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 aircraft,  modern  artillery  and  Napalm  bombs,
 etc.,  as  also  cash  assistance  for  raising  and
 maintaining  a  large  number  of  troops.  After
 the  I965  conflict,  Pakistan  received  military
 equipment  from  various  countries,  mainly
 they  are  :—

 CHINA—Complete  equipment  for  two
 infantry  divisions  T-59  tanks,  MIG  5/I9
 aircraft,  IL-28  bombers,  artillery  pieces,
 ammunition,  rockets,  spares  for  tanks  and
 aircraft.

 FRANCE—-DMirage  III  E  aircraft,  Matra
 530  air-to-air  missiles,  Daphne  Class  sub-
 marines,  helicopters,  and  ammunition.

 SOVIET  UNION—T-54/55  tanks,  30  mm
 guns,  ammunition,  radar  sets,  helicopters,
 spare  parts  for  tanks  and  aircraft  and  other
 miscellaneous  stores.

 FEDERAL  REPUBLIC  OF
 GERMANY  —'Cobra’  anti-tank  missiles,  sur-
 face-to-air  missiles,  Electronic  Counter
 Measure  equipment.

 (b)  Government  are  alive  to  the  situation
 created  by  the  arms  build  up  by  Pakistan  and
 its  repercussions  in  regard  to  our  defence
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 SHRI  YASHWANT  SINGH
 KUSHWAH  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  ammunition  for  all  types  of
 arms  and  armaments  acquired  from  USSR  is
 being  manufactured  in  India  in  adequate
 quantity  ;

 (b)  whether  India  would  have  to  depend
 on  Soviet  imports  in  war  time  ;  and

 (c)  ifthe  reply  to  part  (a)  above  be  in
 the  negative,  the  reasons  therefor  and  how
 Government  propose  to  achieve  self-sufficiency
 in  this  regard  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGIIWAN  RAM):  (a)  to  (०).
 Our  policy  is  that  indigenous  manufacture
 should  be  established  for  important  items  of
 weapons  and  ammunition,  where  such  manu-
 fi  will  be  Where  such  a  right
 of  manufacture  is  not  likely  to  be  given,
 alternative  items  are  chosen.  This  general
 policy  has  also  been  applied  to  arms  and
 ammunition,  acquired  from  USSR.  The

 responsibilities  and  have  taken  itabl
 measures  to  ensure  the  security  of  our
 country.

 Our  point  of  view  regarding  the  supply  of
 arms  to  Pakistan  by  the  Soviet  Union  was
 again  made  clear,  during  the  recent  bilateral
 consultations  held  in  Moscow.  The  Soviet
 side  expressed  understanding  of  our  position
 and  assured  us  that  they  would  not  do
 anything  against  India's  interest.

 Self-Sufficiency  in  Manufacture  of  Ammu-
 nition  for  Arms  and  Armaments  in  India

 1458.  SHRI  RAM  GOPAL  SHALWALE  :
 SHRI  HUKAM  CHAND

 KACHWAL  :
 SHRI  SHARDA  NAND  :
 SHRI  OM  PRAKASH  TYAGI  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 SHRI  JAGANNATH  RAO  JOSHI  :
 SHRI  BANSH  NARAIN  SINGH  :
 SHRI  ONKAR  LAL  BERWA:
 SHRI  SHIV  KUMAR  SHASTRI  :
 SHRI  RAM  AVTAR  SHARMA  :

 ry  |  in  a  number  of  cases  have
 already  been  obtained  and  the  projects  have
 been  sanctioned.  Arrangements  have  also  been
 made  for  imports  to  cover  the  period  while
 an  item  is  not  available  from  indigeno
 manufacture.

 Crash  of  an  LA.F.  Trainer  Aircraft  in
 Jamnagar  (Gujarat)

 SHRI  SURAJ  BHAN  :
 SHRI  SHARDA  NAND  :
 SHRI  KANWAR  LAL  GUPTA  :
 SHRI  JAGANNATH  RAO  JOSHI  :
 SHRI  RAM  GOPAL  SHALWALE  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  HUKAM  CHAND

 KACHWAT  :
 SHRI  s.  M.  KRISHNA  :
 SHRI  RAM  AVTAR  SHARMA  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  D.  N.  PATODIA  :

 1459,

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :
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 (a)  whether  it  is  a  fact  that  an  I.A.F.
 plane  crashed  on  3th  July,  4970  in
 Gujarat  ;

 (b)  if  so,  the  reasons  therefor  and  the
 steps  taken  by  Government  to  check  such
 incidents  ;

 (c)  the  compensation  paid  to
 families  of  the  victims  ;

 the

 (d)  whether  the  report  of  the  inquiry
 has  been  received  ;  and

 (e)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  to  (०).  An
 accident  involving  on  IAF  aircraft  occurred  on
 the  3th  July  970  near  Jamnagar  Railway
 Station.  A  Court  of  Inquiry  has  been  ordered
 to  investigate  the  accident.  The  Report  of  the
 Court  of  Inquiry  has  not  yet  been  received.
 Necessary  steps  required,  if  any,  will  be  taken
 after  the  findings  and  recommendations  of  the
 Court  of  Inquiry  become  available.

 2  The  I.A.F.  Pilot  of  the  aircraft  was
 killed  in  the  accident.  There  were  5  civilian
 fatal  casualties.  44  civilians  were  injured.
 There  has  also  been  some  damage  to  civilian
 property.

 3.  As  regards  the  payment  of  compen-
 sation  to  the  families  of  the  victims  of  the
 accident,  the  next-of-kin  of  the  Service
 Officer  will  be  paid  Death  Gratuity,  Depen-
 dant’s  Pension  and  ex-gratia  payment,  as
 admissible  under  the  Service  rules.  The
 admissible  amount  of  Death  Gratuity  in  this
 case  is  Rs.  667°50  out  of  which  Rs.  500°60,
 representing  75%,  has  already  been  paid  to
 the  next  of  kin  and  in  addition  Rs.  1000:00
 have  been  paid  from  the  Air  Force  Benevolent
 fund.  The  amount  of  compensation  payable
 in  respect  of  the  civilian  casualties  or  damage
 to  property  will  be  assessed  after  the  receipt
 of  the  Report  of  the  Court  of  Inquiry.
 Meanwhile,  ex-gratia  interim  payment  at  the
 rate  of  Rs.  000/—  per  adult  and  Rs.  350/—
 per  child  killed  in  the  accident  has  been  made
 to  the  next-of-kin  of  4  out  of  the  5  civilians
 who  lost  their  lives  in  the  accident.  The  next-
 of-kin  of  one  civilian  killed  in  the  accident,
 has  declined  to  receive  ex-gratia  interim
 payment.  The  Government  of  Gujarat  have
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 also  given  immediate  relief  to  the  victims  and
 their  families  through  the  District  Collector.

 Power  Generating  Centres  under  Durga-
 pur  Project

 1460.  SHRI  GANESH  GHOSH  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  the  number  of  units  of  the  power
 generating  centre  under  the  Durgapur  Projects
 Ltd.,  a  West  Bengal  Government  Under-
 taking  ;

 (b)  the  total  installed  capacity  and
 actual  power  generation  by  each  unit  till  date,
 year-wise,  during  the  last  three  years  ;

 (c)  whether  there  is  any  shortfall  in
 power  generation  and  if  so,  the  reasons
 therefor  ;

 (d)  the  total  sale  of  power,  year-wise,
 during  the  last  three  years  ;  and  the  cost  of
 generation  per  unit,  year-wise,  during  the  last
 three  years  ;  and

 (e)  the  average  selling  price  per  unit,
 year-wise,  during  the  last  three  years  ;  and  the
 profit  and  loss  account  year-wise  during  the
 last  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  &  POWER
 (SHRI  SIDDHESHWAR  PRASAD)  :  (a)
 There  are  three  units  of  75  MW  each  and
 two  units  of  30  MW  each  in  the  power  station
 of  the  Durgapur  Projects  Ltd.

 (b)  The  total  installed  capacity  is
 285  MW.  While  details  of  unit-wise  genera-
 tion  of  energy  are  not  available,  the  total  of
 energy  generated  during  the  last  three  years
 is  as  under  :.—

 Year  Energy  Generation

 (Mill.  kWh).
 ‘1966-67,  994°52
 ‘1967-68  805°62
 ‘1968-69.  942°30
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 (c)  Since  all  contractual  demands  were
 met  from  the  Durgapur  Power  Station,  the
 question  of  shortfall  does  not  arise.  Prima
 Facie  generation  at  this  Station  is  low  due
 to  high  peak  and  off-peak  ratio  of  system
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 demand  resulting  in  poor  plant  utilisation
 factor.

 (d)  and  (e).  The  requisite  information  is
 given  in  the  table  below  :--

 Total  Average  Average
 Year  energy  Revenue  rate  per  __cost  of  Profit  Loss

 sold  (Rs.  lakhs)  unit  sold  generation  (Rs.  lakhs)  (Rs.  lakhs)
 (Mill.  kwh)  (P/kwh)  (Pikwh)

 ‘1966-67,  880.39  466.06  5.29  4.82  5.39
 ‘1967-68  702.90  385.40  5.48  7.4  3.00
 ‘1968-69  82.90  459.50  5.65  6.75  02.00

 Closing  Down  of  Hydel  Power  Station  at
 Jaldhaka  (North  Bengal)

 ‘1461.  SHRI  GANESH  GHOSH  :
 SHRI  BHOGENDRA  JHA  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Jaldhaka
 Hydel  power  station  in  North  Bengal  which
 stopped  power  generation  from  June  2,  has
 been  closed  down  for  the  rest  of  the  rainy
 season  ;

 (b)  if  so,  the  reasons  therefor  ;

 (c)  whether,  according  to  the  Jalpaiguri
 (West  Bengal)  Divisional  Commissioner,  the
 decision  to  close  the  power  station  will  ad-
 versely  affect  the  life  and  economy  of  North
 Bengal  ;  and

 (d)  if  so,  what  steps,  if  any,  are  being
 taken  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir.

 (b)  Due  to  heavy  rains  in  the  catchment
 areas  followed  by  high  floods,  excessive  silt
 was  being  carried  into  the  tunnel.

 (c)  and  (d).  To  reduce  to  the  maximum
 extent  possible  the  adverse  effects  of  closing

 down  of  the  power  station,  alternative  supply
 in  North  Bengal  has  been  arranged  by  com-
 missioning  diesel  generating  sets  and  about
 50%  of  the  demand  is  being  met.  Domestic
 and  small  power  consumers  have  not  been
 affected,  Bulk  consumers  having  captive
 generating  plants  have  switched  over  to  their
 own  generation  ;  other  industrial  demands
 are  being  met  by  turn  at  specified  hours.

 Shortage  of  Raw  Jute

 1462,  SHRI  GANESH  GHOSH  :
 SHRI  K.  RAMANI  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  P.  GOPALAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  will  be
 severe  raw  jute  shortage  in  the  jute  industry
 by  the  end  of.  August,  970  ;

 (b)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  reported  Press
 Conference  of  the  Chairman  of  the  Indian
 Jute  Mills  Association  on  2th  June,  970  ;

 (c)  if  so,  the  reason  for  the  severe  shor-
 tage  thereof  ;  and

 (d)  the  action  taken  by  Government  to
 make  the  raw  jute  available  to  the  Industry
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
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 RAM  SEWAK)  :  (a)  to  (d).  Government  do
 not  apprehend  any  serious  shortage  of  raw
 jute.  The  Chairman  of  the  Indian  Jute
 Mills  Association  had  suggested  that  arrange-
 ments  should  be  made  to  import  mesta  from
 Thailand,  The  question  of  imports  will  be
 considered  at  the  appropriate  time  in  the
 light  of  the  current  indigenous  jute  crop  and
 the  demand  from  the  mills.

 Non-renewal  of  Passports  of
 Kenyan  Indians

 1463.  SHRI  GANESH  GHOSH  :
 SHRI  SHRI  GOPAL  SABOO  :
 SHRI  RAM  CHARAN  :
 SHRI  K.  RAMANI  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  SHIV  KUMAR  SHASTRI  :
 SHRI  SHIV  CHARAN  LAL:
 SHRI  A.  K.  GOPALAN  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  attention  of  the  Govern-
 ment  has  been  drawn  to  the  pitiable  condition
 of  thousands  of  Indian  people  who  are  likely
 to  be  forced  to  quit  Kenya  within  two  or  three
 months  because  of  Kenyan  Government's
 decision  not  to  renew  their  passports  ;

 (b)  if  so,  the  reaction  of  the  Government
 thereof  ;

 (c)  whether  Government  has  protested
 against  the  decision  to  the  Kenyan  Govern-
 ment  ;

 (d)  if  so,  the  nature  of  protest  thereof  ;

 (e)  if  not,  the  reason  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  According  to  Government's  present
 information,  no  such  situation  has  arisen.
 The  Government  of  Kenya  have  recently
 passed  regulations  to  the  effect  that  those
 persons  who  had  registered  themselves  as
 Kenya  citizens  but  had  failed  to  renounce
 any  other  citizenship  held  by  them  within

 AUGUST  5,  970  Written  Anrwers  l6

 90  days,  as  had  been  required  under  Kenya
 Rules,  would  be  deprived  of  their  Kenya
 citi  hip.  These  regulations  are  reported
 to  affect  a  small  number  of  Asian  and
 British  persons.  It  is  not  known  whether
 these  persons  would  be  required  to  leave
 Kenya.

 (b)  These  decisions  of  the  Government
 of  Kenya  are  in  the  exercise  of  their
 sovereign  rights  of  regulating  their  rules  of
 citizenship.

 (०)  to  (९),  Do  not  arise.

 Power  generating  capacity  of  Plants  under
 Calcutta  Electric  Supply  Corporation

 I464.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  the  total  power  generating  capacity
 in  Meghawatt  of  the  plants  under  the
 Calcutta  Electric  Supply  Corporation  ;

 (b)  the  total  bulk  purchase  of  power
 from  each  source  by  the  Calcutta  Electric
 Supply  Corporation,  year-wise  from  1967-68
 to  ‘1969-70  ;

 (c)  the  total  distribution  of  power,  in
 megawatt  as  well  as  in  unit  through  Calcutta
 Electric  Supply  Corporation  year-wise  from
 1967-68.  to  1969-70.  ;

 (9)  the  sales  or  main  income  of  Calcutta
 Electric  Supply  Corporation  in  rupees  through
 power  distribution,  year-wise  from  1967-68  to
 1969-70,  ;

 (e)  the  total  amount  remitted  by  the
 Company  to  its  parent  Company  in  London
 as  dividend,  accumulated  profit,  current
 profit,  interest  and  other  charges,  year-wise
 from  1967-68  to  1969-70  ;  and

 (f)  the  total  loss,  if  any  incurred  by  the
 West  Bengal  State  Electricity  Board  through
 sale  of  power  to  Calcutta  Electricity  Supply
 Corporation  year-wise  from  1967-68  to
 1969-70  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  The  power  generating
 capacity  of  CESC  Ltd.  is  321  MW.
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 (b)  Bulk  purchase  from  D.  V.  C.  in
 ‘1967-68,  1968-69  and  1969-70  was  120.8,  07.6
 and  07.5  MVA  respectively.  Bulk  purchase
 from  the  West  Bengal  State  Electricity  Board
 during  these  years  was  120.1,  92.2  and
 53.3  MVA  respectively.

 (c)  Peakloads  of  distribution  in  ‘1967-68,
 1968-69,  and  1969-70  were  500,  5I9  and
 520  MW  respectively.  Corresponding  sale  of
 energy  amounted  to  250I.0,  2564.6  and
 2594.4  million  kWh  respectively.

 (d)  Annual  revenues  in  1967-68,  1968-69
 and  1969-70  were  Rs.  28,20,07,455/-,
 Rs.  29,69,I5,233/-  and  Rs.  29,79,05,538)-
 respectively.

 (e)  The  approved  remittances  of  profit
 were  as  follows  :—

 1967-68  Rs.  1,78,09,441

 ‘1968-69  Rs.  1,77,92,184

 1969-70.  No  remittance  has  so
 far  been  approved  for
 this  year.

 (f)  No  loss  has  been  incurred  by  the
 West  Bengal  State  Electricity  Board  in
 supplying  bulk  power  to  CESC  Ltd.  from
 1967-68  to  1969-70.

 Army  Educational  Corps  in  the
 Indian  Army

 1465.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  DEFENCE  0७९
 pleased  to  state  :

 (a)  whether  there  is  one  Army  Edu-
 cational  Corps  (A.  E.  C.)  in  the  Indian
 Army  ;

 (b)  if  so,  the  purpose  it  serves  ;

 (c)  a  list  of  subjects  taught  by  them  ;

 (d)  who  are  the  students  ;

 (e)  the  annual  expenditure  for  maintain-
 ing  this  Corps  ;  and

 (f)  Whether  it  is  a  fact  that  A.  E.  0.
 and  N.  C.  O.  cadres  have  been  given  the
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 duty  of  teaching  the  children  of  Army
 Officers  also  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA)  :  (a)
 Yes,  Sir.

 (b)  to  (e).  A  statement  is  attached.

 (f)  No,  Sir.

 Statement

 The  Army  Education  Corps  is  a  com-
 batant  corps,  which  provides  the  staff  for
 organising,  directing,  |  supervising,  and
 examining  the  educational  training  of  the
 JCOs,  Other  Ranks  Recruits  and  non-
 combatants  of  the  Army.  Education  is
 imparted  to  the  ORs  and  JCOs  up  to  Higher
 Secondary  Standard  in  all  subjects  which
 are  commonly  taught  in  civilian  schools.
 Examinations  are  conducted  periodically  and
 those  who  qualify  are  issued  with  the  Army
 Education  Certificates,  which  are  recognised
 by  the  various  Boards  of  Education.

 2  The  Army  Education  Corps  also
 trains  Unit  Educational  Instructors  in  the
 methodology  of  teaching.  It  sponsors  and
 prepares  selected  candidates  from  the  three
 services  for  the  B.  A.  degree  examination  of
 the  University  of  Saugor.

 3.  The  Corps  prepares  its  own  members
 for  the  following  post-graduate  courses  of  the
 Saugor  University  :—

 (a)  Audio  Visual
 Education.

 and  Fundamental

 (b)  Library  Science.

 (c)  Bachelor  of  Education  (B.  Ed.).

 (d)  Master  of  Education  (M.  Ed.).

 4.  The  Officers  of  the  Corps  are  also
 employed  on  teaching  duties  at  the  National
 Defence  Academy,  Kharakvasla,  Indian
 Military  Academy,  Dehra  Dun,  Army  Cadet
 College,  Poona  and  Officers  Training  School,
 Madras.

 5.  The  annual  estimated  expenditure  on
 the  Army  Education  Corps  is  about  Rs.  2.95
 crores  during  1970-71.
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 Submission  of  the  Report  by  the  The  important  recommendations Committee  on  Jaldhaka  Hydro  are Electric  Project

 i466.  SHRI  JYOTIRMOY  BASU:  (a):  “Theiqutstanding)  tarriee  “work
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Commerce  and  Industries
 Department  of  the  West  Bengal  Govern-
 ment  appointed  on  August  26,  1969,  a
 Commission  under  the  Chairmanship  of
 Shri  Sudhangsher  Mohan  Banerjee,  to  enquire
 and  report  on  all  points  relating  to  the
 execution  of  the  Jaldhaka  Hydro  Electric
 Project  ;

 (b)  whether  it  is  a  fact  that  the  said
 Commission  have  already  submitted  their
 report  to  the  Government  ;  and

 (c)  if  so,  (i)  the  main  findings  and
 recommendations  of  the  Commission  ;  and
 (ii)  what  action,  if  any,  has  been  taken  by
 the  Government  on  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  Yes,  Sir.

 (d)  The  main  findings  of  the  Committee
 are  :—

 (i)  The  Tender  Sub-committee  of  the
 West  Bengal  State  Electricity  Board
 failed  to  exercise  reasonable  caution
 in  dealing  with  tenders  and  in
 allotment  of  the  major  works  to  the
 contractors.

 (ii)  The  advice  of  the  consultants  was
 not  always  observed.

 (iii)  The  delay  was  due  to  :

 (J)  inadequate  investigations  ;

 (2)  award  of  contract  to  one  firm
 who  did  not  have  adequate
 experience  of  the  work  in-
 volved  and  who  did  not
 employ  adequate  labour  and
 equipment  ;  and

 (3)  delay  in  submission  of  design
 by  the  consultants.

 should  be  completed  expedi-
 tiously.

 (b)  Additional  alternative  gene-
 rating  capacity  should  be
 provided  in  North  Bengal.

 The  report  is  under  examination  by  the
 Government  of  West  Bengal  at  present.  The
 question  of  taking  further  steps,  if  any,  by
 the  Government  of  India  will  arise  only  after
 the  observations  of  the  State  Government  are
 received.

 Dinner  to  Indian  Diplomats  in  Hong  Kong

 i467.  SHRI  5.  K.  TAPURIAH  :
 SHRI  N.  K.  SOMANI  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  some  organisations  acting  on
 behalf  of  China  are  encouraged  to  extend
 invitations  to  our  diplomats  in  Hong  Kong  ;

 (b)  whether  the  relations  between  India
 and  China  are  sought  to  be  made  friendly
 through  such  gestures  ;  and

 (c)  if  so,  whether  China  has  left  some
 other  feelers  also  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Government  is  not  aware  whether  some
 organizations  in  Hong  Kong  are  being  en-
 couraged  to  extend  invitations  on  behalf  of
 China.  The  Hong  Kong  Chinese  Chamber
 of  Commerce  has  recently  shown  signs  of
 stepping  up  its  social  activities  and  along
 with  Commercial  Officers  of  other  foreign
 missions  in  Hong  Kong,  they  have  also
 invited  our  Commercial  Secretary  on  two
 occasions.

 (b)  The  Government
 this.

 is  not  aware  of

 (c)  No,  Sir.
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 Publication  of  a  Series  of  Volumes  on
 “Transfer  of  Power  to  India  in  1947”

 by  British  Government

 1468.  SHRI  Ss.  K.  TAPURIAH  :
 SHRI  N.  K.  SOMANI  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  British
 Government  have  decided  to  publish  a  series
 of  volumes  of  documents  covering  the
 “Transfer  of  Power  to  India  in  1947"  ;

 (b)  whether  they  have  asked  for  some
 documents  from  India  for  scrutiny  ;  and

 (c)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Disparity  in  the  Development  of  Urban
 and  Rural  Areas

 1469.  SHRI  S.  K.  TAPURIAH  :
 SHRI  N.  K.  SOMANI  :
 SHRI  BIBHUTI  MISHRA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  Government  have  any
 statistics  as  to  how  much  has  been  spent  on
 the  rural  and  urban  schemes  in  the  country
 so  far  ;

 (b)  whether  neglect  of  the  rural  side
 where  bulk  of  Indian  population  lives  has
 suffered  on  all  counts  of  education,  food,
 clothing,  employment,  communications  and
 medicines,  due  to  the  selfish  and  clever
 manoeuvring  of  the  affairs  by  the  urban
 society  ;  and

 (c)  whether,  in  the  light  of  declaration
 of  the  Second  World  Food  Congress,  the
 Government  will  immediately  pay  attention
 to  the  development  of  the  rural  side  to  bring
 about  social  changes  there  ?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI)  (a)  Attention  of  the  Hon.
 Member  is  invited  to  the  answers  given  to
 Unstarred  Question  No.  2796  answered  on
 2th  March,  1969.  Major  part  of  develop-
 ment  outlays  are  intended  to  strengthen  the
 national  economy  as  a  whole.  It  is,  there-
 fore,  not  possible  to  break  up  the  plan
 outlay  between  urban  and  rural  areas.

 (b)  No,  Sir.  In  this  connection,  atten-
 tion  is  invited  to  the  reply  given  to  Lok
 Sabha  Unstarred  Question  No.  3626  answered
 on  9th  March,  1969.  The  outlay  on  social
 development  in  the  rural  areas  has  substantial-
 ly  increased  over  the  last  three  five-year
 plans.

 (c)  Attention  is  invited  to  the  reply
 given  to  Unstarred  Question  No.  467
 answered  on  1.4,1970.  Programmes  of  rural
 development  which  will  be  given  special
 emphasis,  with  the  help  of  augmented  plan
 provisions  and  institutional  finance,  have
 been  indicated  in  the  documents  Fourth  Five
 Year  Plan  969—74  ;  Revised  Outlays  laid  on
 the  Table  of  the  House  on  24th  March
 970  and  Fourth  Five  Year  Plan  !969—74
 laid  on  the  Table  of  the  House  on  ‘18th.  May,
 1970.  In  this  connection  attention  is  drawn
 also  to  the  Memorandum  “Towards  Growth
 with  Social  Justice’  circulated  to  the  Hon.
 Members  with  the  Budget  papers.

 Setting  up  of  a  Water  Grid  by
 Linking  Rivers

 ‘1470.  SHRI  RAM  CHARAN  :
 SHRI  SHIV  KUMAR  SHASTRI  :
 SHRI  MANIBHAI  J.  PATEL  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHRI  DEVINDER  SINGH

 GARCHA  :
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 are  contemplating  to  set  up  a  water  grid  by
 linking  the  river  system  in  the  North  and  the
 South  ;  and

 (b)  if  so,  the  steps  taken  towards  achiev-
 ing  this  end  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  A  large  volume
 of  water,  after  allowing  for  all  possible
 upstream  development  and  the  requirements
 downstream,  would  be  available  in  the
 Ganga  during  the  monsoon  months  for
 diversion.  On  the  other  hand,  in  most  of
 the  other  rivers,  particularly  in  the  peninsula,
 the  flows  are  inadequate  and  erratic.  These
 depend  largely  on  the  south  west  monsoon,
 which  is  quite  often  delayed  or  withdraws
 early  or  has  a  long  break  leading  the  scarcity
 conditions  in  these  basins.

 The  possibility  of  diverting  a  small
 portion  of  the  surplus  waters  of  the  Ganga  by
 connecting  it  with  the  Cauvery  and  further
 south,  with  feeder  canals  to  serve  areas  in
 Rajasthan  and  the  peninsula,  therefore,  has
 been  examined  in  a  preliminary  manner.
 The  link  canals  from  the  Ganga  from  near
 Patna  to  Mettur  Dam  will  have  to  cross  the
 various  major  river  basins  of  the  country,
 namely  Sone,  Narmada,  Godavari,  and
 Krishna  and  smaller  basins  like  Palar,
 Pennar,  etc.  The  links  will  require  the
 construction  of  a  number  of  dams  and
 barrages  on  the  various  sub-basins  to  store
 up  the  water,  more  than  2,000  miles  of  canals
 with  cross-drainage  works,  adequate  pumping
 stations,  etc.  The  work  involved  is  of  a
 considerable  magnitude  and  would  require
 substantial  investments.  The  project  has
 first  to  be  thoroughly  investigated  if  neces-
 sary  in  stages,  and  this  may  take  about  l0
 to  5  years.

 Only  office  studies  are  proposed  to  be
 carried  out  in  the  immediate  future.

 Trade  Relation  With  Switzerland

 1472.  SHRI  MANGALATHUMADAM  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  steps  taken  by  Government  for
 furthering  our  trade  relations  with  Switzerland
 especially  after  the  visit  of  our  President  to
 that  country  recently  ;

 (b)  the  steps  also  being  taken  by  Govern-
 ment  to  reduce  the  ratio  of  imports  to  that
 of  exports  from  and  to  Switzerland  ;  and
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 (c)  whether  any  high-powered  body  is
 looking  after  this  aspect  and  if  not,  whether
 Government  are  proposing  to  appoint  such
 a  body  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (c).  A  Trade
 Arrangement  was  entered  into  between
 India  and  Switzerland  in  1959,  Among
 other  things  this  also  provided  for  a  Joint
 Commission.  It  has  how  been  decided  to
 re-activate  this  Joint  Commission  and  make
 greater  use  of  it  for  establishing  better  com-
 mercial,  economic  and  industria]  cooperation
 between  India  and  Switzerland.

 (b)  Our  trade  deficit  with  Switzerland
 is  being  reduced  in  size  progressively.  From

 4.7  crores  in  1966-67,  it  has  already
 come  down  to  Rs.  3.41  crores  in  1969-70.
 A  programme  of  action  has  also  been  sug-
 gested  to  the  Swiss  Government  for  increas-
 ing  and  diversifying  our  exports  to  Switzer-
 land.  Necessary  steps  are  also  being  taken
 here  to  take  ad’  of  the  openings  in
 the  Swiss  market  both  for  our  traditional
 and  non-traditional  products.

 Indiani  of  Indian  Embassy  in  U.  K.

 1473,  SHRI  S.  KUNDU  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  out  of  350
 Officers  in  the  Indian  High  Commission  in
 London,  more  than  50  are  foreigners  ;

 (b)  whether  it  is  also  a  fact  that  one
 third  of  these  Indian  Officers  have  foreign
 wives  ;  and

 (c)  if  so,  what  steps  Government  are
 taking  to  Indianise  the  High  Commissinn
 Office  in  London  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  On
 30-7-1970  the  High  Commission's  _  total
 strength  stood  at  7l0—(India-based  76
 and  local  534,  including  minor  and  manipu-
 lative  grades).  All  India-based  officers  and
 staff  members  are  of  Indian  nationality.  Out
 of  534  local  recruits  89  are  either  foreigners
 or  persons  of  Indian  origin  who  now  hold
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 British  passports  and  the  remaining  345  are
 of  Indian  nationality.

 (b)  There  are  no  India-based  personne!
 with  foreign  wives.  Out  of  345  local  recruits
 of  Indian  nationality  44  have  married
 aliens.

 (c)  The  following  steps  are  being  taken
 to  Indianise  the  High  Commission  of  India,
 London  :

 (i)  grant  of  premature  retirement  bene-
 fits  to  permanent  local  staff  under
 a  valuntary  scheme  ;

 (ii)  conversion  of  local  posts  into  India-
 based  ones  ;

 under  the  London  Local  Cadre
 Scheme,  recruitment  is  made  through
 competetive  examination  conducted
 by  India  by  the  Union  Public
 Service  Commission  ;  and

 (iii)

 (iv)  reduction  of  locally  recruited  posts.

 S.T.C.  Chairman’s  visit  to  African  Countries

 SHRI  C.  JANARDHANAN  :
 SHRI  LATAFAT  ALI  KHAN  :
 SHRI  K.  M.  MADHUKAR  :
 SHRI  JHARKHANDE  RAI  :
 SHRI  CHANDRA  SHEKHAR

 SINGH  :

 ‘1475,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Chair-
 man  of  the  State  Trading  Corporation  had
 visited  African  countries  to  study  and  explore
 the  possibilities  of  Indian  exports  ;  and

 (b)  if  so,  the  names  of  the  countries
 visited,  amount  spent  on  it  and  the  results
 thereby  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  During  the
 period  from  24th  May  to  28th  June,  1970,
 the  Chairman  of  the  State  Trading  Corpora-
 tion  visited  some  African  Countries,  e.g.,  Tan-
 zania,  Kenya,  Uganda,  Malawi,  Zambia,
 Congo  and  Nigeria  as  also  some  European  coun-
 tries,  e.g.,  France,  Belgium,  West  Germany,
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 Holland,  U.  K.  and  Soviet  Union.  The  cost
 of  the  trip  to  the  African  countries  was
 Rs.  13,447 /-

 So  far  as  African  countries  are  concerned
 the  Chairman’s  tour  was  concerned  with  the
 investigation  of  marketing  possibitities  of
 Indian  products  as  also  an  exploration  of
 the  possibility  of  a  closer  cooperation,  at  the
 institutional  level,  between  the  public  sector
 trading  agencies  in  some  of  the  emerging
 African  nations  and  those  in  India.  Follow
 up  action  is  being  taken.

 Export  Trade

 1476,  SHRI  ८.  JANARDHANAN  :
 SHRI  ESWARA  REDDY  :
 SHRI  K.  M.  MADHUKAR  :
 SHRI  ISHAQ  SAMBHALI  :
 SHRI  K.  HALDER  :
 SHRI  R.  K.  BIRLA:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  items  now  being  exported  through
 the  State  Trading  agencies  ;  and

 (b)  the  items  being  exported  by  the
 private  agencies  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  All  items
 excepting  those  items  whose  export  is  can-
 alised  through  State  agencies  are  exported  by
 private  agencies.  A  list  of  items  whose  export
 is  canalised  through  the  State  Trading
 Corporation  is  attached.

 Stateme  nt

 List  of  Items  Canalised  for  Export
 Through  S.7.C.[M.M.T.C.

 A.  S.T.C.

 (l)  Dried  fish  other  than  Prawns,  Shark
 fins,  Fishmaws,  Beach-de-Mer  and
 Bombay  Ducks.

 (2)  Human  hair,  wigs  and  wiglets  and
 other  articles  made  partly  or  wholly
 of  human  hair.

 (3)  Cellulosic  art  silk  fabrics.
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 4  Nylon  fabrics.

 (5)

 (6)

 (7)

 Lemongrass  oil.

 Kuth.,

 Salt,  all  sorts.

 (8)  Footwear,  uppers  of  which  are
 made  wholly  or  partly  of  leather.

 *(9)  Cement.

 *(10)  Knitwear  (woollen  and  mixed).

 “Canalised  During  1969-70,

 B.  M.M.T.C

 (l)  Iron  ore  other  than  ore  of  Goan
 origin.

 re)  Manganese  ore  [except  ore  produced/
 acquired  by  Manganese  Ore  (India
 Ltd)].

 Te)  Coal  and  Coke  (certain  grades).

 (4)  Ferro-manganese  and  Ferro-man-
 fanese  slag.

 Industrial  Raw  Materials  Assistance  Centre

 1477,  SHRI  C.  JANARDHANAN  :
 SHRI  LATAFAT  ALI  KHAN  :
 SHRI  K.M.  MADHUKAR  :
 SHRI  RAMAVATAR  SHASTRI:
 SHRI  SARJOO  PANDEY  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  State
 Trading  Corporation  has  set  up  an  Industrial
 Raw  Materials  Assistance  Centre  ;

 (b)  if  so,  what  are  its  functions  ;  and

 (c)  how  far  it  will  prove  to  be  effective  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.

 (b)  The  Industrial  Raw  Materials
 Assistance  Centre  will  assist  the  actual  users
 in  obtaining  off—the  shelf  delivery  of  the  raw
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 materials  required  by  them  against  value  of
 import  licences.

 (c)  The  actual  users  will  be  able  to  exe-
 cute  export  orders  expeditiously  and  improve
 their  production  and  export  performance.

 Adoption  of  Modern  Methods  for  Generating more  Power

 (1478.  SHRI  C.  JANARDHANAN  :
 SHRI  K.M.  MADHUKAR  :
 SHRI  P.C.  ADICHAN  :
 SHRI  JHARKHANDE  RAI  :
 SHRI  CHANDRA  SHEKHAR

 SINGH  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  he  had  stated  ata  recent
 news  conference  in  New  Delhi  that  in  order
 to  generate  more  power,  India  will  have  to
 adopt  modern  methods  and  techniques  which
 were  in  vogue  in  advanced  countries  like  the
 United  States,  Canada  and  United  Kingdom  ;
 and

 (b)  if  so,  whether  any  scheme  is  being
 worked  out  to  adopt  these  modern  methods
 and  techniques  in  increasing  power  generation
 in  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (b)  In  formulating  new  schemes  due
 regard  is  being  paid  to  the  adoption  of
 modern  techniques  which  have  been  success-
 ful  in  countries  like  USA,  Canada  and  United
 Kingdom.

 Tractor  Import  Policy

 ‘1479,  DR.  KARNI  SINGH:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  ;

 (a)  whether  Government's  attention  has
 been  drawn  to  the  news  item  published  in
 Times  of  India  on  th  2th  July,  970  under
 the  caption  “Centres  tractor  import  policy
 criticised”  ;  and

 (b)  if  so,  Government's  reaction  thereto  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  consideration
 of  Government.

 Enforcement  of  Northern  India  Canal  Act

 1480.  DR.  KARNI  SINGH:  Will
 the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  whether
 Government  are  aware  of  the  news-  item
 published  on  page  6  of  Times  oy  India  dated
 the  6th  July,  970  on  the  subject  of  the
 Northern  India  Canal  Act  seeming  to  have
 become  a  farce  and  if  so  what  steps  have
 been  taken  or  are  being  taken  to  ensure  easy
 redress  against  wrong  decisions  by  canal
 Officials  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 Information  is  being  collected  from  the
 State  Governments  and  it  will  be  laid  on  the
 the  Table  of  the  House.

 Sainik  School  in  Himachal  Pradesh

 ‘1481.  SHRI  HEM  RAJ  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Himachal
 Pradesh  Government  is  proposing  to  start
 a  Sainik  School  ;  and

 (b)  if  so,  whether  it  has  approached  the
 Central  Government  with  its  proposal  and
 the  reaction  of  Government  thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  and  (b).  Govern-
 ment  have  not  received  any  proposal  from
 Himachal  Pradesh  Government  to  start  a
 Sainik  School.

 Meeting  of  Northern  Regional  Electricity Board

 1482.  SHRI  HEM  RAJ:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  any  meeting  of  the  Northern
 Regional  Electricity  Board  was  held  recently  ;
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 (b)  if  so,  the  main  items  discussed  and
 conclusions  arrived  at  ;  and

 (c)  whether  it  is  a  fact  that  there  is
 shortage  in  the  generation  of  electricity  due
 to  the  low  level  in  the  Govind  Sagar  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  The  last  meeting  of  the
 Northern  Regional  Electricity  Board  was  held
 recently  on  3rd  and  4th  July,  1970.

 (b)  The  main  items  discussed  were  the
 steps  to  be  taken  to  meet  the  power  shortage
 in  the  Northern  Region,  the  scheme  of
 setting  up  a  Central  Load  Despatch  Station
 in  the  Northern  Region,  the  representation
 of  the  Atomic  Energy  Department  on  the
 Northern  Regional  Electricity  Board,  the
 progress  of  rural  electrification  schemes  and
 of  the  construction  and  commissioning  of
 power  development  schemes  in  the  Region.

 The  main  conclusions  arrived  at  were  as
 follows  :—

 (i)  In  view  of  the  poor  in-flows  in  the
 Gobind  Sagar  Lake  of  the  Bhakra
 Complex  and  the  consequent  restric-
 tions  on  the  power  generated  at
 Bhakra,  it  would  be  necessary  to
 import  some  diesel  generating  sets
 and  also  to  provide  for  full  utili-
 sation  of  power  from  the  Satpura
 Thermal  Power  Station  in  Madhya
 Pradesh  so  that  maximum  relief
 could  be  afforded  to  the  Northern
 Region.

 The  scheme  of  the  Regional  Load
 Despatch  Centre  should  be  examined
 by  a  Team  of  Experts  so  that  there
 could  be  an  effective  power  pool
 centre  in  the  Northern  Region  to
 effect  the  integrated  operation  of
 power  systems  in  the  Region.  The
 staff  required  for  the  Regional  Load
 Despatch  Centre  would  also  be
 examined  in  the  light  of  the  recom-
 mendations  of  the  experts.

 (ii)

 A  representative  of  the  Department
 of  Atomic  Energy  should  be  nomi-
 nated  on  the  Northern  Regional
 Electricity  Board  in  view  of  the

 (iii)
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 commissioning  of  the  Ranapratap-
 sagar  Atomic  Power  Station  in
 Rajasthan  during  the  Fourth  Plan.

 (iv)  Steps  would  be  taken  to  electrify  as
 many  villages  as  possible  as  a  part
 of  the  countrywide  programme  to
 achieve  the  target  of  electrification
 of  one  lakh  villages  by  the  end  of
 Gandhiji's  Centenary  Year  i.e.  by
 2nd  October,  1970.  Steps  would
 be  taken  to  ensure  that  the  Hissar-
 Ballabgarh  line  is  completed  by  5th
 July,  1970  (this  line  was  completed
 by  that  date  and  is  now  in
 operation).

 (c)  The  in-flows  this  year  into  the
 Bhakra  reservoir  are  poor  and  the  lake  level
 is  lower  by  90  feet  than  what  it  was  last  year
 at  about  this  time.  If  the  pattern  of  in-flows
 continues  to  be  as  at  present,  the  power
 production  would  be  reduced  by  30  to  40%.

 Joint  Meeting  of  Underground  Naga  and
 Kuchin  State  Independent  Army of  Burma

 i483.  SHRI  A.  SREEDHARAN  :
 SHRI  MEETHA  LAL  MEENA  :
 SHRI  K,  LAKKAPPA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  whether  it  is  a
 fact  that  joint  meeting  of  underground  Nagas
 and  the  so-called  Kuchin  State  Independents
 Army  of  Burma  was  held  at  Hukaur  Valley
 in  Upper  Burma  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 Government  have  no  information  of  any
 such  meeting  having  taken  place  recently  in
 the  Hukawng  Valley  of  Burma.

 Misleading  Information  given  by  an  Indian
 Embassy  Abroad  to  a  Girl  Student

 coming  to  India

 1484,  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  ‘No.  780
 answered  on  the  22nd  April,  970  regarding
 misleading  information  given  by  an  Indian
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 Embassy  abroad  to  a  girl  student  coming  to
 India  and  state  :

 (a)  whether  necessary
 been  made  ;

 enquiries  have

 (b)  if  so,  the  results  of  such  enquiry  ;
 and

 (c)  details  of  suitable  action  taken  in
 the  matter  as  promised  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  Enquiries  have  shown  that  the
 report  has  no  basis.  The  facts  are  that  (i)  a
 foreign  girl  student  had  at  her  own  request
 got  admission  to  the  M.A.  course  as  a  full
 time  scholar  in  a  College  in  Bombay  ;  (ii)  she
 subsequently  changed  over  voluntarily  to  a
 College  under  the  University  of  Poona;  and
 (iii)  later  left  India  for  personal  reasons,
 before  she  could  complete  her  studies.

 (c)  Does  not  arise.

 अहमद  बूलन  सिल्स  अस्बरनाथ,  कल्याण
 (महाराष्ट्र  )  को  लाइसेंस  विये  जाना

 1485.  श्री  झाझि  भूषण  :  क्‍या  बंदेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  विदेशों  से  ऊन
 तथा  ऊनी  धागा  आयात  करने  के  लिये  अहमद
 बलन  मिल्स,  अम्बरनाथ,  कल्याण  महाराष्ट्र  को

 कुल  कितने  लाइसेंस  दिये  गये  हैं  ;

 (ख)  क्‍या  सरकार  ने  इस  बात  का  पता
 लगाने  के  लिये  कोई  जांच  की  है  कि  उपयुक्त
 ऊन  का  उपयोग  उसी  मिल  में  किया  गया  है  ;

 (ग)  क्‍या  सरकार  को  इस  आशय  की
 कोई  शिकायत  मिली  है  कि  उपर्युक्त  मिल  में

 बिलकुल  कोई  उत्पादन  नहीं  हुआ  है  जौर  मिल
 द्वारा  आयात  की  गई  ऊन  का  आयोग  कहीं  और

 हुआ  है  ;  और
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 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 वेदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री
 (श्री राम  सेवक)  :  (क)  25-11-1967  से

 कच्ची  ऊन  का  आयात  राज्य  व्यापार
 निगम  के  माध्यम  से  मार्गक्त  है  इसलिये
 अहमद  वृलन  मिल्स  को  सीधे  लाइसेंस
 देने  का  प्रश्न  नहीं  उठता  ।  तथापि  विगत
 तीन  ऊन  लाइसेंस  वर्षों  के  दोरान  वर्तमान
 नीति  के  अनुसार  राज्य  व्यापार  निगम  द्वारा
 निम्नोक्त  निकासियां  की  गईं  —

 l.  अक्तूबर,  1967/सितम्वर,  968  :
 14,85,271  20  रुपये  !

 2.  अक्तूबर,  1968/सितम्बर,  969  :
 15,67,  390.00  रुपय  ।

 3.  अक्तूबर,  [969/सितम्बर,  97°:
 16,25,484  00  रुपये  |

 ख)  जी  हां ।  वस्त्र  आयोग  ने  मैससे
 अहमद  बलन  मिल्स  को,  जैसा  कि  ऊपर  कहा
 गया  है,  आवंटित  ऊन  के  उपयोग  की  सत्यता
 प्रमाणित  की  है  1

 (ग)  जी,  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  |

 Irregularities  with  regard  to  replenish- ment  licence  by  Shri  R.  K.  Soni

 1486.  SHRI  SHASHI  BHUSHAN
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  as  per  policy
 if  two  units  belong  to  the  same  management,
 taw  material  from  one  unit  to  «nother  is
 transferable  but  replenishment  licences  which
 are  not  saleable  are  not  transferrable  ;

 (b)  whether  it  isa  fact  that  Shri  Raj
 Kumar  Soni  has  been  allowed  conversion  of
 faw  material  for  his  R,  K.  Machine  Tool  for

 892  (SAKA)  Written  Answers  4

 utilisation  by  his  Kabir  Woollen  Mills  and
 R.  K.  Machine  Combers  ;

 (c)  whether  it  is  a  fact  that  हि,  K.
 Machine  tools  were  not  registered  for  manu-
 facture  of  brassware  and  utensils  ;

 (d)  whether  it  is  also  a  fact  that  M/s.
 Kabir  Woollen  Mills  have  only  20  spindles
 and  as  such  it  was  beyond  their  capacity  to
 spin  the  yarn  ;  and

 (e)  the  action  taken  by  Government
 against  such  irregularities  and  malpractices  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  (a)  Raw  material
 imported  against  a  licence  issued  toa  unit
 with  “Actual  Users’  condition”  is  not  trans-
 ferable  to  another  unit  in  the  same  manage-
 ment  without  permission  of  the  licensing
 authority.  However,  raw  materials  imported
 against  replenishment  licences  obtained  by  a
 group  of  units  which  form  one  entity  could,
 in  the  past,  be  used  in  any  of  their  units,  The
 replenishment  licences  are  themselves  not
 transferable  to  other  entities.

 (b)  ‘Yes,  Sir.

 (c)  to  (e).  Messrs,  Kabir  Woollen
 Mills  have  licensed  capacity  of  1,860  worsted
 spindles  and  2,000  woollen  spindles.  Certain
 points  have  been  raised  regarding  the  grant
 of  replenishment  licences  etc.  to  R.  K.
 Machine  Tools  group  of  firms  which  are
 under  examination.

 Allocation  of  Funds  for  Defence  Research

 SHRI  LATAFAT  ALI  KHAN  :
 SHRI  BHOGENDRA  JHA:
 SHRI  J.  M.  BISWAS  :
 SHRI  SARJOO  PANDEY  :
 SHRI  INDRAJIT  GUPTA  :

 1488,

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  allot  18  crores  of  rupees
 for  defence  research  this  year  ;  and

 (b)  if  so,  how  far  it  would  help  to
 achieve  self-reliance  in  defence  ?



 35  Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (DEFENCE
 PRODUCTION)  (SHRI  P.  C.  SETHI):  (a)
 Yes,  Sir.  The  exact  allocation  for  the  year
 1970-71  is  Rs.  8°8I32  crores;  Rs.  7°5632
 crores  under  Revenue  and  Rs.  125  crores
 under  Capital  Head.

 (b)  The  investments  in  Defence
 research  have  been  progressively  built-up
 over  the  years  in  order  to  create  the  necessary
 base  within  the  country  for  development  of
 sophisticated  weapons  and  equipment  for  the
 Services.  Since  its  inception  in  1958,  the
 Organisation  has  also  developed  a  large
 number  of  weapons  and  equipment  for  the
 Armed  Forces  and  in  addition  ber  of
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 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  The  S.T.C.'s
 purchases  of  raw  jute  were  confined  to  the
 Price  Support  Scheme.  The  Corporation
 accordingly  organised  purchases  in  all  the
 jute  markets  of  Bihar  and  whatever  quantities
 of  jute  were  offered  under  the  Scheme  were
 purchased  by  them.

 (b)  and  (c):  Do  not  arise.

 Construction  of  Multi-Purpose  Project in  Nepal

 1490.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  IRRIGATION  AND  POWER

 Major  projects  are  currently  in  the  advanced
 stages  of  development.  Substitutes  for
 imported  materials,  propellents,  and  compo-
 nents  required  for  the  indigenous  production
 effort  have  also  been  developed.

 As  a  result  of  the  above  measures,  the
 savings  in  foreign  exchange  against  firm
 orders  on  date  is  expected  to  be  of  the  order
 of  Rs.  60  crores  and  this  figure  will  increase
 sizeably  when  other  equipments  nearing
 completion  go  into  production.  In  this
 manner,  efforts  of  the  R  &  D  Organisation
 will  continue  to  bring  about  progressively
 i  ne  sel f-  I  in  d  fence ng  equipme

 Purchase  of  Jute  by  the  State  Trading
 Corporation

 1489,  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  refer  to  the  reply  given  to  Un-
 starred  question  No.  0327  on  the  20th  May,
 970  reg.  production,  consumption  and
 purchase  of  jute  and  state  :

 (a)  the  causes  for  low-level  purchase  of
 jute  by  the  State  Trading  Corporation  in
 1967-68,  particularly  in  Bihar  ;

 (b)  whether  extremely  inadequate  pur-
 chase  by  the  State  Trading  Corporation  in
 1967-68  led  to  fall  in  jute  prices  resulting  in
 steep  fall  in  production  in  96859  with  con-
 sequential  rise  in  imports  ;  and

 (c)  if  so,  whether  any  responsibility  has
 been  fixed  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE

 be  pleased  to  refer  to  the  reply  given  to  the
 Starred  Question  No.  758  on  the  20th  May,
 1970,  regarding  construction  of  multi-purpose
 project  in  Nepal  and  state  :

 (a)  whether  matters  with  regard  to  the
 Karnali  Hydro-Electric  Project  have,  since,
 proceeded  forward  ;

 (b)  if  so,  the  details,  thereof  ;

 (c)  if  not,  the  reaction  of  Government
 to  the  original  proposal  ;

 (d)  whether  any  proposal  for  hydel/mul-
 tipurpose  projects  near  the  falls  of  Bagmati  ;
 Kamla  and  one  branch  of  Kosi  has,  since,
 been  received  ;  and

 (e)  if  80,
 thereon  ?

 Government's  _  reaction

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHW  AR
 PRASAD):  (a)  to  (c).  The  proposal  re-
 garding  the  development  of  Karnali  Hydro-
 electric  Project  in  Nepal  is  still  under
 consideration.

 (d)  and  (e).  No  proposals  in  regard  to
 the  construction  of  hydel/multipurpose  pro-
 jects  near  the  falls  of  Bagmati,  Kamla  and
 one  branch  of  Kosi  in  Nepal  have  been
 received,

 हरियाणा  में  झृतपूर्व  सैनिकों  को  भूमि  से  हटाना

 1491.  श्री  भोगेन्द्रझा  :  क्या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  बहुत  से  भूतपूर्व
 सनिक  गत  20  वर्षों  से  हरियाणा  के  करनारू
 जिले  में  परती  भूमि  को  उत्पादक  बना  रहे  हैं  ;

 (ख)  यदि  हां,  तो  ऐसे  भूतपूर्व  सैनिकों
 की  संख्या  कितनी  है  जो  सरकारी,  पंचायती
 ओर  भू-स्वामियों  की  भूमि  पर  खेती  करते
 रहे  हैं;

 (ग)  क्‍या  यह  भी  सच  है  कि  हरियाणा
 सरकार  ने  इन  भूतपूर्व  सैनिकों  को  वहां  से
 निकालने  का  पूरा  प्रयत्न  किया  है  जिसके  कारण
 वहां  गिरफ्तारियां,  लाठी  प्रहार,  जन्ती  आदि  की
 घटनाएं  हुई  हैं  ;  और

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 की  प्रतिक्रिया  क्‍या  है  ?

 प्रतिरक्षा  मन्त्राल्य  में  राज्य  मंत्री

 (श्री  नरेनदसिह  महीडा)  :  (क)  $95I-52
 में  करताल  ज़िला  में  भूतपूर्वः  सैनिकों
 की  30  सहकारी  समितियों  को  पूर्वी
 पंजाब  उपयोग  अधिनियम  के  अन्तर्गत  20  वर्षों
 के  लिए  भूमि  अलाट  की  गई  थी  1

 (ख)  420

 (ग)  जी  नहीं  1

 (घ)  प्रश्न  नहीं  उठता  1

 भारत-नेपाल  वार्ता

 1492.  श्री  भोगेन्द्र  झा:  क्या  वेदेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  और
 नेपाल  के  प्रतिनिधियों  के  बीच  दोनों  देशों  के
 आपसी  सम्बन्धों  को  अधिक  सुदृढ़  करने  के  लिये

 हाल  ही  में  बातचीत  हुई  थी  ;  और

 (ख)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  ?
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 वंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री
 (श्री  राम  सेवक)  :  (क)  जी  हां  ।  भारत
 और  नेपाल  के  प्रतिनिधियों  के  बीच
 I8  जुन  से  24  जून,  970  तक  काठमांडू
 में  वार्ताएं  हुईं  1  दोनों  प्रतिनिधिमंडलों
 ने  अन्य  विषयों  के  स्लाथ-स्ाथ  इन  विषयों
 पर  चर्चा  की  :  व्यापार  के  दिशा
 परिवर्तत  की  समस्या,  भारत  के  विरुद्ध  विभेद-
 कारी  नेपाली  टैरिफ  का  प्रश्न,  अतिरिक्त  तथा
 विशेष  उत्पादन  शुल्कों  की  वापसी,  मूलतः  नेपाली
 कच्चे  माल  से  निर्मित  होने  वाली  नेपाल  के
 लिए  तत्काल  हित  की  मदों  का  भारत  में  बिना
 शुल्क  प्रवेश,  भारत  में  आयात  के  लिये  स्वीकृत
 नेपाली  संश्लिष्ट  बस्त्रों  और  अविकारी  इस्पात
 से  बने  माल  के  परिमाण  का  निर्धारण  आदि  t

 (ख)  मूलतः  कच्चे  नेपाली  माल  से  निर्मित
 नेपाल  के  तत्काल  हित  की  मदों  के  भारत  में
 बिना  शुल्क  प्रवेश  पर  लगभग  सहमति  थी  1

 2.  भारतीय  प्रतिनिधिमंडल  ने,  भारत
 द्वारा  वर्ष  (967-68  के  स्तर  पर  माने  गये
 परिमाण  तक  संश्लिष्ट  वस्त्रों  और  अविकारी
 इस्पात  से  बने  माल  के  सामान्य  व्यापारिक
 मार्गों  के  माध्यम  से  अपनी  आयात  की  अनुमति
 देने  की  रजामंदी  व्यक्त  की।  भारतीय  प्रति-
 निधिमंडल  ने  अक्तूबर,  1970  के  अन्त  तक
 संश्लिष्ट  वस्त्रों  तथा  अवबिकारी  इस्पात  से  बने
 माल  के  आयात  के  बारे  में  नेपाल  के  अनुरोध
 पर  विचार  करने  की  भी  रजामंदी  व्यक्त  की
 थी,  बशर्तें  नेपाल  भारतीय  राज्य  व्यापार  मार्गों
 के  माध्यम  से  माल  भेजने  के  लिए  सहमत  हो  ।

 3.  इन  तथा  परस्पर  हित  के  अन्य  मामलों
 पर  स्पष्ट  एवं  मैँत्रीपूर्ण  बातचीत  हुई  और  एक
 दूसरे  के  दृष्टिकोण  को  अधिक  अच्छी  तरह
 समझा  गया  |

 Leather  Export

 1493,  DR.  KARNI  SINGH:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :
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 (a)  whether  Government's  attention  has
 been  drawn  to  the  news  item  published  in  the
 Times  of  India  on  the  7th  July,  1970  regarding
 leather  exports  ;  and

 (b)  if  so,  the  steps  taken  with  a  view  to
 giving  new  incentives  to  the  industry  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  is  fully
 alive  to  the  need  to  step  up  the  export  of
 finished  leather,  leather  manufactures  in-
 cluding  leather  footwear.  A  statement
 showing  important  steps  taken  in  this  con-
 nection,  is  attached.

 Statement

 With  a  view  to  increasing  the  export  of
 finished  leather,  leather  manufactures  in-
 cluding  footwear,  the  Government  have  taken
 the  following  steps  :

 (l)  Two  Export  Promotion  Councils-
 (i)  the  Leather  Export  Promotion  Council  at
 Madras  aod  (ii)  the  Export  Promotion
 Council  for  Finished  Leather  and  Leather
 Manufactures  at  Kanpur,  have  been  set  up.
 These  two  Councils  undertake  promotional
 activities  such  as  sponsoring  trade  delega-
 tions  and  sales-cum-study  teams  to  visit
 markets  abroad,  participation  in  exhibitions
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 skins  and  vegetable  tanned  leather.  There
 is  provision  for  drawback  duty  on  export
 of  blue  chrome  tanned  goat  skins  and  vege-
 table  tanned  leather.  Data  to  facilitate
 formation  of  drawback  of  duty  rates  for
 leather  manufactures  and  finished  leather  is
 under  preparation.

 (6)  Export  of  Goat  skins  is  allowed  on
 quota  basis  which  is  reduced  annually.  The
 Present  quota  is  at  5°4  of  the  best  years’
 export  made  during  954  to  +1958.  This  step
 helps  in  retaining  substantial  quantities  of
 skins  for  purposes  of  exporting  the  same  in
 more  processed,  tanned,  and  finished  form
 earning  the  country  more  foreign  exchange.
 It  is  expected  that  the  export  of  raw  skins
 from  India  would  be  almost  negligible  by
 ‘1973-74,

 Chinese  Activities  in  Tibet

 1494,  DR.  KARNI  SINGH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  whether  the  Government  are
 aware  of  the  news  item  published  on  page  5
 of  Times  of  India  dated  7th  July,  970  on
 the  subject  ‘Chinese  working  fast  on  highway
 in  Tibet’  and  if  so,  how  far  the  news  is
 correct  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  The
 Government  of  India  are  aware  of  the  news
 item  referred  to  but  have  no  direct  or abroad,  developing  new  designs  and  samples

 to  meet  exact  foreign  requireme:  collecti  henti
 market  intelligence  and  guiding  new
 exporters.

 (2)  Basic  raw  materials  required  for  this
 industry,  such  as  raw  hides  and  skins  and
 tanning  barks  and  extracts,  are  permitted  for
 import  under  Open  General  Licence.

 Q)  “Leather  and  leather  Goods”  are  one
 of  the  59  priority  industries.  Units  in  this
 industry  can,  therefore,  secure  import  licences
 on  the  basis  of  actual  consumption.

 (4)  Import  licence  is  allowed  against
 exports  of  various  leather  and  leather  pro-
 ducts,  to  replenish  the  import  content  in  such
 export  products.

 G)  There  is  provision  for  drawback  of
 duty  on  export  of  Blue  Chrome  tanned  goat

 information  on  the  subject.

 Non-utilization  of  Irrigation  Facilities

 1495.  SHRI  RABI  RAY:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  enormous
 irrigation  facilities  have  remained  unutilized  ;

 (b)  if  so,  whether  Government  have
 probed  into  the  reasons  for  such  non-
 utilization  ;  and

 (c)  what  are  the  plans  under  contem-
 plation  by  the  Government  to  develop  areas
 served  by  irrigation  projects  and  the  details
 thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  The  developmental
 period  for  full  utilisation  from  big  irrigation
 Projects  used  to  be  about  10  years  before
 Independence,  for  the  construction  of  field
 channels,  land  shaping  etc.  by  farmers.  In
 view  of  the  need  for  reducing  this  time  lag
 in  the  interests  of  food  production,  the
 problem  was  looked  into  and  the  State
 Gover  were  requested  to  take  up  area
 development  programmes  for  providing  the
 farmers  with  credit  facilities,  improved  seeds,
 fertilisers,  pesticides,  communication  to
 market  centres  and  guidance  on  scientific
 methods  of  cultivation  (crop  planning)  and
 application  of  water.  The  Irrigation  Depart-
 ments  were  also  asked  to  excavate  water
 courses  upto  2  cusecs  and  dig  field  channels
 where  the  farmers  delay  them.  As  a  _  result
 of  the  efforts  made,  the  percentage  of
 utilisation,  which  was  50%  at  the  end  of  the
 First  Plan  has  risen  to  88%  now.

 Hunger  Strike  by  Indian
 Holding  British  Passports in  Cairo

 1496.  SHRI  RABI  RAY  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  his  attention  has  been  drawn
 to  news  reports  that  thirteen  Uganda  Indians
 carrying  British  passports  resorted  to  two-
 days  hunger  strike  at  Cairo  on  the  8th  July,
 970  ;

 (b)  if  so,  has  the  Government  probed
 into  reasons  of  such  hunger  strike  ;  and

 (c)  the  details  of  the  steps  the  Govern-
 ment  have  taken  to  take  up  their  issue  with
 British  authorities  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  The  hunger  strike  was  in  protest
 against  the  refusal  of  the  United  Kingdom
 authorities  to  allow  them  to  enter  the
 U.  K.

 (c)  Does  not  arise.  The  United  King-
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 dom  Government  later  granted  their  nationals
 permission  to  enter  the  U.  K.

 सिंचाई  परियोजना  कार्यों  सम्बन्धी  समिति
 का  प्रतिवेवन  प्रस्तुत  करना

 श्री  मोल  प्रसाद  :  क्‍या  सिंचाई  तथा
 विद्युत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  6  जुलाई,  ly70  के  हिन्दी  के
 देनिक  हिन्दुस्तान  में  प्रकाशित  समाचार  के
 अनुसार  यह  बात  ठीक  है  कि  केन्द्रीय  सरकार
 के  सिंचाई  तथा  विद्युत  उपमंत्री  की  अध्यक्षता
 में  बनाई  गई  सिंचाई  परियोजना  का  कार्यों
 सम्बन्धी  समिति  ने  अपना  प्रतिवेदन  प्रस्तुत  कर
 दिया  है  :

 (ख)  यदि  हां,  तो  उपयुक्त  प्रतिवेदन
 की  एक  प्रति  सभा  पटल  पर  रखी  जायेगी;
 और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-मसंत्री
 शनी  सिद्धेश्वर  प्रसाद)  :  (क)  26  और

 27  मई,  969  को  नैनीताल  में  हुए
 सिंचाई  और  विद्युत  राज्य  अ#ंत्रियों  के
 सम्मेलन  की  सिफारिशों  पर,  सिंचाई
 और  विद्युत  परियोजनाओं  के  लिए  अपेक्षित
 निर्माण-उपस्कर  तथा  फालतू  पुर्जों  की  प्राप्ति
 में  देरी  को  दूर  करने  के  उपायों  की  सिफारिश
 करने  के  वास्ते  मंत्रियों  की  एक  समिति  बनाई
 गई  थी।  केन्द्रीय  सिचाई  और  विद्युत  उप-मंत्री
 ने,  जिन्होंने  समिति  के  विचार-विमर्श  का
 सभापतित्व  किया,  सरकार  को  अपनी  रिपोर्ट
 प्रस्तुत  कर  दी  है  1

 (ख)  और  (ग):  समिति  की  रिपोर्ट  राज्यों
 के  सिंचाई  और  विद्युत  मंत्रियों  के आगामी
 सम्मेलन  से  पहले  प्रस्तुत  की  जाती  है।  इसलिए
 सभा-पटल  पर  रिपोर्ट  की  प्रति  रखने  का  कोई
 प्रस्ताव  नहीं  है  |
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 सांख्यिको  विभाग  में  सरकारों  काम-काज
 में  हिन्दी  का  प्रयोग

 1498.  श्री  भोलहू  प्रसाद  :  क्‍या  प्रधान
 मंत्री  25  फरवरी,  1970,  के  अतारांकित  प्रश्त
 संख्या  543  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  सांख्यिकीय  विभाग  में  समय  समय
 पर  जारी  किये  गये  सरकारी  आदेशों  के  अनुसार
 क्रियान्विति  समिति  के  माध्यम  से  सरकारी
 कामकाज  में  हिन्दी  के  उत्तरोत्तर  प्रयोग  के
 बारे  में  कितनी  प्रगति  हुई  है;  और

 (ख)  तत्सम्बन्धी  ब्यौरा  क्‍या  है  ?

 प्रधान  मंत्री,  अणु  शक्ति  मंत्रो,  गृह-कार्य
 मंत्री  और  योजना  मंत्रों  (अश्ओोमति  इन्दिरा  गांधी)  :
 (क)  और  (ख):  सांख्यिकी  विभाग
 स्थित  हिन्दी  कार्यान्‍्वत  समिति  की  दो  बार
 बैठक  हुई  है  जिसमें  कई  एक  सिफारिशें  की  गई
 हैं।  इन  सिफारिशों  के  आधार  पर  हिन्दी  में
 सहायक  साहित्य  तथा  इस  विभाग  में  साधारण
 रूप  से  प्रथुक्त  प्रशासनिक  तथा  तकनीकी  शब्दों
 की  एक  पुस्तिका  अधिकांश  अधिकारियों  तथा
 कर्मचारियों  में  वितरित  की  गई  है  ।  हिन्दी
 जानने  वाले  अधिकारियों  एवं  कर्मचारियों  को

 हिन्दी  टिप्पणी  लिखने  के  लिए  प्रोत्साहित  किया
 जा  रहा  है।  सावंजनिक  (व्यापक)  कोटि  के
 परिपत्रों  को  द्विभाषी  रूप  से  परिचालित
 किया  जाता  है  और  चतुर्थ  श्रेणी  के  कर्मचारियों
 से  सम्बद्ध  अधिकांश  पत्न-व्यवहार  केवल  हिन्दी
 में  किया  जाता  हैं।  हिन्दी  एकांश  के  कर्मचारियों
 की  भरती  के  लिए  कार्यवाही  की  गई  है,  एक
 हिन्दी  अधिकारी,  एक  वरिष्ठ  अन्वेषक  (हिन्दी  )
 और  एक  हिन्दी  टंकक  इस  समय  कार्यरत  हैं  1
 महत्त्वपूर्ण  प्रपत्रों  (फार्मो)  पन्नों  तथा  आदेशों
 के  अनुवाद  में  सहायता  करने  के  अतिरिक्त  इन
 कर्मचारियों  ने  केन्द्रीय  सांख्यिकी  संगठन  के  कुछ
 महत्त्वपूर्ण  प्रकाशनों  का  अनुवाद  भी  प्रारम्भ
 किया  है  1
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 Indo-Burma  Boundary  Talks

 499  SHRI  E.  K.  NAYANAR  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  the  result  of  the  talks  between
 government  of  India  and  Burma  officials
 which  took  place  in  the  last  week  of  May,
 970  regarding  the  Boundary  dispute  between
 India  and  Burma  ;

 (b)  if  so,  the  details  of  the  India-Burma
 Boundary  dispute  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 and  (b).  There  is  no  dispute  between  India
 and  Burma  regarding  the  boundary.  There  is
 only  a  difference  of  opinion  on  the  exact
 location  of  seven  boundary  pillars  in  the
 Manipur  sector.  At  the  Joint  Boundary
 Commission  meeting  in  Rangoon  held  from
 the  24th  May,  ‘1970,  to  the  30th  May,  1970,
 it  was  agreed  that  the  demarcation  work,
 left  uncompleted  during  the  1969-70  field
 season,  would  be  completed  during  the
 1970-71  field  season.  In  this  connection,
 consultations  are  continuing  between  the  two
 Governments  on  the  location  of  the  seven
 boundary  pillars.  It  is  hoped  that  this  matter
 will  be  brought  to  a  speedy  and  mutually
 satisfactory  conclusion.

 भारत  पाकिस्तान  पार  पन्न  (वोजा)  व्यवस्था
 समाप्त  करना

 1500.  श्री  जनेश्वर  सिश्र  :  क्‍या  वंदेशिक
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  भारत  और  पाकिस्तान
 के  बीच  वीजा  (पारपत्र)  व्यवस्था  समाप्त
 करने  के  लिये  पाकिस्तान  को  सहमत  करने  का
 प्रयत्न  करेगी  ;

 (ख)  यदि  हां,  तो  यह  पहले  कब  तक  की
 जायेगी  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 बेदेशिक-कार्य  मंत्रालय  में  उप-मंत्री
 (श्री  सुरेखपाल  सिह)  :  (क)  हमने  पारपत्न  एवं
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 वीसा  पद्धति  को  सरल  करने  के  लिए  पाकिस्तान
 सरकार  को  अनेक  बार  सुझाव  दिया  है  1

 (ख)  तथा  (ग):  यह  बात  पाकिस्तान  के
 जवाब  पर  निर्भर  करती  है  t

 अमरीका  द्वारा  पाकिस्तान  को  परोक्ष  रूप  से
 विमान  तथा  टेक  सप्लाई  किया  जाना

 50l.  श्रो  जनेश्वर  मिश्र  :  क्या  प्रतिरक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान  को

 पुराने  विमानों  क ेनाम  पर  ईरान  और  ईराक
 के  माध्यम  से  नवीनतम  माडल  के  अमरीकी
 विमान  तथा  टैंक  प्राप्त  हो  गये  हैं  या  प्राप्त  होने
 की  सम्भावना  है  ;  और

 (ख)  यदि  हां,  तो  अमरीका  द्वारा  परोक्ष
 रूप  से  हथियार  आदि  सप्लाई  करने  को  रोकने
 के  लिए  सरकार  द्वारा  क्या  कार्यवाही  की  जा

 रही  है  ?

 प्रतिरक्षा  मंत्री  श्री  जगजीवन  राम)  :

 (क)  तीसरे  बिचौले  देशों  के  माध्यम  द्वारा

 यू  एस०  साजसामान  प्राप्त  करने  के  पाकिस्तान
 द्वारा  किए  गए  प्रयासों  के  सम्बन्ध  में  सदन  को

 सूचित  किया  जाता  रहा  है,  उन  में  अन्तिम  था

 तुर्की  के  माध्यम  से  पाकिस्तान  द्वारा  Yo  एस०
 निमित  00  एम-47  टैंकों  की  सप्लाई  के
 लिए  प्रार्थना  कि  जिसे  मन्त्री,  वैदेशिक  कार्य  ने
 3  अप्रैल,  970  को  एक  वक्तव्य  दिया  था।  इस
 सम्बन्ध  में  सरकार  को  उससे  अधिक  कोई  पक्की

 सूचना  नहीं  है  ।

 (ख)  सरकार  ने  यू"  एस०  सरकार
 राजनयिक  और  उच्चस्तरीय  माध्यमों  से  यह
 बात  स्पष्ट  कर  दी  है  कि  पाकिस्तान  को  सैनिक
 साजसामान  की  सप्लाई  हमारे  रक्षा  उत्तरदायित्वों
 और  उप-महादवीप  में  शान्ति  बनाए  रखने  के

 उद्देश्य,  दोनों  के  सम्बन्ध  में  प्रतिकार  उत्पन्न  कर
 देगी  1
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 हिन्द  महासागर  में  चोन  के  जहाजों  का  गश्त

 502  श्री  जनेश्वर  मिश्र  :  क्‍या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चौन  के  जहाज
 हिन्द  महासागर  में  गश्त  लगाते  हैं  और  इससे
 हमारी  जल  सीमा  में  हमारी  नौसेना  की  सुरक्षा
 को  खतरा  पैदा  हो  गया  है;  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 द्वारा  क्‍या  कार्यवाही  की  जा  रही  है  ?

 प्रतिरक्षा  भन्त्राल्य  में  राज्य  मंत्री :
 (श्री  नरेन्द्र  सिंह  महोड़ा)  :  (क)  तथा  (ख)  :

 अपनी  सत्ता  के  सामक्षेत्रों  में  कोई  चीनी
 पोत  नहीं  देखे  गए  ।  हिन्द  सागर  में  खुले  सागर
 में  चीनी  पोतों  के  गश्त  करने  का  सरकार  को
 ज्ञान  नहीं  है  |

 भूटान  तथा  सिक्किम  सें  चोन  का  प्रभाव

 1503.  श्री  जनेश्वर  मिश्र  :  क्‍या  वेदेशिक
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भूटान  तथा  सिक्‍कम  में  चीन
 का  प्रभाव  अत्यधिक  बढ़  रहा  है;  और

 (ख)  यदि  हां,  तो  वहां  पर  चीन  की
 गतिविधियों  को  रोकने  के  लिए  सरकार  का  क्‍या
 ठोस  कार्यवाही  करने  का  विचार  है  ?

 वेदेशिक-कार्य  संत्नालय  में  उप-संत्री
 (श्री  सुरेख्रपाल  सिह)  :  (क)  जी  नहीं।  इस
 बात  का  कोई  प्रमाण  नहीं  है  कि  भूटान  और
 सिक्‍कम  में  चीनी  प्रभाव  बढ़  रहा  है  ।

 (ख)  प्रश्न  नहीं  उठता  t

 Meeting  between  Chief  Ministers  of
 Tamil  Nidu,  Mysore  and  Kerala  on

 Cauvery  Waters

 1504,  SHRI  MUHAMMAD  SHERIFF  :
 SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  IRRIGATION  AND
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 POWER  be  pleased  to  state  :

 (a)  whether  any  talks  were  held  in  May,
 970  in  New  Delhi  among  the  Chief  Minister
 of  Tamil  Nadu,  Mysore  and  Kerala  on
 sharing  of  Cauvery  waters  ;  and

 (b)  if  so,  the  details  thereof  and  the
 decisions  arrived  at  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  at  Madras.

 (b)  The  differences  amongst  the  States
 were  considerably  narrowed  down.  It  was
 agreed  that  certain  technical  details  of  the
 Hemavathi  and  Kabini  reservoirs  should  be
 worked  out  by  the  Chairman,  Central  Water
 and  Power  Co  ion,  in  co:  ion  with
 the  concerned  Chief  Engineers  of  the  three
 States.

 Sharing  cf  Water  of  Parambikulam  and
 Aliyar  Rivers  by  Madras  and  Kerala

 1505.  SHRI  MUHAMMAD  SHERIFF  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  any  agreement  was  signed
 by  the  Governments  of  Tamil  Nadu  and
 Kerala  on  29th  May,  970  over  the  sharing
 of  waters  of  the  inter-state  river  Parambikulam
 and  Aliyar  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  &  POWER
 (SHRI  SIDDHESHWAR  PRASAD)  :  (a).
 Yes.

 (b)  A  statement  giving  the  details  of
 the  agreement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See.  No.
 L.T.  3850  70]

 Trade  in  Steel  through  M.  M.  T.  C.

 1506.  SHRI  P.  C.  ADICHAN:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  his  Ministry  has  insisted
 that  all  steel  imports  be  channelled  through
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 the  Mineral  and  Metals  Trading  Corporation
 and  whether  this  proposal  has  been  contested
 by  the  Hindustan  Steel  Limited  and  the
 Ministry  of  Steel  and  Heavy  Engineering  ;

 (b)  if  so,  what  are
 claims  ;  and

 their  respective

 (c)  the  decision  taken‘in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  to  (c).  This
 is  an  administrative  matter  and  such  matters
 are  always  settled  by  mutual  cansultations.

 Reprinting  of  Fourth  Five-Year  Plan

 ‘1507.  SHRI  SRADHAKAR  SUPAKAR  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  if  it  is  a  fact  that  the  Fourth  Five-
 Year  Plan  was  not  signed  by  the  members
 of  the  Planning  Commission  before  it  was
 sent  out  for  printing  and  publication  ;  and

 (b)  whether  the  Fourth  Five-Year  Plan
 had  to  be  reprinted  as  its  first  print  con-
 tained  too  many  printing  errors  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER.
 OF  HOME  AFFAIRS  AND  THE
 MINISTER  OF  PLANNING  (SHRIMATI
 INDIRA  GANDHI)  (a)  No  Sir.  The
 Commission  prepared  and  accepted  the
 Fourth  Five-Year  Plan  969—74  which  was
 forwarded  by  the  Deputy  Chairman  to  Prime
 Minister-and-chairman  for  presentation  to
 Parli:  It  was  authenticated  by  the  Prime
 Minister  and  presented  to  Parliament.

 (b)  It  was  desirable  to  present  the  final
 Fourth  Plan  before  the  Parliament  concluded
 its  Budget  Session.  This  was  done  on
 18.5.1970.  The  480-page  document  was,
 therefore,  printed  in  some  hurry  and  some
 printing  errors  crept  in.  These  are  being
 removed  in  the  reprint.

 Aid  to  Bhutan

 1508,  SHRI  SRADHAKAR  SUPAKAR  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  during  the  recent  visit  of
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 the  erstwhile  Minister  of  External  Affairs,
 any  details  of  the  aids  to  be  given  to  Bhutan
 by  India  were  discussed  ;  and

 (b)  if  so,  the  nature  of  the  aid  to  be
 given  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 and  (b).  During  the  visit  of  the  former
 Foreign  Minister  the  question  of  Indian  Aid
 to  Bhutan  was  generally  discussed.  Shri
 Dinesh  Singh  reiterated  to  the  Bhutan
 Government  the  willingness  of  the  Govern-
 ment  of  India  to  continue  to  associate  them-
 selves  with  Bhutan’s  Development  and  render
 all  possible  assistance  that  Bhutan  requests
 in  that  behalf.  No  details,  however,  were
 discussed.

 Non-Supply  of  West  German  Arms
 to  Pakistan

 1509.  SHRI  RAM  KISHAN  GUPTA  :
 SHRI  D.N.  PATODIA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  West  German
 Government  has  assured  India  that  in  future
 it  would  not  supply  any  arms  to  Pakistan
 either  through  Governmental  or  private
 agencies  ;

 (b)  if  so,  whether  talks  with  other  coun-
 tries  are  also  going  on  in  this  regard  ;  and

 (c)  if  so,  the  result  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  _  SINGH)  :
 (a)  So  far  as  Government  are  aware
 there  has  been  no  change  in  the  decision
 taken  by  the  Federal  Republic  of  Germany
 in  965  not  to  supply  any  weapons  to  areas
 of  tension  or  issue  licences  for  supply  of
 weapons  by  German  firms.

 (b)  and  (c).  India’s  well  known  views
 regarding  arms  supplies  to  Pakistan  are  con-
 stantly  brought  to  the  notice  of  foreign
 Governments  through  diplomatic  channels.
 The  concerned  Governments  have  been  in-
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 formed  that  any  further  arms  build  up  by
 Pakistan  poses  a  threat  to  the  security  of
 India,  creates  tension  in  the  sub-continent,
 and  retards  the  chances  of  normalisation  of
 relations  between  the  two  countries.

 Taking  over  Rupar,  Harike  and  Ferozepur
 Dams  by  Bhakra  Control  Board

 ‘1510.  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  66  on  the  25th
 February,  970  regarding  taking  over  Rupar,
 Harike  and  Ferozepur  Dams  by  Bhakra
 Control  Board,  and  state  :

 (a)  whether  formal  decision  for  taking
 over  Rupar,  Harike  and  Ferozepur  Dams
 from  Punjab  Government  and  handing  them
 over  to  Bhakra  Control  Board  have  been
 taken  ;  and

 (b)  if  not,  the  time  by  which  the  final
 decision  will  be  taken  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (b).  The  matter  is  still  under
 consideration  of  the  Government  of  India
 and  a  decision  is  likely  to  be  reached  by  the
 end  of  this  year.

 Report  by  Expert  Committee  of  Engineers
 of  Ganga  River  Commission

 ASL.  SHRI  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.  3453
 on  the  8th  March,  970  regarding  submission
 of  the  report  by  Expert  Committee  of
 Engineers  of  Ganga  River  Commission,  and
 state  :

 (a)  whether  the  Government  have  since
 received  the  report  of  Expert  Committee  of
 Engineers  of  the  Ganga  River  Commission  ;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
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 (a)  The  report  is  still  awaited.

 (b)  Does  not  arise.

 Utilisation  of  Water  on  Expiry  of  Canal
 Water  Agreement  with  Pakistan

 1512,  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  54  on
 the  I8th  March,  970  regarding  utilisation  of
 water  on  expiry  of  canal  water  Agreement
 with  Pakistan,  and  state  :

 (a)  whether  Government  have  examined
 the  petition  of  Haryana  Government  regarding
 the  utilisation  of  surplus  water  likely  to  be
 avilable  to  India  on  the  expiry  of  the  Canal
 Water  Agreement  with  Pakistan:  and

 (b)  if  so,  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  A  Committee  of  technical
 experts  has  been  set  up  to  collect  facts  re-
 lating  to  river  flows,  areas  irrigated  etc.,  in
 the  States  of  Punjab  and  Haryana  and  such
 other  facts  as  are  relevant  for  discussions
 leading  to  the  determination  of  the  shares  of
 the  respective  States  in  the  surplus  Ravi
 Beas  waters  allocated  to  erstwhile  Punjab.
 The  work  of  the  Committee  is  in  progress.

 बिहार  से  लीची  का  निर्यात

 1513.  श्री  रासावतार  शास्त्री :  क्‍या
 वेदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्या  यह  सच  है  कि  इस  वर्ष  बिहार
 से  लीची  का  निर्यात  किया  गया  है  ;

 (ख)  यदि  हां,  तो  इसका  किन-किन  देशों
 को  निर्यात  किया  गया  था  तथा  प्रत्येक  देश  को
 कितनी  लीची  का  निर्यात  किया  गया  था  ;  और

 (ग)  इसके  परिणामस्वरूप  भारत  सरकार
 को  कितनी  विदेशी  मुद्रा  की  आय  हुई  ?
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 बेदेशिक  व्यापार  मंत्रालय  में  उप-मंत्रो
 (श्री  राम  सेवक)  :  (क)  जी  हां।

 (ख)  तथा  (ग)  :  पुनरीक्षित  भारतीय
 व्यापार  वर्गीकरण  में  लीची  नामक  मद  अलग
 से  वर्गीकृत  नहीं  है,  अतः  उसके  निर्यात  आंकड़े
 उपलब्ध  नहीं  हैं।  फिर  भी  इस  वर्ष  के  दौरान
 राज्य  व्यापार  निगम  द्वारा  बिहार  से  निर्यात
 की  गयी  छीची  का  कुल  परिमाण  8,029  किग्रा,
 है  और  इसका  निर्यात  निम्नलिखित  देशों  को
 हुआ  जिससे  26,000  रु०  की  आय  हुई

 परिमाण  किग्रा.  सें

 ब्रिटेन  6,577

 पश्चिम  जमंनी  _—  475

 स्विटज़रलेंड  =  497

 फ्रांस  480

 योग  :  8,029

 Trade  Relations  with  China

 5l4.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  Government  have  made  any
 efforts  for  resumption  of  trade  relations  with
 China  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  response  from  that  country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,
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 Defence  Colony,  Chandigarh

 ‘1515.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  DEFENCE  _  be
 Pleased  to  state  :

 (a)  the  number  of  families  intended  to
 be  settled  in  the  defence  colony  at
 Chandigarh  ;

 (b)  whether  all  the  plots  of  lands  have
 been  allotted  to  the  defence  personnel  or  the
 ex-armymen  ;

 (c)  whether  there  are  some  plots  yet  to
 be  allotted  ;  and

 (d)  if  so,  the  number  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA)  :  (a)  3,000.

 (b)  The  plots  of  land  in  the  colony  have
 been  allotted  both  to  serving  personnel  as
 well  as  ex-servicemen.

 (c)  No.

 (d)  Does  not  arise.

 Export  of  Roses

 ‘1516.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  value  of  the  roses  exported  from
 Chandigarh  ;  and

 (b)  the  steps  taken  or  contemplated  to
 be  taken  to  increase  the  production  of  roses
 at  Chandigarh  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  This  information  is
 not  available  as  the  item  ‘Roses’  is
 not  separately  classified  in  the  Revised  Indian
 Trade  Classification.

 (0)  An  additional  area  of  6  acres  is
 being  developed  in  Chandigarh  where  about
 20,000  rose  plants  of  exportable  varieties  are
 proposed  to  be  planted.
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 Congratulatcry  Message  sent  by  the  Prime
 Minister  to  Miss  Anuradha  Mazumdar

 for  Topping  the  I.A.S.  List

 5I8  SHRI  MADHU_  LIMAYE  :
 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  she  had  sent
 a  message  of  Congratulations  to  Miss
 Anuradha  Mazumdar,  who  topped  the  list
 in  the  recent  I.A.S.  Examination  if  so,  the
 text  of  the  message  ;

 (b)  whether  the  words  that  I.A.S.  is  the
 most  effective  instrument  of  doing  good  to
 the  people  or  words  on  similar  lines  used  in
 message,  represent  the  Prime  Méinister’s
 considered  view  of  the  role  of  the  I.A.S.  in
 India’s  public  life  and  administration  ;
 and

 (c)  whether  she  would  like  to  reconsider
 this  matter  and  restate  her  views  in  respect
 of  the  role  of  I.A.S.  and  other  services  as
 well  as  the  role  of  public  opinion,  political
 organisations,  class  organisations,  youth
 organisations  and  mass  action  in  bringing
 about  social  change  and  doing  good  to  the
 people  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHD:  (a)  Yes,  Sir.  The  text  of  the
 message  is  given  in  the  statement  enclosed.

 (0)  Yes.  The  IAS,  being  an  all-India
 Service,  shared  and  controlled  jointly  by  the
 Central  and  State  Governments,  has  a  special
 role  in  our  federal  system.  Apart  from
 general  administration,  the  members  of  this
 Service  are  also  entrusted  with  the  implemen-
 tation  of  various  development  programmes.
 But  this  does  not,  in  any  way,  minimise  the
 importance  of  other  Central  and  State
 Services.

 (c)  Does  not  arise.
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 Statement

 TEXT  OF  THE  MESSAGE  SENT  BY
 THE  PRIME  MINISTER  TO  MISS
 ANURADHA  MAZUMDAR  FOR

 TOPPING  THE  I.A.S.  LIST

 I  should  like  to  congratulate  you  on  your
 fine  success.  The  I.A.S.  bears  heavy  respon-
 sibility  for  it  is  the  Government’s  most
 important  tool  to  bring  a  better  life  to  our
 people.

 My  good  wishes  for  your  career  in  the
 country’s  service.  If  you  aim  always  to
 give  your  best  to  the  people,  you  will  have  no
 regrets.

 Trade  with  Nepal
 5I9.  SHRI  MADHU  LIMAYE  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  import  through  Nepal  of
 goods  of  third  country  origin  apart  from  the
 known  imports  of  synthetic  yarn  and  fabrics,
 ready-made  garments,  stainless  steel  products
 and  bottled  whiskey  ;

 (b)  if  so,  the  names  of  such  goods  and
 the  magnitudes  involved  ;  and

 (c)  the  steps  taken  by  Government  to
 stop  these  imports  into  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  Import  of
 third-country  goods  from  Nepal  is  prohibited
 under  a  notification  issued  by  the  Ministry
 of  Finance  under  the  Indian  Customs  Act.
 However,  in  view  of  the  complaints  about
 flow  of  such  goods  into  India,  the  preventive
 efforts  by  the  concerned  authorities  have
 been  intensified.  While  it  is  not  possible  to
 estimate  the  precise  magnitude  of  goods
 that  may  have  been  smuggled  into  India,
 the  value  of  such  goods  seized  at  the  Indo-
 Nepal  border  has  been  as  follows  :—-

 AUGUST  5,  970

 Period  Total  value  in  Rupees

 966  3,2,00I
 967  5,87,651
 968  (24,71,073
 969  47,95,864
 970  (Upto  June  970)  23,71,026
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 These  goods  cover,  inter  alia,
 cameras,  watches,  spectacles,  textiles,  transis-
 tors,  liqours,  fountain  pens,  etc.

 (c)  Some  of  the  more  important  measures
 taken  to  prevent  smuggling  across  the  Indo-
 Nepal  border,  include  :—

 (i)  Posting  of  additional
 at  the  border  ;

 customs  staff

 (ii)  enlisting  co-operation  of  other
 Central  and  the  State  Government
 enforcement  agencies  functioning
 on  the  border  ;  and

 (iii)  setting  up  of  a  Committee  consisting
 of  representatives  of  the  Central
 and  concerned  State  Government
 to  review  the  position  from  time  to
 time,  and  recommend  remedial
 measures  to  check  smuggling  across
 the  Indo-Nepal  border.

 (iv)  Utilise  the  forum  of  the  Inter-
 Governmental  Joint  Committee
 meetings,  and  the  diplomatic  chan=
 nels  to  persuade  HMG  of  Nepal  to
 take  suitable  measures  on  their  side
 also  to  prevent  flow  of  such  goods
 to  India.

 (v)  The  Customs  Act,  1962,  has  been
 amended  to  facilitate  detection  of
 smuggled  goods  by  the  Customs
 authorities.

 Misuse  of  Export  Licences

 1520.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  certain  cases
 have  come  to  light  where  export  licences
 granted  for  the  export  of  particular  items
 were  converted  into  import  licences  for
 certain  items  ;

 (b)  whether  it  is  also  a  fact  that  the
 export  licences  for  the  export  of  certain  items
 were  granted  to  certain  concerns  which  were
 neither  the  manufacturers  of  these  items  nor
 were  registered  as  required  under  the
 Industrial  Development  Regulation  Act  ;
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 (c)  if  so,  whether  Government  have
 made  any  inquiry  into  these  cases  ;  and

 (d)  ifso,  the  outcome  thereof  and  the
 action  taken  by  Government  as  a  result
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  to  (d).
 Export  licences  are  not  converted  into  import
 licences.  The  Honourable  Member  is  per-
 haps  referring  to  import  entitlements  earned
 against  exports  under  the  import  policy  for
 Tegistered  exporters  which  enables  a  manu-
 facturer-exporter  or  a  manufacturer  nomi-
 nated  by  a  registered  exporter  to  import
 against  his  import  replenishment  licence  the
 items  of  raw  materials  and  components
 covered  by  his  Actual  User  licence  subject  to
 certain  conditions  as  laid  down  in  the  policy.
 The  policy  also  provides  in  certain  cases  for
 the  grant  of  import  replenishment  licences  to
 merchant  exporters,  recognised  merchandising
 Export  Houses  and  STC/MMTC  even  though
 they  are  not  manufacturers  of  the  exported
 products.  It  is  in  the  case  of  manufacturers
 nominated  by  registered  exporters  where  the
 licensing  authorities  have  to  check  whether
 the  nominee  is  engaged  in  the  production  of
 goods  as  a  manufacturer  of  which  he  has
 been  nominated.  Some  licences  have  been
 issued  to  nominees  on  the  basis  of  certifi-
 cates,  as  evidence  of  their  manufacturing
 activities,  issued  by  a  State  Director  of
 Industries.  In  the  case  of  certain  licences
 the  question  whether  the  nominee  is  regis-
 tered  with  the  Director  of  Industries  is  under
 enquiry.

 Alleged  and  inferior  quality  of
 merchandise  exported  from  India

 ‘1821,  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  according  to
 the  reports  of  the  Indian  Envoys  abroad
 submitted  to  Government,  certain  countries
 have  complained  about  the  poor  and  inferior
 quality  of  merchandise  exported  from
 India  ;

 (b)  if  so,  details  thereof  ;

 (c)  the  extent  to  which  Indian  trade  has

 SRAVANA  14,  892  (SAKA)  Written  Answers  58

 suffered  in  these  countries  because  of  the
 inferior  quality  of  goods  ;  and

 (d)  the  steps  taken  by  Government  in
 this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  For  the  period,  January-December,
 ‘1969,  complaints  about  quality  of  9§  con-
 signments  and  for  the  period  January-June, 970  of  46  consignments  were  received,
 These  relate  to  Chemicals,  textiles,  engineering and  agricultural  commodities.

 (c)  Viewed  against  the  annual  exports
 of  over  Rs.  l400  crores  involving  tens  of
 thousands  of  consignments,  the  number  of
 complaints  is  insignificant  and  the  Indian
 trade  cannot  be  said  to  have  suffered  due  to
 these.

 (9)  Government  has  enforced  compul-
 sory  quality  control  and/or  pre-shipment
 inspection  for  nearly  300  commodities.

 India  shown  as  suffering  from  poverty and  hunger  in  a  pavilian  at  Expo’  70

 1522.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  a  Pavilion
 of  a  Japanese  concern  at  the  Expo’70,  India
 has  been  depicted  with  scenes  of  poverty  and
 hunger  along  with  brighter  side  of  things  in
 respect  of  other  countries  ;

 (b)  if  so,  whether  Government  have
 taken  any  objection  to  the  manner  in  which
 Indian  image  has  been  presented  by  the
 Japanese  Firms  ;  and

 (c)  if  so,  the  result  thereof  and  if  the
 answer  to  part  (b)  above  be  in  negative,  the
 reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  No,  Sir.

 Do  not  arise. (b)  and  (c).
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 Pak  Activities  on  Tripura  Border

 1523,  SHRI  SAMAR  GUHA  :
 SHRI  8.  M.  KRISHNA  :
 SHRI  0.  N.  PATODIA  :

 Will  =the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  attention  of  the  Government
 has  been  drawn  to  a  news  published  in
 Tripura  Times  dated  the  4th  June,  970
 (Agartala)  in  which  it  has  been  reported  that
 the  Third  Division  Mujahid  Army  of
 Pakistan  has  become  active  along  Tripura
 border  and  Chinese  military  personnel  have
 also  been  sighted  along  with  the  Pakistan
 armed  forces  ;

 (b)  if  so,  the  details  and  the  reason  for
 such  military  disposition  of  Pakistan  Army
 along  Tripura  border  and  other  borders  along
 Pakistan  ;

 (c)  whether  this  army  provided  cover  to
 Mizo-Naxalite  combine  in  their  recent  raid
 in  Tripura  ;  and

 (d)  whether  the  Government  of  India
 protested  against  such  military  activities  of
 Pakistan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA)  :  (a)
 Government  are  aware  of  the  existence  in
 East  Pakistan  of  the  para  military  force
 called  the  Mujahids  and  also  the  presence  of
 Chinese  instructors.

 (b)  Pakistani  forces  are  deployed  all
 along  our  borders  including  the  border
 between  Tripura  and  East  Pakistan.  They
 are  known  to  have  lent  support  to  some
 raids  into  our  territory  from  across  the
 border.

 (c)  and  (d).  On  2nd  July,  1970,  in  the
 early  hours  of  the  morning,  a  large  number
 of  Mizo  hostiles  led  and  guided  by  Pakistani
 personnel  entered  the  site  of  Gumti  Hydel
 project  in  Tripura  from  East  Pakistan  and
 indulged  in  extensive  looting  and  arson.
 The  Government  of  India  have  strongly
 protested  to  the  Government  of  Pakistan
 against  the  assistance  given  by  the  Pakistan
 authorities  to  the  Mizo  hostiles.
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 Working  Conditions  of  Kuttiyadi  and  Kanhira-
 puzha  Irrigation  Schemes

 1524,  SHRI  E.  K.  NAYANAR  :  Will  the
 Minister  of  IRRIGATION  AND  POWER  be
 Pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  major  Irrigation  Schemes  work  like
 Kuttiyadi  and  Kanhirapuzha  and  others  are
 not  working  according  to  the  previous
 decisions  ;  and

 (b)  whether  the  Government  will  take
 necessary  steps  to  fulfil  the  work  of  the
 Major  Irrigation  schemes  in  Kerala  State  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (b).  The  provisions  being  made  by
 the  Kerala  Government  in  their  Annual
 Plans  for  the  major  irrigation  projects  are
 indequate.  The  State  Government  have  made
 8  request  for  some  special  assistance  from
 the  Centre  during  1970-71  to  speed  up  the
 irrigation  programme.

 The  costs  of  the  projects  as  now  reported
 show  very  large  increases  over  what  was
 indicated  last  year.  The  State  Government
 have  been  requested  to  examine  in  detail
 the  reasons  for  such  high  increases  and  finalise
 any  changes  needed  in  their  construction
 phasing  in  consultation  with  Central  Water
 and  Power  Commission,  before  the  matter
 could  be  considered  further.

 Pak.  High  Commissioner  in  India  Summoned
 to  Foreign  Ministry  Reg.  Anti-India
 Statement  by  President  of  Pakistan

 ‘1525.  SHRIMATLILA  PALCHOUDHURI:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Pakistani
 High  Commissioner  in  India  was  summoned
 to  the  Foreign  Ministry  on  June  10,  ‘1970,
 to  find  out  whether  the  Pakistani  Press  reports
 of  a  recent  anti-Indian  statement  by  President
 of  Pakistan  Were  correct  ;

 (b)  if  so,  the  brief  details  of  the  enquiries
 made  from  the  Pakistani  High  Commissioner
 and  his  replies  thereto  ;  and
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 (c)  the  steps  taken  to  counter  the  ‘hate-
 India’  campaign  which  has  been  going  on  in
 Pakistan  unabated  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  Yes,
 Sir.

 (0)  In  a  note  delivered  to  the  Pakistan
 High  Commissioner  on  this  occasion,  the
 High  Commissioner  was  requested  to  ascer-
 tain  the  correctness  or  otherwise  of  the
 Teports  attributing  certain  anti-Indian  com-
 ments  to  the  President  of  Pakistan,  and  to
 ensure  the  issue  of  a  contradiction  at  the
 earliest  possible  opportunity  if  the  reports
 were  not  correct.  No  reply  to  the  note  has
 yet  been  received.

 (c)  The  Government  of  India  have  on
 several  occasions  in  the  past  drawn  the  atten-
 tion  of  the  Government  of  Pakistan  to  the
 anti-Indian  propaganda  in  Pakistan.  The
 Government  will  continue  to  urge  the  Pakistan
 Government  to  take  effective  steps  to  stop
 all  such  propaganda.  We  also  continue  to
 counter  such  false  and  hostile  propaganda.
 through  All  India  Radio  and  other  publicity
 media  as  well  as  through  diplomatic  channel.

 Study  of  Catchment  and  C:  d
 Areas  of  Various  River  Valley
 Projects  by  Centre  and  States

 1526,  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  a  Scheme
 for  a  joint  study  of  the  needs  of  catchment
 and  command  areas  of  various  river  valley
 projects  by  experts  of  Central  and  State
 Governments  is  under  the  consideration  of  the
 Government  ;

 (b)  if  so,  details  thereof  including  its
 financial  implications  and  benefits  which  are
 likely  to  accrue  ;  and

 (c)  when  it  is  likely  to  be  finalised  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (c).  The  Ministry  of  Food  and  Agricul-
 ture,  who  are  inchange  of  Soil  conservation
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 and  ayacut  development  programmes,  have
 indicated  that  three  Regional  Pilot  Soil  and
 Water  Management  projects  located  at  Bellary
 (Tungabhadra  Command  area),  Dohrighat
 (Dohrighat  Pump  Canal  area  in  U.  P.)  and
 at  Patiala  (Bhakra  system  in  Punjab)  have
 been  already  set  up  in  order  to  make  neces-
 sary  studies  of  soil  conditions  and  water
 management  problems  in  order  to  advise  far-
 mers  with  regard  to  cropping  patterns  and
 irrigation  practices  best  suited  to  the  area.
 Four  more  projects  are  proposed  to  be  taken
 up  during  the  current  financial  year  one  each
 in  Maharashtra,  Gujarat,  Orissa  and
 Rajasthan.

 The  Ministry  of  Food  &  Agriculture  have
 initiated  Integrated  Area  Development  Pro-
 grammes  in  selected  command  areas  during
 the  Fourth  Plan.  Under  this  scheme,  the
 State  Governments  are  expected  to  provide
 all  the  necessary  inputs  and  supporting
 services,  e.g.,  consolidation  of  holdings,
 supply  of  farmers’  needs  in  respect  of  credit,
 seeds,  fertilisers,  pesticides,  agricultural  machi-
 nery,  etc.,  research  facilities,  processing  and
 agro-industries,  town  planning,  supplemental
 irrigation  from  groundwater  source,  land
 levelling  and  land  shaping,  diversification  of
 agricultural  and  mixed  farming  programmes
 etc.  The  Central  Government  is  extending
 financial  e  for  strengthening  infra-
 structure  facilities  regarding  rural  communica-
 tions  and  market  facilities,  and  there  is  a
 provision  of  Rs.  5  crores  in  the  Fourth
 Plan  in  the  Central  Sector  for  this  purpose.
 Under  this  programme,  Rs.  .5  crores  will  be
 mude  available  for  improvement  of  link
 rvads  and  market  complexes  in  each  command
 area  during  the  Fourth  Plan,  subject  to  the
 condition  that  the  Sate  Government  concerned
 agrees  to  provide  all  other  necessary  inputs
 and  supporting  services  including  proper
 administrative  machinery.

 A  beginning  has  already  been  made  in
 Kosi,  Tungabhadra  and  Nagarjunasagar
 Commands.  It  is  proposed  to  extend  this
 programme  during  !970-7l  to  Kangsabati
 (West  Bengal),  Mahi  Kadana  (Gujarat),
 Cauvery  delta  (Tamil  Nadu),  Rajasthan  Canal
 (Rajasthan)  and  Pochampad  (Andhra  Pradesh)
 commands.  The  matter  is  now  under
 correspondence  between  the  Ministry  of
 Food  and  Agriculture  and  the  State  Govern-
 ment  concerned  with  a  view  to  draw  up
 detailed  schemes.
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 Under  a  Centrally  Sponsored  progrmme
 of  the  Ministry  of  Food  &  Agriculture,  State
 Governments  are  being  given  funds  to  carry
 out  soil  conservation  programmes  in  the
 catchments  of  13  river  valley  projects.  During
 the  Fourth  Plan,  this  work  is  proposed  to  be
 continued  and  work  will  be  started  on  eight
 additional  projects.  A  provision  of  Rs.  27
 crores  has  been  made  in  the  Fourth  Plan
 for  this  purpose.

 The  Ministry  of  Food  and  Agriculture
 also  propose  to  initiate  intensive  studies  of
 the  needs  of  watersheds  as  well  as  of  command
 areas  of  major  river  valley  projects  by  joint
 Government  of  India-State  Teams  of  Experts
 with  a  view  to  prepare  project  reports  con-
 taining  specific  schemes  for  implementation.
 The  Conference  of  the  Agricultural  Ministers
 held  recently  endorsed  the  recommendation
 that  a  beginning  should  be  made  by  taking
 up  one  important  river  valley  project  for
 such  an  intensive  study  in  each  State.  This
 Conference  also  agreed  that  while  drawing
 up  State  Agriculture  programmes,  priorities
 would  be  given  to  the  needs  of  the  command
 areas.  Treatment  of  catchment  areas  of
 reservoirs  is  also  proposed  to  be  given  the
 highest  priority  while  drawing  up  State  Soil
 Conservation  Programmes.

 Reservation  of  Power  for  Agricultural Electrification

 ‘1827,  SHRI  0.  R.  PARMAR  :  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  Union  Government  have
 advised  States  to  reserve  and  earmark  50
 per  cent  of  power  generated  for  agricultural
 electrification  ;

 (b)  if  so,  how  much  power  is  earmarked
 and  col  ied  for  agricult  in  Gujarat  ;
 and

 (c)  the  total  power  generated  in  Gujarat  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (०):  Loads  for  agricultural  pumping
 are  an  integral  part  of  the  power  system  load,
 Priority  is  already  being  given  to  rural
 loads  particularly  pumping  and  other  agricul-
 tural  loads  in  view  of  the  emphasis  placed  on
 tural  electrification  schemes  for  energisation
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 of  pumpeets.  It  is,  therefore,  not  necessary
 that  any  portion  of  power  should  be  speci-
 fically  reserved  for  agricultural  purposes,

 In  respect  of  the  areas  served  by  Gujarat
 Electricity  Board,  the  total  connected  Joad
 for  agricultural  purposes  as  at  the  end  of
 March,  1969,  was  of  the  order  of  204  MW
 against  the  total  connected  load  for  all
 purposes  of  830  MW.  During  the  year
 i969-70,  the  gross  generation  in  Gujarat  was
 3705  million  KWh/inclusive  of  energy  supplied
 from  the  Tarapur  Nuclear  Project.  The  total
 consumption  during  1969-70  was  2980  million
 KWh  against  which  the  total  consumption
 for  agricultural  purposes  was  360  million
 KWh.

 Optimum  Load  Centres  for  Power  for
 Agriculture

 1528.  SHRI  D.R.  PARMAR:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  the  optimum  load  centres  for  using
 power  for  agriculture  in  Gujarat  ;

 (b)  the  transmission  lines  which  are
 underloaded  for  connecting  power  for  agri-
 culture  in  such  centres  in  Gujarat  ;  and

 (c)  whether  Government  have  made  any
 survey  or  propose  to  do  so  in  near  future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD
 (a)  to  (c).  Mehsana.  Baroda,  Kaira,
 Ahmedabad,  Banaskantha,  Sabarkantha,
 Surat  and  Junagadh  districts  are  the  optimum
 agricultural  load  centres.  None  of  the
 transmission  lines  are  under-loaded  as  these
 have  been  designed  to  cater  to  the  loads
 expected  by  1973-74,  Regular  load  surveys
 are  conducted  by  the  Central  Water  and
 Power  Commission  on  the  basis  of  data
 furnished  by  the  State  Electricity  Boards.

 Trade  with  Nepal  for  import  of  stainless
 stecl  and  synthetic  fibres

 1530.  SHRI  LAKHAN  LAL  KAPOOR  :
 SHRI  D.N.  PATODIA  :
 SHRIMATI  SHARDA  MUKERJEE  :
 SHRI  G.  VENKATASWAMY  :

 Will  the  Minister  of  FOREIGN  TRADE
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 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 propose  to  import  stainless  steel  and  synthetic
 fibres  from  Nepal  ;

 (b)  if  so,  whether  this  stainless  steel  and
 synthetic  fibre  is  manufactured  in  Nepal  ;
 and

 (c)  if  not,  whether  these  items  are  routed
 through  Nepal  from  the  countries  in  which
 these  are  originally  manufactured  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to(c):  Perhaps  the
 reference  of  Honourable  Members  is  to  syn-
 thetic  fabrics  and  stainless  steel  products
 manufactured  in  Nepal.  As  far  as  the  Govern-
 ment  is  aware,  Nepal  has  not  so  far  manu-
 factured  synthetic  yarn/fibre  of  stainless
 steel,

 During  the  talks  between  the  representa-
 tives  of  the  Government  of  India  and
 H.M.G.  Nepal,  India  expressed  its  willingne:
 to  consider  the  Nepalese  request  for  import
 into  India  of  synthetic  fabrics  and  stainless
 steel  manufactures  until  the  end  of  October,
 1970,  provided  Nepal  agreed  to  route  the
 goods  through  the  Indian  State  Trading
 Channels.

 Public  Statements  made  by  High  Defence
 Officials  after  Retirement

 ‘1531,  SHRI  LAKHAN  LAL  KAPOOR:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  ;

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Generals,  Air-Marshals  and
 Admirals  have  made  public  statements  after
 their  retirement  about  the  present  situation
 in  the  country;

 (b)  if  so,  the  names  of  such  Army,
 Navy  and  Airforce  personnels  ;  and

 (c)  the  gist  of  their  statements  ?
 THE  MINISTER  OF  DEFENCE  (SHRI

 JAGJIWAN  RAM):  (a)  to  (o).  Govern-
 ment  have  seen  some  Press  reports  of  the
 statement  said  to  have  been  made  or  views
 expressed  by  certain  retired  Service  officers
 e.g.,  General  K.M.  Cariappa,  General  P.P.
 Kumaramangalam,  Lt.  Gen.  Nathu  Singh,
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 Maj.  Gen.  Jung  Shumsher  Singh,  Maj.  Gen.
 Rajinder  Singh  “Sparrow”,  Major  Gen.
 Habibullah,  Maj.  Gen.  5.  N.  Antia,  Vice
 Admiral  B.S.  Soman  and  Rear  Admiral
 Chakravarty.  The  gist  of  these  views  or
 Statements,  as  could  be  made  out  from  the
 Press  reports,  is  indicated  in  the  enclosed
 statement.

 Statement

 I.  Political  Situaticn  in  the  coun-
 triy:

 General  K.  M.  Cariappa  suggested
 a  Presidential  rule  with  the  Army
 temporarily  taking  over  administ-
 tation  in  the  chronically  troubled
 States.  He  said  that  he  was  not
 in  favour  of  any  type  of  dictator-
 ship  or  military  rule  as  such.  His
 statements  were  discussed  in  the
 House  on  3th  March,  970  in
 response  to  a  Calling  Attention
 Notice.

 General  P.P.  Kumaramangalam
 said  that  military  rule  was  the  last
 resort  of  a  frustrated  people  ina
 democracy  and  could  come  about
 only  if  politicians  failed  to  restore
 the  confidence  of  the  people  in  a
 democratic  form  of  government.

 Lt.  Gen.  Nathu  Singh  ruled  out
 the  possibility  of  military  coup  in  our
 country  since  it  is  firmly  wedded  to
 democratic  traditions.  Maj.  Gen.

 E.  Habibullah  blamed  the  non-Muslim
 leaders  of  undivided  India  for  the
 partition  of  the  country  which,  in
 his  view,  was  the  reason  why  the
 Muslims  in  India  were  feeling
 insecure,

 Il.  Defence  Aspects  :

 Vice  Admiral  B.S.  Soman  said
 that  India  must  be  prepared  to  ensure
 the  security  of  our  island  territories
 and  her  sea-borne  trade  routes
 against  threats  from  Pakistan  and
 China.

 Maj.  Gen.  S.N.  Antia  referred  to
 certain  weaknesses  in  the  military
 intelligence  organisation  and  re-
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 commended  the  setting  up  ofa
 National  Intelligence  |  Authority
 with  the  Prime  Minister  as  the
 Chairman  and  the  appointment  of
 National  Commission  to  examine
 in  depth  the  whole  range  of  military
 intelligence.

 ll.  Ex-servicemen’s  Welfare  :

 Maj.  Gen.  Jung  Shumsher  Singh
 regretted  attempts  made  to  drag  in
 ex-servicemen  in  the  controversial
 issues  between  Haryana  and
 Punjab.

 Maj.  Gen.  Rajendra  Singh
 ‘Sparrow’  pressed  for  increased  pens-
 ion  benefits  and  concessions  to  depen-
 dents  of  those  killed  in  action.  He
 also  stated  that  the  Ex-Servicemen’s
 League  would  create  an  opinion
 against  corruption  and  nepotism.
 Rear  Admiral  Chakravarty  pleaded
 for-unity  among  ex-servicemen  and
 suggested  that  non-official  organi-
 sations  could  help  in  the  rehabili-
 tation  of  the  ex-servicemen.

 American  and  Russian  Naval  Units
 in  Indian  Ocean

 1533.  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  views  expressed  by  Vice-
 Admiral  N.  Krishnan  while  speaking  on  the
 Maritime  Problems  in  India  at  a  meeting  of
 the  Rotary  Club  of  Bombay  mid-town  on
 79  June,  970  that  the  submarine  prolife-
 ration  and  the  presence  of  American  and
 Russian  Naval  Units  on  the  Indian  Ocean
 were  phenomena  that  required  constant
 vigilance  by  India  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA)  :  (a)
 and  (b).  |  Government  have  seen  the  script
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 of  the  speech  made  by  _  Vice-Admiral
 Krishnan  at  the  Rotary  Club  on  the  17th
 June,  1970.  No  reference  was  made  in  the
 speech  to  any  new  development  in  the  Indian
 Ocean  area  which  is  not  already  known  as
 stated  in  answer  to  questions  in  the  Parlia-
 ment,  Government  are  aware  of  the  increased
 sailings  of  foreign  ships  in  the  Indian  Ocean,
 including  those  of  USSR  and  U.  S.  A.

 All  developments  having  a  bearing  on  the
 security  of  our  country  will  continue  to  be
 watched.

 Meeting  betw  Prime  Minister  and  a
 Delegation  from  Kerala  rcgarding Problems  of  Kerala

 1534,  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  a  delegation  from  Kerala
 led  by  Dr.  Henry  Austin  submitted  a  memo-
 randum  to  her  drawing  her  attention  to  the
 pressing  problems  of  land,  hunger,  unemploy-
 ment  and  languishing  industries  in  the
 State  ;

 (b)  if  so,  the  details  thereof  ;

 (c)  whether  she  has  7  since
 decision  to  set  up  a  special  cell  to
 problems  of  the  people  of  Kerala
 and

 (d)  if  so,  the  details  thereof  ?

 taken  a
 study  the
 in  depth  ;

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  A  delegation
 from  Kerala  which  included  Dr.  Henry
 Austin,  brought  a  letter  from  the  President,
 Pradesh  Congress  Committee,  Kerala,  which
 contained  the  following  suggestions  :—

 (i)  Expeditious  implementation  of
 approved  projects,  e.g.,  Cochin
 Shipyard,  Newsprint  Factory,  Pre-
 cision  Instruments  Project,
 provement  of  Beypore  Port  ;

 im-

 (ii)  Location  of  new  projects  in  Kerala,
 e.g.  Steel  Plant,  Automobile  Tyre
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 Manufacturing,  Printing  Machinery,
 Marine  Products  Development
 Authority  ;

 (iii)  Transfer  to  Kerala  of  industrial
 production  centres  and  Extension
 Centres  ;  and

 (iv)  Revision  of  the  price  of  raw
 rubber.

 (c)  and  (d).  A  reply  giving  the  latest
 position  in  regard  to  all  points  raised  has
 already  been  sent.  It  is  not  considered
 necessary  to  set  up  a  separate  cell  to  look
 after  these  matters  as  effective  and  expe-
 ditious  action  is  being  taken  by  the  Ministries
 concerned  to  deal  with  them.

 Ambassador  K  ting U.S.  ५  C  ts
 on  Closure  of  American  Libraries

 1535,  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  DEVINDER  SINGH

 GARCHA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  a  news  item  which  appeared
 in  Indian  Express  dated  the  !9th  June,  970
 under  the  caption  ‘Keating  feels  India  not
 neutral’  in  which  it  has  been  mentioned
 inter-alia  that  the  closing  down  of  some  of
 the  American  Libraries  in  India  was  still
 serving  as  a  major  irritant  in  Indo-American
 relations  and  Indian  attitude  for  withdrawal
 of  American  forces  from  Vietnam  would  be
 definitely  regarded  in  Washington  as  not  in
 keeping  with  India’s  policy  of  non-alignment  ;
 and

 (b)  if  so,  the  reaction  of  the  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  Government’s  policy  is  well  known
 and  needs  no  reiteration.

 SRAVANA  I4,  892  (SAKA)  Written  Answers  70

 Violation  of  Terms  by  Contractor
 of  Rajghat  Power  Station,  Delhi

 1536.  SHRI  MANIBHAI  J.  PATEL
 SHRI  DEVINDER  SINGH

 GARCHA  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the  con-
 tractor  entrusted  with  the  job  of  removal)  of
 ashes  and  cinder  from  Rajghat  Power  Station
 is  reported  to  have  violated  the  terms  of  his
 contract  by  raising  a  “paying”  colony  of
 huts  on  public  land  adjacent  to  the  power
 station  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 the  contractor  has  been  tardy  in  his  work  of
 removal  of  ash  and  cinder  ;  and

 (c)  if  so,  what  action  Government
 propose  to  take  in  this  regard  ?

 THE  DEPUTY.  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  According  to  the  terms  of
 the  contract  for  the  sale  and  removal  of
 ashes,  cinders  etc.  at  Rajghat  Power  Station
 for  1969-70  as  also  for  970-7I,  the  contractor
 is  required  to  take  the  permission  of  the
 Delhi  Electric  Supply  Undertaking  in  writing
 for  putting  up  any  tent  or  structure  on  the
 property  of  the  undertaking.  DESU  are
 making  enquiries  to  ascertain  whether  the
 area  is  in  the  area  leased  by  Government  to
 the  Delhi  Municipal  Corporation  and  which
 has  not  been  demarcated  so  far.  It  is
 reported  that  the  contractor  is  not  charging
 any  rent  from  the  hutment  dwellers.

 (b)  and  (c).  |  DESU  have  reported  that
 the  performance  of  the  contractor  in  respect
 of  his  work  has  been  satisfactory.

 Trade  with  Sudan

 SHRI  DEVINDER  SINGH
 GARCHA  :
 SHRI  MANIBHAI  J.  PATEL  :

 1937.

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India’s
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 exports  to  Sudan  declined  during  4969  as
 compared  to  that  in  968  ;

 (b)  if  so,  the  reasons  therefor  ;

 (c)  whether  Government  have  taken  any
 concrete  steps  to  boost  up  the  exports  to
 Sudan  ;

 (d)  if  so,  the  details  thereof  ;  and

 (e)  the  value  of  exports  of  jute  goods  to
 Sudan  during  the  first  half  of  the  current
 year  and  how  does  it  compare  with  the
 corresponding  period  of  the  previous
 year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  India’s  exports
 to  Sudan  in  1969-70  have  been  of  the  order
 of  Rs.  9.85  crores  as  against  Rs.  8.47  crores
 in  1968-69,  a  net  increase  of  Rs.  .38  crores
 in  our  exports  to  that  country.

 (b)  Does  not  arise.

 (c)  and  (dd).  Yes,  Sir;  in  the  trade
 arrangement  for  the  period  July,  970  to
 June,  1971,  we  have  planned  for  exports  to
 the  extent  of  approximately  Rs.  29.25  crores
 to  Sudan  as  compared  to  Rs.  23.58  crores
 during  the  same  period  last  year.

 (e)  Our  exports  of  jute  goods  to  Sudan
 in  the  first  half  of  1970,  have  been  of  the
 order  of  Rs.  3.16  crores  as  compared  to
 Rs.  0.2  crores  approximately  during  the
 same  period  in  the  previous  year.

 Alleged  Discrimination  against  Punjab  in
 Allocation  of  Central  Assis

 to  States

 +1538,  SHRI  DEVYINDER  SINGH
 GARCHA :  Will  the  PRIME  MINISTER  be
 pleased  to  state  :

 (a).  whether  in  view  of  the  statement
 made  by  the  Chief  Minister  of  Punjab  at
 Delhi  (Tribune  dated  the  25th  April,  970)
 that  there  has  been  discrimination  against  his
 State  in  the  Central  assistance  to  the  states
 and  that  services  of  the  people  of  the  State
 have  been  ignored,  Government  have  made
 any  reference  to  the  State  of  Punjab  for
 ascertaining  the  facts  ;
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 (b)  if  so,  whether  a  reply  has  since  been
 received  in  this  regard  ;

 (c)  if  so,  the  details  thereof  and  Govern-
 ment’s  reaction  thereto  ;  and

 (d)  whether  Government  took  any  action
 on  the  request  made  by  the  Chief  Minister
 for  providing  more  power  to  Punjab  to  enable
 it  to  increase  food  production  ;  and  if  so,  the
 details  thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (d).  The  State  Govern-
 ment  has  forwarded  a  copy  of  the  news  item
 but  has  not  been  able  to  confirm  or  deny  the
 details  of  the  report.  The  State  Government
 has  however,  referred  to  the  earlier  requests
 regarding  (i)  additonal  assistance  for  special
 problems  for  water  logging  and  drainage  and
 (ii)  approval  of  Bhatinda  Thermal  Plant  and
 Thein  Dam  for  meeting  the  power  shortage  in
 the  State.

 The  special  problem  of  water  logging
 and  drainage  has  been  duly  considered  while
 determining  the  State’s  Fourth  Plan  outlays.
 The  Bhatinda  Thermal  Project  has  been
 approved  and  the  Thein  Dam  Project  is  under
 technical  examination.

 International  Samples  Fair  at  Bercelona

 1539,  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India
 pavilion  in  the  Bercelona  International
 Samples  Fair  became  a  big  success  ;

 (b)  if  so,  the  number  of  people  who
 visited  the  pavilion  ;

 (c)  whether  Government  have  been  able
 to  secure  some  orders  for  export  of  the  items
 displayed  therein  ;  and

 (d)  if  so,  the  details  with  value  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  ().  Yes,  Sir.  The
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 India  Pavilion  was  popular  and  attracted
 about  a  million  visitors.

 (c)  and  (d).  Trial  orders  worth  about
 Rs,  825  lakhs  were  booked  for  export  of
 automobile  parts,  handicrafts  and  handlooms
 etc.  Besides,  retail  sale  of  handicrafts,  hand-
 looms  and  tea  packets  to  the  extent  of  Rs.
 60,000  was  also  effected  in  the  Pavilion.  A
 local  agent  was  appointed  by  a  private  party
 for  import  of  Indian  handicrafts  of  a  minimum
 of  Rs.  Il  lakh  per  annum.  Judging  by  the
 interest  evinced  in  the  products,  larger
 business  is  expected  to  materialise  in  course
 of  time.

 Import  Licences  issued  to  Shri  R.  K.  Soni
 of  Ludhiana

 1540.  SHRI  GEORGE  FERNANDES  =
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  circumstances  in  which  the
 import  licence  for  Rs.  one  crore  was  issued
 to  Shri  R.  K.  Soni  of  Ludhiana  and  whether
 the  licences  were  saleable  ;  and

 (b)  the  other  conditions  of  the  licence  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  Import
 licences/release  orders  have  been  issued  to
 firms  in  which  Shri  R.  K.  Soni  is  a  partner.
 Information  about  the  exact  value  of  licences
 is  being  collected.  The  circumstances  in  which
 a  licence  or  release  order  is  issued  depend
 upon  the  particular  import  policy  in  pursuance
 of  which  an  import  application  is  made.
 Import  licences  are  not  saleable.  The  con-
 ditions  pertaining  to  licences  of  different
 categories  have  been  announced  in  Appendix
 3  of  the  Import  Trade  Control  Hand  Book
 of  Rules  and  Procedure,  1970.

 Supply  of  8  MM  Bomb  Shells  by  M/s. R.  K.  Machine  Tools.

 ‘1541,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  an  Order  for  the  supply  of
 81  MM  Bomb  Shells  has  been  given  to
 Messrs  R.  K.  Machine  Tools  owned  by  one
 Shri  R.  K.  Soni  ;
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 (b)  if  so,  the  value  of  this  order  and  the
 circumstances  in  which  the  order  was  placed
 with  this  company  ;

 (c)  the  terms  and  conditions  of  the  order
 and  whether  it  has  been  executed  ;

 (d)  whether  Government  have  received
 report  from‘a  Member  of  Parliament  that  the
 Company  in  question  had  sent  the  specifi-
 cations  of  this  order  to  some  West  German
 firm  ;  and

 (e)  whether  Government  would  take
 action  against  the  firm  for  leaking  out  our
 defence  matters  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  DEFENCE
 PRODUCTION  (SHRI  P.  C.  SETHI)  :  (a)
 A  contract  has  been  placed  on  this  firm  for
 supply  of  81  mm  Bomb  Shells.

 (b)  Total  value  of  the  order  for  25,000
 nos.  of  Bomb  Bodies  is  Rs.  12  lakhs  with  the
 stipulation  that  on  successful  development  of
 the  store,  the  order  may  be  increased  to  one
 lakh  number  of  Bomb  Bodies  at  a  negotiated
 price.  The  order  was  placed  after  the  verifi-
 cation  of  the  capacity  and  capability  of  this
 firm  by  the  Defence  Inspectors.

 (c)  The  terms  and  conditions  of  order
 are  similar  to  the  orders  for  this  item  placed
 on  the  other  firms.  The  firm  has  so  far
 supplied  3,059  nos.  of  the  store.

 (d)  =  Yes,  Sir.

 (e)  No  action  is  necessary  since  the
 firm  has  completely  denied  the  allegation.
 Reply  has  already  been  sent  to  the  Hon’ble
 Member.

 Indian  Officials  Facing  Trial  in  Ethiopia

 1542.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  statc  :

 (a)  whether  two  Indian  Officials  of  Bahr
 Dar  Textile  Mill  in  Ethiopia,  an  Ethiopian
 Government  owned  mill,  managed  by  the
 Birlas  are  facing  prosecution  in  the  High
 Court  in  Addis  Ababa  ;

 (b)  if  so,  the  nature  of  the  charges  filed
 against  them  ;
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 (c)  what  were  the  circumstances  in  which
 these  Indian  officials  were  appointed  to
 manage  the  mill  ;  and

 (d)  whether  Government  have  sought
 any  clarifications  from  the  Birlas  in  the
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  Among  the  charges  filed  against
 them  are  misappropriation  of  funds  and
 goods,  concealment  of  losses  and  attempts  to
 bribe  the  auditors.

 (c)  In  1964,  the  Government  of  Ethiopia
 approached  Birla  Brothers  to  take  over  the
 management  of  the  mill  as  the  mill  previously
 managed  by  another  foreign  concern  was
 incurring  heavy  losses.

 (d)  The  Indian  Embassy  in  Addis  Ababa
 is  in  close  touch  with  the  case  to  see  that  all
 protection  available  under  the  law  is  offered
 to  our  nationals.  The  Birla  Brothers  have
 brought  to  Government's  notice  some  aspects
 of  the  case.

 विजयन्त  टेंक  तथा  ore  विमान  के  लिए
 आयातित  पुर्जे

 1543,  श्री  ओॉंकार  लाल  बेरवा:
 क्या  प्रतिरक्षा  मन्त्री  यह  वताने  की  कृपा
 करेंगे  कि  :

 (क)  विजयन्त  टैंकों  तथ।  लड़ाकू  विमानों
 का  निर्माण  करने  के  लिये  कितने  प्रतिशत
 आयातित  पुर्जों  का  प्रयोग  किया  जाता  है  और
 उनका  आयात  किन  देशों  से  किया  जाता  है  ;  और

 (ख)  इस  सम्बन्ध  में  भारत  के  कब  तक
 आत्मनिर्भर  बन  जाने  की  सम्भावना  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री,
 (प्रतिरक्षा  उत्यावन)  श्री  प्र०  Ho  सेठी):  (क)
 विजयन्त  टैंक  ---उत्पादन  होने  वाले  विजयन्त
 टैंकों  के  वर्तमान  बैच  में  40  से  45%,  के
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 लगभग  आयातित  अंश  है।  आयातित  मदुदें
 यू०  के०  से  प्राप्त  की  जा  रही  हैं  1

 लड़ाकू  विमान

 हिन्दुस्तान  एरोनाटिक्स  लिमिटेड  में
 निर्माणाधीन  लड़ाक्‌  विमानों  में  कच्चे  घातु  से
 निर्माण  की  अन्तिम  अवस्था  तक  आयातित  अंश
 30  से  40%,  है।  इस  समय  पुर्जे  और  अन्य
 सामान  मुख्यता  सोवियत  संघ  और  यू०  के०  से
 प्राप्त  किया  जा  रहा  है।  कुछ  मददें  पश्चिमी
 जर्मनी,  फ्रांस  और  Jo  एस०  To  से  भी  प्राप्त
 की  जा  रही  हैं  1

 ्)  विजयन्त  टैंक  के  मामले  में  देशी  अंश
 को  क्रमशः  बढ़ाने  के  लिए  निर्धारित  लक्ष्य  को
 रखा  जा  रहा  है।  आयातित  अंश  अन्त  में
 ऐसी  मदुदों  के  रूप  में  घट  कर  I5%  रह
 जाएगा  जोकि  केवल  ऐसी  ही  मद्दे  होंगी  जिनके
 आयात  का  औचित्य  होगा  जहां  तक  लड़ाक्‌
 विमानों  का  सम्बन्ध  है,  आयातित  पुर्जों  और
 माल  को  बिल्कुल  हटाने  में  काफी  समय  लगेगा
 लेकिन  इस  उद्देश्य  को  प्राप्त  करने  का  हर
 सम्भव  प्रयत्न  किया  जा  रहा  है  |

 बोड़ियों  का  निर्यात

 1544,  श्री  to  wo  दीक्षित  :  क्‍या
 बेदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  गत  तीन  वर्षो  में  वर्षबार  मध्य  प्रदेश
 से  कितनी  मात्रा  में  तथा  कितने  मूल्य  की  बीड़ियों
 का  निर्यात  किया  गया  ?

 वेदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री
 (श्रो  राम  सेवक)  :  निर्यात  के  आंकड़े  राज्यवार
 नहीं  रखे  जाते  ।

 Providing  Electricity  to  Rural  Arcas

 1545,  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  the  reasons  for  the  slow  development
 in  the  matter  of  providing  electricity  to  ihe
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 rural  areas  ;  when  even  after  20  years  of
 Independence,  only  20  per  cent  of  the  villages
 have  been  electrified  in  the  country  ;

 (b)  whether  the  reasons  for  it  is  that
 very  little  supply  is  left  for  the  villages,  as
 most  of  the  supply  is  consumed  in  the
 cities  ;

 (c)  whether  it  is  also  a  reason  that  the
 rules  for  the  supply  of  electricity  in  the
 rural  areas  are  very  strict  and  the  supply
 cannot  be  made  according  to  the  plan  ;

 will (d)  if  so,  whether  Government
 amend  the  rules  ;  and

 (e)  if  not,  what  effective  steps  the
 Government  is  taking  to  ensure  speedily
 supply  of  electricity  to  the  rural  areas  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  to  (e).  Since  the
 beginning  of  planned  development  in  the
 year  95l,  the  progress  of  village  electrifi-
 cation  has  been  appreciable.  Since  the
 beginning  of  ‘1966-67,  rural  electrification
 schemes  have  been  reoriental  with  a  bias
 towards  energisation  of  pumping  sets  and
 tubewells  for  increasing  food  production  and
 village  electrification  is  an  incidental  part  of
 this  programme.  The  progress  in  the
 energisation  of  pumpsets/tubewells  since
 1966-67  has  been  appreciable.  Out  of  a
 total  number  of  5.67  lakh  villages,  the
 number  of  villages  electrified  up  to  I5th  July,
 1970,  is  88,559  (15.8%)  as  compared  with
 3,132,  villages  (0.6%)  electrified  up  to  March,
 1951,  The  number  of  pumpsets/tubewells
 energised  upto  the  end  of  March,  1970,  was
 13,48,842,  as  compared  with  18,709  at  the
 end  of  March,  ‘1951.  Further  acceleration
 of  rural  electrification  schemes  is  limited
 by  the  constraint  of  financial  resources  for

 ding  the  tr:  ion  and  distribution
 networks  in  rural  areas.

 For  facilitating  the  supply  of  electricity
 in  rural  areas,  the  Indian  Electricity  Rules
 have  been  relaxed  in  respect  of  voltage
 limits,  specifications  of  sub-stations,  line
 supports,  minimum  clearances  of  low-voltage
 lines,  dispensing  with  guards  between  low-
 voltage  and  high-voltage  conductors  and
 omission  of  certain  protective  devices.
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 A  provision  of  Rs.  285.5  crores  has  been
 provided  in  the  Fourth  Plan  of  the  States
 and  Union  Territories  for  rural  electrification
 schemes.  In  addition,  the  Rural  Electrifi-
 cation  Corporation  has  been  set  up  in  the
 Central  Sector  with  a  Plan  outlay  of  Rs.  50
 crores  for  providing  additional  assistance  to
 State  Electricity  Boards  in  respect  of  rural
 electrification  schemes.

 Strikes  in  Ordnance  Factories
 of  India

 1546.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  how  many  strikes  had  taken  place  in
 the  Ordnance  Factories  in  the  country  during
 the  last  one  year  and  the  loss  in  production
 on  that  account  ;

 (b)  whether  Government  instituted
 enquiries  to  know  the  reasons  for  the  strikes
 and  who  were  responsible  for  the  strikes  ;

 (c)  the  number  of  Ordnance  Factories
 which  had  completed  their  targets  ;  and  those
 which  could  not  complete  the  target  ;
 and

 (d)  the  steps  Government  propose  to
 take  to  improve  and  expand  the  Ordnance
 Factories  so  that  the  country  becomes
 self-sufficient  in  the  matter  of  Arms
 etc.  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (DEFENCE
 PRODUCTION)  (SHRI  P.  ८.  SETHD  :
 (a)  During  the  last  one  year  there  has  been
 strike  one  a  few  occasions  in  three  Ordnance
 factories.  The  loss  in  production  is  being
 evaluated  and  a  will  be  laid  on
 the  Table  of  the  House.

 (b)  No  enquiry  has  been  instituted,  but
 the  reasons  are  known.

 (c)  By  and  large  the  targets  in  the
 Ordnance  Factories  have  been  maintained
 except  in  cases  when  there  was  temporary
 shortage  of  material,  particularly  Steel
 items.

 (d)  Rehabilitation/modernisation  of  the
 older  Ordnance  Factories  is  being  undertaken
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 in  stages  and  new  projects  are  being  set  up
 for  the  manufacture  of  more  sophisticated
 equipment.  Development  and  production  of
 weapons  and  other  defence  equipment  are,
 however,  continuously  evolving  processes.
 Consequently,  self-sufficiency  can  only  be
 conceived  in  relative  terms.

 Balance  of  Trade

 1547,  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  position  of  the  Balance  of  Trade
 of  the  country  as  on  the  3lst  March,  1968,
 4969  and  on  the  3lst  March,  970  ;

 (0)  the  targets  fixed  for  1971  and  972  ;

 (c)  the  target  of  export  for  the  current
 year  and  which  items  form  the  major  part
 and  whether  Government  feel  that  the  target
 will  be  achieved  ;

 (d)  whether  Government  propose  to  cut
 down  import  of  unimportant  items  at  least
 and  which  are  produced/manufactured  in
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 India  ;  and

 (e)  if  so,  by  when  and  if  not,  the  reasons
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  A  statement
 is  attached  (Statement  I).

 (b)  and  =  (०.  Another  statement
 (Statement  II)  indicating  the  targets  fixed  for
 1970-71,  and  97I-72  of  2  major  commodities
 is  enclosed.  It  is  not  possible  to  forecast
 whether  the  export  targets  will  be  fulfilled
 but  every  effort  is  being  made  to  achieve  the
 targets.

 (d)  Government  has  a  continuing  policy
 of  cutting  down  imports  of  unessential  items
 and  restricting  as  much  as  possible  the
 imports  of  items  which  are  being  produced
 within  the  country  at  present,  or  can  be
 produced/manufactured  in  the  immediate
 future  without  unduly  raising  the  cost  or
 sacrificing  the  quality.

 (e)  Does  not  arise.

 Statement  I  .

 (Value  in  crores  of  Rs.)

 Year  Imports  Exports  including  Balance  of  Trade
 ré-exports

 1967-68  2007.6  98.69  oO  808.92

 1968-69  908.63  357.87  —  550.76

 1969-70.  567.49  43.2]  (—)  454.28
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 Statement  II

 (Value  Rs.  crores)

 Products  4968-69  1969-70  (1970-71  ‘1971-72
 (actuals)

 l.  Jute  manufactures  28.0  230.0  250.0  260.0

 2  Tea  57.0  53.2  5.0  53.0

 3.  Cotton  Textiles
 (mill-made)  96.0  403.0  09.0  I.0

 4  Iron  ore  88.0  97.0  98.0  05.0

 5.  Manganese  ore  43.5  .4  .8  42.3

 6.  Leather  and  Leather
 mfrs.  (excl.  footwear)  73.0  68.8  76.0  83.3

 7.  Footwear  9.0  2.5  5.0  17S

 8.  Hides  and  Skins
 (raw  and  tanned)  5.0  5.0  4.0  2.0

 9.  Cashew  kernels  6.0  60.0  6.0  62.0

 10.  Oil  cakes  50.0  47.0  48.0  49.0

 Il.  Tobacco
 (unmanufactured)  33.0  30.0  30.0  3.0

 12,  Coffee  8.0  2.0  22.0  23.0

 13,  Black  pepper  0.0  40.0  40.0  0.0

 14,  Raw  cotton  .0  44.0  5.0  5.0

 15.  Mica  44.0  6.2  6.8  47.5

 16.  Coir  Yarn  and  mfrs.  4.0  4.0  5.0  6.0

 ॥7...  Engineering  goods  85.0  0.0  40.0  65.0

 ‘18.  Iron  and  Steel  70.0  80.0  85.0  90.0

 19,  Chemicals  and  Allied
 products  36.7  4I.7  49.6  55.7

 20.  Fish  and  Fish
 products  23.0  2i.0  27.0  34.0

 2l.  Gems  and  jewellery  45.0  45.0  55.0  65.0
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 रावतभाटा  (राजस्थान)  श्थित  आणबिक
 विद्य,त  परियोजना  को  पूरा  किया  जाना

 1548.  श्री  भोला  नाथ  मास्टर:  क्‍या
 प्रधान  संत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  रावतभाटा  (राजस्थान)  स्थित
 आणविक  विद्युत  परियोजना  को  अगले  वर्ष
 तक  पूरा  कर  लिया  जायेगा  ;  और

 (ख)  क्‍या  राजस्थान  सरकार  ने  उससे
 उत्पन्न  होने  वाछी  बिजली  का  उपयोग  करने
 के  लिए  विद्य  त  लाइनों  का  जाल  बिछा  दिया  है  ?

 प्रधान  मंत्री,  अभु  शक्ति  मंत्री,  गह-कार्य
 मंत्री  तथा  योजना  मंत्री  (श्रीमती  इन्दिरा  गांधी)  :

 (क)  राजस्थान  परमाणु  विद्युत  परियोजना
 में  200-200  मंगावाट  क्षमता  के  दो  यूनिट  हैं  ॥
 जबकि  पहले  यूनिट  के  सन्‌  97  में  चालू  होने
 की  आशा  है.  दूसरे  यूनिट  के  सन्‌  1974,  में

 चालू  होने  की  सम्भावना  है  t

 (ख)  पहले  यूनिट  के  चालू  होने  तक
 बिजलो  के  ट्रांसमिशन  की  व्यवस्था  पूरी  कर
 लेने  का  काम  राजस्थान  स्टेट  इलैंक्ट्सिटी
 बोर्ड  ने  शूरू  कर  दिया  है  1

 Repatriation  of  Indian  Assets  from  Ceylon

 I49.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  any  progress  has  been  made
 in  regard  to  the  repatriation  of  assets  of
 Indians  from  Ceylon  ;

 (b)  if  so,  the  total  amount  of  assets  that
 are  to  be  repatriated  and  out  of  that  how
 mouch  has  already  been  repatriated  ;  and
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 (c)  the  programme,  drawn,  if  any,  for
 the  repatriation  of  the  remaining  assets  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Under  the  existing  foreign  exchange  regula-
 tions  of  the  Government  of  Ceylon,  all
 Asians  (including  Indians)  leaving  Ceylon
 are  permitted  to  repatriate  assets  upto  a
 ceiling  of  Rs.  -75,000/-.  This  covers  the  vast
 majority  of  persons  who  have  come  or  are
 likely  to  come  to  India,  Individual  cases  of
 blocked  assets  in  excess  of  this  limit  are  taken
 up  by  the  Indian  High  Commission  in
 Colombo.  Among  the  cases  referred,  no
 relaxation  has  so  far  been  obtained.

 (0)  and  (c).  No  estimates  can  be
 framed  nor  can  a  programme  be  drawn  up
 until  the  repatriation  programme  has  pro-
 ceeded  for  some  time.

 Manufacture  of  Arms  in  Private  Sector

 1550.  SHRI  0.  N.  PATODIA  :
 SHRI  ARJUN  SINGH

 BHADORIA  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  Whether  Government  have  taken
 any  final  decision  with  regard  to  the
 manufacture  of  arms  in  the  private  sector  ;

 (b)  whether  any  offer  has  been  given  by
 any  industrialist  for  manufacture  of  arms  ;
 and

 (c)  if  so,
 this  regard  ?

 Government's  decision  in

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (DEFENCE
 PRODUCTION)  (SHRI  P.  C.  SETHI):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House.
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 Setting  up  of  an  Atomic  Power  Plant  in
 North  India

 55l,  SHRI  D.N.  PATODIA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  the  Department  of  Atomic
 Energy  has  approached  the  Planning
 Commission  for  setting  up  of  an  Atomic
 Power  Plant  during  the  Fourth  Plan  some-
 where  in  North  India  ;

 (b)  if  so,  whether  the  Planning  Com-
 mission  has  agreed  to  the  proposal  ;  and

 (c)  if  so,  whether  any  decision  with
 regard  to  the  location  capacity  of  this  plant
 etc,  has  been  taken,  and  if  so,  the  details
 thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  Yes,  Sir.

 (b)  The  Planning  Commission  have
 agreed  that  technical  studies  may  be  under-
 taken  for  selecting  a  suitable  site  for  locating
 an  Atomic  Power  Station  in  the  Northern
 Region.

 (९)  No,  Sir,

 इसरायल  में  होने  वाले  अंतर्राष्ट्रीय  मेले  में
 भाग  लेने  के  लिये  निम्नंत्रण

 1552,  श्री  मृत्युंजय  प्रसाद  :  क्या  वेदेशिक
 ब्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  इसरायल  सरकार
 से  उस  अंतर्राष्ट्रीय  मेले  में  भाग  लेने के  लिये
 निमंत्रण  प्राप्त  हुआ  है  जो  कि  इस  समय
 तेल  अबीब'  में  हो  रहा  है  ;

 (ख)  यदि  हां,  तो  वहां  हम  किस  रूप  तर
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 भाग  लेंगे  और  यदि  नहीं,  तो  इसके  क्‍या
 कारण  हैं  ;

 (ग)  हमने  डेमसकस  और  दारेस-सलम  के
 अंतर्राष्ट्रीय  मेलों  में  किस  रूप  में  भाग  लिया
 था  ;  और

 (3)  गत  तीन  वर्षो  में  मिश्र,  इसरायछ
 और  अन्य  अरब  देशों  के  साथ  हुए  हमारे
 आयात-निर्यात  व्यापार  के  आंकड़े,  अलग-अलग,
 क्‍या  हैं?

 बेदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री
 (श्री  राम  सेवक)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  दार ए-सलम  के  राष्ट्रीय  कृषि  तथा
 व्यापार  मेले  में  भारत  के  भाग  लेने  का  प्रबन्ध
 भारतीय  व्यापार  मेला  तथा  प्रदशेनी  परिषद्‌,
 बम्बई  के  माध्यम  से  किया  गया  था।  अनेक
 भारतीय  फर्मो  और  संगठनों  ने  मेले  में  भाग
 लिया  |  इसमें  इंजीनियरी  सामान,  घरेलू  तथा
 भवन  निर्माण  सामग्री,  लोहे  का  इमारती
 सामान,  रासायनिक  उत्पादों  आदि  का  मिला-

 जुला  प्रदर्शन  किया  गया

 भारतीय  व्यापार  मेला  तथा  प्रदर्शनी
 परिषद  निकट  भविष्य  में  होने  वाले  दमिश्क
 अंतराष्ट्रीय  मेले  में  भी  भाग  लेगी।  यह  मिला-
 जुला  प्रदर्शन  होगा  जिसमें  इंजीनियरी  सामान,
 वस्त्र,  रासायनिक  माल  शामिल  किये  जायेंगे
 और  इंजीनियरी  सामान  पर  बल  दिया  जायेगा।

 (घ)  एक  विवरण  (अनुबन्ध  'क')  संलग्न
 है  जिसमें  विगत  तीन  वर्षों  में  इजरायल,  मिश्र,
 तथा  अन्य  अरब  देशों  के  साथ  हुए  आयात।निर्यात
 व्यापार  के  आंकड़े  दिये  गये  हैं
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 विगत  तीन  वर्षों  में  सं०  अरब  गणराज्य,  इजराइल  तथा  अन्य  अरब  देशों  से  किये  गये

 AUGUST  5,  970

 आयातों  तथा  उनको  किये  गये  निर्यातों  को  वशनि  वाला  विवरण
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 (मूल्य  छाख  रुपए  में  )

 क्रमांक  देश  का  नाम  ‘1967-68,  1968-69  ‘1969-60

 आयात  निर्याता  आयात  निर्यात  आयात  निर्यात

 l.  अदन  62  543  45  773  «37  677

 2.  बहरीन  8  259  i2  3I9  9  355

 3.  इराक  373  48;  33  ll4>  385  ५39

 4.  जोन  498  212  626  i85  402  320

 5.  कुवेत  795  1165  3१6  86  =  49  687

 6.  लेबनान  8  53  2  80  5  141

 hh  लिबिया  नगणय  3  नगणय  145  नगणय  124

 8  मस्कत  तथा  ओमन  18  12  7  427  7  0

 9.  सऊदी  अरब  2273  589  95  097  749  3500

 10.  =  सीरिया  6  2.0  नगणय  5  नगणय  242

 Il.  सं०  अरब  गणराज्य  2678  2I50  ‘414.  2i8l  269  3463

 I2.  0  wet  तथा  ]  438  6  700  573
 anor

 ट्रशल  ओमान
 i3.  यमन  4  7  I  2

 i4.  अलजीरिया  58  54  4  20  नगणय  Sl,

 I5.  मोरक्को  53  26  68  40  36  9]

 16.  सुडान  72  205  250  I847  2722  I$85

 WW  दूयूनिशिया  42  200  27  45  0  नगणय  i80

 18,  इजराइल  7  I!  5  29  0  76



 189°  Written  Answers

 Assistance  to  Quake  Victims  of  Peru

 i553.  SHRI  MRITUNJAY  PRASAD  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  what  is  the  assistance  that  has  been
 given  by  the  Government  of  India  to  the
 victims  of  the  recent  earth-quake  in  Peru  ;
 and

 (b)  if  in  addiiion  to  the  help  which  the
 Government  of  India  has  given,  there  are
 Private  agencies  which  have  rendered  assis-
 tance  of  any  kind  and  if  so,  the  nature
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Prime  Minister  has  donated  Rupees  one
 Jakh  worth  of  relief  supplies  for  the  victims
 of  the  recent  earth  quake  in  Peru.

 (b)  In  addition  to  the  Prime  Minister's
 donation  the  Indian  Red  Cross  Society  has
 sent  Rs.  5000/-  worth  of  blankets.  The
 Rotary  Club  Bombay  has  also  donated  one
 hundred  blankets.  Indications  have  also
 been  received  of  possible  supplies  being  sent
 from  some  private  business  houses.

 कलकत्ता  गन  फंक्टरी  पर  लाल  झंडे  के

 फहराये  जाने  का  समाचार

 1554.  श्री  मृत्युंजय  प्रसाद  :  क्या  रक्षा  संत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रेस  ट्स्ट  आफ  इन्डिया  का  यह
 समाचार  कहां  तक  सही  है  कि  कलकत्ता  गन
 फैक्टरी  पर  लाल  झंडा  फहरा  रहा  है;

 ख)  इस  आयुध  फैक्टरी  में  अनधिकृत
 प्रवेश  को  रोकने  तथा  अधिकृत  रूप  से  प्रवेश
 करने  के  उपरान्त  विधि  विरुद्ध  कार्यवाहियां
 करने  को  रोकने  के  लिये  क्‍या  व्यवस्था  की  गई
 है  और  इस  फैक्टरी  में  माओ  के  भारत  विरोधी
 पर्चे  वितरित  किये  जाने  के  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है;  और

 (ग)  छाल  झंडा  वहां  में  कब  हटाया  गया
 था  और  इस  झंडे  को  फहराने  के  उत्त  रदायी
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 व्यक्तियों  को  पकड़ने  के  लिये  क्‍या  कार्यवाही
 की  गई  है  ?

 प्रतिरक्षा  मंत्रालय  (प्रति  रक्षा  उत्पादन)  में
 राज्य  संत्री  (शप्र०  do  सेठी) :.  (क)  2

 जुलाई  (°70  को  प्रातः  गन  तथा  शैल  फैक्टरी

 कासीपुर  के  ड्राइंग  आफिस  छत  पर  एक  लाल
 झंडा  लाइटिंग  अरेंस्टर  पर  लहराता  हआ  देखा
 गया  ।

 (ख)  फैक्टरी  के  अन्दर  सुरक्षात्मक  प्रबन्धों
 को  और  कड़ा  कर  दिया  गया  है  तथा  सब
 पोस्टरों/स्लोगनों  को  जो  दीवालों  पर  चिपकाए
 गए  थे  हटा  दिए  गए  हैं।  इस  प्रकार  की
 घटना  की  भविष्य  में  पुनरावृत्ति  को  रोकने  के
 लिए  सुरक्षा  कमंचारियों  को  चौकन्ना  तथा  सजग
 रहने  के  लिए  चेतावनी/अनुदेश  दे  दिए  गए
 हैं।  फैक्टरी  के  अन्दर  सुरक्षा  कर्मंचारियों/
 दरबानों  के  द्वारा  अतिरिक्त  गश्त  की  व्यवस्था
 प्रारम्भ  कर  दी  गई  है  1

 (ग)  दिनांक  2-7-70  को  कमंचारियों
 के  द्वारा  पता  चलते  ही  लाल  झंडे  को  तत्काल
 उतार  दिया  गया  था  1  अपराधियों  को  पहचाना
 नहीं  जा  सका  है  ।  अतः  कार्यवाही  करने  का
 प्रश्न  नहीं  उठता  है  1

 India’s  Position  in  Submarines  Vis-A-Vis
 Pakistan  and  China

 1555.  SHRI  SHEO  NARAIN  :  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  that  in  view  of  the  fact  that  China  has
 more  than  33  submarines  with  long  range
 missiles  with  high-hitting  potency  and  that
 Pakistan  had  been  building  up  submarines
 force  regularly,  how  far  India  is  prepared  to
 face  the  eventuality  of  the  submarines  being
 used  against  us  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  Government  are  aware
 of  the  nature  and  extent  of  likely  threat  from
 submarines  of  China  and  Pakistan.  All
 possible  steps  are  being  taken  to  strengthen
 and  improve  the  anti-submarine  forces-both
 surface  and  airborne.
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 Names  of  Embassies  where  Work  is  not
 being  Done  in  Hindi

 1556.  SHRI  S.C.  SAMANTA  :
 SHRIMATI  TARA  SAPRE  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the  names  of
 the  Indian  Embassies,  Missions  and  High
 Commissions  etc.  abroad  where  no  work
 istransacted  in  Hindi  and  by  what  time  they
 will  be  equipped  with  this  facility  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  While
 it  is  not  possible  for  any  of  our  Missions
 abroad  to  transact  all  their  official  work  in
 Hindi  at  present,  they  are  endeavouring  to
 do  so  to  the  extent  required.  Efforts  will
 continue  towards  a  gradual  switch  over  to
 Hindi  ;  but  it  is  not  possible  to  fix  a  time
 limit  for  achieving  this  goal.

 Indo-French  Cooperation

 557  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  what  are  the  specific  ways  proposed
 by  Government  for  increasing  cooperation
 between  India  and  France,  particularly  in
 the  economic  trade,  cultural,  scientific  and
 technical  fields,  as  stated  in  the  joint  com-
 munique  issued  by  the  delegations  of  both
 the  countries  after  conclusion  of  talks  in  the
 first  week  of  July,  970  at  Paris  ;

 (b)  in  what  manner  the  bilateral  rela-
 tions  between  the  two  countries  are  develop-
 ing  satisfactorily  ;  and

 (c)  What  are  the  subjects  to  be  discussed
 in  a  similar  meeting  to  be  held  in  Delhi  ?

 THE  DEPUTY
 THE  MINISTRY  OF
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  The  two  Governments
 have  agreed  to  support  all  public  and  private
 efforts  which  help  to  promote  bilateral
 co-operation  in  the  economic,  trade,  cultural,
 scientific  and  technical  fields.  In  a  few
 months  France  will  send  a  high-level  dele-
 gation  of  export,  import  and  manufacturing
 interests  on  a  visit  to  India  to  survey  India's

 MINISTER  IN
 EXTERNAL
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 growing  export  potentials.  France  has  also
 agreed  to  give  greater  importance  to  joint
 Indo-French  ventures.  In  the  scientific  and
 cultural  fields,  the  two  countries  have  agreed
 among  other  things  to  exchange  Professors,
 Research  Scholars,  and  also  radio  and  T.Y.
 programmes.

 (b)  There  is  closer  understanding  and
 mutual  sympathy  between  France  and  India.
 France  has  agreed  to  improve  the  terms  of
 her  aid  to  India  and  has  also  offered  her
 cooperation  ina  number  of  technical  and
 scientific  fields.  In  trade  too  the  trend  is
 generally  satisfactory.

 (c)  Bilateral  relations  and  other  matters
 of  mutual  interest  will  be  discussed.  The
 agenda  for  such  meetings  is  usually  finalised
 shortly  before  the  actual  meeting.

 Re-export  of  goods  of  Indian  origin  by
 Nepal

 i558.  DR.  RAM  SUBHAG  SINGH  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  steps  being  taken  to  put  a  stop
 to  the  re-export  of  goods  of  Indian  origin
 from  Nepal  ;

 (b)  how  many  cases  of  such  re-export
 have  come  to  light  already  and  what  are  the
 goods  re-exported  by  Nepal  ;  and

 (c)  the  reaction  of  the  Government  of
 Nepal  on  requests  by  the  Government  of
 India  for  putting  a  stop  to  such  practices  by
 Nepalese  Exporters  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  In  order  to  prevent
 smuggling  to  Nepal  of  goods  which  are  sub-

 ject  to  the  Indian  Export  Trade  Control,  for
 diversion  to  third  countries  various  steps  have
 been  taken,  including.

 (i)  Posting  of  additional  customs  staff
 at  the  border  ;

 (ii)  enlisting  co-operation  of  other
 Central  and  the  State  Government
 enforcement  agencies  functioning
 on  the  border  ;  and
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 (iii)  setting  up  of  a  Committee  con-
 sisting  of  representatives  of  the
 Central  and  concerned  State  Gov-
 ernment  to  review  the  position  from
 time  to  time,  and  recommend  re-
 medial  measures  to  check  smuggling
 across  the  Indo-Nepal  border.

 the  forum  of  the  Inter-Governmental
 Joint  Committee  and  the  diplomatic
 channels  are  availed  of  to  persuade
 the  H.M.G.  of  Nepal  to  take  suitable
 measures  on  their  side  also  to  dis-
 courage  deflection  of  trade.

 (iv)

 (b)  According  to  available  information,
 5  consignments  of  goat-skins  were  detained
 in  967  and  30  consignments  of  Masur  Dal
 or  split  Red  Lentils  were  detained  during
 1969,

 (c)  During  the  discussions  at  the  meetings
 of  the  Indo-Nepal  Inter-Governmental  Joint
 Committee,  it  has  inter  alia  been  suggested
 by  the  Indian  side  that  a  joint  study  be  made
 to  determine  the  export  surplus  in  Nepal  of
 sensitive  items  for  which  complaints  about
 divertion  of  goods  to  third  countries  via
 Nepal  have  been  received.  The  suggestion  has
 not  so  far  been  accepted  by  the  Nepalese
 side.

 Imports  of  Materials

 +1559,  DR.  RAM  SUBHAG  SINGH  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  sugges-
 tion  of  his  Ministry  of  allowing  imports  of
 certain  materials  has  been  approved  by  the
 Cabinet  ;

 (b)  the  other  suggestions  of  his  Ministry
 accepted  by  the  Cabinet  ;

 (c)  the  improvements  likely  to  take  piace
 in  trade  on  account  of  these  concessions  ;
 and

 (d)  the  guidelines  on  export  policy  and
 if  the  same  has  been  finalised  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  No  proposal  for
 allowing  the  import  of  certain  materials  has
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 becn  submitted  by  the  Ministry  of  Foreign
 Trade  to  the  Cabinet.

 (b)  A  copy  of  the  Export  Policy  Reso-
 lution,  1970,  as  approved  by  the  Cabinet
 was  placed  on  the  Table  of  the  Lok  Sabha
 on  29-7-1970,,

 (c)  It  is  too  early  as  yet  to  say  anything
 definite  in  this  connection  but  the  expec-
 tations  have  been  mentioned  in  the  Export
 Policy  Resolution.

 (d)  A  copy  of  the  guidelines  for  industrial
 licensing  of  export-oriented  units  which  have
 recently  been  issued  is  given  in  the  statement
 placcd  on  the  Table  of  the  House.

 Statement

 Ministry  of  Industrial  Devolepment  and
 Internal  Trade

 (Deptt.  of  Industrial  Development)

 Consequent  on  the  announcement  of  the
 new  industrial  licensing  policy,  Government
 have  considered  the  facilities  in  licensing  that
 should  be  accorded  to  industrial  undertakings
 in  the  interests  of  stepping  up  production  for
 export.  The  Cabinet  has  approved  the  gui-
 delines  to  the  Licensing  Committee  which
 were  submitted  by  the  Ministry  of  Industrial
 Development  and  Internal  Trade  in  consul-
 tation  with  the  Ministry  of  Foreign  Trade
 and  other  concerned  authorities.

 2.  It  is  recognised  as  part  of  Government’s
 policy  that  industrial  capacity  would  have  to
 be  consciously  and  specifically  built  up  in
 order  to  facilitate  production  for  exports,
 particularly  in  respect  of  these  items  where
 India  has  a  comparative  advantage  and
 where  favourable  trends  are  emerging  in  the
 international  markets.  In  considering  and
 dealing  with  applications  for  industrial  licences
 regard  will  be  had  to  the  creation  of  capaci-
 ties  in  such  manner  that  export  supplies  are
 generated.  Export  potential  of  undertakings
 belonging  to  the  small  and  middle  sector
 entrepreneurs  will  be  developed  to  the  maxi-
 mum  possible  extent.  Special  attention  will
 be  paid  to  the  development  of  export  pro-
 duction  of  small-scale  sector  units  in  respect
 of  items  specifically  reserved  for  them.  Under-
 takings  belonging  to  or  controlled  by  the
 Larger  Industrial  Houses  and  foreign  concerns,
 which  are  expected,  according  to  the  new
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 licensing  policy,  to  participate  mainly  in  the
 core  and  heavy  investment  sectors,  would  be
 able  to  establish  undertakings  or  expand  pro-
 duction  in  areas  other  than  in  these  sectors
 provided  they  undertake  specific  export
 commitments.  The  minimum  export  obliga-
 tion  in  such  cases  will  be  60%  or  more  of
 the  new  or  additional  production  which
 should  be  achieved  within  a  period  of  three
 years.  In  examining  such  cases  it  will  be
 ensured  that  the  proportion  of  production  to
 be  allowed  for  internal  sales  is  not  so  large
 as  to  swamp  other  producers.

 3.  In  the  interests  of  stepping  up  exports,
 units  other  than  small-scale  units  can  be
 considered  for  expansion  or  creation  of  new
 capacities  in  respect  of  items  reserved  for  the
 small  scale  sector,  if  they  undertake  an
 export  obligation  of  a  minimum  of  75%  of
 the  new  or  additional  production,  to  be
 achieved  within  a  maximum  period  of  three
 years.  It  will,  however,  be  ensured  that  the
 proportion  allowed  for  indigenous  sales  is
 not  so  large  as  to  swamp  the  small  scale
 units.  Any  reiaxations  of  the  minimum
 precentages  mentioned  in  this  and  the  pre-
 vious  paragraph  considered  necessary  in  the
 national  interest  will  be  subject  to  Cabinet
 approval.

 4.  The  Cabinet  has  also  decided  that  in
 respect  of  export  oriented  units,  applications
 for  industrial  licences  and  other  clearances
 will  be  accorded  the  highest  priority  by  the
 Government.  The  Ministry  of  Foreign
 Trade  will,  with  the  active  assistance  of
 concerned  administrative  Ministries  and  the
 technical  authorities  attached  to  them,  draw
 up  concrete  export  production  plans  in  respect
 of  specific  commodities  and  implement  them.
 That  Ministry  will  also  strengthen  the  admi-
 nistrative  machinery  needed  to  enforce  uni-
 formly  and  strictly  the  export  obligations
 imposed  on  industrial  units  and  accepted  by
 them.

 Progress  of  Loktak  Project

 +1560.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  the  progress  made  in  Loktak  Project  ;
 and

 (b)  nature  of  Project  staff  and  their
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 strength  to  be  recruited  this  year  category-
 wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Progress  on  Loktak  Hydro-
 electric  Project  is  briefly  as  follows—

 (i)  Acquisition  of  land  for  the  construc-
 tion  of  Colony  and  Power  Channel
 has  been  completed  ;

 (ii)  The  tenders  for  construction  of
 Colony  have  been  issued  ;

 (iii)  The  earth  work  in  cutting  on  Hill
 Road  from  Colony  to  Power  House
 has  been  taken  up  and  completed  ;

 (iv)  Orders  have  been  placed  for  con-
 struction  plant  and  Machinery.

 A  Control  Board  and  a  Committee  of
 Direction  have  been  constituted  for  the  im-
 plementation  Inter-Alia  of  Loktak  Hydro-
 electric  Project  in  an  efficient  economical  and
 expeditious  manner.

 (0)  The  required  details  are  furnished
 below  :—

 Regular  Project  Staff  (category-wise)
 recruited|proposed  to  be  recruited

 during  (1970-71  for  the  execution
 of  Loktak

 Project  :—

 Si.
 No.  Category  of  Post  Number  of

 Posts

 Gazetted  Staff  :

 .  Chief  Engineer.  1

 2.  Superintending  Engineer.  I

 3.  Executive  Engineers.  3

 4.  Assistant  Executive  Engineers.  9

 5.  Accounts  Officer.  I
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 Non-Gazetted  Staff  :

 ,  Superintendent.  ]

 2.  Supervisors.  24

 3.  Head  Clerks.  3

 4.  Divisional  Accountants,  3

 5.  Stenographers.  5

 6.  Upper  Division  Clerks.  5

 7.  Senior  Draftsman.  ]

 8.  Lower  Division  Clerks/Typists.  0

 9.  Assistant  Store  Keepers.  2

 10.  Junior  Draftsmen.  3

 Il.  Tracers.  4

 12,  Peons.  9

 13.  Chowkidars.  2

 Note  :  Work-charged  staff  will  be  recruited
 depending  on  the  work-load  from
 time  to  time.

 Finalisation  of  Plan  for  Manipur

 1561.  SHRI  M.  MEGHACHANDRA  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  the  4th  Five  Year  Plan  for
 the  Union  Territory  of  Manipur  has  been
 finally  drawn  up  ;

 (b)  whether  the  said  draft  Plan  was
 placed  before  any  local  Planning  Committee
 or  Board  ;

 (c)  if  so,  the  Committees  or  Boards
 which  discussed  the  draft  Plan  and  the  dates
 on  which  the  discussion  was  held  ;  and

 (d)  the  main  outlines  of  the  plan  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (d).  Yes,  Sir.  The
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 broad  details  of  the  Fourth  Five  Year  Plan
 of  Manipur  are  as  under  :

 Head  of  Development  Rs.  lakhs

 Agricultural  Programmes  30

 Cooperation  and  Community
 Development  97

 Irrigation  and  Power  425

 Industry  and  Mining  47

 Transport  and
 Communications  7]

 Social  Services  825

 Miscellaneous  80

 Total  3025

 (b)  and  (c).  Yes,  Sir.  The  draft  plan
 was  considered  by  the  State  Planning  Board
 on  August  30  and  September  2,  1968.

 Separate  Electricity  Grid  Organization for  Manipur

 ‘1562.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  the  Electricity  Supply  in
 Manipur  is  being  placed  in  a  separate
 Electricity  Grid  separately  organised  ;
 and

 (b)  if  so,  the  nature  of  the  organisa-
 tion  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  The  Electricity
 Supply  System  in  the  Union  Territory  of
 Manipur  which  essentially  comprises  distri-
 bution  lines  at  33  KV  and  below  was  under
 the  charge  of  the  Manipur  P.  W.  D.  Since
 February,  1970,  the  Government  of  Manipur
 have  organised  a  separate  Electricity  Circle
 for  dealing  with  matters  relating  to  electricity
 supply  in  Manipur.  This  Circle  is  function-
 ing  as  an  independent  Circle  with  a
 Superintending  Engineer  as  its  Head  of
 Department.
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 Appointment  of  Coffee  Curers  in  the
 Coffee  Board

 1563.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  time  for  which  the  post  of
 statutory  representative  of  the  Coffee  Curers
 in  the  Coffee  Board  remained  vacant  and
 reasons  therefor  ;

 (b)  Government’s  reaction  to  the  ob-
 jection  of  the  Coffee  Curers  of  South  Kanara
 that  the  representative  should  not  be  a
 planter  or  their  employee  as  their  interests
 are  different  from  those  of  curers  ;  and

 (c)  since  the  appointment  is  a_  statutory
 one,  the  action  Government  are  taking
 against  those  responsible  for  delay  ?

 THE  DEPUYT  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  The  post
 of  statutory  representative  of  the  Curers  on
 the  Coffee  Board  remained  vacant  for  over
 ten  months.

 The  time  lag  in  the  appointment  of  the
 member  representing  Curers  was  due  to
 administrative/procedural  reasons,

 (b)  No  objection  from  the  Coffee
 Curers  from  South  Canara  has_  been
 received.

 (c)  Does  not  arise.

 Recruitment  of  Ex-Army  Personnel
 in  Mysore  State

 1564.  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  there  are  any  reserved  posts
 in  Mysore  State  for  Ex-Army  Personnel  as
 in  Maharashtra  and  Punjab  and  _  other
 States  ;

 (b)  if  not,  whether  Central  Government
 propose  to  suggest  the  State  Government  for
 such  reservation  ;
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 (c)  whether  it  is  a  fact  that  while  re-
 cruiting  ex-army  personnel  in  the  Mysore
 State  only  their  educational  qualifications  are
 considered  and  the  subsequent  qualifications
 in  the  Army  ignored  ;  if  so,  the  position  in
 other  States  in  this  regard  and  whether  it
 was  brought  to  the  notice  of  Mysore
 Government  ;  and

 (9)  the  total  number  of  ex-service
 personnel  given  land  grants  in  the  Mysore
 State,  during  the  last  three  years  and  in
 which  areas  and  whether  Mysore  Govern-
 ment  is  aware  of  the  existing  disenchantment
 of  ex-service  personnel  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  and
 (b).  It  has  been  decided  by  the  Govern-
 ment  of  Mysore  that  recruitment  to  several
 Class  I  and  II  gazetted  posts  will  be  reserved
 by  the  Government  of  Mysore  to  released
 Emergency  Commissioned  Offficers/Short
 Service  Commissioned  Officers  who  are
 Graduates  and  who  are  within  prescribed
 age  limits.  10%  of  all  vacancies  in  the
 State/Civil  Services  for  direct  recruits  are
 also  being  reserved  to  be  filled  by  persons
 who  have  rendered  military  service.  Mysore
 Government  have  stated  that  these  orders
 are  likely  to  issue  shortly.

 (c)  No,  Sir.  Mysore  Government  have
 recognised  the  Army  educational  certificates
 of  Ist  Class,  2nd  Class  and  3rd  Class,  as
 equivalent  to  Civil  standard  of  VIII  Class,
 VI  Class  and  IV  Class,  respectively,  for
 purposes  of  civil  employment  of  ex-service-
 men.  The  trades  of  ex-servicemen  have  been
 equated  and  are  recognised  by  all  the
 Employment  Exchanges.  The  question  of
 equating  the  Services  trade  qualifications
 with  those  issued  in  the  civil  is  under
 consideration  of  the  State  Government.
 However,  generally,  the  State  Governments
 insist  on  educational  qualifications  while
 considering  employment  of  retired/released
 officers.

 (d)  Information  is  not  readily  available
 and  the  time  and  labour  involved  in  collec-
 ting  the  same  will  not  be  commensurate
 with  the  results  likely  to  be  achieved.
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 Import  of  Cotton  from  Sudan

 1565.  SHRI  ५.  NARASIMHA  RAO  :
 SHRI  6.  VENKATASWAY  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  India  will  import  long  staple
 cotton  from  Sudan  during  the  year,  under  a
 new  trade  plan  ;

 (b)  if  so,  the  total  quantity  of  cotton
 to  be  imported  and  the  cost  of  the  same  ;
 and

 (c)  the  broad  outlines  of  the  new  trade
 plan  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  The  provision  made  in  the  Trade
 Plan  is  expected  to  be  adequate  for  about
 two  lakh  bales  of  cotton  of  80  kg.  each.

 (c)  Under  the  Trade  Plan  India  will
 import  from  the  Sudan,  apart  from  cotton,
 gum-arabic  and  raw  hides  and  skins.  India
 will  export  to  Sudan  tea,  jute  manufactures,
 textiles,  engineering  goods,  chemicals,  spices,
 lentils  and  perfumes.  The  total  trade
 between  the  two  countries  is  projected  to  be
 of  the  order  of  £33  million.

 Imports  from  Nepal

 ‘1566.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  attention  of  Government  has
 been  drawn  to  a  report  appearing  in  Nepal’s
 Official  newspaper  ‘Rising  Nepal’  of  the  25th
 June,  970  that  India  had  completely  blocked
 the  import  of  synthetic  fabrics  and  stainless
 steel  goods  from  Nepal  after  having  agreed
 to  maintain  it  at  the  1967-68.  level  ;  and

 (b)  the  reaction  of  Government  in  regard
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Government  have  seen
 Press  reports  to  this  effect.
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 (b)  At  the  Ministerial  level  talks  held  in
 Kathmandu  in  November,  1968,  HMG  of
 Nepal  had  agreed  to  limit  their  export,  to
 India,  of  synthetic  fabrics  and  stainless  steel
 manufactures  to  the  level  of  ‘1967-68.  In  the
 absence  of  agreement  on  actual  quantities
 forming  the  level  of  1967-68,  there  have  been
 no  imports  either  of  synthetic  fabrics  or  of
 stainless  steel  manufactures  sinces  July,  1969.
 In  meetings  of  the  Indo-Nepal  Inter-Govern-
 mental  Joint  Committee,  the  Indian  Delega-
 tion  has  expressed  its  willingness  to  permit
 import  through  normal  trading  channels  of
 the  quantities  considered  by  India  to  be  the
 level  of  1967-68.  The  Indian  delegation  has
 also  expressed  its  willingness  to  consider  the
 Nepalese  request  for  import  of  synthetic
 fabrics  and  stainless  steel  manufactures  unit
 the  end  of  October,  1970,  provided  Nepal
 agrees  to  route  the  trade  through  Indian  State
 Trading  channels.

 Completion  of  Gandak  Project

 +1569.  SHRI  BIBHUTI  MISHRA  :  Will
 the  Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  when  the  Gandak  Project  was  sanc-
 tioned  and  the  progress  of  its  execution  made
 till  26th  of  July,  970  and  total  amount  spent
 till  this  period;

 (b)  whether  it  is  a  fact  that  the  pace  of
 work  is  very  slow  ;

 (c)  if  so,  is  it  also  a  fact  that  the  Central
 Government  is  responsible  in  retarding  its
 progress  in  execution;  and

 (d)  by  that  time  the  project  is  expected
 to  be  completed  and  irrigation  work  expected
 to  be  started  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Gandak  Project  was  sanctioned  in  July,
 96l.  The  barrage  had  been  completed.  Part
 of  the  canal  system  in  Uttar  Pradesh  and
 Bihar  has  also  been  completed.  An  expen-
 diture  of  Rs.  97.72  crores  have  been  incurred
 on  the  project  upto  May,  1970,  against  the
 estimated  cost  of  Rs.  58.57  crores.

 (b)  No,  Sir.
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 (c)  Does  not  arise.

 Cy  In  Bihar,  partial  irrigation  is  already
 being  provided  from  the  Tirhut  Canal  System
 of  the  Project  since  Kharif,  1968.  Irrigation
 from  Deoria  Branch  of  Gandak  Canai  System
 in  Uttar  Pradesh  has  been  started  from
 December  1969.  All  the  engineering  works  of
 the  Gandak  Project,  both  in  Bihar  and  U.P.,

 pected  to  be  completed  by  the  end  of
 the  Fourth  Plan.

 कम्योडिया  में  लड़ने  वाले  श्वीनी  स्वयंसेवक

 1570.  श्री  विभूति  मिथ  :  क्‍या  वेबेशि6
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चीनी  स्वयं-सेवक
 कम्बोडिया  में  अमेरिका  के  विरुद्ध  लड़  रहें
 हैं  ;  और

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 वेदेशिक  कार्य  मंत्रालय  में  उप-संत्रो

 (श्री  सुरेन्द्र  पाल  सिह)  :  (क)  भारत  सरकार
 को  इस  प्रकार  की  कोई  जानकारी  नहीं  है  ।

 (ख)  प्रश्न  नहीं  उठता  t

 Pak  Advertisement  Campaign  over
 Communal  Riots  in  India

 57l,  SHRI  N.  SHIVAPPA  :
 SHRI  G.  Y.  KRISHNAN  :
 SHRI  MEETHA  LAL  MEENA  :

 Will  the  MINISTER  OF  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  Whether  it  is  a  fact  that  under  signa-
 tures  of  several  Islamac  countries  Pakistan  is
 launching  an  advertisement  campaign  against
 India  on  communal  riots  and  trying  to  ap-
 proach  U.  N.  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRAPAL  SINGH):  (a)  Govern
 ment  have  noticed  an  advertisement  containing
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 Pakistani  propaganda  on  communal  incidents
 in  Maharashtra  under  the  signatures  of  some
 Muslim  organisations  of  America,  which  ap-
 peared  in  New  York  Times  of  Sunday,  the
 I2th  July,  ‘1970.

 (b)  No  reply,  in  kind,  is  called  for  as  the
 advertisement  itself  shows  the  inability  of
 Pakistan  to  secure  publicity  through  normal
 channels.  It  appears  to  be  a  desperate  reac-
 tion  to  a  news  story  published  earlier  in  the
 same  paper  regarding  the  influx  of  refugees
 from  East  Pakistan.  Diplomatic  and  other
 means  have  already  been  used  to  countreract
 this  move  by  Pakistan.

 Settlement  of  the  Narmada  Project  dispute

 1572.  SHRI  D  Vv.  SINGH  :  Will  the
 Minister  of  IRRIGATIGN  AND  POWER  be
 pleased  to  state  :

 (a)  Whether  it  is  a  fact  that  no  progress
 has  been  made  towards  resolving  the  Narmada
 project  bet  Madhya  Pradesh
 Gujarat,  Rajasthan  and  Maharashtra  for
 about  the  last  two  years  ;

 (b)  if  s0,  the  reasons  therefor;

 (c)  whether  delay  in  setting  the  dispute
 and  consequent  protracted  delay  in  the  execu-
 tion  of  the  project  is  causing  enormous  loss
 of  the  nation  ;  and

 (d)  if  so,  the  steps  which  are  being  taken
 to  resolve  the  said  dispute  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (d).  Despite  prolonged  discussions
 held  on  different  occasions  with  the  concerned
 States  at  various  levels  with  a  view  to  bring
 about  an  amicable  settlement,  the  disputes  on
 the  Narmada  Waters  between  Gujarat,
 Maharashtra,  Madhya  Pradesh  and  Rajasthan
 could  not  be  settled  by  negotiations.  A  Tribu-
 nal  was  therefore  constituted  by  the  Central
 Government  on  6th  October,  969  for  adjudi-
 cation  of  the  Narmada  water  disputes.  The
 adjudication  proceedings  are  now  in  progress.

 Construction  capacity  of  Halali  Dam  Project
 1573.  SHRI  9.  ५.  SINGH  :  Will  the

 Minister  of  IRRIGATON  AND  POWER  be
 pleased  to  state  :



 205  Written  Answers

 (a)  the  progress  so  far  made  in  regard  to
 the  implementation  of  the  Halali  Dam  Pro-
 ject;  and  the  cost  involved  therein  so  far  ;

 (b)  whether  it  will,  in  its  first  phase,
 provide  irrigation  facilities  to  61,780  acres  in
 Vidisha  District  and  34,500  acres  in  Raisen
 District  in  Madhya  Pradesh  ;  and

 (c)  if  so,  the  time  by  which  this  phase  is
 likely  to  be  completed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Engineers  of  Madhya  Pradesh  Govern-
 ment  are  revising  the  earlier  project  proposals.
 The  revised  project  report  is  awaited.

 (b)  and  (c).  Do  not  arise  at  present.

 Hydro-Electric  Power  Potential  of
 dhya  Pradesh

 ‘1574,  SHRI  _D.  V.  SINGH  :  Will  the
 Minister  of  IRRIGATION  AND  POWER  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Madhya
 Pradesh  has  hydro-electric  power  potential  of
 4500  MW,  the  cost  of  generation  of  which
 power  is  much  lower  than  that  of  Thermal-
 electric  power  ;

 (b)  how  far  this  potential  for  generating
 of  hydro-electric  power  is  at  present  being
 harnessed  ;  and

 (c)  the  details  of  any  programme  under
 the  Fourth  Five  Year  Plan,  to  harness  this
 hydro-electric  power  generation  potential  to
 the  full  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.  Madhya  Pradesh  has  hydro-
 electric  potential  of  about  4500  MW  at  60%
 load  factor.  The  cost  of  hydro  power  genera-
 tion  is  normally  lower  than  that  of  thermal
 power.

 (b)  The  hydro  power  potentialities  in  the
 Chambal  Valley  is  being  developed  jointly  by
 Madhya  Pradesh  and  Rajasthan  with  cost
 and  benefits  shared  equally  between  the  two
 States.  With  the  commissioning  of  Gandhi-
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 sagar  and  Ranapratapsagar  power  stations,  a
 total  potential  of  62  MW  (Madhya  Pradesh
 share  8  MW)  has  already  been  developed.
 With  the  completion  of  Jawaharsagar  power
 station  which  is  under  construction,  a  total
 potential  of  222  MW  (Madhya  Pradesh  share
 lll  MW)  will  be  doveloped.

 (c)  The  programme  for  power  development
 under  the  Fourth  Plan  has  not  yet  been  finali-
 sed  by  the  Government  of  Madhya  Pradesh.

 Export  of  Goods  to  U.  A.  R.

 ‘1575.  SHRI  G.  ४.  KRISHNAN  :
 SHRI  N.  SHIVAPPA  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  names  of  Indian  goods  being  ex-
 ported  to  the  U.  A.  R.;

 (b)  whether  there  is  more  demand  for
 Indian  goods  in  the  U.  A.  R.  market  ;  and

 (c)  if  so,  the  efforts  of  Government  to
 meet  the  demand  and  the  foreign  exchange
 earned  during  the  last  two  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEVAK):  (a)  Some  of  the  major  items
 being  exported  to  UAR  are  enumerated  in
 the  attached  list.

 (b)  Yes,  Sir.

 (c)  We  have  been  constantly  trying  to
 meet  the  demand.  In  the  Trade  Arrangement
 for  the  period  Ist  July,  970  to  30th  June,
 1971,  we  have  planned  for  exports  to  the
 extent  of  approximately  Rs.  40  to  43  crores
 as  against  a  target  of  Rs.  38.8  crores  during
 the  same  period  in  1969-70.  Our  exports  to
 UAR  during  the  last  two  financial  years  were
 as  follows  :—

 1968-69  Rs.  2.8]  croses.

 1969-70.  Rs.  34.63  crores.

 Statement

 List  of  Major  Items  being  Exported  to  UAR.

 l.  Tea.



 207  ~Written  Answers

 LR  Jute  manufactures.

 2  Cotton  Yarn.

 4  Truck  chassis,  buses  and  automotive
 spare  parts.

 5.  Textile  Machinery.

 6.  Steel  items.

 A  Diesel  engines,  centrifugal  and  turbine
 pumps,  components  and  accessories.

 8.  Railway  track  materials.

 a  Electric  control  gear,  switchgears,
 meters,  accessories  and  appliance.

 10.  Dry  batteries,

 ll.  Electric  flourescent  tubes,
 fittings,  and  accessories.

 lamps

 Electric  wires  and  cables.

 13.  Radio  and  public  address  equip-
 ments.

 Electrodes  and  welding  equipments.

 1s.  Bicycles  and  spares.

 16.  Tyres  and  Tubes.

 I  Drugs,  pharmaceuticals  and  fine
 chemicals.

 ‘18.  Synthetic  coal  tar  dyes.

 1.  Textile  auxiliaries.

 20.  Sulphates  and  alums,

 2i,  Resins,  pigments  and  other  paint
 products.

 22.  Paper  and  paper  products.

 भूतपूर्व  सैनिकों  का  पुनर्वास

 1576.  श्री  मीठा.  छाल  मोना  :  क्‍या  प्रति-
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  सरकार  की  योजना  के
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 अनुसार  भूतपूर्व  सैनिकों  का  पुनर्वास  किया
 जा  रहा  है;  और

 (ख)  यदि  हां  तो  ऐसी  योजना  का  ब्यौरा
 क्‍या  है?

 प्रति-रक्षा  मंत्रालय  में  राज्य  मंत्री  (श्नी
 नरेन्दरतिहु  महोड़ा)  :  (क)  जी,  हां  ।

 (ख)  भूतपूर्व  सैनिकों  के  पुनव्यंवस्थापन
 के  सम्बन्ध  में  बनाई  गई  योजनाओं  का  ब्यौरा
 संलग्न  विवरण  में  दिया  गया  है  ।

 विवरण

 भूतपूर्व  सैनिकों  के  पुनर्व्यवस्थापन  के
 सम्बन्ध  में  बनाई  गई  योजनाओं  और  व्यवस्थाओं
 की  स क्षिप्त  रूप  से  सूची  नीचे  दी  गई  है  —

 Ll.  रोजगार  एवं  प्रशिक्षण

 (क)  अन्य  पद  कासिक

 पुनः  नौकरी  पर  छगने  के  इच्छुक  सेवामुक्त
 अन्य  पद  कामिकों  ने  अपना  नाम  रोजगार
 कार्यालयों  में  दर्ज  करा  लिया  है।  रोजगार
 कार्यालयों  में  दर्ज  करा  दिया  है।  रोजगार  कार्या-
 लयों  ने  केन्द्रीय  सरकारी  रिक्त  स्थानों  के  लिए
 भेजे  जाने  वाले  नामों  में  भूतपूर्व  सैनिकों  को

 तृतीय  श्रेणी  की  प्राथमिकता  में  शामिल  किया

 हुआ  है  ।  (प्रथम  प्राथमिकता  में  वे  कर्मचारी
 होते  हैं  जिनकी  छटनी  किफायती  यूनिटों  की
 सिफारिशों  के  परिणामस्वरूप  हो  गई  होती  है
 और  द्वितीय  प्राथमिकता  में  वे  लोग  आते  हैं
 जो  उत्तर-पश्चिम  सीमान्त  प्रदेश,  सिन्ध  और
 विलोचिस्तान  से  आए  हुए  स्थाई  विस्थापित
 सरकारी  कमंचारी  होते  हैं)  राज्य  और  जिला
 स्तर  पर  बने  सैनिक  ताविक  तथा  वैमानिक
 बोर्डो'  के  रोजगार  कार्यालयों  के  अधिकारियों  से
 मासिक  और  तिमाही  बैठकों  की  व्यवस्था  के
 लिए  और  सक्रिय  किया  जा  रहा  है  ताकि  भूत-
 पूर्व  सैनिकों  को  (समुचित  रोजगार  मिलने  में
 सहायता  मिल  सके  t  भूतपूर्व  सैनिकों  के  सविस
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 ट्रेंडों  को  उनके  तदनुरूपी  सिविल  दों  के
 बराबर  माना  गया  है  जिससे  कि  रोजगार
 कार्यालय  उपयुक्त  कार्यभार  के  लिए  उपयुक्त
 भूतपूर्व  सैनिकों  का चयन  कर  सके  ।

 भूतपूर्व  सैनिकों  को  रक्षा  संस्थापनों,  मद्ध
 सैनिक  संगठनों,  रेलवे  के  पहटा  और  निगरानी
 आदि  के  कामों  के  लिए  जिनमें  कि  उनका  पूर्व
 अनुभव  और  प्रशिक्षण  उपयोग  में  आ  सकता  है
 प्राथमिकता  दी  जाती  &  |

 भूतपूर्व  सैनिकों  के  लिए  केन्द्रीय  सरकार  के
 आधघीन  पहले  पहल  2  वर्ष  के  लिए  चतुर्थ  श्रेणी
 के  पदों  में  20  प्रतिशत  स्थाई  रिक्त  स्थानों  की
 और  तृतीय  श्रेणी  के  पदों  में  0  प्रतिशत  रिक्त
 स्थानों  को  सुरक्षित  रखने  के  लिए  जुलाई  966
 में  आदेश  जारी  किए  गए  थे  ।  इन  आदेशों  की
 तारीख  30  जून,  397]  तक  बढ़ा  दी  गई  है  और
 सभी  अस्थाई  र्क्ति  स्थानों  को  भी  आरक्षण
 योजना  के  अन्तर्गत  लाया  गया  है।  लेफ्टि०
 कर्नेल  के  पद  एक  अधिकारी  को  श्रम  तथा  रोजगार
 मंत्रालय  के  रोजगार  तथा  प्रशिक्षण  महानिदेशालय
 में  तेनात  किया  गया  है  जो  आरक्षित  स्थानों  के
 सम्बन्ध  में  जारी  किए  गए  आदेशों  के  कार्यान्वयन
 पर  पूरी  निगरानी  रखेगा  ।

 कुछ  पदों  में  भर्ती  के  लिए  भूतपूर्व  सैनिकों
 को  आयु  सीमा  ओर  न्यूनतम  शैक्षिक  योग्यताओं
 के  सम्बन्ध  में  छूट  दी  गई  है।

 भूतपूर्व.  सैनिकों  के  लिए  व्यावसायिक
 प्रशिक्षण  और  वृत्तियां  देने  की  व्यवस्था  की
 गई  है  i

 (ख)  अफसर

 सेवा  निवृत्ति  के  बाद  जो  रेगुलर  कमीशन
 अफसर  पुनः  नौकरी  करना  चाहते  हैं  वे  पुनर्वास
 महानिदेशालय  में  रक्षा  सेवा  सम्पर्क  अधिकारी
 के  यहां  अपना  ताम  दर्ज  करा  सकते  हैं  1  पुनर्वास
 महानिदेशक  (रक्षा  सेवा  सम्पक  अधिकारी)
 उनके  गोपनीय  रिपोर्ट  को  अपने  पास  रखेगा
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 और  उनकी  योग्यताओं  और  अनुभवों  के  आधार
 पर  अद्ध  सैनिक  संगठनों,  केन्द्रोय/राज्य  सरकारों
 के  विभागों  और  सरकारी  तथा  निजी  क्षेत्रों
 के  संस्थानों  में  समुचित  पदों  के  लिए  उनका
 नाम  भेजेगा  ।  पुनः  नौकरी  पाने  वाले  अफसरों
 की  संख्या  रोजगार  के  उपयुक्त  विभागों  आादि
 में  पदों  की  उपलब्धता  पर  निर्भर  करती  है।
 सीमित  संख्या  में  सेवानिवृत्त  होने  वाले  या
 सेवानिवत्त  अफसरों  के  लिए  व्यवसाय  औद्योगिक
 कामिक,  फार्म  एवं  होटल  प्रबन्ध  व्यवस्था  के
 विभिन्‍न  पहलुओं  में  अल्पकालीन  पुनंविन्यास
 कोर्सो  का  आयोजन  किया  जाता  है  जिससे  कि
 उन्हें  सिविल  पदों  में  लगाया  जा  सके  |

 2.  स्वयं  नियोजन

 (a)  भूमि  तथा  कृषि

 बहुत  से  राज्य  सरकारों  ने  अशक्त  भूतपूर्व
 सैनिकों  और  उनके  आश्वितों  को,  जिनकी  कि
 लड़ाई  में  मृत्यु  हो  गई  हो,  अपने  यहां  भूमि
 आवंटन  के  मामलों  में  प्राथमिकता  देते  हैं।
 भूतपूर्व  सैनिकों  का  नेफा,  ग्रेट  निकोवार  द्वीप
 समूह,  लक्षदीप,  मिनिकोय  और  अमन  दीव  द्वीप
 समूहों  और  त्रिपुरा  में  नए  इलाकों  में  बसाने  की
 योजनाएं  तैयार  की  जा  चुकी  हैं  और  अब  उन्हें
 कार्यान्वित  किया  जा  रहा  है  |

 अस्थाई  रूप  से  फालतू  सैनिक  भूमि  खेती
 वाड़ी  करने  के  लिए  सबसे  पहले  भूतपूर्व  सैनिकों
 को  या  उनकी  समितियों  को  पढ्टें  पर  दी  जाती
 है।  जहां  इस  प्रकार  की  भूमि  स्थाई  रूप  से
 बेचने  के  लिए  उपलब्ध  हो  वहां  भूतपूर्व  सैनिकों
 को  भी  सरकार  द्वारा  निर्धारित  दर  पर  उन  भूमि
 को  खरीदने  के  लिए  प्राथमिकता  प्राप्त  व्यक्तियों
 में  माना  जाता  है।

 आयात  किए  गए  दरैक्टरों  का  निर्धारित
 प्रतिशत  a निकों  और  भूतपूर्व  सैनिकों  में  आवंटन
 के  लिए  सुरक्षित  रखा  जाता  है  |
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 (2)  गाड़ियां

 पूति  तथा  निपटान  महानिदेशालय  की  रक्षा
 मंत्रालय  की  फालतू  गाड़ियों  के  निलाम  करने
 की  सूचना  देने  से  पूर्व  भूतपूर्व  सँनिक  उन्हें
 खरीदने  के  हकदार  हैं।  इसके  अलावा  भूतपूर्व
 सैनिकों  और  उनकी  सरकारी  समितियों  को
 प्राथमिकता  के  आधार  पर  आवंटन  के  लिए
 व्यापारिक  गाड़ियों  (अम्बेसेडर,  सीन  पहियों
 वाले  स्कूटर  और  टैम्पो)  का  एक  निर्धारित
 कोटा  है  |

 (3)  छूथु  उद्योग  आई

 लघु  उद्योगों  में  स्वयं  नियोजन  का  अवसर
 का  फायदा  उठाने  के  लिए  भूतपूर्व  स  ह निकों  को
 निर्देशन  एवं  सहायता  देने  के  लिए  प्रयास  किए
 जा  रहे  हैं,  रक्षा  मंत्रालय  के  पुनर्वास  महा-
 निदेशालय  में  लघु  उद्योग  से  एक  विशेष  कार्य
 अधिकारी  तैनात  किया  गया  है  जो  कि  भूतपूर्व
 सौनिकों  को  स्वयं  अपना  ही  कोई  चु  उद्योग
 चलाने  के  लिए  तकनीकी  ज्ञान  और  निर्देशन
 देता  है  1

 भूतपूर्व  fi निकों  को  अपना  कार्य  व्यापार

 शुरू  करने  के  लिए  केन्द्रीय  और  राज्य  संघ
 शासित  क्षेत्र  शासन  के  स्तर  पर  भूतपूर्व  स॑  निकों
 के  पुननिर्माण  एवं  पुनर्वास  के  लिए  विशेष  निधि
 से  उन्हें  व्यक्तिगत  रूप  से  या फिर  उन  की  सहकारी
 समितियों  के  माध्यम  से  भी  ऋण  दिया  जाता  है  t

 Investments  in  Public  Sector  During  Third
 and  Fourth  Five  Year  Plan

 ‘1577,  SHRI  SHIV  CHANDRA  JHA  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  there  is  no
 increase  in  the  percentage  of  the  public
 sector  investments  in  the  Fourth  Plan  as
 compared  to  the  Third  Five  Year  Plan  ;
 and

 (b)  if  so,  the  reasons  thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
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 HOME  AFFAIRS  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  Investment  in  the  public
 sector  in  the  Fourth  Five  Year  Plan  as  now
 recast  is  more  than  double  of  that  of  the
 Third  Plan  in  absolute  terms  and  is  of  about
 the  same  order  as  in  the  Third  Plan  in  terms
 of  percentage.

 (b)  The  Fourth  Plan  postulates  a  rate
 of  growth  of  5  per  cent  in  agriculture  and
 by  about  8  to  0  per  cent  in  industry.
 Adequate  allowance  had  to  be  made  in  the
 Plan  for  the  increased  financial  requirements
 of  economic  activity  in  the  private  sector  so
 as  to  sustain  a  rate  of  growth  of  this  order,
 The  bulk  of  the  estimated  increase  in  outlay
 in  the  private  sector  as  compared  with  the
 Third  Plan  relates  to  larger  investments
 by  the  farming  community,  and  in  small
 scale  and  village  industry,  road  transport
 and  housing.  Provision  in  these  fields  has
 to  be  mainly  in  the  private  sector.

 Taking  over  of  Mills  at  Kanpur

 ‘1578.  SHRIS.  M.  BANERJEE  :
 the  Minister  of
 pleased  to  state  :

 Will
 FOREIGN  TRADE  be

 (a)  whether  it  is  a  fact  that  a  delegation
 of  Kanpur  Textile  Workers  met  him  on  the
 8th  and  9th  July,  1970  and  discussed  the
 taking  over  of  New  Victoria  Mills,  and
 Laxmi  Ratan  Cotton  Mills,  Kanpur  by
 Government  ;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  The  manage-
 ment  of  the  New  Victoria  Mills  had  already
 been  taken  over  by  Government  with  effect
 from  the  Ist  September  969  under  the
 Industries  (Development  and  Regulation)
 Act.  It  has,  however,  not  been  possible  to
 restore  the  full  working  of  the  mill,  since
 after  participating  in  the  initial  loan  assis-
 tance  of  Rs.  l0  lakhs  advanced  to  the  mill
 company,  the  U.  P,  Government  wanted  to
 be  relieved  of  further  financial  liability.
 The  matter  was  taken  up  with  that  Govern-
 ment  and  they  have  now  agreed  to  share  in
 the  financial  assistance  to  be  given  to  the
 mill  company.
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 (b)  The  Laxmi  Rattan  Cotton  Mills  is
 working  partially.  The  question  of  this  mill
 is  proposed  to  be  discussed  with  the  State
 Industries  Minister.

 ‘onditi Cc  ittee  t  tigate  Service  C
 and  Grades  of  Reviewers

 1579,  SHRIS.M.  BANERJEE  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  the  Committee  appointed
 to  investigate  into  the  service  condition  of
 Reviewers  and  their  grades  has  submitted  its
 report  ;

 (b)  if  so,  the  recommendations  thereof  ;
 and

 (c)  whether  the  same  has  been  imple-
 mented  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)  The

 ference  is  presumably  to  Viewers.  If  so,
 the  answer  is  in  the  affirmative.

 (0)  A  statement
 recommendations  of  the
 attached.

 containing  the  main
 Committee  is

 (c)  Not  yet  ;  the  matter  is  under  exa-
 mination.

 Statement

 recommendations  of  Technical
 for  the  ex  ion  of  the

 Grade  Structure,  scales  of  pay  and  other  allied
 matters  in  regard  to  Viewers  employed  in  Defence

 Est  Or  Factories.

 The  main
 ८

 Sl.  Recommendations
 No.

 (l)  Viewers  should  continue  as  a  separate
 category  of  industrial  workers  both  in
 the  Ordnance  Factories  and  Inspec-
 torates.  In  certain  Inspectorates,  e.g.
 Chief  Inspectorate  of  Armaments,
 Kirkee  ;  Chief  Inspectorate  of  Textiles
 and  Clothing,  Kanpur  ;  Chief  Ins-
 pectorate  of  Materials,  Kanpur  ;  Chief
 Inspectorate  of  Military  Explosives,
 Kirkee,  Inspectorate  of  Military
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 Explosives,  Khamaria  ;  Inspectorate  of
 Military  Explosives,  Bandhana  ;  no
 viewers  will  be  required  as  actual
 inspection  is  not  handled  in  these
 establishments  or  the  work  done  is  of
 scientific  nature.

 The  designations  of  Viewers  may  be
 changed  to  Examiners.

 The  following  grade  structure  should
 be  adopted  both  in  the  Ordnance
 Factories  and  Inspectorates  with
 revised  designations  as  indicated  :—

 Examiner

 (Selection  Grade)  Rs.  175-6-205-7-
 240

 Examiner  Grade  I  Rs.  150-5-180

 Examiner  Grade  II  Rs.  110-3-131-4-
 43-EB.55.

 Junior  Examiner  Rs.  85-2-95-3-
 0-EB-3-
 128,

 The  Viewers  in  AOC  should  be
 recategorised  as  Armourers  or  Ar-
 mourer’s  Mates.  The  Viewers  in  the
 R  &  D  Organisation  should  be  wasted
 out  except  in  Proof  and  Experimental
 Establishment,  Balasore  where  they
 may  be  absorbed  as  examiners  as  in
 the  DGI  Inspectorates.  Shooters  and
 Proof  Firers  should  be  merged  with
 the  new  grade  of  Junior  Examiners.

 A  Committee/Committees  should
 be  constituted  to  fix  the  proportion  of
 Examiners  in  the  above  grades  in
 Ordnance  Factories  and  Inspectorates
 with  reference  to  the  degrees  of  com-
 plexities  of  work  involved.  The  ratio
 system  in  the  DGI  Inspectorate  should
 be  abolished.

 Examiner  (Selection  Grade)  should  be
 filled  by  promotion  of  Examiners
 (Grade  I)  upto  a  ceiling  of  10%  of  the
 total  strength  of  Examiners  Grade  I
 and  II  on  the  basis  of  annual  confi-
 dential  reports  over  a  period  of  not
 less  than  3  years.  Vacancies  in  the
 grades  other  than  Examiner  (Selection
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 Grade)  should  be  filled  by  promotion
 to  the  extent  possible  from  existing
 employees  subject  to  passing  the  pres-
 cribed  trade  tests,  failing  which  by
 direct  recrui  of  didates  with
 the  following  minimum  qualifi-
 cations  :—

 Si.  Recommendations
 No.

 Junior  Examiner—8th  class  pass  plus
 one  year’s  shop
 experience.

 Examiner  Grade—Matric/ITI  Certifi-
 II-Grade  IT  cate  plus  2  years

 shop  experience:
 which  is  not  neces-
 sary  in  the  case  of
 person  who  has
 undergone  ITI
 training  for  not  less
 than  2  years.

 ()  While  the  trade  test  specifications  for
 Promotion  and  direct  recruitment  may
 be  revised  or  laid  down  centrally  by
 the  DGOF  or  Director  concerned  in
 the  DGI,  the  actual  trade  tests  may
 be  conducted  by  a  trade  test  Board
 consisting  of  one  Member  from  the
 Factory/Inspectorate  concerned  and
 two  Members  from  other  Factories/
 Inspectorates.

 (6)  Existing  Viewers  in  the  Factories  and
 Inspectorates  should  be  adjusted  in  the
 new  grade  structure  of  Examiners  as
 proposed  with  protection  of  scale  of
 pay  where  necessary.

 काड  ना  बाँध  (गुजरात)  की  ऊंचाई  के
 बारे  में  निर्णय

 1580.  श्री  मीठा  लाल  मोना  :  क्या  सिंचाई
 तथा  विद्युत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  काड  ना  बांध

 (गुजरात)  की  ऊंचाई  के  बारे  में  कोई  अन्तिम
 निर्णय  कर  लिया  है  ;
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 (a)  यदि  हाँ,  तो  उक्त  निर्णय  क्‍या  है  ;

 (ग)  क्‍या  यह  सच  है  कि  गुजरात  सरकार
 पहले  से  तय  की  गई  ऊंचाई  को  कम  करने  के
 लिए  तैयार  नहीं  है  ;  और

 (घ)  यदि  हां,  तो  राजस्थान  को  हो  रही
 हानि  के  बारे  में  सरकार  का  क्या  कार्यवाही
 करने  का  विचार  है  ?

 सिंचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्रो
 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  से  (घ).  यह

 मामला  विचाराधीन  है  और  गुजरात  तथा
 राजस्थान  सरकारों  के  साथ  विचार-विमर्श  किया
 जा  रहा  है|

 पूर्व  अफ्रोका  के  देश  मलवी  में  भारतीयों
 के  प्रवेश  पर  रोक

 I58].  श्री  निहाल  सिंह :  क्‍या  बेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्व  अफ्रीका  के
 एक  देश  मलवी  ने  अपने  ग्रामीण  क्षेत्रों  में  भारतीय
 आप्रवासियों  के  प्रवेश  पर  रोक  छगाने  का
 निर्णय  किया  है  ;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  भारत
 सरकार  द्वारा  क्यां  कार्यवाही  की  गई  है  ?

 वेदेशिक-कार्य  मंत्रालय  में  उप-मंत्री

 श्री  सुरेखपाल  सिंह) :  (क)  जी  नहीं।
 मलावी  सरकार  ने  ऐसे  विनियम  बना  दिये  हैं
 जिनके  अनुसार  मलावी  के  ग्रामीण  क्षेत्रों  में  सिर्फ
 मलावी  के  नागरिक  ही  व्यापार  कर  सकेंगे।
 इस  समय  मोज़ाम्बीक  के  सीमावर्ती  ग्रामीण  क्षेत्रों
 में  भारतीय  मूल  के  गैर-नागरिक  जो  व्यापार
 कर  रहे  हैं  उन्हें  अन्य  व्यापारिक  केन्द्रों  में  भेज
 दिया  गया  है  जहां  उन्हें  व्यापार  करने  की
 स्वतंत्रता  है  1  इन  लोगों  में  अधिकांश  ऐसे  व्यक्ति
 हैं  जिनके  पास  ब्रिटिश  पारपत्न  हैं  |
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 (a)  मलावी  सरकार  का  यह  प्रभुसत्ता-
 त्मक  अधिकार  है  कि  वह  अपने  देश  में  व्यापार
 और  वाणिज्य  का  अफ्रीकीकरण  करें  और  अपने
 इसी  अधिकार  का  प्रयोग  करते  हुए  उसने  ये
 निर्णय  लिये  हैं।  बलेनटायर  स्थित  भारतीय
 मिशन  स्थिति  पर  बराबर  निगाह  रख  रहा  है  |

 मध्य  प्रदेश  को  स्वीकृत  परियोजनायें

 1582,  श्री  थनावन्त  सिंह  कुशवाह  :  क्‍या
 सिंचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  मध्य  प्रदेश  ने  जो  परियोजनायें
 केन्द्रीय  जल  तथा  विद्युत  आयोग  के  विचारार्थ
 भेजी  थीं  उनमें  से  केन्द्र  सरकार  से  गत  एक  वर्ष
 में  क्रिन-किन  परियोजनाओं  के  लिए  अपनी
 स्वीकृत  की  सू  चना  मध्य  प्रदेश  सरकार  को  दे
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 (ख)  शेष  परियोजनाओं  को  स्वीकृति  प्रदान
 करने  में  विलम्ब  के  क्या  कारण  हैं  ;  और

 (ग)  मध्य  प्रदेश  के  जिला  शिवपुरी  में

 सिन्धु  नदी  परियोजना  को  कार्यान्वित  करने  के
 बारे  में  वर्तमान  स्थिति  क्‍या  है  ?

 सिंचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्री

 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  पिछले  एक  वर्ष
 में  योजना  आयोग  ने  मध्य  प्रदेश  की  विकासात्मक
 योजना  में  शामिल  करने  के  लिए  बारगूर
 परियोजना  (सियोनी  जिला)  और  पुटका
 परियोजना  (रायगढ़  जिला)  को  स्वीकृत  कर
 लिया  है  |

 (ख)  अपेक्षित  जानकारी  का  विवरण
 सलग्न  है|

 (ग)  राज्य  सरकार  ने सूचित  किया  है
 दीहै;  कि  सिंध  परियोजना  उनके  परीक्षाधीन  है  !

 विवरण

 मध्य  प्रदेश  सरकार  द्वारा  प्रस्तावित  और  केन्द्रीय  जल  तथा  बिद्युत  आयोग  में
 परीक्षाघीन  सिंचाई  और  बिजली  स्कीमें

 क्रम सं०  स्कीम  का  नाम  अनुमानित  छागत  लाभ  जांच  को  स्थिति

 बृहत्‌  स्कीमें  लाख  रुपये

 (1)  (2)  (3)  (4)  (5)

 l,  महानदी  जलाशय  548.8  चरण-1  भिलाई  को  परियोजना  रिपोर्ट  की

 चरण-1  पानी  सप्लाई  के  जांच  कर  ली  गई
 लिए  है  t  है  और  इस  पर  आगे

 कार्यवाही  की  जा
 रही  है।

 2.  सुक्ता  632.7  0.4]  लाख  एकड़  नमदा  बेसिन  में  है
 सिंचाई  जिसके  लिए  एक

 न्‍्यायाधिकरण  स्थापित
 कर  दिया  गया  है।
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 3,  नर्मदा  सागर  4,33.C0  6  18  ला  एकड़
 सिचाई  ।  100%  ++वही--
 भार  अनुपात  पर
 248  मैगाबाट

 (आरंभिक )

 100%  भार

 अनुपात  पर  90
 मैगावाट  (अन्तिम)

 4.  बार्गी  6,627.00  8.25  लाख  एकड़  +-वहीं --
 सिंचाई

 5.  बाणसागर  12,600.00  6.I5  लाख  एकड़  उत्तर  प्रदेश  और
 सिचाई  |  बिहार  के  साथ  अन्‍्तर्रा-

 100%  भारत  ज्यीय  पहलू  शामिल  हैं।
 अनुपात  पर  405

 मैगावाट  (आरंभिक)

 100%  भार

 अनुपात  पर  253
 मैंगवाट  (अन्तिम)

 मध्यम  स्कीमें  :

 ॥|  नहलेसरा  90.02  Ol]  लाख  एकड़  गोदावरी  बेसिन  में  है
 सिचाई  जिसके  लिए एक  न्याया-

 घिकरण  स्थापित  कर
 दिया  गया  है  1

 2.  हरसी  सिचाई  प्रणाली  443,00  0.59  लाख  एकड़  राज्य  सरकार  ने
 सिंघ  व्यपवर्तन  वीयर  सिंचाई  25-2-70  को  सूचित
 स्कीम  में  कमी  को  पूरा  किया  कि  संशोधित
 करना  |  प्रस्तावों  को  शीघ्र  भेज

 दिया  जाएगा।  ये  अभी
 तक  प्राप्त  नहीं  हुए  हैं  ।

 3.  कसियारी  47.7]  0.25  लाख  एकड़  उत्तर  प्रदेश  सरकार
 सिचाई  की  स्वीकृति  और

 संशोधित  प्रोफार्मा  अभी
 तक  मध्य  प्रदेश  सरकार
 ने  नहीं  भेजा  है।
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 I  2  3  4  5

 4,  चंदोरा  59,84  009  लाख  एकड़  राज्य  सरकार  से
 सिंचाई  टिप्पणियों  का  उत्तर

 तथा  संशोधित  प्रोफार्मा
 प्रतीक्षित  है  t

 5.  मयन  ताल  5.40  0.04  लाख  एकड़  राज्य  सरकार  से

 सिंचाई  टिप्पणियों  के  उत्तर
 प्रतीक्षित  है  1

 6.  जोहिल्ला  44.28  0.055  छाख  एकड़  राज्य  सरकार  से
 सिंचाई  टिप्पणियों  के  उत्तर

 और  संशोधित  प्रोफार्मा
 प्रतीक्षित  है  1

 a  बिछिया  ताल  58.6  0.05  लाख  एकड़  नमंदा  बेसिन  में  है
 सिंचाई  जिसके  लिए  एक  न्याया-

 घिकरण  बना  दिया
 गया  है  |

 8.  पैरी  नदी  स्कीम  ry  8.27  050  छाख  एकड़  केन्द्रीय  जल  तथा  विद्युत
 सिंचाई  आयोग  में  जांच  हो

 रही  है  1

 9,  हलाली  420,00  0.73  लाख  एकड़  राज्य  सरकार  से

 सिंचाई  संशोधित  प्रस्ताव
 प्रतीक्षित  है  ।

 नवी-घाटी  पन-विजली  परियोजनाओं  के  बारे  में
 मध्य  प्रदेश  तथा  उत्तर  प्रदेश  के  बोच  समझोता

 1583,  श्री  यशवन्त  सिंह  कुशवाह  :  क्‍या
 सिंचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  नदी  घाटी  पन-बिजली  परियोजनाओं
 के  बारे  में  मध्य  प्रदेश  तथा  उत्तर  प्रदेश  की
 सरकारों  के  बीच  हुए  समझौते  का  ब्यौरा
 क्या  है;

 (@)  क्या  दोनों  राज्य  सरकारों  ने  समझौते
 के  अनुसार  ही  कार्यवाही  की  है;  और

 (ग)  यदि  नहीं,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या

 है  और  इस  बारे  में  सरकार  की  क्या  प्रतिक्रिया

 है?

 सिंचाई  तथा  विद्य॒त  संत्रालय  सें  उपमंत्री
 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  नदी  घाटी
 पन-बिजली  स्कीमों  से  बिजली  की  सप्लाई  के
 सम्बन्ध  में  उत्तर  प्रदेश  और  मध्य  प्रदेश  के  बीच
 कोई  हस्ताक्षरित  समझौता  नहीं  है।  बहरहाल,
 केन्द्रीय  क्षेत्रीय  परिषद्‌  द्वारा  नियुक्त  सचदेव
 समिति  की  सिफारिशों  के  आधार  पर  दोनों
 राज्य  सरकारों  ने  यह  स्वीकार  कर  लिया  था
 कि  रिहन्द  और  मातातिला  पर  क्रमशः  उपलब्ध
 बिजली  का  15%,  और  335%,  मध्य  प्रदेश  को
 उत्तर  प्रदेश  द्वारा  सप्लाई  किया  जाएगा  |
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 (a)  और  (7).  जबकि,  जैसा  स्वीकार
 किया  गया  है,  मातातिला  से  बिजली  मध्य  प्रदेश
 की  सप्लाई  की  जा  रही  है,  रिहन्द  बिजली  के
 सम्बन्ध  में  कुछ  मतभेद  था।  मेरे  द्वारा  अप्रैल
 970  में  बुलाई  गई  बैठक  में  उत्तर  प्रदेश  राज्य
 बिजली  बोर्ड  और  मध्य  प्रदेश  राज्य  बिजली
 बोर्ड  के  प्रतिनिधियों  क ेबीच  एक  समझौता  हुआ
 था  जिसके  अनुसार  उत्तर  प्रदेश  राज्य  बिजली  बोर्ड
 1969-70  के  दौरान  लगभग  60%  भार  अनुपात
 पर  मध्य  प्रदेश  को  20  मेगावाट  बिजली  का
 भाग  देगा,  किन्तु  यह  कुल  उपलब्ध  ऊर्जा  के  5%
 से  अधिक  नहीं  होगा।  इस  मामले  पर  970
 की  मानसून  के  पश्चात्‌  विचार  किया  जाएगा  |

 Export  of  Chemical  Products

 1584,  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  the  names  of  countries  to  which
 Indian  chemical  products  are  exported  and
 the  value  of  such  products  annually  ;

 (b)  whether  Government  have  made  any
 effort  to  ascertain  as  to  what  are  the  other
 countries  to  which  our  chemical  products
 can  be  exported  ;  and

 (c)  the  names  of  the  countries  from
 which  we  are  importing  chemicals  and  the
 details  of  the  scheme  for  becoming  self-suffi-
 cient  regarding  these  chemicals  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Exports  of  chemicals
 from  India  amounted  to  Rs.  22]  lakhs  in
 1967-68,  Rs.  329  lakhs  in  1968-69  and  Rs.
 443  lakhs  in  1969-70.  Indian  chemicals  are
 being  exported  to  about  fifty  countries  A
 statement  giving  the  names  of  these  countries
 is  attached.

 (b)  The  Basic  Chemicals,  Pharmaceuti-
 cals  &  Soaps  Export  Promotion  Council,  as
 well  as  individual  exporters  are  exploring  the
 scope  for  exports  of  chemicals  to  other
 countries  as  well,

 (c)  A  list  of  the  countries  from  which
 chemicals  are  imported  is  attached.  Plans
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 for  increased  indigenous  production  of
 chemicals  are  part  of  the  country’s  Fourth
 Five  Year  Plan.  In  order  to  make  the
 country  self-sufficient  as  far  as  possible  in-
 dustrial  licences  and  letters  of  intent  are  being
 issued  for  the  establish  of  adequate
 capacities.

 Statement

 List  of  countries  to  which  chemicals  have
 been  exported

 l.  Australia.

 Pa  Afghanistan.

 3.  Argentina

 4.  Burma

 5.  Behrain

 6.  Bulgaria,

 ah  Canada.

 है.  Ceylon.

 o  China  Republic

 10.  Czechoslovakia.

 ll.  Denmark.

 12.  Eithiopia.

 1.  France.

 14,  Fiji  Islands.

 I5.  Greece.

 ‘16.  Hongkong.

 I  Italy.
 18.  Iraq.
 De  Iran.

 20.  Japan.
 21.  Kenya.
 22.  Kuwait.

 23,  Lesotho.
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 24.  Malaysia.  Statement

 25.  Mauritius.  List  of  countries  from  which  chemicals  have
 Bas  been  imported.

 ‘26.  Muscat.
 l.  Austria. 22  Malawi.  Eo

 28,  Nepal.  2  Australia

 29.  Netherlands.  3  Belgium.

 0.  Newzaland.  4.  Bulgaria.

 3l.  Nigeria.  5.  Brazil.

 32,  Phillipines.  6.  Canada.

 3.  Qatar.  oa  Chile.

 34,  Singapore.  8.  Czechoslovakia.

 9,  China,  Republic  of,
 35.  Sudan,

 10,  Denmark.
 36.  Switzerland.

 ll,  East  Germany.
 a7.  South  Yemen,

 12,  Finland.
 38.  Saudi  Arabia. “ae  13.  France,
 39,  Spain.  i4.  Hongkong.

 40.  Thailand.  1S.  Hungary.

 4l.  Tanzania.  ‘16.  Italy.

 42,  U.K.  A,  Israel.

 43,  ULAR.  ‘18,  Indonesia.

 19,  J
 44,  U.S.A.  a

 20.  Lebanon.
 45,  USSR,

 2  Malaysia.
 46,  Uganda.

 22,  Netherlands.
 47,  Vietnam.

 23,  Norway.
 a,  Weer  Germany:  24.  Poland.

 49,  Yugoslayia.  25,  Rumania.

 50,  Zembia,  26.  Sweden.
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 27.  Switzerland,

 28.  Singapore.

 29,  ~ULS.S.R.

 30,  U.K,

 3I.  U.S.A.

 32,  West  Germany.

 33.  Yugoslavia.

 Assets  and  Income  of  Indians  in  South
 Vietnam

 585.SHRI  ARJUN  SINGH  BHADORIA:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  ber  of  the  ibers  of  the
 Indian  community  presently  settled  in  South
 Vietnam  ;

 (b)  the  details  of  their  total  assets,
 movable  and  immovable  ;  and

 (c)  the  details  of  their  average  annual
 income  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (c).  This  information  has  already  been  furni-
 shed  to  the  House  in  answer  to  unstarred
 question  No.  474  on  the  Ist  April,  1970.

 Taking  over  Charge  of  Assam  State  Electricity
 Board  Control  Room  by  Army  Engineers

 1586.  SHRI  LAKHAN  LAL  KAPOOR  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Army
 Engineers  took  charge  of  Assam  State
 Electricity  Board  Control  Room  on  the  l3th
 June,  970  ;  and

 (b)  if  so,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  POWER
 (SHRI  SIDDHESHWAR  PRASAD):  (ay
 and  (b).  It  is  not  a  fact  that  Army  Engineers
 took  charge  of  the  Assam  State  Electricity
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 Board  Control  Room  on  I3th  June,  1970,
 During  the  strike  by  some  of  the  employees
 of  the  Assam  State  Electricity  Board  from
 2th  to  20th  June,  1970,  some  linemen  and
 diesel  operators  from  the  Army  assisted  the
 Assam  State  Electricity  Board.  All  power
 stations  and  grid  sub-stations  were  manned
 by  officers  and  other  staff  of  the  Assam  State
 Electricity  Board.

 Reduction  in  Training  Period  of  ECOs.
 and  RCOs.

 ‘1587.  SHRI  BANSH  NARAIN  SINGH  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  due  to  Em-
 ergency,  the  training  period  for  Emergency
 Commissioned  (E.C.O.)  as  well  as  Permanent
 Regular  Commissioned  (P.R.C.)  Officers  was
 reduced  ;

 (b)  whether  it  is  also  a  fact  that  Ec.
 Officers  on  their  regular  absorption  in  the
 Army  have  been  made  to  lose  their  seniority
 for  the  period  by  which  their  training  period
 was  reduced  whereas  the  PRC  Officers  whose
 training  period  was  also  similarly  reduced
 have  not  been  affected  adversely  ;

 (c)  whether  it  has  come  to  the  notice  of
 Government  that  this  has  resulted  in  an
 anomaly  in  as  much  as  such  PRC  Officers
 who  were  otherwise  junior  have  now  become
 senior  to  E.C.  Officers  ;  and

 (b)  if  so,  the  remedial  measures  Govern-
 ment  propose  to  take  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 NARENDRA  SINGH  MAHIDA):  (a)
 There  is  no  difference  in  the  period  of  train-
 ingin  AMC  and  Remount  &  Veterinary
 Corps.  In  the  case  of  officers  belonging  to
 other  Arms  and  Corps,  the  period  varies  from
 one  year  to  two  years,  depending  on  the
 nature  of  entry,  ic.  whether  the  cadets  are
 direct  recruits  from  the  open  market  or  are
 from  the  National  Defence  Academy,  Officers
 Training  Unit  (N.C.C.)  or  are  technical
 Graduates.

 (b)  Asa  l  rule,  appro:  ly  8
 months’  service  is  deducted  for  purposes  of
 seniority  of  Ei  y  Commi  d  Officers
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 on  being  granted  permanent  Commission.  In
 the  Remount  and  Veterinary  Corps,  those
 who  are  granted  Permanent  Commission  as
 a  result  of  passing  the  qualifying  test  at  the
 second  attempt  lose  one  year’s  seniority.  In
 the  AMC,  the  entire  service  as  ECO  is  re-
 ckoned  for  purposes  of  seniority  but  the
 period  of  antedate  is  adjusted  in  the  same
 way  as  for  AMC  officers  who  are  recruited
 direct  as  permanent  Commissioned  Officers.

 (c)  and  (d).  Some  representations  have
 been  received.  They  are  under  consideration.

 Rules  Regarding  Admissions  in
 National  Defence  Academy

 1588.  SHRI  DINKAR  DESAI:  Will-
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  the  rules  regarding  the
 educational  qualifications  of  the  entrants  to
 the  National  Defence  Academy  have  bzen
 recently  changed  ;

 (b)  if  so,  the  reasons  thereof  ;  and

 (c)  the  steps  taken  to  meet  the  demands
 made  by  the  protesting  entrants  ?

 MINISTER  OF  DEFENCE
 (a)  Yes,  Sir.

 THE
 (SHRI  JAGJIWAN  RAM)  :

 (b)  and  (c).  It  was  felt  by  Government
 for  some  time  that  the  syllabus  of  the  3  years’
 course  at  NDA  should  be  further  revised  so
 that  the  cadets  achieve  a  degree  standard  in
 SCIENCE  or  HUMANITIES  on  completion
 of  the  NDA  training  and  are  able  to  adequa-
 tely  handle  the  latest  generation  of  equipment
 and  weapons  used  in  the  Armed  Forces.
 These  issues  were  remitted  to  a  Committee
 under  the  Chairmanship  of  Dr.  Mahajani,
 Vice  Chancellor,  Udaipur  University  and  the
 Committee  completed  its  task  in  August  1969.
 The  Committee  upgraded  the  syllabus  both  in
 Humanities  and  Science.  In  regard  to  cone
 ditions  of  eligibility  for  admission  to  the
 Union  Public  Service  Commission  Exami-
 nation,  the  Committee  recommended  that  the
 minimum  educational  qualification  for  entry
 into  the  academy  should  be  raised  to  Higher
 Secondary  or  equivalent  with  the  age  limit  of
 I6  to  8  or  alternatively  it  might  remain  at
 Matriculation  or  equivalent,  with  the  age  limit
 of  5  to  7  years,  and  with  a  preparatory
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 course  of  one  year  added  to  the  three  years
 training  at  NDA.  After  consideration  of  the
 recommendations,  it  was  decided  to  raise  the
 minimum  educational  qualification  to  Higher
 Secondary  or  equivalent  and  the  age  limits
 were  prescribed  as  6  to  18  but  the  second
 alternative  was  not  found  feasible.

 After  the  issue  of  the  UPSC  Notification
 on  the  above  lines,  a  number  of  represent-
 ations  were  received  by  Government  stating
 that  the  maximum  age  limit  of  8  prescribed
 for  candidates  appearing  for  the  next  UPSC
 Examination  for  admission  to  the  Army,
 Navy,  and  Air  Force  Wings  of  the  National
 Defence  Academy  would  cause  hardship  to
 candidates  hailing  from  those  States  where
 the  boys  start  their  education  at  the  age  of
 5/6  years  and  complete  the  Higher  Secondary
 or  equivalent  examination  after  2  years’
 study.

 To  accommodate  these  cases  and  to  allow
 for  some  time  for  necessary  adjustments,
 Government  have  decided  to  raise  the
 maximum  age  limit  of  candidates  who  wish
 to  appear  for  the  above  examination  from
 8  to  I83  years  for  a  period  of  one  year.

 Incidents  of  fires  in  STC  gedown

 1589,  SHRI  5.  S.  KOTHARI  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  the  stocks  of
 of  jute  stored  in  the  Union  South  Mills  in
 Calcutta  owned  by  the  State  Trading  Corpora-
 tion  of  India,  Ltd.,  was  gutted  in  April  and
 loss  exceeding  Rs.  50  lakhs  was  incurred  ;

 (b)  if  so,  the  number  of  fires  in  jute
 stocks  owned  by  the  STC  and  the  amount  of
 loss  sustained  during  the  last  three  years  ;

 (c)  the  causes  of  the  fires  ;  and

 (d)  the  steps  which  the  STC  is  taking  to
 avoid  recurrence  of  such  fires  ;

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  During  the
 last  three  years,  one  fire  broke  out  in  April
 970  in  S.  T.  C..s  Godown  at  Calcutta  resul-
 ting  in  loss  of  jute  valued  over  Rs.  50  lakhs.
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 (c)  The  matter  is  under  investigation.

 (d)  Security  measures  are  being  taken
 and  fire  fighting  arrangements  are  being
 strengthened  and  small  capacity  godowns  are
 being  hired  to  restrict  losses  arising  due
 to  fire.

 Complaints  made  by  share-holders  of  the
 Bharati  Mills  Ltd.,  Pondicherry

 1590.  SHRI  UMANATH  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  Government  have  recently
 Teceived  any  memorandum  from  _  various
 share-holders  of  the  Bharati  Mills,  Pondi-
 cherry  alleging  irregularities  regarding
 accounts,  cotton  purchases  from  certain  firms
 etc.;

 (b)  if  so,  the
 plainants  ;

 names  of  the  com-

 (c)  the  nature  and  details  of  the  allega-
 tion  ;

 (d)  whether  any  investigations  have  been
 requested  for  ;  and

 (e)  the  action  taken  by  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  .  Shri  S.  Chenniappa  Mudaliar.

 2.  Shri  S.  C.  Ayyavoo  Mudaliar.

 3.  Shri  Krishnaswamy  Mudaliar.

 4.  Shri  S.  Sundaresan,  and  certain
 others.

 (c)  The  allegations  mainly  relate  to  :—

 (i)  mistake  in  the  accounts  of  old
 stock  of  cloth  and  yarn  left  by  the
 previous  management.

 (ii)  irregularities  in  the  purchase  of
 cotton,

 (iii)  the  loss  still  being  sustained  by  the
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 mill  company  after  its  take  over
 by  Government,  and

 (iv)  withdrawing  of  the  notice  for  the
 holding  of  the  Annual  General
 Meeting  of  the  company  by  the
 Authorised  Controller.

 (d)  Yes,  Sir.

 (e)  The  matter  is  being  looked  into.

 Liquidation  of  Bharati  Mills  Ltd.,  Pondicherry

 1591,  SHRI  UMANATH  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Autho-
 tised  Controller  Bharati  Mills,  Pondicherry,
 has  approached  the  Court  for  liquidation  of
 the  Company  ;

 (b)  the  reasons  for  the  decision  ;

 (c)  the  stage  at  which  the  liquidation
 proceedings  are  ;  and

 (d)  the  reasons  for  not  approaching  for
 liquidation  immediately  after  taking  over  by
 Authorised  Controller  and  before  huge
 accumulation  of  losses  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  attached.

 (9)  The  Cotton  Textile  Companies
 (Management  of  Undertakings  and  Liqui-
 dation  or  Reconstruction)  Act,  1967,  which
 empowers  Government  to  liquidate
 cotton  textile  mills  taken  over  under
 Section  I8A  of  the  Industries  (Development
 &  Regulation)  Act,  !95l,  as  running  concerns
 was  enacted  in  December,  1967,  only,  and
 liquidation  proceedings  under  that  Act,  in
 respect  of  the  mill  in  question  could  be  star-
 ted  only  after  the  matter  had  been  fully
 examined  under  the  provisions  of  the  Act.

 S  atement

 (b)  In  pursuance  of  Section  3  of  the
 Cotton  Textile  Companies  (management  of
 Undertakings  and  Liquidation  or  Reconstruc-
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 tion)  Act,  ‘1967,  the  Authorised  Controller  of
 Sri  Bharathi  Mills  Ltd.,  Pondicherry,  sub-
 mitted  a  report  to  the  Government.  On
 examination  of  the  report,  the  Government
 satisfied  that  the  financial  conditions  and  other
 circumstences  of  the  Undertaking  were  such
 that  it  was  not  in  a  position  to  meet  its
 current  liabilities  out  of  its  current  assets.
 The  Government,  therefore,  under  the  pro-
 vision  of  section  4)  of  the  said  Act,  ordered
 in  September,  1969,  that  the  undertaking
 would  be  sold  as  a  running  concern  at  the
 reserve  price  determined  by  the  Government
 under  Section  5(l)  of  the  said  Act,  aad  that
 proceedings  would  simultaneously  be  started
 for  the  winding  up  of  the  Undertaking.  Accor-
 dingly,  the  Authorised  Controller  of  the
 Undertaking,  filed  a  winding  up  application
 in  the  Madras  High  Court  in  October,
 1969.

 (c)  The  Indian  Bank,  Madras,  filed  a
 Civil  Miscellaneous  Petition  in  the  High
 Court  of  Judicature  at  Madras  praying  for
 stay  of  all  proceedings  under  the  provisions
 of  sections  4,  5  and  8  of  the  Cotton  Textile
 Companies  Act,  including  the  sale  of  Sri
 Bharathi  Mills  as  a  going  concern.  The  High
 Court  has  issued  an  iterim  stay  order  and
 also  called  upon  the  respondents  to  show-
 cause  why  the  application  of  the  petitioner
 should  not  be  complied  with.  The  stay  order
 has  yet  to  be  vacated.

 Financial  Assistance  given  to  the  employees of  the  Bharati  Mills  Ltd.,  Pondicherry

 1592,  SHRI  UMANATH  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  the  outstandings  to  the  employees  of
 Bharati  Mills  Ltd.,  Pondicherry  in  terms  of
 retrenchment  compensation,  lay-off  compen-
 sation,  retirement  benefits,  bonus  dues,  P.  F.
 contribution  and  other  items  due  by  the  old
 management  and  since  the  taking  over  by
 authorised  controller  separately  ;

 (b)  whether  provisions  for  payment  was
 made  in  the  balance  sheets  at  any  time  ;

 (०)  whether  payment  was  made  as  provi-
 ded  for  ;  if  not  the  reasons  for  the  same  ;

 (d)  the  extent  of  loss  the  workers  are
 likely  to  incur  on  the  basis  of  the  amount  for
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 which  liquidation  is  proposed  ;  and

 (e)  action  proposed  to  protect  all  the
 dues  to  the  workers  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (e).  Information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 Reservation  of  Seats  for  S.  C./S.  T.
 Students  in  Sainik  Schools  in  the

 Country

 1593,  SHRI  SIDDAYYA:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  there  is  any  reservation  of
 seats  in  the  Sainik  Schools  in  the  country
 for  Scheduled  Castes  and  Scheduled  Tribes  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIWAN  RAM):  (a)  to  (०.
 There  is  no  reservation  of  seats  as  such  in
 Sainik  Schools  for  Scheduled  Castes/
 Scheduled  Tribes  candidates.  It  was  how-
 ever  decided  by  the  Board  of  Governors  in
 963  that  such  candidates  belonging  to  these
 communities  as  obtained  the  minimum
 qualifying  marks  in  the  Entrance  Exami-
 nation  would  be  admitted  to  the  Sainik
 Schools  irrespective  of  their  place  in  the
 merit  list.  This  relaxation  has  for  the
 present  been  extended  till  the  end  of  1973.

 Reservation  of  Posts  for  S.  C./S.  T.s
 in  Ordnance  Factories  in  the  Country

 1594.  SHRI  SIDDAYYA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  there  is  reservation  of  posts
 for  Scheduled  Castes  and  Scheduled  Tribes
 in  the  Ordnance  Factories  in  the  country  ;
 and

 (b)  if  so,  how  many  Scheduled  Castes
 and  Scheduled  Tribes  applied  for  them  in  the
 year  1969-70  and  how  many  have  been
 recruited  ?

 THE  MINISTER  OF  STATE  IN  THE
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 MINISTRY  OF  DEFENCE  (DEFENCE
 PRODUCTION)  (SHRI  P.  C.  SETHI):
 (a)  Yes,  Sir,  in  accordance  with  the  quota
 prescribed  under  the  rules.

 (b)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House.

 Non-Execution  of  Pandian  Pannaumpuzha
 Project

 1595.  SHRI  NANJA  GOWDER:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Pandian
 Punnaumpuzha  Project  is  kept  in  abeyance  ;

 (b)  if  so,  the  reasons  for  the  same  ;
 and

 (c)  when  the  project  is
 executed  ?

 likely  to  be

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  The  Government
 of  Tamil  Nadu  have  decided  not  to  proceed
 with  this  scheme  till  the  finalisation  of  the
 question  of  diversion  of  Pandiyar—
 Punnapuzha  river  into  the  Moyar  Valley  for
 irrigation.

 High  Power  Air-Route  Surveillance
 dars

 1596.  SHRI  NANJA  GOWDER:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  high  power
 air-route  surveillance  radars  costing  Rs.  3.90
 crores  are  lying  in  storage  ;

 (b)  whether  it  is  also  a  fact  that  the
 gurantee  period  given  by  the  foreign  firm
 of  supplies  will  be  over  by  the  time  they  are
 commissioned  ;

 (c)  the  reason  for  the  delay  ;  and

 (d)  the  action  being  taken  for  the  early
 installation  of  the  radars  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI

 AUGUST  5,  i970  Written  Answers  236

 NARENDRA  SINGH  MEHIDA)  :
 Sir.

 (a)  No,

 (b)  to  (d).  Do  not  arise.

 Construction  of  Teesta  Barrage  Project
 by  Pakistan

 1597,  SHRI  NANJA  GOWDER  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ment  of  Pakistan  has  decided  to  build  a
 multi-million  rupees  worth  Teesta  Barrage
 Project  just  across  the  Indian  Border  in
 Rangpur  District  of  East  Pakistan  ;

 (b)  whether  it  is  also  a  fact  that  the
 Government  of  West  Bengal  has  requested
 the  Centre  to  apprise  the  State  Government
 about  the  same  ;

 (c)  if  so,  the  particulars  thereof  ;  and

 (d)  the  reaction
 thereto  ?

 of  the  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  It  was  intimated  by  the
 Pakistan  Delegation  at  the  Sth  Experts  Level
 meeting  between  India  and  Pakistan  held  in
 May,  968  regarding  the  Eastern  Rivers  that
 the  Government  of  Pakistan  had  given
 clearance  to  the  Pakistan  Teesta  Barrage
 Project.  However,  in  the  subsequent
 Secretary-level  meeting  held  in  December,
 1968,  they  intimated  that  in  view  of  the
 floods  of  1968,  some  of  the  design  criteria
 relating  to  the  project  were  under  re-
 examination.

 (b)  No  request  to  apprise  the  West
 Bengal  State  Government  about  the  same  has
 been  received.

 (०)  and  (d).  Do  not  arise.

 Saigon  Envoy  leaving  Delhi

 1599.  SHRI  0.  N.  PATODIA  :
 SHRI  RAM  AVTAR

 SHARMA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :
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 (a)  whether  it  is  a  fact  that  the  Saigon
 Envoy  in  Delhi  left  for  Saigon  as  a  mark  of
 protest  to  the  Government  of  India's
 invitation  to  Madame  Binh  ;  and

 (b)  if  so,  Government's  reaction  in  thls
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  The  Consul-General  of  the  Republic  of
 Vietnam  informed  the  Government  that  he
 proposed  to  absent  himself  from  India  for
 the  duration  of  Madame  Binh’s  visit  to
 India.  It  is  understood  that  his  Govern-
 ment  dis-approved  of  this  action.

 (0)  Does  not  arise.

 Proposal  for  Nuclear  Power  Generator
 at  Bhakra

 1600.  DR.  KARNI  SINGH:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  the  lake's  level  at  Bhakra  is  72  feet
 lower  than  it  was  in  June  last  year  and  that
 another  fall  of  9  feet  will  bring  the  giant
 generator  to  a  halt  ;

 (b)  whether  it  is  a  fact  that  as  an  alter-
 native  source  of  power  a  nuclear  generator
 has  been  proposed  as  far  back  as  1967 5
 and

 (c)  if  so,  why  the  proposal  has  not  been
 implemented  so  far  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  lake  touched  the
 lowest  level  on  25.6.I970  which  was  about
 77  ft.  lower  than  the  level  at  the  same
 day  last  year.  Thereafter  the  lake  started
 filling.

 (b)  Both  Uttar  Pradesh  and  Punjab  have
 been  pressing  for  sometime  for  the  esta-
 blishment  of  a  nuclear  power  station  in  their
 territory.

 (c)  The  Department  of  Atomic  Energy
 has  undertaken  alternative  studies  for  3-4

 SRAVANA  I4,  892  (SAKA)  Rise  in  Prices  (C.  A.)  238

 suitable  sites  in  the  Northern  Region.  The
 most  suitable  location  for  establishing  a  new
 nuclear  power  station  in  the  Northern  Region
 will  be  decided  upon  after  the  detailed
 studies,  as  indicated  above,  are  completed.

 2.37  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RISE  IN  Pric

 श्री  अटल  बिहारो  वाजपेयी  (बलरामपुर)  :
 अध्यक्ष  महोदय,  मैं  अविलम्बनीय  लोक  महत्त्व
 के  निम्नलिखित  विषय  की  ओर  माननीय  वित्त
 मंत्री  का  ध्यान  दिलाता  हूं  ओर  प्रार्थना  करता  हूँ
 कि  वे  इसके  सम्बन्ध  में  अपना  वक्‍तव्य  दे--

 “साबुन,  वनस्पति,  औषधियां,  इस्पात,  आदि
 जैसी  विभिन्‍न  अत्यावश्यक  वस्तुओं  के  मूल्य  में
 हाल  ही  में  हुई  बृद्धि 1

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 There  was  a  similar  calling  attention  notice
 saying  that  interim  relief  should  be  paid
 immiediately  because  of  rise  in  prices.  Has
 that  been  allowed  or  not  ?  That  was  clubbed
 along  with  this.

 MR,  SPEAKER  :  Please  sit  down.  Let
 us  hear  the  statement.

 THE  MINISTER  OF  FINANCE  (SHRI
 Yy.  B.  CHAVAN):  Mr.  Speaker,  Sir,  The  price
 of  essential  commodities  affect  all  sections
 of  the  seciety  and  particularly  the  poorer
 sections.  No  Government  can,  therefore,
 afford  to  be  complacent  if  prices  of  these
 commodities  rise  sharply.  As  I  mentioned  in
 the  Lok  Sabha  on  the  3rd  August,  Govern-
 ment  are  concerned  about  the  increase  in
 prices  of  some  of  these  commodities  and  are
 determined  to  ensure  that  price  stability  is
 restored  eariy.

 The  prices  of  most  essential  commodi-
 ties  have  remained  stable  in  recent  weeks  but
 due  to  the  short  supply  of  industrial  raw
 materials,  there  has  been  some  increase  in
 the  general  price  index  for  wholesale  prices.
 Some  price  rise  during  the  slack  season  is
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 [Shri  Y.  8.  Chavan]
 anormal  occurrance.  However,  during  the
 current  slack  season  so  far  (April  25  to  July
 18,  1970),  the  general  price  index  has  shown
 arise  of  2.4  per  cent  which  is  substantially
 smaller  than  the  price  rise  of  6  per  cent
 recorded  in  the  corresponding  period  last
 year.  Compared  to  the  prices  prevailing  a
 year  ago,  while  the  general  price  index  for
 the  week  ended  July  18,  970  is  higher  by
 3.5  per  cent,  the  price  index  for  foodgrains
 has  shown  a  decline  of  1.3%.  Except  for  rice
 which  has  shown  an  increase  of  1.7%,  prices
 of  wheat,  jowar,  bajra  and  gram  are  ruling
 lower  than  what  they  were  last  year.  The
 pressure  on  prices  in  recent  months  has
 emanated  mainly  from  a  decline  in  the  pro-
 duction  levels  of  commercial  crops  and  parti-
 cularly  oilseeds  and  raw  cotton.  A  part  of
 the  recent  pressure  on  prices  is  also  attribu-
 table  to  seasonal  factors.

 The  hon.  members  have  made  a_  specific
 mention  of  recent  rise  in  prices  of  some
 essential  commodities  such  as  soap,  vanas-
 pati,  drugs  and  steel.  The  factual  position
 in  regard  to  each  of  these  commodities  is  as
 follows  :

 Soap:  There  is  an  informal  arrange-
 ment  whereby  the  soap  manufactures  in  the
 large-scale  sector  are  required  to  consult  the
 Department  of  Chemicals  in  the  Ministry  of
 Petroleum  and  Chemicals  and  Mines  and
 Metals  before  effecting  any  price  revision,
 The  request  for  any  enhancement  in  the
 prices  is  examined  by  the  Government  in  the
 light  of  the  oil  prices  prevailing  over  a
 period  of  time  as  also  the  availability  of
 cheaper  imported  raw  materials  like  tallow,
 plam  oil,  etc.  The  Government  was  approa-
 ched  for  a  revision  of  soap  prices  in  January,
 970  on  the  ground  that  the  supplies  of
 tallow  were  inadequate  and  irregular,  and
 that  the  ruling  prices  of  indigenous  oils  had
 gone  up  sharply.  The  industry’s  request  was
 examined  by  the  Government  and  it  was
 consivered  that  an  increase  in  prices  to  the
 extent  of  5  paise  per  cake  of  100.  gms.  of
 toilet  soap  4  paise  per  cake  of  carbolic
 soap  (150  gms.)  and  I4  paise  per  kg.  of
 launory  soap  would  be  reasonable.  These
 increases  took  effect  from  July  20,  970,  but
 are  subject  to  further  review  as  soon  as  it
 is  possible  to  have  a  clearer  picture  regarding
 the  availability  of  imported  tallow  and  palm
 oil.
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 Vanaspati:-  Prices  of  vanaspati  are
 being  controlled  statutorily  under  the  Vege-
 table  Oil  Products  (Control)  Order,  ‘1947,
 The  prices  are  fixed  ona  zone-wise  basis,
 there  being  four  zones  covering  the  four
 geographical  regions,  Separate  prices  are
 notified  for  the  producers,  wholesalers  and
 retailers  in  terms  of  fixed  formula,  in  which,
 among  other  items,  weightage  is  given  to  the
 average  purchase  price  of  raw  oils.  With  a
 view  to  impart  a  measure  of  stability,
 vanaspati  prices  are  ordinarily  being  conti-
 nued  unchanged  over  a  period  of  at  least
 two  months  at  a  time  ;  a  change  in  the  inter-
 vening  pariod  is  considered  only  in  the
 event  Of  a  very  substantial  increase  or
 decrease  occurring  in  oil  priees.  During  the
 current  year,  prices  of  vanaspati  have  so
 far  been  revised  four  times,  in  each  zone,
 mostly  on  account  of  higher  prices  of  ground-
 nut  oil  ;  the  latest  increase  took  place  on  June,
 23,  1970,

 Drugs:  As  Honourable  Members  are
 aware  the  Prices  of  drugs  were  recently  in-
 vestigated  by  the  Tariff  Commission.  Follow-
 ing  a  details  study  of  the  Triff  Commission’s
 Report,  the  Government  issued  the  Drugs
 (Prices  Control)  Order,  970  under  the
 Essential  Commodities  Act,  1955,  In  terms
 of  this  order,  selling  prices  of  7  essential
 bulk  drugs  have  been  fixed  and,  among
 other  things,  a  revised  formula  has  been
 devised  for  recalculating  the  prices  of  all
 formulations;  the  medium  and  large-scala
 units  were  required  to  furnish  the  revised
 price  lists  to  the  dealers  by  August],  1970.
 It  is  estimated  that,  as  a  result,  the  prices  of
 broadly  40  to  45  per  cent  of  the  medicines
 have  been  reduced,  while  those  for  another
 40  to  45  per  cent  have  remained  unchanged.

 Steel:  Although  at  present  there  is
 no  statutory  control  on  steel  prices,  the
 prices  of  the  various  steel  products  sold
 by  the  main  producers  are  fixed  by  the
 Joint  Plant  Committee  of  the  industry  after
 getting  the  approval  of  the  Government.
 There  has  been  no  increase  in  steel  prices  as
 announced  by  the  J.  P.  C.  since  the  beginn-
 ing  of  the  current  year.  However,  the  Govern-
 ment  are  aware  that  the  open  market  prices
 of  various  categories  of  steel  products  are
 higher  than  the  J.P.C.  prices.  Measures  have
 already  been  initiated  by  the  Govern-
 ment  to  tighten  the  distribution  procedures,
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 to  expand  production  and  to  supplement  the
 indigenous  availability  through  additional
 imports.

 I  share  the  anxiety  of  the  Hon.  Members
 on  the  increase  in  prices  of  certain  essential
 commodities.  I  would  like  to  assure  the  Hon.
 House  that  the  Government  do  not  take  a
 complacent  view  of  this  matter.  We  propose
 to  keep  under  constant  review  the  price
 level  of  all  commodities  and  especially  those
 which  are  subject  to  the  control  whether  in-
 formal  or  statutory.  All  efforts  are  being
 made  to  make  a  continuous  assessment  of
 the  various  aspects  of  the  economic  and
 fiscal  policies  which  have  a  bearing  on  the
 price  level.

 श्री  अटल  बिहारी  वाजपेधी  :  अध्यक्ष
 महोंदय,  मुझे  खेद  है  कि  वित्त  मंत्रालय  ने  नये
 वित्त  मंत्री  को  जो  जानकारी  दी  है  वह  ठीक
 नहीं  है।  सरकारी  सूत्रों  से  प्राप्त  सूचनायें  वित्त
 मन्त्री  के  इस  कथन  का  खंडन  करेंगी  कि  अधिकांश
 आवश्यक  वस्तुओं  के  मूल्यों  में  वृद्धि  नहीं  हुई  है  1
 यह  कमिश्नर  की  रिपोर्ट  है--दिल्ली  में  जो  दाम
 हैं  उनके  सम्बन्ध  में  कमिश्नर  ने  जो  जानकारी
 एकत्र  की  है  उसमें  से  कुछ  की  ओर  मैं  वित्त
 मन्त्री  का  ध्यान  खींचना  चाहता  हूं।  उन्होंने
 स्वीकार  किया  है  कि  चावल  का  दाम  नहीं  घटा
 है  1  नहीं  घटा,  इतना  ही  नहीं,  चावल  का  दाम
 बढ़ा  है...  (व्यवधान)  ...बजट  के  पहले  और
 बजट  के  बाद  चावल  के  दाम  में  वृद्धि  हुई  है  ।
 मक्खन  के  दाम  में  33  फीसदी  की  वृद्धि  हुई  ह ैऔर
 दूध  का  दाम  7  फीसदी  बढ़ा  है।  पांच  सौ
 ग्राम  चाय  का  मूल्य  4  से  3)  फीसदी  तक  बढ़ा
 है,  वनस्पति  घी  में  6  फीसदी  की  वृद्धि  हुई
 है,  सरसों  का  तेल  26  फीसदी  बढ़ा  है,  कपड़े
 घोने  का  साबुन  oS  फीसदी  बढ़ा  है  और  नहाने
 के  साबुन  में  7  फीसदी  की  वृद्धि  हुई  है--क््या
 ये  आवश्यक  उस्तुयें  नहीं  हैं”  क्या  जनसाधारण
 इनके  बिना  अपना  काम  चला  सकता  है  ?  जब
 प्रधान  मन्त्री  ने  बजट  पेश  किया  था  तो  उस
 बजट  के  साथ  एक  आशिक  समीक्षा  रखी  गई  थी
 जिसमें  स्वीकार  किया  गया  था  कि  गत  वर्ष  चीजों
 के  दाम  7  फीसदी  बढ़े  हैं।  उसके  बाद  फुटकर

 चीजों  के  मूल्यों  में 15  से  20  फीसदी  तक  की  वृद्धि
 हुई  है।  प्रश्न  यह  है  कि  सरकार  को  कोई
 मूल्य  नीति  है  या  नहीं  ?  वित्त  मन्त्री  महोदय
 के  वक्तव्य  को  सुनने  या  पढ़ने  से  यह  नहीं  मालूम
 होता  कि  गवर्नमेंट  की  कोई  प्राइस  पालिसी  है  1
 इस  सम्बन्ध  में  मैं  एक  और  प्रमाण  पेश  करता
 चाहता  हूं  कि  चौथी  योजना  भारी-भरकम  पोधी
 है  लेकिन  उसमें  प्राइस  पालिसी  पर  कोई  भी
 चैप्टर  नहीं  है।  इस  योजना  के  साथ  एक  प्राइस
 पालिसी  का  चैप्टर  होता  था  जिसमें  पिछले
 पांच  वर्षों  में  मूल्यों  में  किस  तरह  से  वृद्धि
 दिखाई  है  उसका  विश्लेषण  करते  हुए  भविष्य
 में  मूल्यों  को  नियंत्रित  करने  के  लिए  कौन  से
 कदम  उठाये  जायेंगे,  इसका  निर्देश  किया  जाता
 था  लेकित  इस  बार  योजना  आयोग  ने  अपनी
 चौथी  पंचयवर्षीय  योजना  में  से  प्राइस  पालिसी
 के  चैप्टर  को  निकाल  दिया  है।  मैं  जानना
 चाहता  हूं  जब  कभी  व्यापारी  दाम  बढ़ाते  हैं  तो
 उन्हें  मुनाफाधोर  कहा  जाता  है  लेकिन  जब
 सरकार  की  सहमति  से  दाम  बढ़ाये  जाते  हैं
 तो  सरकार  को  क्रिस  नाम  से  सम्बोधित  किया
 जाना  चाहिए  ?  वित्त  मन्त्री  महोदय  ने  अभी
 कहा  कि  उन्होने  साबुन  के  दाम  में  थोड़ी  सी
 वृद्धि  की  इजाजत  दी  है।  क्या  वित्त  मन्त्री
 महोदय  को  मालूम  है  कि  उस  दाम  पर  साबुन
 नहीं  बिक  रहा  है,  साबुन  बेचने  वालों  ने  दाम
 अधिक  बढ़ा  दिये  हैं  ?  फिर  साबुन  निर्माताओं
 के  साथ  समझौता  करने  का  अर्थ  क्या  हैं?  वित्त
 मन्त्री  ने  कहा  कि  कपड़ा  धोने  के  साबुन
 का  दाम  हमने  1  पैसे  प्रति  किलोग्राम  बढ़ाया
 है  ।  कपड़ा  धोने  का  साबुन  वजट  के  पहले  280
 wo  प्रति  क्‍्वींटल  था,  फिर  290  हो  गया  है  और
 अब  उसका  दाम  303  रुपए  <0  पैसे  है।  यह
 बृद्धि  4  पैसे  नहीं,  उससे  ज्यादा  है।  यही
 बात  स्टील  के  बारे  में,  दबाओं  के  बारे  में  भी
 लागू  होती  है।  यह  कहा  जाता  है  कि  दवाओं
 के  दाम  कम  कर  दिए  हैं  लेकिन  स्थिति  यह
 है  कि  कम  दाम  पर  दवाइयां  मिल  नहीं
 रही  हैं  और  कुछ  मामलों  में  दवाओं  के
 दाम  कितने  कम  किये  गए  हैं  उसके  बारे  में
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 निर्माताओं  की  ओर  से  दवा  विक्रेताओं  को  कोई
 सूचना  नहीं  है।  क्‍या  वित्त  मंत्रालय  का  काम
 केवल  दाम  कम  कर  देना  ही  है  या  उसका  काम
 यह  भी  देखना  है  कि  उस  दाम  पर  उपभोक्‍ता  को
 माल  मिलता  हैया  नहीं  ?  मैं  मन्त्री  महोदय
 से  पूछना  चाहता  हु  कि  साबुन  और  वनस्पति
 तेल  में  यह  तक॑  दिया  जाता  है  कि  टैलो,  चर्बी
 हम  बाहर  से  मंगाते  हैं  इसलिए  साबुन  का  दास
 बढ़ाना  पड़ा  और  ग्राउन्डनट  की  कमी  हो  गई
 इसलिए  हमको  वनस्पत्ति  का  दाम  बढ़ाना  पड़ा
 लेकिन  क्या  मन्त्रालय  में,  सरकार  में  कोई  ऐसा
 तन्त्र  2,  कोई  ऐसी  मशीनरी  है  जों  इस  बात  का
 पता  लगाये  कि  किसी  माल  पर  लागत  कितनी
 आती  है,  कितना  उचित  मुनाफा  है  और  किस

 मूल्य  पर  वह  चीज  बेची  जानी  चाहिए  ?  जब
 दलो  सस्ते  दर  पर  आ  रहा  था  तब  साबुन  के
 दाम  कम  नहीं  किए  गए,  तब  साबन  निर्माताओं
 ने  अपने  मुनाफे  में  कमी  नहीं  की,  लेकिन  आज
 थोड़े  से  दाम  टैलों  के  बढ़  गए  हैं  तो  उपभोक्ता
 की  जेव  काटी  जा  रही  है।  वनस्पति  के  दाम
 लगातार  बढ़ाये  जा  रहे  हैं।  मैं  कोई  आरोप

 नहीं  लगाना  चाहता  हूं  लेकिन  जनता  में  प्रवाद
 चल  रहा  है  कि  ये  दाम  राजनीतिक  कारणों  से

 बढ़ाये  जा  रहे  हैं।  वित्त  मन्त्री  को  इन  आरोपों
 का  खंडन  करना  होगा  और  आम  आदमी  को
 ज़चित  मल्यों  पर  आवश्यक  वस्तुओं  की  उपलब्धि
 का  प्रयत्न  करना  होगा  |

 मैं  मंत्री  महोंदय  से  जानना  चाहता  हूं  कि
 वया  केवल  चिन्ता  प्रकट  करनी  काफ़ी  है?
 पहले  प्रधान  मंत्री  कहती  थीं  कि  दाम  बढ़ने  नहीं
 दिये  जायेंगे  लेकिन  अभी  दाम  बढ़  गये।  अब
 कहा  जा  रहा  है  कि  हम  इन  को  वाच  कर
 रहे  हैं।  अध्यक्ष  महोदय,  मुझे  ऐसा  लगता  है
 कि  भले  ही  चव्हाण  साहब  गृह  मंत्रालय  से
 वित्त  मंत्रालय  में  आ  गये  हों  मगर  उन  की  भाषा
 नहीं  बदली  है  ।

 The  prise  rise  will  be  arrested.  है.  strict
 watch  will  be  kept.
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 यह  गह  मंत्री  की  भाषा  है  यह  वित्त  मंत्री
 को  भाषा  नहों  है।  उस  वक्तव्य  में  कोई  भी
 ठोस  उपाय  नहीं  बतलाया  गया  है।  अध्यक्ष
 महोदय,  मैं  वित्त  मंत्री  जी  से  पूछना  चाहता  हूं
 कि  उचित  मूल्य  पर  चीजें  आम  आदमी  को
 मिलें  इस  के  सम्बन्ध  में  वह  क्या  व्यवस्था  कर
 रहे  हैं  ?

 जब  वह  इनफौरमल  कंट्रोल  की  बात  करते
 हैं  तो  तेल,  वनस्पति  आयल  तथा  साबुन  आदि
 के  निर्माताओं  के  साथ  बैठ  कर  क्रितना  उनका
 मुनाफ़ा  बढ़ाया  जाय।  क्‍या  इसकी  चर्चा  करते
 हैं?  मैं  जानना  चाहता  हुं  कि  मंत्रालय  में  कौन
 ऐसी  मशीनरी  है,  क्या  इसे  कोई  डिप्टी  सैक्रेटरी
 करता  है  अथवा  अंडर  सैक्रेटरी  करता  है?
 क्या  इसके  लिए  कोई  विशेषज्ञों  की  समिति  नहीं
 बनाई  जा  सकती  जो  तय  करें  कि  उन  की
 लागत  कितनी  है  और  उस  पर  उन  को  कितना
 मुनाफा  मिलना  चाहिए  और  उपभोवता  के  लिए
 कौन  सी  उचित  दर  हो  सकती  है  ?

 SHRI  ४.8.  CHAVAN  :  Sir,  I  was  very
 much  interested  in  hearing  the  observations
 of  the  hon.  Member  which  were  quite...

 SHRI  RABI  RAY  (Puri)  :  It  is  revealing.

 SHRI  Y.B.  CHAVAN  :  I  know.  It  was
 a  privilege.  The  point  is  that  I  never  made
 a  statement  that  the  prices  have  not  risen.
 I  did  make  a  statement  that  there  is  an  in-
 crease  in  the  whole  price  index  as  compared
 to  last  year.  What  I  said  was  about  certain
 essential  commodities  of  which  I  have  made
 a  mention.  In  respect  of  the  foodgrains  and
 particularly  Bajra  and  Jowar  the  wholesale
 index  was  somewhat  lower  less  than  last
 year.  I  have  not  made  a  statement  that
 there  is  no  increase  in  the  overall  price  level.
 The  price  of  certain  essential  commodities
 have  shown  a  tendency  to  rise.  There  is  no
 question  of  ignoring  the  realities.  Hon.  Member
 mentioned  certain  increases,  |  have  got  the
 same  list.  |  have  never  denied  that.  The  in-
 crease  in  the  case  of  rice  is  there.  Increase  in
 the  case  of  vegetables,  edible  oils  and  milk  is
 there.  In  raw  cotton  there  is  an  increase.  In
 lubricants  there  is  an  increase.  In  fuel  and
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 power  there  is  an  increase.  I  have  also  said  that
 in  jute  manufacture  there  is  an  increase.  In
 a  large  number  of  things  there  are  increases.
 There  is  no  question  of  denying  that  there
 are  increases.  (Interruptions)  It  is  not
 necessary  to  have  some  Commissioner  in
 Delhi,  Calcutta  and  Bombay.  Tbe  point  is  :
 when  we  have  to  take  care  of  the  price  level,
 what  do  we  have  to  do.  This  is  the  main
 question  the  hon.  Member  has  asked.

 SHRI  M.L.  SONDHI  (New  Delhi)  :
 Give  interim  relief.

 SHRI  Y.  B.  CHAVAN:  He  also  said
 that  the  Government  has  no  price  policy.
 But  to  say  so  would  be  trying  to  be  blind  to
 what  exactly  is  being  done.  Price  policy  does
 not  mean  merely  an  isolated  price  policy.
 Price  policy  of  a  country  depends  upon  many
 different  policies  affecting  the  general  econo-
 my.  The  price  level  in  a  country  depends
 upon  the  level  of  production  in  agriculture
 as  well  as  industry.  It  depends  upon  the
 rate  of  investment  in  the  country.

 SHRI  JAGANNATH  RAO  JOSHI
 (Bhopal):  It  depends  upon  the  political
 stability  also.

 SHRI  Y.B.  CHAVAN:  It  depends
 upon  the  rate  of  export  fromthe  country.  It
 depends  upon  many  other  factors.  The  price
 level  is  not  something  independent  of  these
 important  factors.(/nterruptions)  When  there
 is  a  policy  in  respect  of  these  important  econo-
 mic  sector,  it  means  that  the  Government
 has  a  definite  price  policy.  (Interruptions).

 SHRI  PILOO  MODY  (Godhra):  It
 is  to  keep  the  prices  increasing  all  the  time.

 SHRI  Y.  B.  CHAVAN  :  It  cannot  be  said
 that  the  prices  go  on  increasing  or
 decreasing.

 SHRI  PILOO  MODY  :  Stabilise  it.

 SHRI  Y.  B.  CHAVAN  :  Our  effort  must
 be  to  stabilise  it.  I  quite  agree  with  it.  Now
 the  hon.  Member  made  a  mention  about  the
 price  of  soap.  He  said  that  the  price  of
 soap  increases  whenever  the  price  of  either
 tallow  or  indigenous  oil  increases.  It  is  not
 so.  He  asked,  whether  we  have  any  precise
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 information.  We  have  got  that.  We  have
 got  the  figures  for  November,  1966,  January,
 1967,  and  September  ‘1967.  We  find  that  the
 prices  decreased  by  70  paise  per  kg.  im  case
 of  claundry  soap  and  by  Rs.  110  per  kg.  in
 respect  of  toilet  soap.  In  November,  1968,
 however  the  prices  had  to  be  increased.  My
 point  is  this,  whenever  there  was  reason  to
 decrease  prices  by  informal  control,  the
 prices  were  decreased.  When  it  was  necessary
 to  increase  prices  they  were  also  increased.

 It  is  not  true  to  say  that  the  increase  of
 rise  in  the  prices  of  raw  material  which  is
 essential  is  not  taken  into  account.  It  is
 always  taken  into  account,

 Another  point  was  made  whether  Gov-
 ernment  has  got  any  machinery  to  see  whe-
 ther  the  prices  which  are  fixed  are  actually
 prevailing  or  not.  I  don't  think  it  is  possible
 for  any  administration  to  guarantee  that  sort
 of  machinery  where  at  every  level  we  will  be
 able  to  enforce  control.  I  quite  agree  that
 there  are  some  unscrupulous  people  who  are
 taking  advantage  of  thi;  position.

 For  example,  in  the  case  of  steel,  my
 hon.  friend  said  yesterday  in  the  House  that
 there  is  unconscionable  profiteering  which
 has  been  going  on.  But  I  cannot  guarantee
 a  total  elimination  of  such  tendencies  at
 all  levels.  What  we  can  do  is  to  create  such
 economic  conditions  whereby  the  level  of
 prices  will  be  kept  reasonably  stable.

 The  hon.  Member,  Shri  Vajpayee  made
 one  point.  I  didnot  expect  that  statement
 from  him.  He  said  that  the  price  rise  of
 vanaspati  was  done  for  political  reasons.  It
 is  not  so.  I  repudiate  it  just  now.

 SHRIMATI  TARKESHWARI  SINHA
 (Barh):  At  the  time  of  the  presentation  of
 the  Budget  by  the  Prime  Minister  who  was
 then  ho'ding  the  Finance  portfolio  also,  we
 on  this  side  of  the  House,  pointed  out  that
 there  have  been  persistent  increase  in  prices
 and  since  the  presentation  of  the  Budget  also,
 there  have  been  increases  and  when  this  was
 pointed  out,  the  Prime  Minister  who  was  also
 Finance  Minister,  assured  the  House  and  the
 country  that  the  prices  will  not  be  allowed  to
 be  increased  by  the  Government.  I  would
 like  to  give  certain  figures  to  show  the  price
 increase  On  various  items.
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 In  respect  of  steel,  from  Rs.  840  to  Rs.

 850,  now  the  market  price  is  Rs.  350  to
 Rs.  400  per  tonne  and  the  hon.  Minister
 can  go  and  see  and  check  whether  this  is
 correct  or  not.  The  Tatas’  and  Indian  Iron’s
 selling  price  is  Rs.  1,000.  There  is  difference
 of  Rs.  350  or  Rs.  400  in  each  case,  in  spite
 of  what  the  Committee  said,  which  prescribed
 the  manner  and  form  of  control.  I  want  to
 know  why  there  should  be  such  difference  in
 the  price  offered  by  the  recognised  companies
 and  the  price  available  in  the  market.

 About  groundnut,  the  price  has  fallen
 from  Rs.  550  to  Rs.  500  per  tonne.  There
 is  a  downgrading  in  respect  of  groundnut
 price,  whereas  Government  has  gone  on  in-
 creasing  the  price  of  Dalda.  The  price  has
 been  changed  7  times,  in  these  two  months.
 I  do  not  want  to  level  any  charge,  but  this
 kind  of  price  increases  gives  one  the  feeling
 that  some  sort  of  pressure  is  exercised  in  all
 these  matters.  It  simply  does  not  appeal  to
 our  commonsense  how  when  the  price  of
 groundnut  goes  down,  the  price  of  Dalda
 should  be  increaesed.
 3  hrs.

 We  have  seen  various  reports  in  the
 papers  that  the  rising  price-line  is  due  to  the
 credit  policy  and  that  these  have  got  to  be
 examined,  whether  it  is  the  credit  policy  or
 whether  it  is  the  import  substitution  or  the
 deficit  financing  or  any  other  factor  which  is
 responsible  for  this  price  rise.  This  statement
 does  not  indicate  the  concern  of  the  Govern-
 ment  about  how  much  deficit  financing  has
 raised  the  price-line.  Is  it  not  a  fact  that
 the  production  has  gone  down?  The  hon.
 Minister  makes  a  mistake  when  he  talks
 about  stability  of  prices.  Stability  of  prices
 is  all  right  if  the  production  is  maintained.
 You  can  allow  the  prices  to  increase  if  the
 production  increases  simultaneously.  That  is
 called  stability  of  prices.  What  we  are  con-
 cerned  about  is  static  price-line,  that  is,  the
 prices  remaining  at  that  level  while  produc-
 tion  goes  down  ;  the  result  is  that  the  prices
 increase  genuinely  because  of  economic  mal-
 formation.  I  would  like  to  know  from  the
 hon.  Minister  how  far  the  downgranding  of
 production,  deficit  financing  and  credit  policy
 have  affected  the  price-line.  As  regards
 credit  policy,  the  hon.  Minister  himself  had
 pointed  out  in  his  meeting  with  the  officers
 of  the  bank  that  credit  expansion  had  taken
 place  in  a  very  haphazard  manner.  Credit
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 expansion  is  all  right  if  it  really  builds  up
 the  small  people,  the  small  artisans  and  the
 small  producers  and  small  manufacturers.
 But  the  hon.  Minister  himself  has  stated  that
 credit  expansion  has  taken  place  in  a  hapha-
 zard  way.  We  want  to  increase  the  produc-
 tion.  But  it  is  a  vicious  circle  that  is  going
 on.  On  the  one  hand,  increased  production
 has  to  take  place,  and  on  the  other,  the  hon.
 Minister  says  that  there  should  be  credit
 squeeze.  If  there  is  mare  credit  squeeze,  how
 can  production  go  up  ?  Then,  take  the  case
 of  this  indiscriminate  import-substitution.
 Government  believes  in  a  paraphernalia  of
 creating  an  image.  Behind  the  image,  all  kinds
 of  rot  may  exist,  but  the  image  has  to  be  built
 up  and  therefore,  they  are  re-thinking  about
 the  prices.  That  image  has  been  built  up  in
 order  to  show  that  there  is  a  favourable
 balance  of  payments.  But  the  country  knows
 how  you  have  been  able  to  increase  the
 foreign  exchange  balances  so  much.  I  would
 like  to  point  out  that  the  foreign  exchange
 balances  have  been  increased  at  the  cost  of
 the  common  man  because  of  the  loss  in
 production......

 SHRI  M.  L.  SONDHI  :  That  is  correct.

 SHRIMATI  TARKESHWARI  SINHA  :
 I  thank  Shri  M.  L.  Sondhi  for  prompting  me
 and  for  suggesting  that  I  have  used  the  cor-
 rect  phrase.  It  has  been  done  at  the  cost  of
 the  common  man.  That  is  why  today  import
 licences  are  being  sold  at  such  high  prices,
 and  all  that  high  price  has  to  be  paid  by  the
 person  who  purchases  those  import  licences
 but  ultimately  it  has  to  come  from  the  poc-
 kets  of  the  consumer,  and  the  consumer
 is  paying  for  that.

 The  hon.  Minister  says  nothing  in  his
 statement  about  economic  policy,  about  what
 the  trends  are  and  how  those  trends  are  to
 be  corrected,  and  how  credit  policy,  how
 down-grading  of  production,  deficit  financing
 and  import-substitution  have  all  affected  the
 Price-line.

 I  would  like  to  ask  the  hon.  Minister
 whether  he  is  in  a  position  to  place  before  us
 a  kind  of  White  Paper  giving  all  the  details,
 indicating  the  economic  factors  which  have
 led  to  the  price-rise  and  how  that  price-rise
 is  to  be  controlled,  because  this  kind  of  price-
 rise  will  create  for  him  a  political  problem.
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 In  his  speech,  the  hon.  Minister  may  say  that
 the  political  problem  is  also  an  economic
 problem.  Can  we  take  it  then  that  a  law  and
 order  problem  is  also  an  economic  problem  ?
 Today,  the  Central  Government  employees
 are  demanding  interim  relief.  Why  should  he
 not  give  them  interim  relief  ?  Interim  relief
 to  the  Central  Government  employees  must
 be  paid,  if  this  kind  of  price-rise  takes  place.
 So,  according  to  our  plea,  Government  must
 give  interim  relief  to  the  Central  Government
 employees  because  they  have  themselves
 admitted  that  there  is  price-rise.

 I  would  like  to  know  from  the  hon.
 Minister  what  he  has  to  say  about  the  points
 which  I  have  raised.  Let  him  please  reply  to
 every  point  that  I  have  raised.

 SHRI  Y.  B.  CHAVAN  :  The  hon.  Mem-
 ber  has  raised  many  points  which  are  important
 enough,  but  I  do  not  know  whether  they  are
 all  relevant  to  the  issue  that  has  been  raised
 through  the  calling-attention-notice.  I  shall,
 however,  try  to  meet  the  points  as  far  as
 possible.

 As  I  said  earlier  in  my  reply  to  Shri  Atal
 Bihari  Vajpayee’s  question,  the  price-level  is
 related  to  many  other  things,  and  unless  we
 try  to  take  many  steps  in  those  different
 sectors,  we  would  not  be  able  to  do  anything
 to  arrest  the  price-rise.

 The  hon.  Member  referred  to  credit
 policy,  and  if  I  have  understood  her  aright,
 she  said  that  credit  facilities  had  been

 SHRIMATI  TARKESHWARI  SINHA  :
 Squeezed.

 SHRI  Y.  B.  CHAVAN..  or  that  there  is
 some  sort  of  squeeze  in  credit  policy.  My
 information  is,  and  I  can  give  figures  if
 necessary,  that  there  has  been  credit  expan-
 sion  or  money  expansion.  The  only  thing  that
 has  been  done  as  a  measure  of  policy  to
 control  the  prices  is  that  wherever  some
 speculative  elements  were  working  and  taking
 advantage  of  the  credit  not  for  genuine  pro-
 duction  but  for  other  purposes,  certainly  the
 squeeze  has  been  applied,  and  is  being  applied
 and  wil!  be  applied  if  necessary.  I  have  no
 doubt  about  it.  But  as  far  as  genuine  produc-
 tion  needs  are  concerned,  there  has  been

 further  expansion  of  credit  facilities.  I  think
 I  am  right  about  it  when  I  say  that  it  is  Rs.
 200  crores  more,  as  compared  to  that  in  the
 corresponding  period  Jast  year.

 As  for  deficit  financing,  I  find  from  my
 information  here  that  as  far  as  the  govern-
 mental  part  is  concerned,  the  actual  out-turn
 of  receipts  and  expenditure  of  the  Central  and
 State  Governments  fcr  1969-70  reveals  that  it
 is  much  smaller  than  what  was  anticipated
 earlier.  At  the  Centre,  deficit  financing  is  now
 estimated  at  Rs.  58  crores  as  against  the
 earlier  estimate  of  Rs.  290  crores.  This  change
 in  position  is  on  account  both  of  higher  tax
 collection  and  shortfalls  in  expenditure.

 SHRI  RANGA
 is  a  continuing  evil.

 (Srikakulam)  :  This

 SHRI  Y.  B.  CHAVAN  :  It  may  Icad  to
 some  other  criticism  which  I  am  not  trying
 to  meet,  but  the  allegations  made  in  regard
 to  this  matter  that  the  price  rise  is  because  of
 a  certain  government  policy  is  not  tenable.
 This  is  the  only  point  I  am  making.

 These  were  the  major  points  she  made.

 SHRIMATI  TARKESHWARI  SINHA  :
 About  interim  relief  ?

 SHRI  Y.  8.  CHAVAN  :  That  is  a  matter
 to  be  considered  on  its  own  merits.

 SHRI  M.  L.  SONDHI  :  He  should  give
 it.

 SHRIMATI  TARKESHWARI  SINHA  :
 As  Finance  Minister,  he  is  concerned  with  it.

 SHRI  Y.  B.  CHAVAN :  This  was  one  of
 the  questions  which  I  said  were  not  related
 to  this  particular  question.  This  can  be  asked
 on  the  relevant  occasion  when  the  concerned
 Minister  will  reply.

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  B.R,
 BHAGAT)  :  May  I  say  about  steel  to  which
 a  reference  was  made  ?

 MR.  SPEAKER  :  No.  Why  does  he  want
 to  get  himself  involved  ?

 SHRIS.KUNDU  (Balasore)  :  I  was
 listening  very  quietly  and  very  patiently  to
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 [Shri  S.  Kundu]
 the  hon.  Minister  while  making  his  statement  as
 well  as  replying  to  questions.  I  must  say
 that  his  statement  is  disappointing,  because  it
 never  analyses  the  reasons  for  the  price  rise.
 Every  time  you  try  to  avoid  this  burning  issue,
 you  will  only  create  a  mockery  of  everything.
 You  cannot  control  prices  in  this  way.  The
 more  you  avoid  this  issue  and  fail  to  tackle
 it,  the  more  you  will  be  compelled  by  forces,
 by  the  alliance  of  the  vested  interests,  mono-
 polists,  profiteers  and  traders  to  increase
 prices  once  every  two  months.  How  long  can
 this.go  on  ?  The  price  spiralling  is  going  on
 at  such  a  rate  that  it  is  like  a  wild  fire.  One
 day  it  will  burn  up  everything,  the  system
 itself.  I  warn  Government.  They  will  be  held
 responsible  if  they  do  not  take  courage
 and  initiative  to  check  spiralling  of  prices.  If
 they  do  not  do  it  today,  there  will  be  no  time
 to  do  it  tomorrow.

 Every  six  months  this  sort  of  statement
 is  made  saying  they  are  reviewing  the  situa~-
 tion.  Ultimately,  what  is  the  result  ?  Take
 vanaspati  prices.  During  the  current  year,  the
 prices  have  so  far  been  revised  four  times.
 Under  some  statutory  procedure,  you  are
 compelled  by  the  monopolists  to  raise
 prices.

 What  about  soap  ?  They  know  very  well
 that  in  the  case  of  the  manufacture  of  soap
 by  the  small  scale  industry  and  cottage  indus-
 try,  itis  1S  per  cent  less  than  the  price  fixed  by
 the  big  monopolies.  Still  Government  gives
 these  monopolies  licence  to  import  tallow  to
 the  tune  of  crores  in  foreign  exchange  and
 grants  expansion.  What  is  Government’s  policy
 in  regard  to  the  manufacture  of  consumer
 goods  ?  What  is  the  cost  of  the  consumer
 goods  ?  Have  Government  ever  gone  into
 its  price  structure  ?

 In  things  like  chocolate  or  even  biscuits,
 the  profit  is  about  45  to  55  per  cent.  What  are
 Government  doing  about  it  ?  Then  again  in
 regard  to  hosiery  and  other  things  which  af-
 fect  the  life  of  the  common  man,  what  is
 Government’s  policy  on  prices  ?  The
 Government  have  no  policy.

 What  do  Government  say  about  the  pro-
 blems  which  have  been  raised  here  ?  During
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 the  years  939  to  today,  the  real  wage  of  the
 workers  has  gone  down  by  47  per  cent  where-
 as  the  per  capita  productivity  of  the  worker
 has  gone  up  more  than  60  per  cent.  This  is
 what  the  worker  has  given  to  the  nation.  And
 what  have  Government  given  to  the  worker
 in  return  ?  Increase  in  direct  taxes,  increase
 in  prices.  This  is  a  burning  problem  and
 Government  cannot  solve  it  by  such  state-
 ments.  During  these  four  or  five  years  the
 per  capita  consumption  of  foodgrains  has
 gone  down  by  3.5  per  cent,  the  per  capita
 consumption  of  edible  oils  and  such  other
 things  has  gone  down  by  II  to  I7  per  cent,
 while  the  per  capita  consumption  of  motor
 cars  has  gone  up  by  27  per  cent,  of  refrigera-
 tors  by  292  per  cent  and  confectionery  by  52
 Per  cent.  This  is  the  world  in  which  we  are
 living.  There  has  been  a  57  per  cent  rise  in
 Prices  because  of  inflation,  printing  notes  in
 your  press.

 The  price  index  figure  which  you  are
 showing  is  20  per  cent  below  the  actual  level,
 and  the  correctness  of  your  figure  has  been
 challenged  by  various  people.  You  make  a
 sample  survey  and  fix  the  index,  and  then
 when  you  finally  arrive  at  the  figure  you
 again  take  the  average.  Both  the  calculations
 are  wrong  by  0  per  cent.

 Government  servants  have  been  agitating
 about  this  interim  relief.

 SHRI  M.  L.  SONDHI  :  This  is  the  most
 important  issue.

 SHRI  S.  KUNDU  :  Recently  50,000
 workers  belonging  to  the  Ajl  India  Railway-
 men’s  Federation  staged  a  demonstration.
 Only  two-rupee  increase  in  dearness  allowance
 is  given  in  every  two  years  to  the  Government
 employee.  They  have  been  demanding  interim
 relief,  and  the  Government  has  only  said
 that  the  Pay  Commission  will  decide  it.  But
 the  Pay  Commission  will  take  five  or  six  years
 to  decide.  The  workers  will  not  take  it  lying
 down.  If  any  thing  happens  Government  will
 be  responsible  because  the  Government
 compelled  the  workers  to  precipitate  action.
 In  a  country  where  the  feudalist  and
 capitalist  ts  have  combined  to  ruin
 the  common  man,  it  is  only  the  toiling
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 and  poor  masses  who,  through  their  organi-
 sed  action,  can  compel  the  Government  to
 take  some  staps  in  their  favour.  Otherwise,  this
 Government  will  go  on  increasing  the  price  for
 the  monopolists  four  or  five  times  in  a  year,

 The  point  that  Mr.  Vajpayee  raised  i:
 very  relevant.  What  is  your  price  policy  ?  It  is
 your  policy  that  when  the  cost  of  manufacture
 of  penicillin  is  30  paise  and  you  sell  it  at  Rs,  3
 per  unit  in  the  public  sector  ?  The  FCI  which
 gels  crores  of  rupees  from  the  banks  gives  it
 to  millowners  to  procure  rice.  You  have  in-
 creased  interest  on  credit  10  per  cent,  but  the
 traders  pass  on  this  back  to  the  consumers
 or  poor  people.  The  poor  peasants  are  robbed
 and  they  have  to  part  with  their  food-grains
 at  a  cheap  price  at  the  time  of  production.

 Minister  to So,  I  would  like  the  hon,
 answer  my  question,

 SHRI  Y.  8.  CHAVAN  :  The  _  hon.
 Member  made  a  very  impressive  speech,  but
 I  did  not  get  any  question.  Even  then,  I  would
 like  to  answer  him  because  I  had  expected  a
 better  treatment  from  him.  We  are  not  05६
 cussing  some  excitable  question.  The  price
 matter  is  certainly  connected  with  the  lives  of
 the  people.  One  can  get  concerned,  but  when
 we  are  considering  some  basic  reasons  for  the
 price  level,  I  think  it  is  necessary  to  apply
 an  analytical  mind.

 His  main  criticism  was  that  there  was  no
 analysis  of  the  reasons  for  the  price  rise.  On
 the  contrary,  I  have  indicated,  pointed  out
 and  emphasized  the  reasons  for  the  price
 increase,  I  have  tried  to  give  some  analysis
 of  it.  Firstly,  I  have  stated  that  particular
 commodities  which  are  very  important  for
 industrial  production  like  cotton  kapas  and
 oilseeds  like  groundnut  etc.,  are  in  short  sup-
 ply  and  therefore  there  is  a  rise  in  the  prices.
 The  answer  to  that  would  be  either  to  increase
 the  production  in  the  next  season  or  try  to
 compensate  the  short  supply  by  importing
 those  particular  items,  which  is  being  done.

 The  hon,  Member  asked  why  prices  were
 raised  four  times  in  a  year  in  the  case  of
 soap.  I  gave  figures  that  during  1966-57  four
 times  they  were  decreased  also.  The  only
 point  that  I  was  making  was  that  price  rise
 or  price  fall  depends  upon  the  prices  of  the
 taw  materials  like  tallow  or  palm  oil  or  other
 oils,

 The  kon.  Member  tried  to  make  fun  by
 saying  that  there  is  decrease  in  per  capita
 consumption  of  certain  items  and  at  the  same
 time  a  rise  in  the  yer  capita  consumption
 in  the  case  of  the  refrigerators,  motor  cars
 etc.  Ido  not  know  what  is  wrong  about  it,
 because  we  do  want  more  and  more  people
 to  have  them.  They  are  also  now  becoming, as  a  matter  of  fact,  essential  commodities  of
 life.  How  can  we  say  that  it  is  not  so  ?

 SHRI  S.  KUNDU:  Then,  under  the
 Essential  Commodities  Act  you  fix  the  prices
 for  them.

 SHRI  ९,  B.  CHAVAN  :  They  have
 become  a  necessity  for  the  lower  middle  class
 also.  So,  I  do  not  agree  with  the  hon.
 Member  on  this  point.

 He  has  also  repeated  the  point  made  by
 Mr.  Vajpayee  and  Mrs.  Tarkeshwari  Sinha
 about  interim  relief  to  Government  servants.
 It  is  a  very  important  point,  but  I  do  not
 think  that  at  this  stage  I  can  say  any-
 thing.

 SHRI  S.  M.  BANERJEE  :  Ona  point  of
 order.  That  is  exactly  what  I  was  saying  and
 you  stopped  me.  Kindly  allow  me  to  develop
 my  point  of  order.

 There  were  two  Calling  Attention  notices.
 One  was  about  the  interim  relief  arising  out
 of  the  rise  in  prices  ;  and  another  was  this.
 We  thought  that  either  both  would  be  clubbed
 together  or  you  would  admit  both.  Every
 Member  of  this  House  has  said  that  an
 increase  should  be  given  to  the  Central
 Government  employees.  Either  the  Minister
 should  make  a  statement  on  that  now,  or  let
 him  make  another  statement,  You  should  ask
 him  to  do  so.  That  is  the  point  of  order.

 SHRI  M.  L.  SONDHI:  On  a  point  of
 clarification.  He  said  the  relevant  Minister
 would  talk  about  the  Pay  Commission  and
 interim  relief.  Who  is  the  relevant  Minister  ?

 MR.  SPEAKER:  The  relevant  Minister
 for  this  motion  is  Mr.  Chavan.  About  the
 other  things,  we  will  consider  later  on.

 श्री  कंवर  लाल  गुप्त  (दिल्ली  शहर)  :  अभी
 मंत्री  महोदय  ने  जोर  दे  कर  कहा  है  कि  सरकार



 255  Rise  in  Prices  (C.A.)

 [श्री  कंवर  लाल  गुप्त]
 की  प्राइस  पालिसी  है  1  इस  प्राइस  पालिसों  का
 अगर  कोई  व्यावहारिक  अर्थ  साधारण  आदमी
 समझता  है  तो  वह  यही  है  कि  पिछले  दस  साल
 से  ऐसा  होता  आया  है  कि  आज  सुबह  किसी
 चीज़  की  कीमत  इतनी  है  तो  अगली  मुबह  वह
 जरूर  बढ़नी  चाहिए  ।  आप  देखिये  कि  1961-62
 से  ले  कर  (96°-70  तक  होलसेल  प्राइसिस  जो
 हैं  वे  साढ़े 71  परसेंट  बढ़  गई  हैं।  मैं  चाहता
 हूं  कि  आप  इसको  चैक  करें  t  जो  रुपये की
 कीमत  1961-62  में  थी  उसके  मुकाबले  में
 अब  वह  केवल  58  पैसे  रह  गई  है  I
 अगर  इसी  प्रकार  से  और  इसी  तेजी  से  कीमतें
 बढ़ती  गईं  तो  975  में  जो कीमत  आज  रुपये
 की  है,  उसकी  आधी  कीमत  ही  रुपये  की  रह
 जाएगी,  पचास  पैसे  ही  रह  जाएगी।

 साधारण  जनता  पर  इसका  बहुत  घातक
 प्रभाव  पड़  रहा  है।  इस  बारे  में  राष्ट्रपति
 श्री  गिरि  ने  कहा  है:

 “social  stability  of  the  country  is  closely
 linked  with  price  stability”

 यह  बिल्कुल  ठीक  है  1  इस  का  एक  मुख्य
 कारण  यह  है  कि  एक  साल  में  मनी  सप्लाई
 630  करोड़  रुपये  बढ़  गई है।  यह  एक  रिकार्ड
 है।  इस  के  अलावा  जो  पैसा  लगता  है,  वह
 कनज़म्प्णशन  परपज़िज़  के  लिये  दिया  जाता  है,
 ज्यादातर  प्रोडक्शन  परपज़िज़  के  लिए  नहीं
 दिया  जाता  है।  सरकार  के  प्लानिंग  कमीशन
 के  एक  भेम्बर,  श्री  वेंक्टरामनू,  ने  इस  सम्बन्ध
 में  यह  राय  जाहिर  की  है  :

 “The  rise  of  more  than  7  per  cent  in
 the  wholesale  price  index  during  the  first  five
 months  of  this  year  has  been  attributed  to
 the  nationaiisation  of  banks.  The  banks
 are  reported  to  have  advanced  money  more
 for  consumption  purposes  rather  than  for
 productive  purposes,”

 पंच-वर्षीय  योजना  में  यह  प्रोविज़न  किया
 गया  है  कि  एक  साल  में  ज्यादा  से  ज्यादा  2
 परसेंट  प्राइस  राइज़  होना  चाहिए,  जब  कि
 पिछले  साल  9  परसेंट  हुआ  और  इस  साल  म्
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 तक  पड  परसेंट  हो  गया  है।  इस  तरह  तो
 सार।  प्लान  अपसेट  हो  जायेगा  1  हमारे  देश  में
 आज  20  परसेंट  ऐसे  लोग  हैं,  जिन  को  खाने-
 पीने  की  चीज़ें  नेशनल  मिनिमम  से  बहुत  कम
 मिलती  हैं।  अगर  यही  हालत  रही,  तो  अगले
 तीन  चार  सालों  में  बह  संख्या  बढ़  कर  25
 परसेंट  हो  जायेगी।  प्राइस  राइज़  से  ग़रीब
 आदमी  ही  पिप्तता  है।  अमीर  आदमियों,  लैंड-
 लाडज  और  पैसे  वालों  को  इस  से  लाभ  होंगा,
 जिनकी  सरपरस्ती  यह  सरकार  करती  है

 अगर  जेनेरल  प्राइस  इन्डेक्स  4  या  5  परसेंट
 बढ़ता  है,  तो  उसकी  तरफ  भी  ध्यान  दिया  जाना
 चाहिए,  लेकिन  सरकार  को  सब  से  पहले  यह
 देखना  चाहिए  कि  कामन  मैन  के  इस्तेमाल  की
 चीजों  के  दाम  बिल्कुल  न  बढ़ें  ।  अगर  एक-आध
 परसेंट  बढ़ें,  तो  कोई  बात  नहीं,  लेकिन  वे  8,
 10,  IS  ar  20  परसेंट  बढ़  जाते  हैं।  क्‍या
 सरकार  यह  गारण्टी  देगी  कि  कम  से  कम  सर्व-
 साधारण  जनता  के  इस्तेमाल  की  चीज़ों  के  भाव
 एक  साल  में  इतने  राइज़  न  हों,  और  अगर  वे
 बढ़ें,  तो  क्या  वह  इस्तीफा  देने  का  डास्टिक  कदम
 उठायेगी  ?

 हर  एक  देश  में  ऐसा  होता  है  कि  जब  टेक्स
 का  रेट  बढ़ता  है,  तो  प्राइसिज़  गिरती  हैं  और
 सेविंग  बढ़ती  है।  लेकिन  हमारे  यहाँ  हमेशा
 उल्टा  होता  है।  जैसे  ही  टैक्स  इन्क्रीज़  होता
 है,  वैसे  ही  प्राइसिज़्ञ  इनक्रीज़  होती  हैं  और
 सेविंग  कम  होती  है।  क्‍या  मंत्री  महोदय  इस
 बारे  में  एनक्वायरी  करायेंगे  ?

 क्या  सरकार  कोई  ऐसा  कमीशन  बिठायेगी,
 जो  यह  मालूम  करे  कि  पिछले  बीस  सालों  में  हर
 साल  बढ़ाये  जाने  वाले  टेक्सेशन,  मनी  सप्लाई
 और  इन्ट्रेस्ट  रेट  का  प्राइसिज़  पर  क्या  अमर
 पड़ा  है,  जिससे  सरकार  को  कुछ  गाइडेंस  मिल
 सके  कि  किस  तरीके  से  सरकार  की.  इकानोमिक
 पालिसीज़  उसके  लिए  ज़िम्मेदार  हैं।  हो  सकता
 है  कि  कभी  हैलो  या  काटन  वगैरह  का  प्रोडक्शन
 कम  हुआ  हो,  लेकिन  सरकार  की  इकानोमिक
 पालिसीज्  इतनी  गलत  हैं,  जिन  के  कारण
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 लगातार  प्राइस  इनक्रीज़  हो  रहा  है।  शायद
 1968-69  के  एक  साल  को  छोड़  कर  लगातार
 प्राइस  राइज  हो  रहा  है  ।

 क्या  सरकार  सेविग्ज़  को  बढ़ाने  के  लिए
 कनज़म्प्शन  पर  कोई  इस  तरह  की  सीछिंग
 लगायेगी  कि  कोई  परिवार  अगर  दो  हज़ार  रुपये
 प्रति-मास  से  ज्यादा  खर्च  करता  है,  तो  उस  पर
 हैबी  टैक्स  लगाया  जाये  ?  इस  वक्‍त  इस्पोर्ट
 लाइसेंस  ब्लैक  मार्केट  में  बिकते  हैं।  क्या  सरकार
 उन  को  आक्शन  करने  की  किसी  स्कीम  पर
 विचार  करेगी  ?

 SHRI  Y.  B.  CHAVAN  :  The  hon.
 Member  has  certainly  made  some  good
 suggestions  which  can  be  considered.  His
 Main  point  was  that  money  expansion  is
 mainly  responsible  for  the  present  situation
 and  he  quoted  our  hon.  colleague,  a  member
 of  the  Planning  Commission,  Shri
 Venkatraman,  Ihave  not  got  the  precise
 statement  that  he  has  made  but  if  he  has
 said  what  he  is  quoted  to  have  said,  then  I
 beg  to  differ  from  Shri  Wenkatraman  in  this.
 matter,  Because,  money  expansion  is
 certainly  there.  But  there  are  one  or  two
 more  reasons  for  it.  As  I  said,  there  is
 growing  economic  activity.  When  the
 economic  activity  is  expanding,  naturally
 there  will  be  more  money  expansion.  But
 this  time,  after  nationalisation,  we  tried  to
 approach  and  reach  the  neglected  poorer
 sectors  of  our  society.  Naturally,  there
 was  bound  to  be  some  sort  of  money
 expansion.  This  type  of  money  expansion
 because  of  expanding  economic  activity  or
 reaching  the  poorer  sections  is  not  dangerous.
 What  is  dangerous  is  the  exploitation  of
 money  expansion  for  unproductive  purposes
 where  there  is  more  scope  for  speculation,
 where  it  is  used  to  control  more  factories
 and  more  companies,  Some  sort  of  check
 is  necessary  in  such  cases  and  that  has
 certainly  to  be  looked  into.  It  is  for  this
 very  purpose  that  the  Reserve  Bank  has
 started  from  the  month  of  January  this  year
 to  apply  a  squeeze  on  credit  of  this  type,
 more  rate  of  interest,  more  margin  etc.
 These  steps  have  been  taken.  Therefore,
 there  isa  complaint  from  certain  sectors
 about  squeeze  on  credit,  as  we  have  just  now
 heard.  As  you  are  talking  of  money  ex-

 pansion,  some  people  are  talking  about
 squeeze  on  credit.  This  squeeze  on  credit
 on  such  elements  is  absolutely  necessary  and
 essential,  as  far  as  I  am  concerned.

 The  hon.  Member  asked  me  whether  I
 can  give  any  guarantee.  Nobody  can  give
 any  guarantee.  Then  the  hon.  Member
 wants  resignation  from  us.  We  are  not
 going  to  oblige  him  on  that.

 As  I  have  said  in  my  statement,  it  will
 te  our  duty  to  see  that  the  poorer  sections
 of  the  society  are  not  put  to  any  difficulty.
 So,  as  far  as  essential  commodities  are
 concerned,  we  have  to  be  very  watchful  to
 see  that  the  prices  remain  stable  as  reason-
 ably  as  possible.

 Then  he  asked  about  the  effect  of  taxa-
 tion  and  whether  we  are  prepared  to  entrust
 this  matter  to  a  commission.  I  do  not  think
 any  commission  is  necessary  for  this  purpose.
 This  matter  is  constantly  being  reviewed  by
 the  Finance  Ministry  every  day.

 SHRI  KANWAR  LAL  GUPTA:
 What  about  the  ceiling  on  consumption  7

 SHRI  Y.  B. CHAVAN  :  I  began  with
 the  statement  that  he  has  made  some  very
 interesting  suggestions.  This  was  one  of
 them,

 शी  प्रकाशवोर  शास्त्री  (हापुड़)  :  आय
 की  दृष्टि  से  उपभोक्ताओं  की  तीन  श्रेणियां
 हैं  जहां  तक  उच्च  श्रेणी  का  सबंध  है,  उस  पर
 इस  मंहगाई  का  कोई  विशेष  प्रभाव  नहीं  हो
 सकता  है  जो  श्रेणियां  इस  समय  महंगाई  से
 प्रभावित  हैं,  वे  हैं  निम्न  और  मध्यम  श्रेणियां  n
 जहां  तक  निम्न  श्रेणी  का  सबंध  है,  वह  भी
 किसी  प्रकार  से  परिस्थितिवशात  अपना  समय
 निकाल  लेती  है।  लेकिन  इस  महंगाई  से  अगर
 कोई  सब  से  अधिक  परेशान  है,  तो  वह  मध्यम
 श्रेणी  है।  मध्यम  श्रेणी  की  परिभाषा  मैं  यह
 करता  हूं  कि  जिसकी  जेब  नं  हो  और  दिमाग
 गर्म  हो,  जो  कपड़े  सफ़ेद  पहनती  हो  और  पेट
 जिसका  खाली  हो,  वह  मध्यम  श्रेणी  है।  मैं  यह
 जानना  चाहता  हूं  कि  जिस  प्रकार  महंगाई
 बराबर  बढ़ती  चली  जा  रही  है,  लोगों  की  क्रप-
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 [श्री  प्रकाशवीर  शास्त्री  |
 शक्ति  भी  उसी  अनुपात  से  बड़े,  क्‍या  वित्त
 मंत्रालय  इस  दिशा  में  कोई  विचार  कर  रहा  है।

 बजट  के  समय  सरकार  ने  यह  आश्वासन
 दिया  था  कि  महंगाई  धीरे-धीरे  कम  होगी  और

 बह  नहीं  बढ़ेगी  |  उसके  बावजुद  महंगाई  बराबर
 बढ़  रही  है।  मैं  यह  जानना  चाहता  हूं  कि  क्या
 सरकार  की  योजना  में  कोई  कमी  है,  जिस  के
 कारण  वह  अपना  आश्वासन  पूरा  नहीं  कर  पाई
 है  या  उस  समय  जो  आश्वासन  दिया  गया  था,
 सरकार  को  उसे  पूरा  करने  की  आशा  नहीं  थी
 और  उसने  केवल  लोगों  को  प्रसन्‍न  करने  के  लिए
 बह  आश्वासन  दे  दिया  था  |  वह  आश्वासन
 व्यावहारिक  नहीं,  अव्यावहारिक  है  1  दोनों  में  से
 कौन  सी  बात  है  ?

 तीसरी  बात--जों  चब्हाण  साहब  ने  यह
 कहा  कि  कोई  भी  गवर्नमेंट  इस  बात  का  नियंत्रण
 नहीं  कर  सकती,  मैं  आप  को  बताना  चाहता
 हूं,  दुनिया  के  साम्यवादी  देशों  के  अन्दर  भी  और

 पूंजीवादी  देशों  के  अन्दर  भी  इस  प्रकार  की
 व्यवस्था  है  कि  जो  मूल्यों  के  ऊपर  नियंत्रण  करते

 हैं।  इग्लैंड  और  अमरिका  में  तो  इस  प्रकार
 के  बोर्ड  हैं  कि  जो  मूल्य  नियन्त्रण  बोर्ड  कहलाते
 हैं  और  अभी  कुछ  दिन  पहले  मैं  ईरान  में  था।  मैंने
 देखा,  वहां  रोटी  बाजार  में  बिकती  है।  एक
 व्यापारी  ने  रोटी  के  भाव  पर  एक  पाई  की  वृद्धि
 की  ।  एक  सप्ताह  के  बाद  गवर्नमेंट  को  पता  चला
 तो  उसकी  दूकान  भी  बन्द  हुई,  उसको  सजा  भी
 मिली  और  उस  को  कठिनाइयों  का  सामना
 करता  पड़ा  |  तो  मैं  जानना  चाहता  हूं  कि  इसी
 प्रकार  का  मूल्य  नियंत्रण  बोर्ड  भारत  में  भी
 लागू  करेंगे  कि  जो  इस  प्रकार  की  जानकारी
 लेते  रहें  कि  मूल्य  इस  प्रकार  से  बढ़े  नहीं  और
 सामान्य  उपभोक्ता  को  किसी  तरह  से  भी
 कठिनाई  में  पड़ना  न  पड़े  ?  यह  मेरे  तीन
 प्रश्न  हैं।

 SHRI  Y.  B.  CHAVAN  :  As  far  ७६  the
 middle-class  people  are  concerned,  what  he
 says  is  right.  I  agree  that  the  impact  of  the
 price  rise  is  normally  felt  at  its  most  by  the
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 middle-class  people  because  their  income  is
 fixed  and,  therefore,  certainly,  they  get  the
 worst  part  of  it.  I  entirely  agree  there.

 The  hon.  Member  made  the  point  about
 the  assurance  of  the  Prime  Minister  that  she
 gave  at  the  time  of  the  Budget  session.  It
 was  a  genuine  assurance.  Naturally,  she  had
 in  mind  particularly  the  tax  efforts  that  were
 being  undertaken  in  the  course  of  the  budget,
 i.e,,  whether  they  are  going  to  have  some
 sort  of  an  inflationary  tendency  or  give  a
 further  push  to  the  price  level.  As  I
 mentioned  the  other  day,  when  I  was
 replying  to  a  question  on  the  subject  and  I
 gave  certain  statistics  also,  as  far  as  the  tax
 proposals  as  such  are  concerned,  they  did
 not  have  much  impact  on  the  price  rise.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 The  Prime  Minister  made  a  general  state-
 ment.

 SHRI  Y.  B.  CHAVAN:  TI  did  say
 that.  It  did  contain  a  general  statement.
 But  one  factor  that  she  had  in  mind  must
 have  been  also  this.  I  am  only  stating  a
 fact,  as  I  understand  it.

 Then,  the  hon.  Member,  Shri  Prakash
 Vir  Shastri,  made  a  specific  suggestion  as  to
 whether  we  are  going  to  have  some  sort  of
 a  Price  Control  Board  as  other  countries
 have  it.  I  am  not  condemning  anything,
 but  the  countries  having  Price  Control
 Boards  are  also  suffering  from  the  same
 malady  of  inflation.  Take  U.  K.  or  U.S.  A.
 They  are  suffering  more  from  inflation  and
 the  price  rise.  Therefore,  a  Price  Control
 Board  is  not  the  solution  to  that.  The  real
 solution  to  the  problem  lies  in  these  five  to
 six  sectors  are  to  be  carefully  planned  and
 checked,  that  is,  the  agricultural  production,
 the  procurement  of  foodgrains,  the  export
 policy,  the  credit  policy  and  the  investment
 policy.  These  are  some  of  the  things,  if  we
 balance  them  well  and  go  according  to  our
 Plan,  prices  will  take  care  of  themselves.

 3.33  brs.
 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  Navy  Acr,  957

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
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 NARENDRA  SINGH  MAHIDA)  :  On
 behalf  of  Shri  Jagjivan  Ram,  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)  under
 section  85  of  the  Navy  Act,  957  :—

 (l)  The  Navy  (Pension)  Amendment
 Regulations,  1970,  published  in
 Notification  No,  5.  8,  O.  294-A  in
 Gazette  of  India  dated  the  4th  July,
 ‘1970.  [Placed  in  library  See.  No.
 LT-  (3845/70).

 Q  The  Naval  Ceremonial,  Conditions
 of  Service  and  Miscellaneous  (Eigth
 Amendment)  Regulations,  1970,
 published  in  Notification  No.  §.R.O.
 21-E  in  Gazette  of  India  dated
 the  23rd  July,  1970.  [Placed  in
 library.  See.  No.  LT-3846  70]

 NOTIFICATION  UNDER  INDUSTRIES
 (DEVELOPMENT  AND  REGULATION)

 ACT,  1951.

 वेवेशिक  व्यापार  मंत्रालय  में  उप  मंत्रो
 श्री  राम  सेवक)  :  अध्यक्ष  महोदय,  मैं  उद्योग
 (विकास  तथा  विनियमन)  अधिनियम,  95]

 की  घारा  1 हिक  की  उपधारा  (2)  के  अन्तर्गत
 माइल  मिल्स  नागपुर,  लिमिटेड,  नागपुर  के
 प्रबन्ध  के  बारे  में  अधिसूचना  संख्या  एस०  ओ०
 2377  (हिन्दी  तथा  अंग्रेजी  संस्करण)  की
 एक  प्रति  सभा-पटल  पर  रखता  हूं  जो  दिनांक
 4  जुलाई  1970 ®  भारत  के  राजपत्न  में
 प्रकाशित  हुई  थी।  [Placed  in  Library.  See
 No.  LT-3847/70)

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  message  received  from  the  Secretary
 of  Rajya  Sabha  :—

 “In  accordance  with  the  provisions  of  rule
 27  of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya  Sabha,  I
 am  directed  to  inform  the  Lok  Sabha  that
 the  Rajya  Sabha,  at  its  sitting  held  on
 the  3rd  August,  1970,  agreed  without
 any  amendment  to  the  Army,  Air  Force
 and  Naval  Law  (Amendment)  Bill,  1970,
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 which  was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  20th  May,  1970."

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 SIXTY-FIFTH  REPORT

 SHRI  5.  0.  SWELL  (AUTONOMOUS
 DISTRICTS):  I  beg  to  present  the  Sixty-
 fifth  Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 (i)  REPORT  OF  JoINT  COMMITTEE

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Report  of  the  Joint  Committee
 on  the  Bill  further  to  amend  the  Code  of
 Civil  Procedure,  1908.

 (ii)  EVIDENCE

 SHRI  SHRI  CHAND  GOYAL  :  I  beg  to
 lay  on  the  Table  a  copy  of  the  evidence
 given  before  the  Joint  Committee  on  the  Bill
 further  to  amend  the  Code  of  Civil  Procedure
 +1908.

 MR.  SPEAKER:  The  Short  Notice
 Question  and  the  Call  Attention  Notice  take
 alot  of  time  and  we  get  late  for  the  lunch
 to  re-assemble  at  2.30  P.M.

 3.35  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  thirty  minutes  past  Fourteen  of  the
 Clock.

 The  Lok  Sabha  re-assembled  after
 lunch  at  thirty-three  minutes  past
 Fourteen  of  the  Clock.

 (Mr.  Deputy  SPEAKER  in  the  Chair.)

 SHRI  NAMBIAR  (Tiruchirappalli)
 A  very  serious  thing  has  happened  in  Durga-
 pur.  The  Central  Reserve  Police  has  clashed
 with  the  Durgapur  Steel  plant  security  force
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 (Shri  Nambiar]
 Sir,  there  is  a  clash  between  the  two  wings
 of  the  same  force.  This  is  a  serious  matter.
 0  Members  were  injured  and  admitted  into
 the  hospital  and  there  is  a  general  strike  in
 Durgapur.  This  is  a  very  serious  situation.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  :  Sir,  will  you  ask  the  Govenment
 to  make  a  statement  regarding  the  situation
 there  and  tell  us  what  they  propose  to  do  or
 will  they  allow  this  sort  of  thing  to  continue  ?
 Sir,  will  you  request  the  Government  to
 make  a  statement  ?  Imagine  two  sets  of
 forces  of  the  Government  clashing.

 MR.  DEPUTY  SPEAKER  :  Your  point
 is  before  the  House.  It  is  for  the  Goverment
 to  consider.

 SHRI  JYOTIRMOY  BASU:  Would
 you  kindly  tell  us  whether  you  are  willing  to
 ask  the  Government  to  make  a  statement  ?
 This  is  a  very  serious  situation.

 MR.  DEPUTY  SPEAKER:  It  is  for
 the  Government  to  consider.  Kindly  listen
 to  me.  The  Government  has  heard  you.

 SHRI  JYOTIRMOY  BASU:
 pretend  to  be  deaf.

 They

 MR.  DEPUTY  SPEAKER:  They  are
 in  a  position  to  make  an  inquiry  about  what
 you  have  stated.  It  is  for  them  to  consider.
 I  cannot  make  any  inquiry.  I  cannot  come
 to  any  conclusion.

 SHRI  JYOTIRMOY  BASU:  You  can
 ask  the  Government  to  make  a  statement.

 MR.  DEPUTY  SPEAKER :  It  is  before
 the  House.  It  is  for  them  to  consider.

 SHRI  NAMBIAR:  You  can  direct.
 I  call  upon  the  Government  to  make  a
 statement.

 SHRJ  S.M.  BANERJEE  (Kanpur):
 Sir,  the  Assembly  is  not  functioning  in  West
 Bengal.  So  the  Government  should  make
 a  statement  on  this  important  issue.  You
 know  we  have  been  giving  Calling  Attention
 Notices  on  very  many  urgent  matters.  Since
 the  22nd  of  July,  Sir,  the  Clothing  Factory
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 at  Avadi,  Madras  is  under  a  lockout.  About
 nearly  2,000  workers  are  affected  ;  they  are
 just  on  the  streets.  The  Defence  Minister
 must  make  a  statement.  Mr.  Mahida  is  here  ;
 Mr.  Sethi  or  Mr.  Mahida  may  make  a  state-
 ment  on  this  situation  immediately.  It  is  a
 question  of  closure,  a  lockout  declared  by  the
 Defence  Ministry.  If  this  thing  continues,
 this  may  affect  the  Heavy  Vehicles  Factory
 at  Avadi,  Madras.  The  All  India  Defence
 Employees  Federation  have  taken  a  decision
 that  if  this  lockout  is  not  lifted  within  a
 couple  of  days,  they  will  be  compelled  to
 resort  to  other  methods.

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh)  :  The  law  and  order  situation
 in  Chandigarh  is  deteriorating  day  by  day.
 So  many  sensational  things  have  appeared  in
 the  papers.  There  have  been  thefts  from  the
 post  office  and  bond,  and  many  rare  paintings
 have  disappered  from  the  museum  and
 have  been  stolen.  Yesterday  one  person  has
 been  robbed  of  Rs.  15,000.  Chandigarh  is
 being  directly  administered  by  the  Central
 Government.  It  is  therefore  the  duty  of  the
 Central  Government  to  see  that  law  and
 order  situation  is  maintained  there.  I  request
 that  the  Minister  should  make  a_  statement.

 SHRI  GANESH  GHOSH  §  (Calcutta
 South):  West  Bengal  is  in  possession  of
 President’s  rule.  It  is  at  the  mercy  of  CRP,
 the  Contral  Reserve  Police.  The  other  day
 it  was  Jadhavpur  university  ;  then  at  was
 Siliguri  and  then  it  was  some  other  place
 and  now  it  has  come  to  Durgapur.  We
 submitted  a  Calling  Attention  Motion  on
 this  subject  but  we  are  sorry  to  see  that  it
 has  not  been  admitted.  If  this  is  not  discussed
 on  the  floor  of  the  House,  where  can  we
 discuss  these  matters  ?  Are  we  to  be  treated
 like  this  ?  I  want  to  tell  the  Government  :
 This  will  not  go  on  like  this.  The  people  of
 West  Bengal  will  pay  in  the  same  coin.  The
 people  of  West  Bengal  will  not  tolerate  such
 things.  They  have  not  taken  notice  of  these
 incidents  and  it  is  time  they  take  note  of
 these  things  and  take  action.

 MR.  DEPUTY
 Raghuramaiah.

 SPEAKER  :  Shri
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 14,35,  hrs.
 SALARIES  AND  ALLOWANCES  OF

 OFFICERS  OF  PARLIAMENT
 (AMENDMENT)  BILL*

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAITAH):
 Sir,  I  beg  to  move  for  leave  to  introduce  a
 Bill  to  amend  the  Salaries  and  Allowances
 of  Officers  of  Parliament  Act,  1953.

 श्री  शिवचन्द्र  शा  (मधुबनी)  :  अध्यक्ष
 महोदय,  इस  विधेयक  से  आपका  भी  सम्बन्ध
 है,  आफिसर  आफ  पालियामेंट  में  स्पीकर,  डिप्टी
 स्पीकर,  चेयरमैन,  डिप्टी  चेयरमेन  आ  जाते  है,
 इस  में  आप  लोगों  की  सुविधा  के  बारे  में  व्यवस्था
 है,  यदि  यह  आफिसर  रिज़ाइन  कर  दे  या  गुजर
 जाय,  तो  जहां  वे  रहते  हैं,  वहां  जो  सुविधा
 पहले  iS  दिन  की  थी  अब  उसको  बढ़ा  कर
 एक  महीना  करने  की  बात  है।  यह  बात
 आपको  खराब  तो  लगेगी,  लेकिन  मैं  इस  का
 विरोध  इसलिये  करता  हूं  कि  जो  आफिसर  इस
 चेयर  पर  बैठ  कर  इस  चेयर  को  स्प्रिंग-बोर्ड
 बनाता  है,  जिस  तरह  से  पिछले  स्पीकर  ने  इस
 को  स्प्रिग-बोर्ड  बनाया,  जिससे  देश  का  वाता-
 वरण  भीषण  बन  गया,  उनको  रहने  की  सुविधा
 भी  नहीं  मिलनी  चाहिए,  5  दिन  तो  क्‍या  एक
 दिन  का  भी  उनके  लिये  प्रोवीजन  नहीं  होना
 चाहिए  ।

 इस  शब्दों  के  साथ  में  इस  बिल  का  विरोध
 करता  हूं  ।

 MR.  DEPUTY-SPEAKER  :  Now,  the
 question  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  amend  the  Salaries  and  Allowances
 of  Officers  of  Parliament  Act,  1953."

 The  motion  was  adopted.

 SHRI  RAGHU  RAMAIAH  :  Sir,  I
 introducet  the  Bill.
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 4.38  hrs.
 CONTRACT  LABOUR  (REGULATION

 AND  ABOLITION)  BILL—Conrd.

 Clause  5—(Power  to  Constituted
 Committees)

 MR.  DEPUTY-SPEAKER  :  The  House
 will  now  resume  further  consideration  of
 the  Contract  Labour  (Regulation  and  Aboli-
 tion)  Bill.  We  take  up  Clause  5.  There  is
 an  Amendment,  No.  77,  to  Clause  5,  by  Shri
 B.  P.  Mandal.

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 There  have  been  certain  very  necessary
 amendments  given  by  all  sections  of  the
 House,  There  are  amendments  moved  by
 Shri  Nambiar,  Shri  Shri  Chand  Goyal  and
 Shri  Shiva  Chandra  Jha  which  are  crucial.
 May  I  know  from  the  hon.  Minister  whether
 he  is  going  to  accept  them  and  whether  he
 is  ready  to  accommodate  in  this  regard  ?

 MR.  DEPUTY-SPEAKER  :  We  will  see
 that  when  we  come  to  the  Clauses  concerned.
 Now,  Mr.  Mandal,  do  you  want  to  say
 anything  ?

 SHRI  B.  P.  MANDAL  (Madhopura)  :
 Sir,  I  want  to  substitute  the  words  ‘Govern-
 ment  officer’.

 I  beg  to  move  :

 Page  6,  lines  7  and  8,

 Jor  “an  officer”  substitute  “a
 servant”  (77)

 I  think  it  will  be  better  if  we  put  the
 words  ‘Government  servant’.  I  have  nothing
 further  to  add.  I  co  id  my  ndment
 for  the  acceptance  of  the  House.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANII-
 VAYYA):  I  think  the  term  ‘Government
 Officer’  is  a  well-known  term.  Therefore,
 there  is  no  need  to  accept  the  amendment.

 MR.  DEPUTY-SPEAKER  :  I  shall  now
 *  Published  in  Gazette  of  India  Extraordinary,  Part  II,  Section  2,  dated  5-8-70.
 ह  Introduced  with  the  recommendation  of  the  President.
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 (Mr.  Deputy-Speaker]
 put  amendment  No.  77  to  the  vote  of  the
 House.

 Amendment  No.  77  was  put
 and  negatived.

 MR.  DEPUTY-SPEAKER  The
 question  is  :

 “That  Clause  5  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  5  was  added  to  the  Biil.

 Clauses  6  to  9  were  added  to  the  Bill.

 New  Clause  9A

 SHRI  SHIVA  CHANDRA
 (Madhuban)  :  I  beg  to  move  :

 JHA

 Page  7,  after  line  0,  insert  :
 “Abolition  of  female  9A.  The  female
 contract  labour.  contract  labour  is

 hereby  aboli-
 shed”.  (24)

 उपाध्यक्ष  महोदय,  मेरा  संशोधन  जो  है  वह
 फिमेल  कन्टैक्ट  छेबर  को  उठाने  के  मुताल्लिक
 है।  मैं  चाहता  हूं  कि  क्लाज़  9  के  बाद  क्लाज
 9-ए  के  रूप  में  इसको  जोड़  दिया  जाये  :

 “The  female  contract  labour  is  hereby
 abolished.”

 मन्त्री  महोदय  ने  दबी  जबान  में  इसको

 कबूल  किया  कि  एक  न  एक  दिन  हमें  कन्ट्रैक्ट
 लेबर  को  उठाना  है,  खत्म  करना  है।  इस  बिल
 का  जो क्लाज  l0%  उसमें  एक  शब्द  है,  भले

 ही  वहू  कमजोर  हो  कि  एम्प्लायमेंट  आफ
 कन्द्रेक्ट  लेबर  का  प्रोहिबिशन  हो  सकता  है।
 इस  तरह  से  कन्ट्रैक्ट  लेबर  को  बिल्कुल  बन्द  कर
 सकते  हैं,  खत्म  कर  सकते  हैं।  एक  दिन  वह
 भी  जायेगा  जबकि  कन्‍्द्रैक्ट  लेबर,  चाहे  वह  मेल
 हो  या  फिमेल,  उसका  खात्मा  होकर  रहेगा
 अब  थोड़ी  देर  के  लिए  मान  लीजिए  कि  हम
 पूरे  कन्द्रैक्ट  लेबर  को  खत्म  नहीं  कर  रहे  हैं  तो
 कम  से  कम  जो  फिमेल  कन्द्रैक्ट  लेबर  है  जिसमें
 कि  बेहद  एक्स्प्लायटेशन  होता  है  जिसको  बन्द
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 कर  दिया  जाये  ।  कहीं  से  तो  हमें  इस  बात  की

 शुरूआत  करनी.  ही  चाहिए।  फिमेल  कन्ट्रेक्ट
 लेबर  की  जहाँ  तक  बात  है  उसमें  चूंकि  एक्स्प्लाय-
 टेशन  बहुत  होता  है,  वेजेज़  के  मामले  में  और

 दूसरे  मामलों  में  इसलिए  उसको  खत्म  करने
 की  बात  इसमें  जरूर  आनी  चाहिए।  इसी  के
 मुतल्लिक  मैंने  अपना  संशोधन  रखा  है।  इस
 चीज़  को  इस  जगह  पर  न  रख  कर  मंत्री  महोदय
 किसी  दूसरी  जगह  पर  रखना  चाहें  तो  उस
 बात  की  सुविधा  मैं  उनको  दे  सकता  हूं  लेकिन
 फिमेल  कन्दँक्ट  लेबर  जिसकी  तादाद  बहुत
 काफी  है,  जिसके  लिए  रहने  खाने  की  कोई
 सुविधा  नहीं  है,  इस  कदर  एक्स्प्लायटेशन  है  तो
 उसका  खात्मा  इस  विधेयक  के  जरिए  जरूर
 होना  चाहिए  |

 SHRI  NAMBIAR  (Tiruchirappalli):
 I  would  like  to  record  my  strong  support  to
 the  mew  clause  which  my  hon.  friend  is
 trying  to  introduce  in  the  Bill,  We  know
 that  in  this  country  thousands  and  lakhs  of
 women  workers  are  being  put  to  hard  labour
 by  the  contractors,  and  only  a  very  small
 amount  is  paid  to  them  by  way  of  wages.
 These  poor  workers,  I  may  say,  these  poor
 creatures  are  seen  in  the  villages,  on  the
 roadside,  on  the  railway  line  and  everywhere
 else,  and  they  are  all  working  there  for  eight
 annas  a  day  or  sometimes  even  four  annas  a
 day,  and  absolutely  no  amenities  or  privi-
 leges  or  concessions  are  available  to  them.
 Therefore,  it  is  absolutely  right  on  the  part
 of  my  hon.  friend  to  have  sought  to  move
 an  amendment  to  the  effect  that  female  con-
 tract  labour,  that  is  contract  labour  of
 female  or  women  workers  should  be
 prohibited.  That  does  not  mean  that  women
 should  not  be  employed  in  this  labour.
 What  he  means  is  that  you  must  make  a
 start  somewhere.  If  contract  labour  is  not
 going  to  be  abolished  totally,  at  least  let
 Government  make  a  start  with  the  abolition
 of  contract  labour  of  the  womenfolk  who
 are  put  to  so  much  misery  and  hardship  in
 this  country.  It  does  not  redound  the  credit
 of  this  nation  which  claims  to  be  one  of
 the  biggest  nations  of  the  world  with  a  popu-
 lation  of  55  crores,  half  of  which  are  women,
 that  from  among  them  millions  are  put  to
 this  hard  labour  more  or  less  like  slaves.
 I  fully  appreciate  and  support  the  amend-
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 ment  and  request  the  hon.  Minister  to
 accept  it  and  show  to  the  country  that  he  is
 one  with  labour.

 SHRI  LOBO  PRABHU  (Udipi):  I  am
 surprised  that  my  socialist  and  communist
 friends  who  have  spoken  are  set  on  depriving
 poor  women  of  the  right  to  earn  a  livelihood,
 These  women  do  not  go  there  because  they
 are  forced  by  the  contractor  or  employer  ;
 they  go  there  by  force  of  circumstances.

 SHRI  RANGA  (Srikakulam)  :  Their
 husbands  are  employed  there.

 SHRI  LOBO  PRABHU:  As  my  leader
 has  said,  their  husbands  are  also  employed
 there  and  these  women  go  there  to  earn
 something  to  supplement  the  family  income.
 Ido  not  know  if  my  friends  have  thought
 of  the  implications  of  their  suggestion.

 SHRI  NAMBIAR  :  He  has  not  under-
 stood  the  spirit  of  our  suggestion.

 SHRI  LOBO  PRABHU  :  I  am  concer-
 ned  with  the  fact  and  substance.  Do  they
 want  to  deprive  these  people  of  their  right
 to  earn  something  ?  Therefore,  this  amend-
 ment  is  misconceived,

 क्रो  शशि  भूषण  (खारगोन)  :  उपाध्यक्ष
 महोदय,  भारतवर्ष  एक  गरीब  देश  है।  यहां  पर
 पति  पत्नी  दोनों  मिल  पर  ठेके  पर  मजदूरी
 करते  हैं  और  इस  देश  में  कई  इलाके  तो  ऐसे  हैं
 जैसे  कि  पहाड़ों  पर  जहां  के  आदमी  बहुत
 ज्यादा  लेथाजिक  हैं,  औरतें  ही  अधिकतर  काम
 कर  रही  हैं।  हमने  बराबर  के  अधिकार  पुरुषों
 और  महिलाओं  को  दिये  हैं  इसलिये  जो  भी
 मेहनत  कर  सकते  हैं  उनको  मेहनत  और  मजदूरी
 करने  की  आजादी  होनी  चाहिए  |  यह  बात
 तो  मैं  मान  सकता  हूं  कि  जितने  भी  कन्दूँ कट
 दिये  जायें  वह  औरतों  को  दिये  जायें  ताकि  बह
 आदमियों  से  काम  ले  सकें  लेकिन  यह  कहना
 कि  औरतों  से  काम  ही  न  लिया  जाये,  इस  बात
 को  मैं  नहीं  मानता  i  इस  गरीब  देश  में
 महिलाओं  को  जो  रुपये  डेढ़  रुपए  की  मजदूरी
 मिल  रही  है  वह  भी  न  मिले  यह  उचित  नहीं
 होगा  जब  तक  कि  कोई  दूसरी  ऐसी  एजेन्सी
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 न  हो  जो  कि  उन  महिलाओं  को  रोजगार  दे
 सके  ।  इसलिए  मैं  इसका  विरोध  करता  हूं।

 श्री  ओम  प्रकाश  त्यागी  (मुरादाबाद)  :
 उपाध्यक्ष  महोदय,  मैं  इस  संशोधन  का  विरोध
 करता  हूं  और  उसका  आधार  यह  है  कि  भारत-
 वर्ष  में  कमाने  का  अधिकार  पुरुष  ने  ही  अपने
 पास  ले  रखा  है  और  स्त्री  जाति  का  बुरी  तरह
 से  एक्स्प्लायट  किया  जाता  है  ।  इस  दृष्टि  से
 भी  स्त्रियों  को  स्वतंत्र  रूप  से  कमाने  और
 स्वाभिमान  के  साथ  रहने  का  अधिकार  मिलना
 चाहिए  ।  आज  भारतवर्ष  की  आधघी  शक्ति
 (स्त्री)  बेकार  पड़ी  हुई  है  और  उसको  यदि
 आप  इस  तरह  काम  करने  से  रोकंगे  तो  मैं
 समझता  हूं  यह  बहुत  बड़ा  अन्याय  होगा।
 दूसरी  बात  यह  है  कि  एक  नहीं,  हजारों  इंस्टांसेज
 इस  प्रकार  के  हैं  जहां  आदमियों  ने  अपनी  भौरतों
 को  छोड़  दिया  है  तो  फिर  वे  अपनी  आजीविका
 कमाने  के  लिए  कहां  जायेंगी  ?  इस  आधार  पर
 मैं  इसका  विरोध  करता  हूं  |

 श्री  °  सोण  बनर्जी  :  उपाध्यक्ष  महोंदय,
 जहां  तक  इस  संशोधन  की  भावना  का  सम्बन्ध
 है,  मैं  उसकी  ताईद  करता  हूं  क्योंकि  एक  बात
 हम  जरूर  देखते  हैं  कि  कन्ट्रैक्ट लेबर  में  जो
 हमारी  बहने  काम  करती  हैं  उनको  जो  सहूलियतें
 मिलनी  चाहिए  वह  नहीं  मिलती  हैं।  लेकिन
 अगर  इसके  पीछे  भावना  यह  हो  कि  कन्ट्रैक्ट ट
 लेबर  में  औरतों  को  काम  न  मिले  तो  मैं  उसकी
 ताईद  नहीं  करता।  आदमियों  के  साथ  साथ
 औरतों  को  भी  मिलना  चाहिए।  मैं  श्री  लोबो

 प्रभु  जी  से  कहूंगा  कि  मैं  इसके  खिलाफ  नहीं  हूँ  ।
 मैं  चाहता  हूं  कि ओरतों  को  काम  मिले  लोबो

 प्रभु  जी  यहां  पर  हैं  लेकिन  अगर  मिसेज  लोबो

 प्रभु  भी  आयें  तो  उनको  भी  काम  मिलना
 चाहिए  ।  मैं  कहता  हूँ  कि  औरतों  को  भी  मौका
 मिलना  चाहिए।  इस  संशोधन  के  पीछे  भावना
 यह  है  कि  हम  औरतों  को  यह  सहूलियत  न  दें
 अगर  ऐसा  कर  दिया  जायेगा  तो  दिक्कत  पैदा  हो
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 [श्री  स०मो०  बनर्जी]
 जायेगी  |  इसी  भावना  से  यहां  कहा  गया  है
 कि  हमारे  देश  में  औरतों  और  मर्दों  को  समान
 अधिकार  मिलना  चाहिये  1  देश  की  प्रधान  मंत्री
 आज  एक  औरत  है  और  हमारे  राष्ट्रपति  एक
 मर्द  हैं।  इसलिए  यहां  औरतों  और  मर्दों  में  भेद
 करने  का  सवाल  नहीं  होना  चाहिये  ।  दोनों  को
 समान  अधिकार  होना  चाहिये  और  समान  रूप
 से  नौकरी  मिलनी  चाहिये  ।  यह  सही  बात  है  कि
 अगर  हम  इस  पर  बैन  लगा  देंगे  तो  बड़ी  मुसीबत
 हो  जायेगी  ।

 अभी  यहां  एक  बात  कही  गई  कि  बहुत
 सी  औरतें  होती  हैं  जिन  को  पति  निकाल  देते
 हैं  a अगर  वह  श्रम  न  करने  पायेंगी  तो  उनके
 लिये  बड़ी  दिक्कत  होगी  i  इसलिये  मैं  चाहता
 हूं  कि  इस  अमेंडमैंट  को  प्रेस  न  किया  जाये,  बल्कि
 उनको  स्पेशल  फेसिलिटी  दी  जाये

 SHRI  D.  SANJIVAYYA:  Sir,  women
 workers  are  employed  in  factories,  plantations
 and  so  many  other  places.  Therefore,  there
 is  no  question  of  abolishing  female  contract
 labour.  They  should  not  be  deprived  of  their
 earnings.  In  fact,  the  wages  paid  are  very
 low  as  pointed  out  by  Mr.  Nambiar.  It  is  all
 the  more  reason  why  both  husband  and  wife
 should  work  together  and  earn  something
 more,  so  that  they  may  live  a  more  comfor-
 table  life.  It  is  more  so  in  the  case  of  widows
 and  destitutes.  They  have  to  work  and  eke
 out  their  livelihood.  If  female  contract  labour
 is  abolished,  probably  in  this  country,  where
 there  is  so  much  of  unemployment,  it  will
 become  difficult  for  them  to  eke  out  their
 livelihood,  So,  I  cannot  accept  the  amend-
 ment.

 SHRI  NAMBIAR  :  Our  point  has  not
 been  understood.  I  want  you  to  make  them
 permanent  and  not  try  to  keep  them  as  con-
 tract  labourers.  Give  them  permanent  rights and  better  facilities.

 MR.  DEPUTY-SPEAKER  :  Now,  I  shall
 put  the  amendment  to  the  vote.
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 The  question  is  :

 Page  7,  afier  line  0  insert

 “Abolition  of  female
 contract  labour.

 9A.  The  female
 contract  labour  is
 hereby  abolished.”
 (24)

 The  Lok  Sabha  divided  :
 Division  No.7]  AYES  [14.56  brs
 Mishra,  Shri  Janeshwar

 Yadav,  Shri  Ram  Sewak

 NOES
 Amat,  Shri  D.

 Amin,  Shri  R.K.

 Azad,  Shri  Bhagwat  Jha

 Babunath  Singh,  Shri

 Barupal,  Shri  P.L.

 Bhandare,  Shri  R.  D.

 Bhanu  Prakash  Singh,  Shri

 Brij  Bhushan  Lal,  Shri

 Chandika  Prasad,  Shri

 Chaudhary,  Shri  Nitiraj  Singh

 Dass,  Shri  C.

 Deoghare,  Shri  N.R.

 Deshmukh,  Shri  K.  G.

 Dhuleshwar  Meena,  Shri

 Dinesh  Singh,  Shri

 Dixit,  Shri  G.  C.

 Dwivedi,  Shri  Nageshwar

 Gandhi,  Shrimati  Indira

 Ganesh,  Shri  K.  R.

 Gautam,  Shri  C.  D.

 Gavit,  Shri  Tukaram
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 Ghosh,  Shri  Parimal

 Goyal,  Shri  Shri  Chand

 Jagdhav,  Shri  Tulshidas

 Jadhav,  Shri  ४,  N.

 Jai  Singh,  Shri

 Jamna  Lal,  Shri

 Joshi,  Shri  Jagannath  Rao

 Kedar  Nath  Singh,  Shri

 Khan,  Shri  H.  Ajmal

 Kikar  Singh,  Shri

 Kinder  Lal,  Shri

 Krishna,  Shri  M.  R.

 Krishnan,  Shri  G.Y.

 Kureel,  Shri  8.  N.

 Laskar,  Shri  N.  R.

 Lobo  Prabhu,  Shri

 Lutfal  Haque,  Shri

 Mahadeva  Prasad,  Dr.

 Mahajan,  Shri  Vikram  Chand

 Marandi,  Shri

 Master,  Shri  Bhola  Nath

 Meena,  Shri  Meetha  Lal

 Mishra,  Shri  G.  5.

 Mohamed  Imam,  Shri  J.

 Mohammad  Yusuf,  Shri

 Mohsin,  Shri

 Muhammad  Ismail,  Shri  M.

 Naghnoor,  Shri  M.  N.

 Naidu,  Shri  Chengalraya
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 Pahadia,  Shri  Jagannath

 Palchaudhuri,  Shrimati  Ila

 Paokai  Haokip,  Shri

 Parmar,  Shri,  D.  R.

 Partap  Singh,  Shri

 Parthasarathy,  Shri  P.

 Patil,  Shri  Deorao

 Patil,  Shri  s.  D.

 Qureshi,  Shri  Mohd.  Shafi

 Radhabai,  Shrimati  B.

 Raghu  Ramaiah,  Shri

 Ranga,  Shri

 Rao,  Shri  Jaganath

 Rao,  Shri  J.  Ramapathi

 Rao,  Dr.  ५.  K.  R.  ५.

 Reddi,  Shri  G.  5.

 Reddy,  Shri  P.  Antony

 Roy,  Shri  Bishwanath

 Saigal,  Shri  A.  S.

 Sanghi,  Shri  N.  K.

 Savitri  Shyam,  Shrimati

 Sayyad  Ali,  Shri

 Sen,  Shri  Dwaipayan

 Sen,  Shri  P.  G.

 Shashi  Bhushan,  Shri

 Shastri,  Shri  Prakash  Vir

 Shastri,  Shri  Sheopujan

 Shinkre,  Shri

 Shiv  Chandika  Prasad,  Shri
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 Sudarsanam,  Shri  M.

 Sursingh,  Shri

 Suryanarayana,  Shri  K.

 Tiwary,  Shri  D.  N.

 Tiwary,  Shri  K.  N.

 Tyagi,  Shri  Om  Prakash

 Uikey,  Shri  M.  G.

 Venkatswamy,  Shri  G.

 Yadav,  Shri  Chandra  Jeet

 Yadav,  Shri  Jageshwar

 MR.  DEPUTY-SPEAKER:  The  re-
 sult*  of  the  division  is  :  Ayes  2  ;  Noes  89.

 The  motion  was  negatived

 Clause  0—(Prohibition  of  Employ--
 ment  of  Contract  Labour)

 SHRI  LOBO  PRABHU :  Sir,  I  move

 Page  7,  after  line  31,  insert—

 “(e)  whether  it  is  in  the  interest  of  the
 economy  and  of  the  claims  of  other  un-
 employed  labour  available.”  (65)

 I  would  begin  by  saying  that  I  am  very
 sympathetic  to  labour.  I  will  go  further  and
 say  that  Iam  more  sympathetic  than  our
 socialists  and  communist  friends  here.  If
 further  proof  is  required,  it  is  at  hand.  These
 Members  opposed  employment  to  women,
 refused  employment  to  half  the  population
 of  this  country  and  we  had  to  tell  them  that
 there  is  something  more,  some  humanity,  in
 other  parties  than  there  is  in  socialism.

 On  this  amendment,  I  have  raised  two
 points  ;  first,  whether  it  will  do  good  to  the
 economy  to  have  this  contract  Labour  Bill
 and  second,  whether  it  will  do  good  to  the
 whole  body  of  labour.  I  will  take  up  the
 question  of  the  whole  body  of  labour  first.
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 The  total  number  of  workers  in  this  country
 is  89  million.  Of  this,  about  two-thirds  are
 self-employed.  About  3  per  cent  are  landless
 labourers,  who  are  working  in  the  fields,
 they  go,  according  to  the  latest  survey,  for  a
 total  number  of  96  days  inthe  year.  There
 are  nine  classes  which  have  been  shown  in
 the  Labour  Statistics  of  1970.  It  discloses  two
 million  workers  in  construction  ;  and  two
 million  workers  who  are’not  specified.  This
 constitutes  contract  labour  for  whom  this  Bill
 has  been  introduced.

 5  hrs.
 I  would  like  to  establish  these  figures

 correctly.  A  total  of  four  million  at  the  mast
 will  be  concerned  with  the  benefits  of  this
 Bill.  That  total  will  have  to  be  reduced  by
 those  who  are  already  in  regular  employment.
 Although  the  Minister  said  that  there  were
 three  lakhs  employed  in  the  railways  and  pos-
 sibly  about  two  lakhs  in  the  PWD,  actually,
 my  calculation  is,  at  the  outside,  a  population
 of  one  million  workers  are  employed.  This
 Bill  applies  to  one  million  workers.  My  heart
 goes  out  to  them.  I  have  got  a  question,
 which  will  be  coming  up  next  week  about
 contract  labour  in  Bombay  which  goes  for
 construction  and  is  not  employed  as  soon  as
 the  rains  begin,  when  they  have  nowhere  to
 go  and  they  lie  about  the  pavements  and  their
 condition  should  make  us  very  ashamed  of
 ourselves.  I  have  enquired  from  the  Minister
 why  at  least  Labour  exchanges  should  not
 find  some  work  for  them.  But  this  is  a  Bill
 which  provides  for  all  these  facilities  for  only
 a  small  class.  This  class  is  going  to  be  the  elite
 in  the  Contract  Bill.  Landless  labourer  gets,
 according  to  the  latest  survey—I  do  not  say
 it  is  correct  because  you  do  no  proper  survey
 at  all—only  about  96  paise.  That  is  the  earning
 of  a  landless  labourer.  According  to  this  Bill,
 the  wage  of  the  contract  labour  will  more  or
 less  approximate  to  the  wage  of  an  ordinary
 worker,  say,  between  Rs.  3  and  Rs.  4,  What
 will  be  the  result  ?  If  you  insist  that  this
 wage  should  be  paid,  the  contractor  will
 employ  only  9  workers  and  not  more.  And,
 you  have  no  means  of  checking  it.  The
 minister  and  myself  were  together  in  the
 Madras  Government.  I  was  responsible  for
 passing  the  Kangani  Act,  abolishing  contract
 labour  in  the  plantations.  Now  what  do  they
 do  ?  They  employ  people  only  for  6  days  in
 the  month.  After  that,  the  workers  move  to

 *Shri  Shiva  Chandra  Jha  also  recorded  his  vote  for  ‘AYES’.
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 the  next  plantation  and  they  are  completely
 out  of  the  purview  of  the  Act.  This  subterfuge
 will  come  in.  Instead  of  20,  they  will  employ
 9  even  by  dividing  or  sub-contracting  the
 work.  The  labourer  is  not  going  to  benefit.
 So,  when  this  Act  is  going  to  be  applied,  you
 must  consider  its  effezt  on  the  whole  body  of
 workers,  a  fluid  body  of  workers  who  are
 seasonal,  They  come  and  they  go  back  to  the
 fields.  If  you  say  they  should  remain  there  on
 the  rolls  of  the  contractor  and  they  should  be
 paid  this  or  that  wage,  you  are  preventing
 other  workers,  the  stream  of  labour  coming
 from  the  villages,  from  taking  their  place.
 You  must  consider  the  effect  of  favouring  a
 small  section  of  one  million  workers  as  against
 32  million  landless  workers  when  you  enforce
 this  Act.  In  any  locality  that  test  can  be  ap-
 plied.  If  there  is  no  competition  for  labour
 there,  by  all  means  treat  it  under  the  Act.
 But  when  there  is  a  large  body  of  workers
 waiting,  do  not  create  a  small  elite.  Landless
 labour  is  90  per  cent  Harijan  labour.  If  you
 are  thinking  in  terms  of  being  good  and  kind
 to  Harijan  labour,  think  of  doing  your  best
 for  landless  labour.

 Secondly,  if  you  are  going  to  raise  the
 cost  of  the  projects,  the  result  will  be,  there
 will  be  fewer  of  them.  Government  will  sim-
 ply  say,  according  to  the  new  schedule  of
 tates,  contract  labour  is  very  expensive  and
 instead  of  having  I0  schemes,  we  will  have  to
 be  content  with  7  schemes.  Therefore,  fewer
 people  will  be  employed  and  may  be  they  will
 get  more.  Sir,  |  have  spent  my  service  serving
 labour.  I  was  Labour  Secretary,  Industries
 Secretary  and  Home  Secretary  and  I  know
 what  it  is  to  have  too  many  rules,  Corruption
 and  irregularities,  to  which  my  good  friends
 Mr.  Nambiar,  Dr.  Ranen  Sen  and  others
 referred,  will  multiply.  Therefore,  with  all  our
 affection  for  labour  and  feeling  for  a  better
 order  for  them,  let  us  not  rush  in  this  way.
 When  we  apply  this  Act,  let  us  consider  these
 two  things  that  it  does  not  affect  our  economy
 adversely  and  it  does  not  discriminate  against
 other  labour  which  is  prevented  from  flowing
 in  and  taking  the  place  of  contract  labour.
 Subject  to  these  two  considerations,  I  support
 the  Bill.

 DR.  RANEN  SEN  (Barasat):  I  am
 not  surprised  at  the  speech  of  Mr.  Lobo
 Prabhu.  This  is  the  psychology  born  out  of
 profit  motive  of  the  employers,  who  in  the
 name  of  doing  service  to  millions  of  agricul-
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 tural  labour,  want  to  depress  the  wages  of
 the  factory  labour  and  other  labour,  By
 saying  that  it  will  create  an  elite  section  of
 labour,  the  wages  and  other  amenities  of  a
 vast  majority  of  the  working  population  are
 being  depressed.

 As  a  matter  of  fact,  the  position  is  this.
 In  the  factories  the  workers  are  getting  more
 than  the  average  contract  labour.  If  the
 idea  is  to  raise  the  wages  of  the  contract
 labour,  the  village  agricultural  labour  are  not
 affected.  In  fact,  the  contract  labour  is
 recruited  from  agricultural  labour.  There-
 fore,  it  is  not  proper  to  say  that  elite  sections
 of  the  labour  are  created  through  this  Bill.
 In  fact,  the  criticism  is  the  other  way  round,
 that  proper  wages  are  not  given  by  the  con-
 tractor  to  the  labour  and  the  move  of  the
 government  is  to  raise  the  wage  of  contract
 labour.  Therefore,  this  plea  is  completely
 out  of  place.  This  is  the  plea  which  is
 always  made  by  the  employers  in  order  to
 deprive  the  workers  of  their  legitimate
 dues.

 SHRI  S.  M.  BANERJEE  :  I  have
 heard  with  rapt  attention  the  very  educative
 speech  of  my  hon.  friend,  Shri  Lobo  Prabhu,
 who  was  the  Labour  Secretary  and  Secretary
 of  so  many  other  departments.  But  the
 question  is  very  simple.  If  this  argument  is
 accepted,  what  will  happen  ?  Whenever  the
 Central  Government  employees  ask  for  wage
 increase,  they  will  be  told:  look,  the  Sate
 Government  employees  are  getting  less.
 When  the  State  Government  employees  ask
 for  increased  emoluments  they  will  be  asked
 to  look  at  what  the  Corporation  employees
 are  getting.  And  the  Corporation  employees
 will  be  asked  to  look  at  the  employment
 exchanges  for  the  condition  of  the  un-
 employed  people.  So,  this  argument  does
 not  hold  good.  After  all,  we  have  to  start
 somewhere.  We  have  to  pass  some  legis-
 lation  which  should  be  taken  as  an  example
 for  all  other  industrial  workers,  wherever
 they  are  working,  whether  they  are  landl
 labour  or  working  in  the  field.  I  know  that
 Shri  Lobo  Prabhu  has  all  the  sympathy  for
 the  working  class  and  the  landless  labour.
 Only  this  morning  when  the  question  of  land
 gtab  by  the  landless  came  he  opposed  it.
 So,  with  all  our  sympathies  and  with  all  our
 affections  for  labour  we  oppose  this  pro-
 vision,
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 SHRI  D.  SANJIVAYYA
 102)  of  the  Bill  reads  :

 Clause

 “Before  issuing  any  notification  under
 sub-section  (l)  in  relation  to  an  esta-
 blishment,  the  appropriate  Government
 shall  have  regard  to  the  conditions  of
 work  and  benefits  provided  for  the
 contract  labour  in  that  establishment  and
 other  relevant  factors,  such  as.........

 Then  (a),  (b),  (c)  and  (d)  are  given,
 which  are  only  illustrative  and  not  exhaus-
 tive.  My  hon.  friend,  Shri  Lobo  Prabhu,
 wanted  to  add  (e).  Certainly,  the  point
 raised  by  Shri  Lobo  Prabhu  is  relevant  in  the
 sense  that  whenever  we  take  a  step,  we  must
 take  into  consideration  the  general  economic
 situation  in  the  country  and  how  it  is  going
 to  affect  the  other  sections  of  labour.  When
 we  take  up  this  question  with  regard  to  other
 sections  of  lahour,  we  have  to  see  that  steps
 are  taken  to  improve  the  conditions  of  those
 sections  also.  Take  the  case  of  agricultural
 labour.  They  are  not  paid  properly.  The
 Minimum  Wages  Act  is  there  and  the
 minimum  wages  are  fixed.  But  they  are
 very  low  and  they  have  to  be  revised.  We
 have  to  take  it  up  with  the  State  Govern-
 ments  to  see  that  these  wages  are  revised
 upwards  so  that  their  conditions  may
 improve.  Therefore,  I  am  not  in  a  position
 to  accept  this  amendment.

 MR.  DEPUTY  SPEAKER  :  I  will  now
 put  amendment  No.  65  by  Shri  Lobo  Prabhu
 to  the  vote  of  the  House.

 Amendment  No.  65  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 “That  clause  0  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  70  was  adJed  to  the  Bill.

 Clause  27  was  added  to  the  Bill.

 Clause  2—(Licensing  of  Contrac-
 tors.)

 SHRI  LOBO  PRABHU:  I
 move  :

 beg  to
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 Page  8,  line  13,  —after  “may”  insert—
 “consistently  with  the  interests  of  the
 economy  and  of  claims  of  other  un-
 employed  labour  available”  (66).

 My  amendment  is  nearly  the  same  as  my
 previous  amendment  that  the  interest  of  the
 unemployed  labour  available  and  of  the
 general  condition  of  the  economy  should  be
 considered  when  any  conditions  of  the
 licence  are  made  out.  I  am  not  going  to
 repeat  what  I  said  already,  but  I  would  like
 to  say  this,  because  I  have  to  prove  my
 bona  fides  to  my  good  firiend  who  said
 that  I  was  speaking  for  the  employees.  I
 have  said  this  not  today  but  for  several
 years  ;  at  least  for  ten  years,  since  I  wrote
 my  book,  “New  thinking”,  I  have  been
 pressing  that  there  should  be  an  employment
 insurance  for  all  labour.

 When  I  said  there  should  be  no  dis-
 crimination  in  favour  of  contract  labour,
 I  was  thinking  of  all  the  labour  if  it  had  a
 minimum  wage.  Today  we  have  a  mini-
 mum  wage.  But  we  have  no  emp!oyment.
 It  is  the  duty  of  the  State  before  it  passes
 such  a  legislation  to  undertake  that  every
 man  who  has  labour  in  his  hands  should
 be  provided  with  work.  If  the  Government
 does  not  do  it,  not  only  it  is  failing  in  the
 Directive  Principle  in  respect  of  the  right  to
 work,  the  right  to  minimum  wage,  the
 Government  is  also  failing  even  in  the  very
 economics  on  which  it  depends  for  the
 prosperity  of  the  country.  When  you  have
 such  a  large  reservoir  of  unemployed  labour
 which  requires  housing,  clothing,  etc.  and
 which  does  not  contribute  anything  in
 return,  you  are  just  making  an  idle  workshop
 of  the  country  which  will  lead  you  nowhere.

 I  would  request  you  to  read  my  amend-
 ment  along  with  my  persistent  desire  for
 years  which  I  have  been  pressing  to  this
 Government  in  my  books,  in  my  questions
 and  all  that,  that  there  should  be  employment
 insurance  for  fulfilling  the  right  to  full  em-
 ployment.  The  right  to  employment  must
 be  recognised  in  this  country.

 In  this  connection,  I  would  like  to
 mention  one  thing.  Iam  glad  the  Minister
 of  State  is  also  present  ;  last  time,  he  was
 not  aware  of  certain  provision  and  there  was
 some  dispute  between  tus  as  to  whether  it
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 was  in  the  Draft  Fourth  Plan  or  not.  There
 is  a  scheme  for  providing  employment  to
 those  who  ask  for  it.  That  scheme  is  now
 confined  to  only  one  small  block  in  Maha-
 rashtra.  I  would  suggest  to  this  House,  to
 the  Minister,  to  give  some  assurance  that  he
 will  consider  the  extension  of  that  scheme  to
 the  rest  of  the  country,  so  that  no  man  in
 this  country  will  suffer  because  there  is  no
 work  which  he  wants  to  do  and  which  the
 State  or  the  private  enterprise  can  provide.

 Sir,  with  this  request,  I  am  not  pressing
 my  amendment,  but  I  am  _  pressing  my
 request  to  the  Minister  at  least  to  accept  that
 the  right  to  employment  will  be  sooner  than
 later  recognised  in  this  country.

 SHRI  D.  SANJIVYYA  :  I  entirely  agree
 with  the  hon.  Member  that  the  provision  of
 unemployment  insurance  is  ideal.  But  how
 soon  we  will  be  able  to  reach  the  ideal  is  a
 question,  Some  pilot  projects  have  been
 started  and  we  hope,  if  finances  permit,  that
 we  will  be  able  to  extend  to  other  areas
 also.

 MR.  DEPUTY-SPEAKER  :  Does  the
 hon.  Member  have  the  leave  of  the  House
 to  withdraw  his  amendment  ?

 SAVERAL  HON.  MEMBERS  :  Yes,

 Amendment  No.  66  was  by  leave
 withdrawn

 MR.  DEPUTY-SPEAKER
 question  is  ;

 The

 “That  clause  12  stand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  72  was  added  to  the  Bill.

 Clause  3—(Grant  of  Licences)

 SHRI  LOBO  PRABHU  :
 move  :

 I  beg  to

 Page  8,  line  23.—

 after  “make”  insert-

 “within  the  period  of  one  month”  (67)
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 Sir,  this  is  a  very  small  amendment  to
 the  effect  that  the  official  is  bound  to  accept
 an  application  fora  licence  and  pass  orders
 on  it  within  a  month.  I  am  pressirg  this
 amendment.  It  is  for  the  reasons  my  friend
 mentioned  about  corruption  and_  the  officials
 taking  advantage  of  the  necessities  of  the
 contractors.  A  contractor  cannot  wait  in-
 definitely  while  his  application  is  being  consi-
 dered.  You  may  say  that  you  can  have  an
 executive  direction  but  that  is  not  enough.
 The  Act  itself  should  indicate  an  attitude
 of  strictness  towards  delay  by  officials.  If
 they  dispose  of  the  application  within  a
 month  or  give  reasons  for  the  same,  that  will
 be  better.  It  is  such  a  simple  amendment
 that,  I  hope,  the  Minister  will  accept  it.

 SHRI  D.  SANJIVAYYA  :  I  thought  an
 executive  direction  will  suffice....

 SHRI  LOBO  PRABHU  :  That  may  or
 may  not  come.  This  is  a  very  simple
 amendment.

 SHRI  D.  SANJIVAYYA  :  We  can
 always  get  it  done  through  an  executive
 direction.

 MR.  DEPUTY-SPEAKER  :  Now,  I  put
 amendment  No.  67  in  the  name  of  Shri
 Lobo  Prabhu  to  the  vote  of  the  House.

 Amendment  No.  67  was  put  and
 negatived.

 MR.  DEPUY-SPEAKER  :  The  question
 is  :

 “That  Clause  3  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  73  was  added  to  the  Bill.

 Clause  724  was  added  to  the  Bill.

 Clause  5—(  Appeal)

 SHRI  SHRI  CHAND  -  GOYAL
 (CHANDIGARH)  :  I  beg  to  move  :

 Page  9,  lines  0  and  I,—

 Jor  “who  shall  be  a  person  nominated
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 [Shri  Shri  Chand  Goyal]
 in  this  behalf  by  the  appropriate
 Government.”

 substitute—
 “Who  shall  be  appointed  out  of  the
 District  Judges  or  other  judicial
 personnel  of  same  rank  and  status..”
 (12)

 SHRI  OM  PRAKASH  TYAGI  :  I  beg
 to  move  :

 Page  9,  line  0,—

 for  “person”  substitute  “judicial  per-
 son”  (49)

 SHRI  LOBO  PRABHU  :  I  beg  to
 move  :

 Page  9,  line  0,—

 for  “person”  substitute—

 “judicial  authority”  (68)
 SHRI  SHRI  CHAND  GOYAL  My

 amendment  No.  2  relates  to  an  appellate
 officer  and  I  have  suggested  that  the  appellate
 officer  instead  of  being  a  person  nominated
 in  this  behalf  by  the  appropriate  Government
 shall  be.appointed  out  of  the  District  Judges
 or  other  judicial  personnel  of  same  rank  and
 status.  My  purpose  in  moving  this  amend-
 ment  is  that  judicial  work  should  alway  be
 performed  by  a  judicial  officer.  You  will  be
 pleased  to  notice  that  uuder  Cl.I5  powers
 have  been  given  to  the  aggrieved  persons  to
 prefer  an  appeal  under  Sec.  7A,  12  and  14,
 Sec.  7  relates  to  the  registration  of  certain
 establishments.  Supposing  a  particular
 establishment  is  wrongly  registered  or  it
 is  refused  registration  on  some  flimsy
 ground,  he  can  prefer  an  appeel.  If
 the  case  is  to  be  decided  by  a  person
 who  has  absolutely  no  legal  acumen,  no
 judicial  training  or  no  legal  background,  he
 is  not  likely  to  take  a  judicial  view  and  an
 objective  and  dispassionate  view,  but  he  is
 likely  to  be  swayed  by  considerations  weigh-
 ing-with  the  Government.  Therefore,  in  all
 such  enactments  care  is  always  taken  to
 appoint  persons  who  have  judicial  experience
 and  legal  acumen  and  I  do  not  know  why  in
 this  case  the  Government  have  left  it  to  its
 own  discretion  to  choose  a  person  to  decide
 these  appeals.  It  is  better  to  safeguard  the
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 interests  of  all  persons  who  are  likely  to  be
 aggrieved  under  Sec.  7A,  2  and  14  by  provid-
 ing  that  their  cases  are  decided  by  a  person
 about  whom  there  can  be  absolutely  no  doubt
 regarding  _  integrity  and  competence,
 Therefore,  I  am  suggesting  that  these  words
 must  be  substituted  and  I  hope  the  hon.
 Minister  who  always  takes  a  very  reasonable

 view  of  things,  certainly  will  comcede  this  small
 amendment  and  will  safeguard  the  right  of
 persons  who  are  to  be  governed  by  this  Act.

 श्री  ओम  प्रकाश  त्यागी  :  उपाध्यक्ष
 महोदय,  मैं  समझता  हूं  कि  किसी  भी  अच्छे
 राज्य  में,  जिसका  प्रजातंत्र  में  विश्वास  है,  हर
 एक  व्यक्ति  को  न्याय  पाने  का  अधिकार  है।
 और  वह  न्याय  असंदिग्ध  होना  चाहिए,  उसमें
 किसी  प्रकार  का  सन्देह  नहीं  होना  चाहिए  1
 इस  विधेयक  में  यह  व्यवस्था  की  गई  है  कि  अगर
 काम  करने  वाले  किसी  मज़दूर  के  साथ  अन्याय
 हुआ  है  या  उसको  कोई  शिकायत  है,  तो  वह
 न्याय-प्राप्ति  के  लिए  उस  व्यक्ति  के  पास  अपील
 कर  सकता  है,  जिसे  गवर्नमेंट  ने  नियुक्त  किया  है
 मैं  समझता  हूं  कि  इस  अवस्था  में  उसको  न्याय
 मिल  भी  सकता  है  और  नहीं  भी  मिल  सकता
 है।  सब  जानते  होंगे  क्रि  जब  किसी  ठेकेदार
 को  ठेका  मिलता  है,  तो  उससे  पहले  ही  आफिसर्ज
 का  परसेंटेज  तय  हो  जाता  है,  अन्यथा  उसका
 नाम  ही  ठेके  में  नहीं  आता  है।  और  उसमें
 कितना  इंजीनियर  लेगा,  कितना  ओवरसियर
 लेगा,  कितना  कौन  लेगा,  ऊपर  तक  यह  इस
 तरह  से  चलता  चला  जाता  है।  हर  डिपार्टमेंट  में  सब
 ने  ज्यादा  करप्ट  मशीनरी  अगर  कहीं  है  तो  वह  यह
 है  कांट्रेक्टर,  वाली  1  इसमें  ऊपर  से  नीचे  तक
 रिश्वत  चलती  है  जिसे  कोई  भी  नहीं  झुटला
 सकता  है।  किसी  भी  दफ्तर  में  आप  चले  जाइए,
 सी०  पी०  डब्लू०  डी०  में  चले  जाइए  या  कहीं
 भी  देख  लीजिए  हर  जगह  यह  चलता  है।  तो
 जब  गवर्नमेंट  आफिशियल्स  में  ऊपर  तक  रिश्वत
 खाए  हुए  आदमी  हैं  तो  उनके  नियुक्त  किए  हुए
 आदमी  से  उस  मजदूर  को  न्याय  मिल  सकेगा  यह
 बिलकुल  संदिन्ध  बात  है।  बल्कि  वह  भी  उस
 भ्रष्टाचार  में  एक  और  भागीदार  हो  जाएगा  ।
 इस  प्रकार  मजदूर  को  न्याय  मिल  सकेगा,  इसमें
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 बिलकुल  संदेह  है।  दूसरी  बात--आपने  ऐनी
 परसन  रखा  है।  यह  न्याय  का  सवाल  है  तो
 यह  प्रत्येक  व्यक्ति  से  तो  प्राप्त  नहीं  हो  सकता
 जिसको  न्याय  देने  का  ज्ञान  नहीं  है,  जिसने

 कानून  पढ़ा  नहीं  है  वह  न्याय  कैसे  देगा  1

 Contract

 एक  साननोय  सदस्य  :  अकबर  कैसे  देता
 था।

 शी  ओम  प्रकाश  त्यागी  :  अकबर  का
 न्याय  आप  चाहते  हो  लेकिन  आप  को  ही  उस
 में  फिर  मुश्किल  पड़  जायगी  ।  उसमें  न्याय  और
 अन्याय  दोनों  बातें  आ  जाती  हैं।  प्रजातंत्न  में
 अकबर  खड़ा  नहीं  रहता।  प्रजातंत्र  में  राजा
 के  खिलाफ  भी  हम  अपनी  शिकायत  रख  सकते
 हैं  और  हमारे  यहां  की  जो  जूडिशियरी  है  उस
 में  हमको  न्याय  मिलने  की  आशा  है।  अभी
 बैंकों  का  राष्ट्रीयकरण  हुआ,  सुप्रीमकोर्ट  ने
 उसे  रिजेक्ट  किया  हालांकि  बड़ी  बैचेनी  यहां
 रही  और  बहुत  से  भेम्बरों  ने  इम्पीचमेंट  भी
 करने  की  कोशिश  की  जो  कि  इतिहास  में  एक
 काले  धब्बे  के  रूप  में  रहेगा  7  लेकिन  सुप्रीम
 कोर्ट  ने  जो  कुछ  किया  बह  शानदार  इतिहास
 उसने  पेश  किया  है  हम  उससे  सहमत  हों  या  न

 हों।  तो  मजदूर  को  न्याय  मिले  इस  दृष्टि से
 मैं  मंत्री  महोंदय  से  प्रार्थना  करूंगा  कि  इसमें
 से  कोई  पार्टी  का  प्रश्न  नहीं  है,  मजदूर  को
 न्याय  दिलाना  है  इसलिए  एनी  परसन  की  जगह
 ऐसा,  आदमी  रखिए  जो  जूडिशियल  मैन  हो  और
 न्यायाधीश  रहा  हो,  यही  मेरा  संशोधन  है  Lt

 SHRI  LOBO  PARBHU:  I  am  glad  I
 am  in  good  company;  there  are  two  other
 people  supporting  the  amendment.  So  I  have
 no  feeling  of  loneliness  at  present.  The
 simple  issue  is  this,  whether  the  Minister  is
 willing  to  substitute  the  world  ‘judicial
 authority’  for  “person”.  That  is  all.  I  wish
 this  is  done,  because  that  will  give  confidence
 to  all  concerned,  to  the  workers  and  every-
 body  else.  I  cannot  add  to  what  my  learned
 predecessor  has  already  said  because  it  has
 been  very  extensive.

 But  I  would  like  to  say  only  this  that  we
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 here  are  working  on  these  amendments  and
 we  who  speak  on  them  satisfy  a  certain  pro-
 vision  of  Parliamentary  Procedure.  If  every
 ameddment  is  to  be  rejected,  I  think,  we
 may  as  well  ask  the  ‘speaker  to  amend  the
 rules  to  say  that  no  amendments  are
 necessary.

 When  the  amendments  are  small,  not
 affecting  the  basic  structure  or  purpose  of  the
 Bill,  I  would  like  the  Minister  kindly  to
 accept  them  even  though  they  are  for  a  Bill
 which  has  been  approved  by  a  Select
 Committee,

 SHRI  D.  SANJIVAYYA  In  this
 matter,  under  Clause  15,  either  the  Establish-
 ment  or  the  Contractor  goes  in  appeal  when
 any  registration  or  licence  is  revoked.  There
 is  no  question  of  any  interest  of  labour  being
 involved  here.  That  is  number  one.  Secondly,
 Sir,  if  we  appoint  ‘judicial  authority’  the  whole
 usual  procedure  will  be  brought  in.  Perheps it  will  be  a  long-drawn  out  affair  and  delay
 matters  and  we  want  quick  decisions.  In  all
 those  matters  we  will  take  care  to  see  that
 ‘competent  officer’  is  appointed.  As  such,  I
 am  not  in  a  position  to  accept  those  amend-
 ments.

 MR.  DEPUTY-SPEAKAR  :  Shall  I  put all  the  amendments  together  ?

 SHRI  LOBO  PRABHU
 separately,

 No,  Sir.
 We  are  asking  for  a  Division.

 MR.  DEPUTY-SPEAKAR  :  All  right.
 I  will  now  put  Amendment  No.  I2  of  Shri
 Shri  Chand  Goyal  to  vote.  The  question  is  :

 Page  9,  lines  40  and  !,—

 Jor  “who  shall  bs  a  person  nominated
 in  this  behalf  by  the  appropriate
 Government”:

 Substitute

 “who  shall  be  appointed  out  of  the
 District  Judges  or  other  judicial  personel
 of  same  rank  and  status  Pa  (I2)

 Let  the  lobby  be  cleared.
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 The  Lok  Sabha  Divided.

 Division  No.  8]

 AYES
 .

 Amat,  Shri  D.

 Amin,  Shri  R.  K.

 Brij  Bhushan  Lal,  Shri

 Deo,  Shri  P.  K.

 Goyal,  Shri  Shri  Chand

 Gupta,  Shri  Kanwar  Lal

 Khan.  Shri  H.  Ajmal

 Lobo  Prabhu,  Shri

 Majhi,  Shri  Mahendra

 Meena,  Shri  Meetha  Lal

 Mohamed  Imam,  Shri  J.

 Naghnoor,  Shri  M.  N.

 Naik,  Shri  G.  C.

 Nambiar,  Shri

 Ranga,  Shri

 Sen,  Dr.  Ranen

 Sheo  Narain,  Shri

 Tyagi,  Shri  Om  Prakash

 Viswanathan,  Shri  G.

 NOES

 Ahirwar,  Shri  Nathu  Ram

 Ahmed,  Shri  F.  A.

 Amjad  Ali,  Shri  Sardar
 Atam  Das,  Shri
 Awadesh  Chandra  Singh,  Shri

 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh.  Shri

 AUGUST  5.  970

 Bhagat,  Shri  B.  R.

 Bhandare,  Shri  R.  D.
 Chandrika  Prasad,  Shri

 Chaudhary.  Shri  Nitiraj  Singh
 Chavan,  Shri  D.  R.

 Chaudhary,  Shri  Valmiki
 Dalbir  Singh,  Shri

 Deoghare,  Shri  N.  R.

 Dhuleshwar  Meena,  Shri

 Dinesh  Singh,  Shri

 Dixit,  Shri  G.  C.

 Dwivedi,  Shri  Nageshwar

 Gandhi,  Shrimati  Indira

 Ganesh,  Shri  K.  R.

 Gautam,  Shri  C.  D.

 Gavit,  Shri  Tukaram

 Girja  Kumari,  Shrimati

 Gowda,  Shri  M.  H.

 Hem  Raj,  Shri

 Iqbal  Singh,  Shri

 Jamna  Lal,  Shri

 Karan  Singh,  Dr.

 Kedar  Nath  Singh,  Shri

 Khadilkar,  Shri  R.  K.

 Kikar  Singh,  Shri

 Kinder  Lal,  Shri

 Krishna,  Shri  M.  R.

 Krishnan,  Shri  G.  Y.

 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
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 Lutfal  Haque,  Shri

 Mahadeva  Prasad,  Dr.

 Mahajan,  Shri  Vikram  Chand

 Mahida,  Shri  Narendra  Singh

 Malhotra,  Shri  Inder  J,

 Marandi,  Shri

 Master,  Shri  Bhola  Nath

 Mishra,  Shri  Bibhuti

 Mishra,  Shri  G.  S.

 Misra,  Shri  5.  N.

 Mohammad  Yusuf,  Shri

 Mohsin,  Shri

 Muhammad  Ismail,  Shri  M.

 Oraon,  Shri  Kartik

 Pahadia,  Shri  Jagannath

 Palchaudhuri,  Shrimati  Ila

 Pant,  Shri  K.  C.

 Paokai  Haokip,  Shri

 Parmar,  Shri  D.  R.

 Partap  Singh,  Shri

 Parthasarathy,  Shri  P,

 Patil,  Shri  Deorao

 Patil  Shri  S.  D,

 Qureshi,  Shri  Mohd,  Shafi

 Radhabai,  Shrimati  B.

 Raghu  Ramaiah,  Shri

 Raj  Deo  Singh,  Shri

 Ram,  Shri  T
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 Ram  Dhan,  Shri

 Ram  Swarup,  Shri

 Randhir  Singh,  Shri

 Rao,  Shri  Jaganath

 Rao,  Shri  J.  Ramapathi

 Rao,  Dr.  ५.  K.  R.  ५.

 Reddi,  Shri  G.  5.

 Roy,  Shri  Bishwanath

 Sait,  Shri  Ebrahim  Sulaiman

 Saleem,  Shri  M.  Yunus

 Savitri  Shyam,  Shrimati

 Sen,  Shri  Dwaipayan

 Shambhu  Nath,  Shri

 Shashi  Bhushan,  Shri

 Shastri,  Shri  Sheopujan

 Sher  Singh,  Shri

 Shinkre,  Shri

 Shiv  Chandika  Prasad,  Shri

 Siddheshwar  Prasad,  Shri

 Sonavane,  Shri

 Sudarsanam,  Shri  M.

 Sursingh,  Shri

 Swaran  Singh,  Shri

 Tiwary,  Shri  D.  N.

 Tiwary,  Shri  K.  N.

 Uikey,  Shri  M.  G.

 Viswanatham,  Shri  Tenneti

 Yadav,  Shri  Chandra  Jeet
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 MR.  DEPUTY-SPEAKER  :  The
 result*  of  the  division  is:  Ayes:  19;
 Noes  :  93.

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  I  ©  shall
 now  put  amendments  Nos.  49  and  68  to  the
 vote  of  the  House.

 Amendments  Nos.  49  and  68  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 “That  clause  1S  stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  |  was  added  to  the  Bill.

 Clause  6—(Canteens.)

 SHRI  SHIVA  CHANDRA  JHA:  I
 beg  to  move  :

 Page  9,  line  26—

 for  ‘one  hundred’  substitute  ‘fifty’.  (25)

 SHRI  OM  PRAKASH  TYAGI  :  I  beg
 to  move  :

 Pake  9,  line  26—

 for  ‘one  hundred’  substitute  ‘twenty-
 five’.  (50)

 SHRI  B.  P.  MANDAL  :  I  beg  to
 move

 Page  9,  line  26—

 for  ‘one  hundred’  substitute  ‘fifty’.  (78)

 MR.  DEPUTY-SPEAKER  :
 amendments  are  now  before  the  House.

 These

 श्री  शिव  चन्द्र  झ्ञा  :  उपाध्यक्ष  महोदय,  यह
 क्लाज़  वेलफेयर  एण्ड  हेल्थ  आफ  कन्ट्रैंकट  लेबर
 से  सम्बन्धित  है  जिस  में  सरकार  कहती  है  :
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 “The  appropriate  Government  may  make
 rules  requiring  that  in  every  establish-
 ment  (a)  to  which  this  Act  applies
 (b)  wherein  work  requiring  employment
 of  contract  labour  is  likely  to  continue
 for  such  period  as  may  be  prescribed,
 and  (c)  wherein  contract  labour  num-
 bering  one  hundred  or  more.........  waa

 मैं  चाहता  हूं  कि  00  के  बजाय  50  कर  दिया
 जाय  |

 उपाध्यक्ष  महोदय,  जिस  इस्टेब्लिशमेंन्ट  में
 100  या  उससे  ज्यादा  कान्ट्रैक्ट  लेबर  काम
 करते  हैं,  उसके  लिये  ये  वेलफेयर  की  बातें  करते
 हैं,  यह  अच्छा  नहीं  है।  जब ये  इस  बात  को
 मानते  हैं  कि  20  या  उससे  ज्यादा  मजदूर  जहां
 काम  करते  हैं,  वहां  कान्ट्रैक्ट  लेबर  का  कानून
 लागू  हो  जाता  है,  तो  जब  उनके  वेलफेयर  की
 बात  आती  है,  सुविधा  की  बात  आती  है,  तो  यह
 100  यथा  उससे  ज्यादा  के  लिये  ही  क्‍यों  हों,  कम
 लोगों  को  कैन्टीन  की  सुविधा  क्‍यों  न  मिले,
 इस  तरह  से  तो  कन्‍्ट्राडिक्टरी  पोज्जीशन  पैदा  हो
 जाती  है।  जहां  50  आदमी  काम  करते  हैं,
 वह  काफ़ी  बड़ा  इंस्टेब्लिशमेंट  हो  जाता  है,
 इसलिये  मेरे  इस  संशोधन  को  स्वीकार  कर
 लेने  से  इस  विधेयक  का  मकसद  पूरा  हो  जाता
 है।  मैं  आशा  करता  हूं  कि  मंत्री  महोदय  मेरे
 संशोधन  को  स्वीकार  कर  लेंगे  |

 श्री  ओम  प्रकाश  त्यागी  :  उपाध्यक्ष  महोदय,
 जैसा  अभी  मेरे  बन्धु  ने  कहा  है,  जब  आपने
 20  आदमियों  की  संख्या  पर  इस  विधेयक  को
 लागू  करना  स्वीकार  किया  है,  परन्तु  जब
 सुविधा  की  बात  आती  है  तो  कहते  हैं  कि  100
 आदमियों  पर  कैन्टीन  खुलेगी--इसके  पीछे
 कौन  सी  युक्ति है,  मेरी  समझ  में  नहीं  आया  |
 जहां  पर  20  आदमी  काम  करेंगे  वहां  भी  इन
 सुविधाओं  कीं  ज़रूरत  पड़ेगी,  खाना  न  सही,
 कम  से  कम  चाय  का  प्याला  तो  उनको  मिलना
 ही  चाहिए  |  जहां  मजदूर  काम  करते  हैं,

 *Shri  Gurcharan  Singh  also  recorded  his  vote  for  NOES.
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 उनको  इतनी  सुविधा  अवश्य  होनी  चाहिये  कि
 वे  लोग  वहीं  कैन्टीन  में  बैठ  कर  चाय  का
 प्याला  पी  सकें  और  चाय  के  लिये  उनको  बाहर
 न  जाना  पड़े  7  अगर  आप  यह  सुविधा  I00
 आदमियों  के  लिये  ही  रखेंगे,  तो  कोई  भी  कान्ट्रैक्टर
 इतनी  सुविधा  नहीं  देगा  ।  इसलिये  मैंने  अपने
 संशोधन  में  कहा  है  कि  00  आदमियों  के
 स्थान  पर  25  रखा  जाय,  25  आदमियों  पर
 कैन्टीन  होना  ही  चाहिये  t

 SHRI  B.  P.  MANDAL:  My  amend-
 ment  is  the  same  as  Shri  Jha's.  I  am  sorry
 the  Minister  has  come  with  a  closed  mind
 determined  to  reject  almost  all  amendments.
 So  asa  matter  of  fact,  I  did  not  like  to
 move  my  amendment.  Anyway,  I  think  it
 is  reasonable  that  when  there  are  50  workers
 Government  should  have  power  to  compel
 the  contractor  to  have  a  canteen,  Eating
 arrangements  are  very  necessary  fe  without
 food,  a  worker  cannot  work  efficiently.  The
 number  l00  is  too  large;  even  if  there
 are  50,  there  should  be  canteen  facilities
 available.  I  support  the  amendment  of
 Shri  Jha's.  Instead  of  displaying  a  closed
 mind  determined  to  reject  all  amendments,  [
 think  the  Minister  should  apply  his  mind  to
 the  reasonability  of  our  amendments  and
 accept  them.  He  will  kindly  accept  this

 di  as  a  ry  one  in  the  light
 of  what  I  have  explained.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  This  is  a  very  important
 facility.  After  all,  the  Labour  Minister
 wants  to  give  some  facilities  to  labour.  But
 he  says  if  there  are  99  workers,  they  will  not
 have  a  canteen,  but  if  they  are  100,  they  will
 get  it.  This  approach  is  quite  wrong.  Even
 if  he  does  not  accept  the  figure  of  20  or  25,
 he  must  accept  the  amendment  saying  that
 if  there  are  50  workers,  this  facility  must  be
 provided.  Otherwise,  the  entire  Act  will
 become  futile  and  devoid  of  purpose.

 SHRI  D.  SANJIVAYYA  :  Only  with
 regard  to  the  ber  hundred  is
 fixed.  With  regard  to  rest  house,  drinking
 water,  etc.,  even  if  there  are  2]  there,  they  are
 eligible  for  all  this,  With  regard  ro  canteens
 I  must  plead  with  the  House  to  be  practical.
 What  is  the  kind  of  contract  labour  we  have
 got?  They  cook  their  own  food,  they
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 bring  their  own  food  with  them  and  drink
 water  there.  Very  rarely  they  go  to  the
 canteen.

 AN  HON.  MEMBER  :  Because  no
 facilities  are  available.

 SHRI  0.  SANJIVAYYA  :  It  must  be  a
 viable  unit.  Therefore,  I  think  the  number
 hundred  is  reasonable.

 MR.  DEPUTY-SPEAKER  :  I  put
 Amendment  Nos.  25,  50  and  78  to  the
 House.

 Amendments  Nos,  25,  50,  &  78
 were  put  and  negatived.

 MR.  DEPUTY-SPEAKAR  :  The  quees-
 tion  is  ;

 “That  Clause  6  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  76  was  Added  to  the  Bill.

 MR.  DEPUTY-SPEAKAR  :  There  are
 still  48  Amendments  left  and  20  Clauses.  We
 allotted  five  hours,  we  have  exceeded  that
 time.  So  if  the  members  agree,  they  may
 kindly  press  only  those  Amendments  which
 they  consider  really  important.

 The  question  is  :

 “That  Clause  7  stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  7  was  added  to  the  Bill.

 Clause  8—  (Other  Facilities)

 SHRI  LOBO  PRABHU
 move  :

 I  beg  to

 Page  10,  line  7,——

 after  “labour”  insert  “exceeding  fifty”
 (70)

 Clause  8  provides  that  the  contractor
 will  make  available  a  sufficient  supply  of
 whole-some  drinking  water,  a  sufficient
 number  of  latrines  and  urinals  and  washing
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 [Shri  Lobo  Prabhu]
 facilities.  My  difficulty  is  this,  If  the
 contractor  has  a  very  small  body  of  men,  he
 cannot  go  on  constructing  these  things  and
 providing  these  facilities,  So.  as  you  have
 allowed  in  Clause  6  that  the  number  should
 be  hundred,  in  respect  of  these  facilities  the
 number  may  be  at  least  fifty  because  it  will
 not  be  realistic  otherwise  to  provide  these
 facilities.  Drinking  water  is  available.  There
 are  public  sources  of  supply.  He  need  not  bring
 a  pipe  for  20  workers.  If  it  is  fifty,  it  becomes
 a  Sizeable  body  of  workers,  I  think  without
 really  losing  the  purpose  of  the  Bill,  you  will
 be  serving  both  the  interests  of  the  economy
 and  of  the  workers  if  the  number  is  raised
 from  20  to  50.

 SHRI  NAMBIAR  :  Even  if  it  is  five,
 drinking  water  must  be  given.  Let  him  bring
 a  pot  of  water  and  put  it  there.  Why  are  you
 objecting  ?

 SHRI  D.  SANJIVAYYA  :  The  number
 should  not  be  fixed.  If  there  are  21,  it  should
 apply,  but  with  regard  to  the  scale  as  to  how
 many  canteens  should  be  there,  how  many
 latrines,  etc.,  that  will  be  fixed  according  to
 the  rules  to  be  framed  under  Clauce  35.
 Clause  35  (2)  (j)  says  that  the  number  and  types
 of  canteens,  rest-rooms,  latrines  and  urinals
 that  should  be  provided  and  maintained  will
 be  fixed  by  the  rules.

 MR.  DEPUTY-SPEAKER  :  I
 Amendment  No.  70  to  the  House.

 put

 Amendment  No.  70  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  18  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  76  was  added  to  the  Bill.

 Clauses  79  and  20  were  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER  :  Then  we
 come  to  clause  2

 SHRI  LOBO  PRABHU  I  am  not
 moving  my  amerdment.
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 MR.  DEPUTY-SPEAKER
 tion  is  :

 :  The  ques-

 “That  clause  2]  stand  part  of  the  Bill,”

 The  motion  was  adopted,

 Clause  2]  was  added  to  the  Bill.

 Clause  22  was  added  to  the  Bill.

 Clause  23—(Contravention  of  Provi-
 sions  Regarding  Employment  of  Contract
 Labour.)

 f

 MR.  DEPUTY-SPEAKER
 take  up  clause  23.

 Then  we

 SHRI  SHIVA  CHANDRA  JHA:  I  move:

 Page  12,  line  5,  for  “three”

 substitute  “six”  (26)

 SHRI  OM  PRAKASH  TYAGI  :  I  move  :

 Page  12,  Line  9,  add  at  the  end

 “and  with  imprisonment  for  a  term  which
 may  extend  to  six  months.”  GD

 श्री  शिव  चन्द्र  झा:  उपाध्यक्ष  महोदय,
 इसमें  सज़ा  देने  की  बात  है।  जो  कानून  का
 उल्लंघन  करेंगे  उनको  कैसी  सज़ा  मिलनी  चाहिए
 उसके  लिए  ये  चाहते  हैं  कि तीन  महीने  की  सज़ा
 और  एक  हजार  रुपए  तक  का  जुर्माना  हो।
 अभी  उस  दिन  श्री  देवेन  सेन  जी  ने  कहा  था
 कि  एक  हज़ार  का  फाइन  रखकर  आप  उन
 ठेकेदारों  को  डरा  नहीं  सकते  हैं।  वह  ठेकेदार
 तो  ऐसे  हैं  जोकि  आपको  भी  खरीद  सकते  हैं  1
 इसीलिए  मैंने  इसमें  यह  संशोधन  रखा  है  कि
 इसमें  जो  सज़ा  देने  की  बात  है  वह  तीन  महीने
 से  बढ़ाकर  6  महीने  का  रिगरस  इम्प्रिज़नमेंट  देने
 की  बात  रखी  जानी  चाहिए  ताकि  उनके  ऊपर
 उसका  कुछ  असर  पड़  सके  |

 SHRI  0.  SANJIVAYYA  :  In  most  of
 the  labour  enactments,  this  period  of  three
 months  is  fixed.  With  regard  to  the  fine,  my
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 hon,  friend  Mr.  Jha  might  not  have  read
 this  clause  fully.  If  he  reads  it  fully  he  will
 find  the  provision  saying,  “with  an  additional
 fine  which  may  extend  to  one  uundred  rupees
 for  every  day  during  which  such  contraven-
 tion  continues”  etc.  Therefore  it  is  severe
 enough.  And  so  I  do  not  accept  the
 amendment,

 MR.  DEPUTY-SPEAKER  :  I  shall  put
 the  amendments  to  the  vote.

 Amendments  No.  26  &  5]  were
 put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  The  question

 “That  clause  23  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  23  was  added  to  the  Bill.

 Clause  24—(Other  Offences)

 MR.  DEPUTY-SPEAKER  :  Now  we
 take  clause  24.

 SHRI  SHIVA  CHANDRA  JHA  :  I  move:

 Page  12,  line  13,  for  “three”  substitute
 “six”  (27)

 अभी  तीन  महीने  की  सख़ा  को  जो  6  महीने
 करने  की  बात  मैंनेरखी  थी  उसपर  मन्त्री  महोदय
 ने  कहा  कि  मैंने  सारा  क्लाज़  पढ़ा  नहीं  है
 उसमें  तो  यह  लिखा  है  :

 ““-with  an  additional  fine  which  may
 extend  to  one  hundred  rupees  for  everyday
 during  which  such  contravention
 continues.”

 इसमें  तो  यह  लिखा  है  कि  जब  कंटिनुईंग
 कन्द्रावेंशन  होगा  यानी  जब  दूसरी  बार,  तीसरी
 बार  कोई  जुर्म  करेगा  तो  उसके  लिए  यह  रखा
 गया  है।  इन्होंने  दोनों  बातों  को  एक  साथ
 मिक्स  अप  कर  दिया  है।  इसलिए  मैंने  अभी
 तीन  महीन ेकी  सज़ा को  6  महीने  करने  के
 लिए  जो  तर्क  दिये  थे  वही  बात  यहां  भी  लागू
 होती  है  ।
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 SHRI  0.  SANJIVAYYA  :  We  are  on
 clause  24,  He  speaks  on  :  clause  23.

 MR.  DEPUTY-SPEAKER  :  I  shall  now
 put  the  amendment  to  the  vote.

 Amendment  No.  27  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  24  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  24  was  added  to  the  Bill.

 Clause  25  (Offences  by  Companies)

 MR.  DEPUTY-SPEAKER  :  Then  we
 come  to  clause  25.

 SHRI  SHIVA  CHANDRA  JHA:  I  move:
 Page  12,  line  22,  affer  ‘proves’  insert

 “and  the  contract  labour  generally  ap-
 proves  of.”  (28)

 MR,  DEPUTY-SPEAKER  :  I  shall  put
 the  amendment  to  the  vote.

 Amendment  No,  28  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  25  stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  25  was  added  to  the  Bill.

 Clause  26  (Cr-gnizance  of  Offences)

 MR.  DEPUTY-SPEAKER  :  Then  we
 come  to  clause  26.

 SHRI  SHRI  CHAND  GOYAL  :  I  move  :

 Page  13,  lines  2  and  3,

 Jor  “by,  or  with  the  previous  sanction  in
 writing  of,  the  inspector.”
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 (Shri  Shri  Chand  Goyal]
 substitute

 “by  an  office-bearer  of  a  recognised
 trade  union  or  by  the  inspector”  (I3)

 SHRI  OM  PRAKASH  TYAGI  :  I  move

 Page  13,  lines  2  and  3,

 omit,  “or  with  the  previous  sanction  in
 writing  of,”  (52)

 Page  13,  line  3,

 after  “inspector”  insert

 “or  the  office  bearer  of  the  recognised
 trade  union”  (53)

 SHRI  SHRI  CHAND  GOYAL :  This  is
 a  very  important  amendment.  This  is  a  basic
 one.  My  amendment  No,  l3  suggest  that  for
 the  words  “by  or  with  the  previous  sanction
 in  writing  of,  the  inspector”,  substitute  the
 words  “by  an  office  bearer  of  a  recognised
 trade  union  or  by  the  inspector.”  The  right
 to  move  the  machinery  of  this  Act,  has  been
 given  only  to  the  inspector.  The  labour  and
 recognised  trade  unions  have  been  omitted,
 even  though  usually  this  right  is  always
 invested  in  the  leader  of  a  trade  union  to
 move  the  machinery  under  similar  Acts.  I  do
 not  know  why  the  entire  thing  has  been  left
 to  the  discretion  of  the  inspector.  If  the
 inspector  is  dishonest  or  inactive  the  machinery
 under  this  Act  will  not  come  into  motion
 at  all.  Therefore,  I  have  said  that  the  office-
 holders  of  recognised  trade  unions  should  be
 given  the  right  to  file  these  complaints  instead
 of  the  present  position  in  the  Bill  under
 which  the  complaint  can  be  made  only  by  the
 inspector.

 SHRI  NAMBIAR :  It  is  a  very  reason-
 able  amendment.  When  an  offence  has  been
 committed,  cognizance  has  to  be  taken  by  the
 party  affected  or  by  Government.  Here
 Government  means  the  police  or  the  magis-
 trate.  Why  do  you  want  an  inspector  appoin-
 ted  under  this  Act  to  make  a  complaint  ?
 There  is  every  possibility  of  a  collusion
 between  the  inspector  and  the  culprit.  There
 fore,  labour  will  not  get  justice.  The  trade
 union  representing  labour  must  have  that  right,
 not  the  inspector.  He  should  not  stifle  justice.
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 Justice  must  not  only  be  done  but  also  ap-
 pear  to  be  done.

 SHRI  D.  SANJIVAYYA  :  The  inspector
 to  be  appointed  under  this  Act  has  powers
 to  enter  any  premises  of  an  establishment  or
 the  contractor’s  office,  inspect  and  seize
 records,  etc.  He  is  ina  better  position  to
 prove  the  case  in  a  court  of  law  than  the
 labour  leaders  or  workers  who  have  no  access
 to  those  records.

 MR.  DEPUTY-SPEAKER  :  I  will  now
 put  the  amendments  Nos.  13,  52  and  53  to
 the  House.

 Amendments  Nos  13,  52  &  53  were
 put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  26  stand  part  of  the  Bill.’’

 Themotion  was  adopted.

 Clause  26  was  added  to  the  Bill.

 Clause  27—(Limitation  of  Prosecution)

 SHRI  SHRI  CHAND  GOYAL  :  I  beg
 to  move  :

 Page  13,  line  7

 for  “three”  substitute  “six”  (14),

 Page  3

 omit  lines  0  to  13,  (J5)

 I  want  that  instead  of  3  months  it  should
 be  6  months  for  filing  a  complaint.  Some-
 times  it  may  not  be  possible  to  file  a
 complaint  within  3  months.  Why  take  away
 this  valuable  right  by  limiting  it  to  three
 months  ?  It  should  be  six  months.

 SHRI  D.  SANJIVAYYA  :  If  more  time
 is  given,  there  is  possibility  for  complication.
 3  months  is  quite  sufficient.

 MR.  DEPUTY-SPEAKER  :  I  will  now
 put  amendments  Nos.  14  and  5  to  the
 House.



 301  ‘Contract

 Amendments  Nos.  7  &  45  were
 put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  27  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  27  was  added  to  the  Bill.

 Clauses  28  to  30  were  added  to  the
 Bill.

 Clause  3|—(Power  to  Exempt  in
 Special  Cases)

 SHRI  SHRI  CHAND  GOYAL:  I  beg
 to  move  :

 Page  15,  lines  5  and  6,—

 for  “if  in  its  opinion  it  is  necessary  or
 expedient  so  to  do”

 substitute

 “in  the  case  of  an  emergency  or  in
 an  extraordinary  situation”  (16)

 SHRI  OM  PRAKASH  TYAGI  :  I  beg
 to  move  :

 Page  15,  lines  5  and  6,—

 for  “if  in  its  opinion  it  is  necessary  or
 expedient  so  to  do”

 substitute

 “in  an  extraordinary  situation’(54)

 SHRI  SHRI  CHAND  GOYAL  :  This
 clause  deals  with  the  power  to  exempt  certain
 establishments  from  the  purview  of  this  Act.
 At  the  moment,  this  power  has  been  made
 absolutely  discretionary  with  the  appropriate
 Government.  As  it  is,  the  clause  says  ‘if
 in  its  opinion  it  is  necessary  or  expedient  so
 to  do”.  No  _~—  guidelines  or  guiding
 principles  have  been  provided.  I  am  suggest-
 ing  the  substitution  of  these  words  by  the
 words  “in  the  case  of  emergency  or  in  an
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 extraordinary  situation.”  After  all,  when  the
 government  wants  to  take  out  certain  estab-
 lishments  from  the  purview  of  the  Act,  there
 must  be  some  valid  and  cogent  reasons.  It
 was  argued  by  the  Minister  in  the  Select
 Committee  that  an  emergency  or  an  extra-
 ordinary  situation  may  arise  which  may
 necessitate  the  taking  out  of  certain  establish-
 ment  from  the  purview  of  the  Act  or  may
 be  that  certain  government  commitments
 may  have  to  be  fulfilled.  Unless  those
 guiding  principles  are  provided  in  the  statute,
 the  government  will  have  the  discretion  to
 abuse  this  power  and  the  State  will  take  out
 certain  establishments  from  the  purview  of
 this  Act,  at  its  fancy  and  whim.

 शी  ओम  प्रकाश  त्यागी  :  उपाध्यक्ष  महोदय,
 इस  क्लाज़ के  आने  से  जो  भी  लाभ  मजदूरों
 को  दिया  गया  है  वह  उससे  वंचित  किया  जा
 सकता  है।  यह  क्लाज़  गवर्नमेंट  के  हाथ  में
 इतनी  पावर  दे  देता  है  कि  जो  लाभ  गवर्नमेंट
 देना  चाहती  है  उस  को  वह  एक  ही  नोटिफिकेशन
 से  खत्म  कर  सकती  है।  गवर्नमेंट  को  इतनी
 पावर  दे  देना  कि  “अगर  उस  की  राय  में
 आवश्यक  हो  तो  वह  अपने  एक  नोटिफिकेशन
 से  किसी  भी  समय  ऐक्ट  को  खत्म  कर  सकती
 है”  मेरी  राय  में  बिल्कुल  गलत  है।  इसमें  यह
 अवश्य  आना  चाहिये  कि

 “in  any  extraordinary  situation”

 गवर्नमेंट  चाहे  तो  उस  पर  नोटिफिकेशन
 कर  सकती  है,  लेकिन  इसमें  जो  इस  प्रकार  के
 शब्द  हैं  कि  :

 “The  appropriate  Government,  may,  if
 in  its  opinion  it  is  necessary  or  expedient
 so  todo,  direct,  by  notification  in  the
 Official  Gazette’’.

 अर्थात्‌  अगर  गवर्नमेंट  की  ओपीनियन  में
 आवश्यक  हो,  मैं  समझता  ह्  इस  प्रकार  की
 पावर  गवर्नमेंट  के  हाथ  में  देता  मज़दूरों  के
 हित  में  भी  नहीं  होगा  और  सरकार  के  भी  हित्त
 में  नहीं  होगा  गवर्नमेंट  केवल  विशेष  अवस्था

 सिचुएशन  में  ही  ऐपा  कर  सके  उपका  विधान
 होना  चाहिए  ।



 ३03  Contract

 SHRI  RANGA  (Srikakulam):  I  wish
 to  support  this  amendment.  I  think  the
 Minister  was  on  the  right  foot  when  he
 said  the  other  day  that  there  is  scope  for
 abolition  by  gradual  stages  the  contract
 labour  as  a  whole;  in  the  mean  while,  it
 would  be  there  and  it  would  be  regulated,
 guided  and  controlled  by  the  government  and
 soon.  But,  at  the  same  time,  yesterday  one
 or  two  of  our  members  drew  our  attention  to
 this  fact  that  the  local  governments  have  also
 the  right  to  exempt  any  of  the  establishments
 from  the  operation  of  this  Bill,  which  itself
 is  not  adequate,  which  is  only  a  partial

 to  the  reco:  dati  made  by  the
 Whittly  Commission  so  long  ago  ;  nearly  35
 or  36  years  ago,  they  suggested  that  contract
 labour  should  be  abolished.  From  that  time
 onwards  the  government  have  been  moving
 in  an  elephantine  manner,  slowly,  and  they
 have  reached  only  up  to  this  particular  stage.
 This  is  only  a  kind  of  apology,  but  it  is  good
 so  far  as  it  goes.  But  the  evil  of  contract
 labour  would  still  be  there.  In  order  to  over-
 come  these  evils,  so  many  of  these  clauses
 have  been  provided  here  where  some  protec-
 tive  steps  are  mentioned.  But  here  is  this
 clause  by  which  the  local  governments  would
 get  the  opportunity  to  favour  some  contractor
 or  employer  by  excluding  his  establishment
 from  the  operation  of  this  Act.  In  that  case,
 it  isa  very  dangerous  provision.  May  be,
 in  the  present  circumstances,  some  such  pro-
 vision  is  necessary  and  that  is  why  it  is  in-
 corporated  here.  But  why  should  the  local
 government  be  given  complete  discretion  ?
 It  may  publish  it  in  the  Gazette  and  very
 few  people  would  read  the  Gazettee  ;  espe-
 cially  the  workers,  would  not  be  able  to  read
 the  Gazette  at  all.  So,  should  there  not  be
 some  such  condition,  as  suggested  by  my
 hon.  friend,  Shri  Goyal  7?

 He  himself  has  made  us  wise  about  it.
 The  Joint  Committee,  the  hon.  Minister  and
 those  behind  him  advanced  this  very  same
 reason  for  providing  this  particular  power
 for  the  local  Governments,  Let  us  also  be
 very  clear  about  one  thing.  The  local
 Governments  are  not  the  local  Governments
 of  those  earlier  days  when  the  ICS  people  or
 some  other  people  were  looking  at  these
 things  very  carefully.  Today,  politics  has
 come  in.  The  politics  cuts  both  ways.  It
 may  favour  labour,  as  my  hon.  friend  is
 fortunate  enough  to  have  this  House  in
 favour  of  labour.  All  of  us  are  in  favour  of
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 labour.  But  there  is  no  guarantee  when  we
 come  down  to  brass-tacks  that  the  local
 Government  at  the  local  level  will  always  be
 in  favour  of  labour.  It  might  possibly  be
 in  favour  of  scrupulous  or  unscrupulous
 employers.

 We  may  be  willing  to  give  this  power  to
 the  local  Government  but  subject  to  those
 conditions  which  have  been  suggested.  If
 my  hon.  friend  so  chooses,  he  may  suggest
 some  amendment  to  this.  He  has  used  two
 words,  either  emergency  or  extra-ordinary
 situation,  He  may  drop  one  or  the  other
 word,  either  emergency  or  extra-ordinary
 situation.  Let  him  accept  at  least  one  of
 those  conditions  so  that  there  will  be  some
 check  upon  the  vagaries  of  politicians  who
 are  coming  to  control  the  local  Govern-
 ments.

 SHRI  NAMBIAR  :  Mr.  Deputy-
 Speaker,  Sir,  I  am  opposed  to  this  clause  in
 toto.  There  are  two  important  clauses,  that
 is,  clause  40  and  clause  3J.  Clause  I0  gives
 the  right  to  bring  about  abolition  of  the
 contract  system  in  a  particular  process  or
 manufacture.  Clause  3]  gives  complete  re-
 laxation  about  it.  These  are  the  two  opera-
 tive  clauses.

 Let  us  see
 which  says  :

 the  wording  of  clause  0

 “Notwithstanding  anything  contained  in
 this  Act,  the  appropriate  Government
 may,  after  consultation  with  the  Central
 Board  or,  as  the  case  may  be,  a  State
 Board,  prohibit,  by  notification  in  the
 Official  Gazette,  employment  of  contract
 labour......"°

 The  appropriate  Government  can  prohibit
 a  particular  process  from  the  operation  of  the
 contract  labour  after  consulting  the  Central
 Board  or  the  State  Board,  as  the  case  may
 be.  Then,  clause  3]  takes  away  the  right
 from  the  labour.  It  says  :

 “The  appropriate  Government,  may,  if
 in  its  opinion  it  is  necessary  or  expe-
 dient  so  to  do,  direct,  by  notification,  in
 the  Official  Gazette......"

 It  nced  not  even  go  and  consult  the
 Central  Board  or  the  State  Board  where  the
 labour  is  represented.  Therefore,  what  little
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 is  given  by  the  right  hand  is  taken  away  by
 the  left  hand.  The  privilege  given  to  the
 worker  is  too  small  and  the  right  taken
 away  from  the  worker  is  too  big  like  a
 mountain.  So,  as  I  said  in  the  beginning,
 this  Government  does  not  want  to  abolish
 the  contract  labour  by  looking  at  the  wording
 of  these  two  clauses.  What  is  the  harm  if
 clause  3]  is  not  there  ?  Suppose  tomorrow
 there  is  an  emergency.  Then,  in  an  emer-
 gency,  the  Government  can  do  anything,
 take  over  this,  that  and  so  on.  In  every
 legislation,  there  need  not  be  a  clause  for
 emergency.  Emergency  will  look  after  itself.
 In  an  emergency,  the  Government  or  the
 President  will  have  absolute  power  and  he
 can  do  whatever  he  wants.

 Clause  3]  can  be  conveniently  deleted.
 There  is  no  necessity  of  it.  But  there  is
 one  difficulty.  The  re-numbering  of  the
 clauses  will  have  to  be  done.  For  that,  I
 will  agree.  That  can  be  done.  Clause  0
 as  such  may  have  some  benefit  which,  after
 all,  is  a  wishful  thinking.  They  want  to
 abolish  contract  labour.  If  that  is  the  real
 intention,  let  not  clause  ३]  be  there.  As
 regards  the  re-numbering  of  the  clauses,  I

 .am  prepared  to  accept  the  amendment  of  my
 hon.  friend,  Shri  Goyal.  Whatever  is  given
 by  the  right  hand  should  not  be  taken  away
 by  the  left  hand.

 6  hrs.
 SHRI  TENNETI  VISWANATHAM

 (Visakhapatnam)  :  May  I  also  add  my
 appeal  to  the  Minister  not  to  depend  upon
 the  voting  strength  which  he  has  to-day  but
 to  act  upon  his  commonsense  without
 depending  upon  merely  the  official  out-
 look.

 In  fact  the  entire  Act  is  nullified  if  that
 section  stands.  To-day,  as  you  know,  in
 the  States  contractors  are  very  influential  in
 politics.  As  our  expenditure  is  mounting
 up,  the  volume  of  work  done  by  the  con-
 tractors,  the  value  of  work  done  by  the
 contractors  and  the  role  of  the  contractors,
 particularly,  during  election  time  is  some-
 thing  about  which  I  need  not  detail  here.
 Therefore,  the  State  Governments  will  only
 clutch  at  this  power  and  instead  of  using  it
 properly,  they  will  be  certainly  tempted  to
 abuse  it.  I  want  this  young  Minister  not  to
 throw  temptation  in  the  way  of  these  State
 Ministers.  Therefore,  even  if  he  is  not  able
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 to  get  at  the  word  ‘extraordinary’  because  it
 is  not  judicially  defined  anywhere
 ‘emergency’  is  a  constitutional  term  and  I
 would  appeal  to  him  to  accept  it.

 SHRI  D.  SANJIVAYYA:  When  we
 framed  this  clause,  we  also  felt  a  little  ner-
 vous  because  it  gives  ample  power.  But  I
 thought  responsible  governments  will  exercise
 this  power  in  the  case  of  emergency  and
 extraordinary  circumstances.  But  in  view  of
 the  strong  feelings  expressed  in  this  House
 I  would  like  to  accept  this:  ‘in  the  case  of
 emergency’.

 SHRI  NAMBIAR  :  We  will  agree.

 MR.  DEPUTY-SPEAKER  :  There  is
 some  difficulty  here.  Either  you  accept  the
 amendment  which  has  been  moved,  or  if
 you  accept  only  part  of  the  amendment,  then

 d it  mean:  id  to

 SHRI  D.  SANJIVAYYA  :  If  I  am
 permitted  to  move,  I  move  that  the  words
 ‘in  the  case  of  emergency’  be  substituted.

 MR.  DEPUTY-SPEAKER
 please  send  it  in  writing.

 You

 SHRI  NAMBIAR  :  Whatever  mercy
 is  given,  Sir,  we  are  prepared  to  accept.

 SHRI  D.  SANJIVAYYA  :
 to  move  :

 Sir,  I  beg

 Page  ‘15,  lines  5  and  6,—

 for  “if  in  its  opinion  it  is  necessary  or
 expedient  so  to  do”.

 substitute  “in  the  case  of  an  emer-
 gency.”  (8I)

 MR.  DEPUTY-SPEAKER  :  In  view  of
 the  Minister’s  amendment,  does  Mr.  Goyal
 press  his  amendment  ?

 SHRI  SHRI  CHAND  GOYAL  :  If
 my  amendment  is  being  amended  by  the
 Minister,  I  have  no  objection,  Sir.

 Amendment  No.  76  was  by  leave
 withdrawn.
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 MR,  DEPUTY-SPEAKER:  I  am  now
 putting  the  Minister's  amendment  which  has
 been  moved.  The  question  is  :

 Page  15,  lines  5  and  6,—

 for  “if  in  its  opinion  it  is  necessary  or
 expedient  so  to  do”

 substitute  “in  the  case  of  an  emergency”
 (8l)

 The  motion  was  adopted.

 SHRI  OM  PRAKASH  TYAGI  :  I  seek
 the  leave  of  the  House  to  withdraw  my
 amendment.

 The  Amendment  No.  54,  by  leave,
 withdrawn.

 MR.  DEPUTY-SPEAKER  THE  ques-
 tion  is  :

 “That  Clause  3l,  a;  am  ended,  stand  part
 of  the  Bill.”

 The  motion  was  adopted

 Clause  37  as  amended,  was  added
 to  the  Bill.

 Clauses  32  to  34  were  added  to  the  Bill.

 Clause  35  (Power  to  make  Rules)

 SHRI  HEM  RAJ  id  wish  to  withdraw
 my  amendment  No.  72.

 MR.  DEPUTY-SPEAKER  ;  It  has  not
 been  moved  at  all.  Now,  the  question  is  :

 “That  Clause  35  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  35  was  added  to  the  Bill.

 Clause  |  (Short  title,  Extent,  Com-
 mencement  and  Application)

 MR.  DEPUTY-SPEAKER  :  We  take  up
 Clause  J].  There  are  a  large  number  of
 amendments  which  may  be  moved.
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 SHRI  D.  SANJIVAYYA:  I  beg  to  move:

 Page  1,  line  6,--
 for  1969"  substitute  1970"  (2)

 Page  1,  lines  7  and  8,—
 omit  “except  the  State  of  Jammu  and

 Kashmir.”  (3)

 SHRI  SHRI  CHAND  GOYAL  :  I  beg
 to  move  :

 Page  2,  line  2,—
 Jor  “twenty”  substitute  “ten”  (6)

 Page  2,  line  6,—
 for  “twenty”  substitute  “ten”  (7)

 Page  2,  iine  2,—
 Sor  “twenty”  substitute  “ten”  (8)

 Page  2,  lines  23  and  24,—
 for  “one  hundred  and  twenty  days”
 substitute  “‘ninety  days”  (9)

 Page  2,  line  26,—
 Jor  “sixty  days”  substitute

 days”  (0}—
 “thirty

 SRHI  SHIVA  CHANDRA  JHA:  |  beg
 to  move  :

 Page  2,  line  3,—,
 for  “not"  substitute  “also”  (20)

 Page  2,  lines  23  and  24,—
 for  “one  hundred  and  twenty”
 substitute  “sixty”  (2l)

 SHRI  NAMBIAR  :  I  beg  to  move  :

 Page  A  lines  5  and  6,—
 Jor  “(Regulation  and  Abolition)”
 substitute  “(Abolition)”  (29)—

 Page  2,—
 omit  lines  3  to  26,  (32)

 SHRI  OM  PRAKASH  TYAGI:  I  beg
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 to  move  ;

 Page  2,  line  2,—
 for  “twenty”  substitute  “fifteen”  (37)

 Page  2,  line  6,—
 Jor  “twenty”  substitute  “fifteen”  (38)

 Page  2,  line  2,—
 for  “twenty”  substitute  “fifteen”  (40)

 Page  2,  lines  23  and  24,—-
 far  “one  hundred  and  twenty  days”
 substitute  “one  month”  (44)

 SHRI  J.  M.  LOBO  PRABHU  :  I  beg  to
 move:

 Page  2,  line  3,—
 for  “any  day”  substitute  “an  aver-

 age”  (56)

 Page  2,  line  6,—
 for  “any  day”  substitute  ‘‘an  aver-
 age”  (57)

 Page  2,  line  8,—
 after  “may”  insert
 “after  consulting  the  appropriate  Advi-

 sory  Board,  and"  (58)

 Page  2,  line  4,—
 after  “casual”
 insert  “or  non-commercial”  (59)

 SHRI  SHRI  CHAND  GOYAL  :  As  at
 present  the  Bill  applies  to  Establishments
 which  employ  20  persons.  I  am  suggesting
 that  this  number  should  be  replaced  by  10.
 There  are  so  many  small-scale  industries
 which  employ  less  number  of  persons  where
 contract  labour  is  being  utilised.  If  we  retain
 the  figure  20,  it  means,  the  establishments
 where  they  employ  0  people  or  morc,
 will  not  come  within  the  purview  of  this
 Act.  Therefore,  they  will  not  get  advantage.

 The  evil  practices  which  are  at  the
 moment  existing  in  contract  labour  and  the
 inhuman  and  subhuman  conditions  in  which
 contract  labour  is  passing  its  days  and  the
 misery  which  they  are  undergoing  will  not  be
 over  unless  we  apply  the  provisions  of  this
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 blish to  estal  ६  which  have  even
 ten  persons  as  their  employees  and  also  to
 contractors  who  are  working  with  ten  persons.
 Therefore,  I  would  suggest  that  these  three
 amendments  should  be  accepted.

 I  shall  not  take  the  time  of  the  House
 by  quoting  the  overwhelming  and  exuberant
 evidence  which  has  come  on  this  point.
 So  many  witnesses  who  had  appeared  before
 the  Select  Committee  as  representatives  of
 the  trade  unions  were  by  and  large  of  the
 view  that  this  should  apply  also  to  establish-
 ments  employing  ten  persons.  The  hon.
 Minister  then  gave  one  argument  namely  that
 since  in  the  Factories  Act  and  other  similar
 legislation  including  the  Minimum  Wages
 Act  the  figure  20  appeared,  therefore,  they
 were  taking  this  convenient  figure.  But  the
 point  is  that  this  new  measure  is  being  adop-
 ted  in  the  year  1970,  whereas  those  labour
 legislations  came  into  existence  1s,  20  or  30
 years  ago,  when  conditions  were  entirely
 different.  Then,  we  were  not  able  to  do  much
 for  labour.  But  now  that  we  have  a  person
 like.  Shri  0.  Sanjivayya  heading  the  Labour
 Ministry,  we  hope  he  will  keep  in  mind  the
 misery  and  the  sad  lot  of  the  persons
 working  in  establishments  employing  ten  or
 less  number  of  persons  and  agree  to  replace
 the  figure  20  by  10.

 थ्री  शिव  चन्द्र  झा:  उपाध्यक्ष  महोदय
 यह  कानून  उन  एस्टाब्लिशमेंटस  और  कंटू  बट्
 पर  लागू  होने  जा  रहा  है,  जहां  बीस  या  उस  से
 अधिक  कन्द क्ट  लेबर  काम  करते  हैं।  शुरू  से
 ही  यह  मांग  की  जा  रही  है  कि  इस  संख्या
 को  घटाकर  दस  कर  दिया  जाये  ।  आख़िर  इस
 सरकार  का  मकसद  एक  वेलफेयर  स्टेट  कायम
 करना  है  और  उसने  इस  विधेयक  के  शीर्षक
 में  “एबालिशन'”  शब्द  का  इस्तेमाल  किया  है  |
 तो  फिर  मंत्री  महोंदय  क्‍यों  नहीं  ऐसी  व्यवस्था
 करते  हैं  कि  ज्यादा  से  ज़्यादा  लोग  इस  कानून
 के  अन्तर्गत  आ  जायें  ?  माननीय  सदस्य  ने  ठीक
 कहा  है  कि  देहात  में  जो  छोटे  उद्योग  लगाये  जा
 रहे  हैं,  उनमें  दस  से  कम  लोग  कंट  कट  पर  काम
 करते  हैं।  इस  लिए  सरकार  को  यह  देखना
 चाहिए  कि  ज्यादा  से  ज्यादा  लोग  इस  कानून
 से  कवर  हों  सके।  जब  सरकार  कंद कट  लेबर
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 [श्री  शिवचन्द्र  झा  ]
 को  खत्म  करने  का  दावा  करती  है,  तो  फिर
 उसको  यह  संशोधन  मान  लेना  चाहिए  कि  यह
 कानून  उस  एस्टाब्लिमेंट्स  और  कंटटक्‍्टर्ज़  पर
 भी  लागू  हो,  जहां  दस  या  उससे  अधिक  कंट  कट
 लेबर  काम  करते  हैं।  इस  प्रकार  यह  विधेयक
 ज्यादा  मीनिगफुल  हो  जायेगा।  वैसे  मैं  देखता

 हूं  कि  सरकार  अपनी  ही  कुल्हाड़ी  से  अपने
 विधेयक  को  काटती  चली  जा  रही  है--एक
 तरफ़  वह  लिखती  जा  रही  है  और  दूसरी  तरफ
 मिटाती  जा  रही  है।  क्लाज  3  के  द्वारा  उस
 ने  इस  विधेयक  की  सब  व्यवस्थाओं  को  खत्म
 कर  दिया  है

 क्लाज़  i(5)()  में  कहा  गया  है
 कि  यह  विधेयक  उन  एस्टाब्लिशमेंट्स  पर  लागू
 नहीं  होगा,  जहां  केवल  इन्टरमिटेंट  या  कैजुअल
 नेचर  का  काम  होता  है--“इट  शैल  नाट  सप्लाई
 ~——"  |  मेरा  संशोधन  संख्या  20  यह  है
 कि  शब्द  “ताट”  के  स्थान  पर  “भआलसो"”  रख
 दिया  जाये,  ताकि  यह  विधेयक  उन  एस्टाब्लिश-
 मेंट्स  पर  भी  लागू  हो  1

 एक्स्प्लेनेशन  में  कहा  गया  है  कि  किसी.
 एस्टाब्लिशमेंट  का  काम  इन्टरमिटेंट  नहीं  माना
 जायेगा,  अगर  पिछले  बारह  महीनों  के  दौरान
 वहां  120,  दिनों  से  ज्यादा  में  काम  होता  रहा
 है,  अर्थात्‌  अगर  वहां  पर  20  दिनों  से  ज्यादा
 में  काम  होता  रहा  है,  तभी  यह  विधेयक  उस
 पर  लागू  होगा।  सरकार  की  तरफ  से  कैजुअल
 लेबर  को  पर्मानेंट  करने  की  बात  ८ही  गई  है
 बह  यह  भी  चाहती  है  कि  इस  विधेयक  से
 ज्यादा  लोगों  को  कवर  किया  जाये।  मैं  अपने
 संशोधन  संख्या  2]  के  द्वारा  यह  चाहता  हूं  कि
 इस  विधेयक  को  ज्यादा  मीनिगफुल  बनाने  ले
 लिए  .0  दिनों  के  बजायें  60  दित  कर  दिया
 जाये  ।

 SHRI  NAMBIAR:  I  have  three  sets
 of  amendments.  One  is  to  reduce  20  to  10.
 Other  hon.  members  have  spoken  on  this.
 I  do  not  want  to  repeat  all  that.  Sub-cl.  (5)
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 as  amended  by  the  Joint  Committee  does  not
 improve  the  clause.  I  tried  my  best  in  the
 Committee  to  improve  it,  It  says  :

 “Tt  shall  not  apply  to  establishments  in
 which  work  only  of  an  intermittent  or
 casual  nature  is  performed.

 “Ifa  question  arises  whether  work  per-
 formed  in  an  establishment  is  of  an
 intermittent  or  casual  nature,  the
 appropriate  Government  shall  decide  that
 question......  -

 The  words  in  italics  appearing  in  page  2
 were  added  by  the  Joint  Committee,  but  still
 it  has  not  improved  it.

 The  point  is  that  if  it  is  a  work  of  an
 intermittent  or  casual  nature,  the  employer
 can  employ  the  workmen  to  perform  it  and
 pay  them.  Why  should  the  contractor  come
 in,  Their  argument  is  that  if  it  work  of  an
 intermittent  or  casual  nature,  how  can  he
 employ  ?  How  can  the  contractor  come
 in?

 Suppose  there  is  a  sugar  mill.  When
 cane  is  available,  there  is  work  to  crush  it
 and  people  are  employed.  When  it  is  the
 off  season,  there  is  no  work.  So  the
 employer  can  employ  him  for  six  months
 when  cane  is  available  and  pay  him  for  it.
 But  why  do  you  bring  in  the  contractor  7
 I  do  not  know  how  he  comes  in.  *To  save
 the  employer  from  difficulty  ?  Whether  it
 is  intermittent  or  casual  or  other  work,  the
 poor  worker  has  to  do  the  work  under  the
 contractor  or  some  employer.  But  here  why
 do  you  bring  in  the  contractor?  So  that
 the  worker  can  be  fleeced  ?  Thereby  he  is
 paid  less.  The  employer  keeps  quiet  getting
 the  benefit  out  of  it.

 Therefore,  in  work  of  an  intermittent  or
 casual  nature,  it  is  all  the  more  necessary  to
 remove  the  middlemen.  Therefore,  this
 clause  even  after  amendment  in  the  Joint
 Committee  does  not  improve  the  situation  ;
 on  the  other  hand,  it  gives  a  licence  to  le-
 galise  it.  This  is  brought  on  the  statute
 book.  I  say  it  is  a  blur,  a  black  dot  on  the
 statute  book,  It  must  be  taken  away.  If  (5)  is
 removed,  what  is  the  harm  ?  We  may  have
 sub-clause  (4)  with  the  proviso  and  then
 wecan  have  the  definition  clause.  Why
 do  you  want  5(a)?  Delete  it.  (4)  (a)  and
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 (b)  will  be  there.  Then  (5)  (a)  and  (b)
 and  Explanation  will  go.  The  Bill  will
 look  better  after  that.  It  will  have  some
 respectability.  The  workmen  will  feel  that
 something  is  being  done  for  them.  Do  not
 bring  in  the  ‘intermittent  and  casual  nature’
 condition.  That  will  confuse  the  whole  thing
 and  deprive  the  worker  of  his  legitimate  right
 and  allow  the  contractor  to  come  in  to  eat
 away  the  hard  earned  portion  of  the
 fruit  of  his  labour,  Please  remove  the
 contractor  from  here  at  least.  Shri  Lobo
 Prabhu  may  have  some  contractor  in  view  ;
 he  may  be  in  touch  with  contractors.  We
 are  the  representatives  of  the  workers,  not  of
 the  contractor  or  the  employer.  We  have  an
 audience  of  I0  lakhs,  We  represent  99.9  per
 cent  of  the  electorate  who  are  under  this
 category.  Let  us  speak  for  them  and
 not  for  the  Ol  per  eent.

 Therefore,  even  Mr.  Lobo  Prabhu  himself
 would  agree  with  me  and  support  me.

 श्री  ओम  प्रकाश  त्यागी  :  उपाध्यक्ष
 महोदय,  मंत्री  महोदय  ने  20  आदमियों  की
 संख्या  रखी  है  कि  न्यूनतम  20  आदमियों  रहेंगे
 तो  यह  नियम  लागू  होगा  1  लेकिन  अगर
 कोई  कांटिक्‍क्टर  9  आदमी  रखता  है  तो  यह
 समूचा  विधेयक  वहां  लागू  नहीं  होगा.  और

 कान्दूं  क्टर  जानबूझ  कर  9  ही  रखेगा  चाहे
 बैसे  वह  25  रखे  लेकिन  उन  पांच  को  वह
 रजिस्ट्रर  में  रखेगा  ही  नहीं  |  तो  यह  आप  ने
 एक  ऐसा  मार्ग  दे  दिया  है  कि  इन  मजदूरों  को
 इस  बिल  के  द्वारा  कोई  लाभ  पहुंचेगा  इसमें
 संदेह  है।  दूसरी  बात  मैं  एक  और  कहना
 चाहता  हूं,  मंत्री  महोदय  खास  तौर  से  बताएंगे
 कि  अगर  वहां  20  आदमी  नहीं  15  या  दस
 आदमी  काम  करते  हैं  तो  क्या  वह  आदमी  नहीं
 है  ?  उन  आदमियों  को  लाभ  क्‍यों  नहीं  मिलना
 चाहिए  ?  अगर  एक  कन्ट्र क्टर  ने  आदमी
 लगा  रखे  हैं,  गैंग लगा  रखा  है  दस  का  ही
 लगाया  है  या  iS  का  ही  लगाया  है  तो  उनको
 इसका  लाभ  क्‍यों  नहीं  पहुंचना  चाहिए  इसका
 आप  के  पास  क्‍या  उत्तर  होगा।  मैंने  हलांकि
 5  आदमियों  का  सिनिमम  रखा  है  लेकिन  मैं
 दस  से  भी  सहमत  हूं  कि  दस  होने  चाहिए  7
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 दूसरी  बात  मैं  यह  कहना  चाहता  हूंकि
 3।बीं  घारा  के  द्वारा  आपने  तमाम  सुविधायें
 देने  के  पश्चात्‌  उसे  गवर्नमेंट  के  हाथ  में  दे
 दिया  कि  बाई  नोटिफिकेशन  चाहे  तो  यहां  कुछ
 भी  हो  सकता  है।  आपने  बड़ी  कृपा  की  आप
 ने  अपने  ढंग  से  इस  अमेंडमेंट  को  स्वीकार  किया।
 लेकिन  यहां  वही  चीज  दे  दी  :

 “If  a  question  arises  whether  work  per-
 formed  in  an  establishment  is  of  an
 intermittent  or  casual  nature,  the  appro-
 priate  Government  shall  decide  that
 question  after  consultation  with  the
 Central  Board  of,  as  the  case  may  be,  a
 State  Board,  and  its  decision  shall  be
 final.”

 एक्सप्लेनेशन  आप  ने  दिया  है  :

 “Explanation —For  the  purpose  of  this
 sub-section,  work  performed  in  an  est-
 ablishment  shall  not  be  deemed  to  be  of
 an  intermittent  nature—

 (i)  if  it  was  performed  for  more  than  one
 hundred  and  twenty  days  in  the
 preceding  twelve  months”

 मैं  कहना  चाहता  हूं,  i20  दिन  आप  ने
 रखा  है।  20  दिन  से  ज्यादा  काम  हुआ  है
 तब  आप  का  यह  विधान  लागू  होगा।  लेकिन
 20  दिन  आपने  अनुभव  किया  है  कितने  दिन
 होते  हैं  ?  आपने  मेरे  ख्याल  में  मजदूरों  के  पास
 रहकर  कभी  अनुभव  नहीं  किया  है।  मजदूरों
 के  पास  रहकंर  अनुभव  करेंगे  तो  आपको  एक
 महीने  में  तारे  दिखलाई  पड़ने  लग  जाएंगे।
 दिन  में  आकाश  में  तारे  दिखलाई  पड़ेंगे  एक
 महीने  में  तो  120  दिन के  लिये  आप  जो
 यह  नियम  छाग  करते  हैं  यह  मजदूरों  के  साथ
 अन्याय  है।  आप  रखना  ही  चाहते  हैं  तो  कम
 से  कम  एक  महीना  जिसने  काम  किया  है  उसको
 यह  सुविधायें  मिलनी  चाहिएं  ।  यह  मेरी
 मान्यता  है।

 दूसरी  बात  यह  भी  है  ।  आपने  कहा  है  :
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 [श्री  ओम  प्रकाश  त्यागी]
 “(ii)  if  it  is  of  a  seasonal  character  and

 is  performed  for  more  than  sixty
 days  in  a  year.”

 यहां  भी  आप  30  दिन  कर  दीजिए  ्तो
 अच्छा  है।  मैं  समझता  हूं  आप  यह  बिल  लाए
 हैं,  इसके  लिए  मैं  आपको  धन्यवाद  देता  हूं,
 आप  ने  मजदूरों  की  भलाई  के  लिए  कदम  बढ़ाया
 है  लेकिन  जब  कदम  बढ़ाया  है  तो  फिर  कंजूसी
 क्यों  कर  रहे  हैं?  कंजूसी  करने  की  कोई
 आवश्यकता  नहीं  है।  हमारा  अमेंडमेंट  मानना
 यदि  आप  के  लिए  अपमान  है  तो  आप  अपनी
 ही  ओर  से  रख  लीजिए  लेकिन  उन  गरीबों  पर
 जिन्होंने  कम  से  कम  एक  महीना  काम  किया  है
 दया  करिए  1

 SHRI  LOBO  PRABHU  (Updi):  It  is
 the  common  endeavour  of  all  of  us  to  serve
 contract  labour.  The  question  is  how  that  can
 be  done  in  the  best  possible  way.  When  you
 are  thinking  in  terms  of  reducing  the  number
 from  20  to  10,  you  must  think  of  the  number
 of  licences  which  you  have  to  issue,  the  num-
 ber  of  registers  that  will  have  to  be  checked,
 and  you  will  have  then  to  ask  yourself  this
 question  whether  there  will  be  any  reality  in
 this  Bill.  It  is  a  very  ideal  thing,  you  can
 even  go  down  to  two  or  one  contract  labour-
 er,  but  can  you  enforce  the  Act  if  you  over-
 complicate  it  by  reducing  the  number  of
 workers  and  the  number  of  days  which  qualify
 for  this  ?  This  is  a  matter  very  seriously  to  be
 considered  by  those  who  are  interested  in
 labour,  And  if  you  do  not  consider  it,  you
 will  render  this  whole  Act  infructuous.

 I  come  next  to  the  point  about  contrac-
 tors.  There  is  an  idea  that  every  contractor
 is  a  very  rich  man.  I  think  there  is  a  con-
 fusion  that  a  contractor  is  a  millionaire.  My
 good  friends  do  not  know  that  if  you  want
 to  give  a  certain  contract  in  Government  or
 even  for  a  private  purpose,  there  are  0  to
 20  men  who  come  and  tender  and  the  profit
 which  a  contractor  gets  is  reduced  by  this
 competition,  to  the  bearest  minimum.  This  is
 a  factor  which  you  must  keep  in  view.  Ifa
 contractor  was  a  zamindar  or  a  trade  union
 leader  who  has  a  monopoly,  one  can  under-
 stand  this,  but  when  you  know  that  the
 contractor  is  bound  by  competition,  you  must
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 know  that  the  profit  that  he  takes  is  very
 small  and  that  profit  is  again  reduced  by
 what  he  gives  to  the  officials  to  the  trade
 union  and  by  what  he  has  to  give  to  the
 various  intermediaries.  So,  let  that  point  be
 cleared.

 Now,  coming  to  my  particular  amend-
 ment,  it  is  a  very  simple  one  ;  about  the
 number  20,  the  words  used  are  “on  any  day
 during  the  preceding  year.”  Instead  of  that,
 my  colleague  who  was  on  the  Joint  Commit-
 tee,  Mr.  Amin,  argued  that  it  should  be  on
 an  average  20  because  it  may  be  that  on  one
 day  the  contractor  exceeds  20  and  on  the
 remaining  days  he  might  have  had  only  five
 or  40  workers.  It  was  a  very  reasonable
 amendment  that  it  should  be  on  an  average
 20,  because  that  would  represent  a  substan-
 tial  contractor  who  should  be  subjected  to
 this  Act.  I  would  like  to  say  that  if  this  Act
 proves  successful  and  if  there  are  more  can-
 tractors  and  more  workers,  no  difficulty  for
 the  Government  will  arise  and  they  can  come
 and  reduce  the  number  of  days,  but  do  not
 begin  in  such  a  way  that  the  whole  Act
 becomes  a  dead-letter  and  the  whole  Act  is
 still-born.

 SHRI  NAMBIAR  :  Even  as  _  it  is,  it  is  a
 dead-letter.

 SHRI  LOBO  PRABHU  So,  I  amin
 agreement  with  Mr.  Nambiar  that  it  is  a  dead-
 letter.  But  he  is  trying  to  make  it  more  dead.
 I  do  not  know  if  it  is  possible.  I  am  just
 stating  that  my  point  should  be  considered  very
 carefully.

 Ido  not  want  to  take  up  the  time  of  the
 House.  Although  my  other  amendments  are
 important,  I  am  not  pressing  them  ;  I  would
 just  say  to  my  good  friends,  let  us  have  a
 workable  Act,  something  which  will  benefit
 the  workers  and  not  something  which  only
 pleases  us  because  it  is  on  paper.

 SHRI  D.  SANJIVAYYA  :  The  first  point
 is  with  regard  to  the  number.  Some  hon.
 Members  desire  that  20  should  be  reduced  to
 10.  My  hon.  friend  Shri  Lobo  Prablu  ans-
 wered  that  question  very  well.  In  fact,  some
 of  the  hon,  Members  who  took  part  in  the
 general  discussion  made  it  a  point  to  say
 that  it  is  no  use  to  pass  a  legislation  and  it
 should  be  implemented  and  implemented
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 effectively  and  satisfactorily.  Therefore,  we
 have  to  take  into  consideration  the  amount
 of  work  involved  and  the  amount  of  staff
 you  are  going  to  employ  and  the  manner  in
 which  we  are  going  to  implement  this  legisla-
 tion.  Therefore,  if  you  reduce  the  number
 from  20  to  I0,  probably  the  work  will  be  more
 than  doubled.  So,  it  is  better  to  have  limited
 work  and  then  implement  it  properly.  That
 is  why  [am  not  in  a  position  to  accept  this
 amendment  aiming  at  reducing  this  number
 from  20  to  10.

 With  regard  to  Mr.  Nambiar’s  amend-
 ment,  he  suggests  that  sub-clause  (5)  of  clause
 |  should  go.  In  fact,  most  of  that  clause  is
 on  account  of  the  suggestion  made  by  the
 Joint  Committee  by  a  majority.  I  think  they
 have  wisely  made  the  suggestion,  and  this
 should  not  be  touched.  In  the  case  of  inter-
 mittent  employment,  if  it  is  more  than  20
 days,  naturally  such  employment  or  such
 establishment  or  such  contractor  would  be
 covered  by  this  enactment  and  in  the  case  of
 a  factory  of  a  seasonal  nature  if  it  works  for
 60  days  or  more  it  will  be  covered.  Therefore
 I  think  it  is  quite  good.

 Coming  to  the  last  point  raised  by  hon,
 Member  Shri  Lobo  Prabhu  that  it  should  be
 on  an  average  and  not  on  any  day,  I  want
 him  to  realise  one  point.  He  was  Labour
 Secretary  and  he  knows  all  the  labour  laws.
 Let  him  see  what  the  Factory  Act  says;  it
 also  says  that  on  any  day,  if  20
 workers  are  employed,  the  Factory  Act
 applies.  In  a  similar  way,  we  have  said  that
 if  on  any  day  in  the  preceding  year  if  they
 employ  20  or  more  people,  it  applies.

 MR.  DEPUTY-SPEAKER  :  I  will  now
 put  amendments  Nos.  2  and  3  of  Mr.  Sanji-
 vayya.  The  question  is  :

 Page  1  line  6,—
 for  "1969"  substitute  “I970"  (2)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 Page  I,  lines  7  and  8,—
 omit  “except  the  State  of  Jammu  and

 Kashmic”  (3)

 The  motion  was  adopted.
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 MR.  DEPUTY-SPEAKER  :  I  shall  now
 put  all  the  other  amendments  to  vote.

 Amendments  Nos.  6  to  70,  20,  21,
 29,  32,  37,  38,  40.  44,  &  56  to

 59  were  put  and  negatived.

 MR,  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 “That  clause  I,  as  amended  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  I,  as  amended,  was  added
 to  the  Bill.

 Enacting  Formula

 Amendment  made  :

 Page  I.  line  I,—
 for  “Twentieth”

 substitute  “Twenty-first”  reo
 (Shri  D.  Sanjivayya)

 MR,  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 “That  the  Enacting  Formula,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill,

 Title

 SHRI-NAMBIAR  :
 ment  No,  29.

 Ihave  my  amend-

 MR.  DEPUTY-SPEAKER  :  That  re-
 lates  to  clause  I,  not  to  the  Title.  Clause  |
 is  over  now.

 SHRI  NAMBIAR  :  This  is  about  the
 Bill's  name.  I  want  to  put  forward  my
 arguments.

 MR,  DEPUTY-SPEAKER  :  All  right.
 As  a  special  case,  I  am  allowing  you.



 39  Contract  Labour  etc.  etc.
 Bill

 SHRI  NAMBIAR  :  I  beg  to  move  :

 Page  I,—
 for  the  Long  Title

 substitute—

 “A  BILL  to  abolish  the  employment  of
 contract  labour  in  certain  establishments
 and  for  matters  connected  therewith.”
 (82)

 The  long  title  of  the  Bill  is  Contract
 Labour  (Regulation  and  Abolition)  Bill.  I
 want  that  “Regulation”  should  be  taken
 away  and  only  “Abolition”  should  stand.
 After  accepting  all  these  clauses,  I  agree  that
 it  is  more  of  regulation  than  abolition.  But
 I  have  a  wish  that  abolition  must  take  place.
 I  want  to  give  importance  to  abolition.  The
 minister  built  up  the  entire  case  on  the
 edifice  of  clause  10.

 Clause  0  deals  with  abolition.  If  that
 is  the  purpose  for  which  he  is  bringing  the
 Bill,  let  it  be  called  Contract  Labour  Abo-
 lition  Bill.  He  wants  piecemeal  abolition.
 Let  this  be  the  beginning  of  the  abolition  of
 contract  labour.  Let  us  see  that  the  process
 of  abolition  begins  so  that  it  can  be  com-
 pleted  in  a  short  time.  So,  let  us  dedicate
 this  Bill  to  the  purpose  of  abolition  and  call
 it  by  that  name.

 MR.  DEPUTY-SPEAKER  :  I  will  now
 put  the  amendment  of  Shri  Nambiar  to  the
 vote  of  the  House.

 Amendment  No.  82  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 “That  the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Title  was  added  to  the  Bill.

 SHRI  D.  SANJIVAYYA  :
 move  :

 I  beg  to

 “That  the  Bill,  as  amended,  be  passed”
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 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill,  as  amended,  be  passed”

 The  motion  was  adopted.

 6.37  hrs.
 DELHI  SHOPS  AND  ESTABLISHMENTS

 (AMENDMENT)  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  I  beg  to
 move  :

 “That  the  Bill  further  to  amend  the
 Delhi  Shops  and  Establishments  Act,
 1954,  as  passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 The  Delhi  Shops  and  _  Establishments
 Act,  954  was  enacted  by  the  then  Delhi
 Legislative  Assembly.  The  Act  regulates  the
 hours  of  work,  payment  of  wages,  grant  of
 leave  and  holidays,  terms  of  service  and  other
 conditions  of  work,  of  persons  employed  in
 the  shops,  commercial  establishments,  esta-
 blishments  for  public  entertainment  and  other
 such  establishments.  The  Act  which  extends
 to  the  whole  of  the  Union  Territory  of  Delhi
 has  been  in  force  since  Ist  February,  955
 and  is  administered  by  the  Delhi  Adminis-
 tration.  It  was  last  amended  through
 Parliament  in  May,  ‘1961.

 The  Bill  under  consideration  has  been
 framed  to  meet  certain  difficulties  that  have
 been  experienced  in  the  working  of  the  Act.
 The  proposals  for  amendment  embodied  in
 the  Bill  have  had  the  approval  of  Dethi’s
 Metropolitan  Council  and  Executive
 Council.

 I  shall  briefly  refer  to  some  of  the  more
 important  proposals.

 It  is  proposed  to  redefine  the  term
 “employee”  to  cover  apprentices,  piece-rate
 workers  and  persons  employed  on  commis-
 sion  basis  who  were  not  included  in  the  Act.
 Section  0  of  the  Act  is  proposed  to  be
 elaborated  to  provide  that  the  interval  fo
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 rest  and  meals  shall  be  fixed  by  the  em-
 ployer  and  intimated  to  the  Chief  Inspector.
 Another  proposal  is  to  take  away  the  dis-
 cretion  from  employers  to  choose  ‘‘close  day”
 and  to  vest  in  the  Government  the  power  to
 specify  by  notification  the  “close  day”,
 locality-wise,  trade-wise  or  uniformly  for  the
 whole  of  the  Union  Territory  of  Delhi.

 It  is  also  proposed  to  provide  that  a
 claim  application  arising  out  of  delayed  pay-
 ment  or  non-payment  of  wages  can  also  be
 filed  by  any  official  of  a  registered  trade
 union  if  authorised  in  writing  by  the  em-
 ployee  and  to  increase  the  time  limit  for
 filing  claims  from  six  months  to  twelve
 months.  The  ceiling  for  accumulation  of
 privilege  leave  is  to  be  raised  from  thirty
 days  as  at  present  to  fortyfive  days.  It  is
 also  proposed  to  provide  for  grant  of  sickness
 or  casual  leave  in  proportion  to  the  period  of
 service  rendered  in  a  year.  Such  a  provision
 does  not  exist  in  the  Act  now.  At  present,
 the  employee  is  prohibited  from  contracting
 out  of  the  benefits  of  the  Act  only  with
 regard  to  wages  for  the  closed  day,  the
 holidays  and  the  days  of  leave.  It  is  now
 proposed  to  prohibit  contracting  out  of
 any  of  the  benefits  extended  by  the  Act.

 Sir,  itis  a  very  simple  amending  Bill
 and  I  commend  it  for  the  consideration  of
 the  House.

 SHRI  B.  P.  MANDAL  (Madhepura)  :
 On  a  point  of  order,  Sir.  I  draw  your
 attention  to  Rule  75(2)  which  says  :

 “At  this  stage  no  amendments  to  the
 Bill  may  be  moved,  but—

 (a)  if  the  member  in  charge  moves  that
 the  Bill  be  taken  into  consideration,
 any  member  may  move  as  an  amend-
 ment  that  the  Bill  be  referred  to  a
 Select  Committee......

 So,  at  this  stage,  I  can  move  my  amend-
 ment  for  referring  the  Bill  to  the  Select
 Committee.  There  is  my  amendment.

 MR.  DEPUTY-SPEAKER  :  Yes,  you
 May  move  your  amendment  now,  if  you
 want.
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 SHRI  B.  P.  MANDAL  :
 move

 I  beg  to

 “That  the  Bill  further  to  amend  the
 Delhi  Shops  and  Establishments  ct,
 1954,  as  passed  by  Rajya  Sabha,  be
 referred  to  a  Select  Committee  consisting
 of  4  members,  namely  :—

 l.  Shri  Bhagwat  Jha  Azad

 2.  Shri  Benoy  Krishna  Daschowdhury

 3.  Shri  Kanwar  Lal  Gupta

 4.  Shri  Hem  Barua

 5.  Shri  Bhogendra  Jha

 6.  Shri  K.  Lakkappa

 7.  Shri  Yamuna  Prasad  Mandal

 8  Shri  Nirel  Enem  Horo

 9.  Shri  N.  6.  Ranga

 10.  Shri  Raghuvir  Singh  Shastri

 I!.  Shri  Ramavatar  Shastri

 Shri  Digvijaya  Narain  Singh

 13,  Shrimati  Tarkeshwari  Sinha  ;  and

 Shri  Gunanand  Thakur.

 with  instructions  to  report  by  the  6th
 November,  1970"  (53)

 MR.  DEPUTY-SPEAKER  The
 motion  and  the  amendment  for  referring  the
 Bill  to  the  Select  Committee  are  before  the
 House.

 SHRI  J.  MOHAMED  IMAM
 (Chitradurga)  :  Mr.  Deputy-Speaker,  Sir,
 the  Delhi  Shops  and  Establishments  Act  was
 passed  in  954  and  since  then  it  has  been  in
 operation.

 This  is  the  legislation  which  is  intended
 to  protect  the  interests  of  persons  who  are
 employed  in  various  business  concerns  and
 shops.  There  are  three  parties  who  are
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 [Shri  J.  Mohamed  Imam]
 intimately  concerned  with  the  operation  of
 this  Bill.  Firstly,  the  shop-owners  or
 businessmen  ;  secondly,  the  employees  and,
 thirdly,  the  general  public.  It  is  desirable
 to  find  out  what  is  the  reaction  from  each  of
 these  sections.  The  Minister  in  charge  of
 the  Bill  just  now  said  that  this  amending
 Bill  has  the  approval  of  the  Delhi  Metro-
 politan  Council  and,  perhaps,  the  Municipal
 Committee.  I  would  like  to  know  if  he  has
 ascertained  the  views  of  the  three  parties
 concerned,  that  is,  the  shop-owners,  the
 employees  and  the  general  public.

 6.43  hrs.
 [SHRI  SHRI  CHAND  GOYAL]

 in  the  Chair

 Sir,  it  would  have  been  very  desirable
 and  prudent  on  his  part  if  he  had  ascertained
 from  them  the  various  difficulties  that  are
 encountered  by  them  in  the  enforcement  of
 this  Act.  The  Government  does  not  think
 of  consulting  persons  who  are  affected  by
 this  Act.  45  years  have  elapsed.  It  would
 have  been  better  if  he  had  ascertained  the
 reactions  of  these  three  organs  which  are
 directly  and  intimately  concerned  with  the
 operation  of  the  Act.  Regarding  this
 amending  Bill  or  any  other  amendment  that
 may  be  proposed  by  the  Government,  it  is
 always  a  wise  policy  to  have  previous  con-
 sultation  with  the  parties  concerned  that  are
 directly  and  immediately  affected  by  it  and
 then  bring  in  a  comprehensive  di
 Bill  instead  of  bringing  it  in  a  piecemeal
 manner.

 Regarding  the  Act,  I  would  like  to
 express  some  of  the  doubts  or  misgivings  that
 have  been  entertained.  For  example,  there
 is  the  term  “commercial  establishment”.
 Now,  that  includes  any  business  concern  or
 a  shop  or  a  place  where  business  is  done,
 cinema  house,  hotel  and  various  other  places.
 In  fact,  this  Act  gives  very  wide  powers  to
 the  Government  and  the  Government  is
 empowered  to  include  any  establishment  that
 is  not  included  in  the  definition.  They  may
 include  petty  shops  or  shops  which  are  purely
 run  and  managed  by  the  owners  or  any
 petty  merchants  who  sell  their  goods  in  an
 open  place.  If  this  is  done,  it  will  bea
 great  hardship  to  these  petty  shop-keepers
 and  it  will  give  an  occasion  for  all  those
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 Officers  or  inspectors  to  harass  them  or  even
 to  misuse  their  power.

 I  submit  it  is  always  desirable  to  apply
 the  Act  to  only  such  concerns  where
 there  are  regular  employees.  For  example,
 there  are  any  number  of  shops  which  are
 tun  only  by  the  owner  himself.  In  fact,  an
 employer  means  a  person  who  has  employed
 persons.  If  there  are  no  employees,  then
 that  shopkeeper  cannot  be  called  an
 employer.  But  according  to  this  Act,  a
 business  concern  or  shop,  even  though  there
 are  no  employees  there,  comes  under  the
 operation  of  this  Act.  In  fact,  what  is  the
 difference  between  a  shopkeeper  and  an
 employer  ?  A  shopkeeper  is  one  who  may
 have  employees  or  who  may  not  have
 employees.  Of  course,  this  Act  should
 apply  to  a  concern  where  there  are  a  number
 of  employees  but  if  there  are  no  employees
 at  all  and  it  is  a  small  shop  purely  run  and
 managed  by  the  owner  himself,  then,  I  think,
 this  Act  should  exempt  such  small  shops,
 especially  hawkers.  I  hope  the  Minister
 will  consider  this  submission.  They  must
 give  certain  amount  of  latitude  to  such  petty
 shopkeepers  and  others  who  have  no
 employees  at  all  in  their  concerns,

 Again  it  is  intended  to  include  appren-
 tices  among  the  employees.  Apprentices
 come  on  their  own  accord.  They  want  to
 learn  a  trade  or  a  business.  Many  of  them
 want  to  get  in  without  any  remuneration.
 It  is  in  the  interests  of  the  employees  that
 they  get  in  there.  We  must  create  the
 condition  and  environment  that  more  एश-
 sons  are  recruited  as  apprentices.  But  if
 you  seek  to  apply  this  Act  to  apprentices
 also,  then  the  shop-owner  or  the  business
 people  may  hesitate  to  recruit  more  em-
 ployees.  So  I  am  anxious  that  more  appren-
 tices  should  get  in  and  learn  the  trade  and
 should  be  trained  in  business  concerns.  But
 it  should  not  be  an  additional  burden  on
 the  owner  to  recruit  him  in  the  same  way  as
 a  regular  employee.  Employee  is  one  who
 receives  regular  monthly  payment.  He  has
 certain  obligations,  but  that  is  not  the  case
 with  an  apprentice.  Apprentice  goes  there
 to  learn  work.  He  goes  there  voluntarily
 and  all  these  rigours  of  the  law  should  not
 be  applied  in  the  case  of  an  apprentice.

 Again  I  must  _—  submit  regarding  the
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 definition  of  employees  who  work  there  day
 and  night.  There  may  be  employees  who
 work  piecemeal  and  on  piece  rates.  Do  you
 want  to  include  the  employees  who  work  on
 commission?  There  may  be  employees
 who  are  not  regularly  attending  the  shop
 and  who  are  not  in  the  same  place  where
 the  shop  is  situated.  They  may  be  posted  to
 work  as  commission  agents.  Is  it  your
 intention  that  the  benefit  of  this  Act  should
 go  to  these  persons  who  work  on  commission
 basis?  They  come  under  a_  separate
 category  and  under  a_  separate  agreement.
 But,  here,  if  you  include  the  commission
 agents  also,  it  will  create  a  good  deal  of
 complication.  Various  business  concerns
 have  got  their  own  commission  agents
 residing  in  different  places,  not  merely  in
 Delhi.  There  are  many  number  of  shops
 here  in  Delhi  who  have  their  own  agents.
 In  fact  a  business  concern  at  Mysore  may
 have  its  agents  here.  If  you  want  to  include
 these  persons  who  are  working  on  commis-
 sion  basis,  then  it  will  create  more  com-
 plication.

 One  radical  change  I  find  in  this  Act  is
 this,  regarding  fixing  of  the  closed  days.
 Under  the  present  Act  the  occupier  or  the
 owner  of  the  shop  was  entitled  to  declare  his
 own  holiday.  He  would  select  a  day  con-
 venient  to  him  and  convenient  to  the  public
 on  which  the  shop  is  to  be  closed.

 Now,  the  Government  wants  to  take
 the  power  to  declare  on  which  day  the  shop
 should  be  closed.  They  want  to  take  away
 the  discretionary  power  of  the  shop-keeper.
 This  will  work  very  harshly  so  far  as  the
 general  public  is  concerned.  I  wish  to  give
 one  example.

 Take  the  case  of  the  various  restaurants
 and  hotels.  They  must  be  kept  open  every
 day.  That  is  to  be  kept  open  in  the  interest
 of  the  public,  in  the  interest  of  the  floating
 population,  in  the  interest  of  the  tourists.
 That  is  why  many  of  these  hotels  and  _  res-
 taurants  come  to  some  understanding  among
 themselves  and  they  decide  on  which  day
 which  hotels  will  be  closed.  If  there  are  00
 hotels  in  one  place,  they  decide  40  or  45
 hotels  will  be  closed  on  a  particular  day  and
 the  rest  will  work.  The  rest  40  65  will
 be  closed  on  the  next  day  and  so  on.  By
 this  arrangement  it  will  be  ensured  that  some
 hotels  and  restaurants  will  be  open  so  that
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 they  may  be  able  to  cater  to  the  needs  of
 the  general  public  while  at  the  same  time
 ensuring  that  the  employee  of  each  and  every
 hotel  or  restaurant  is  assured  of  one  closed
 day  holiday  every  week.

 If  the  Government  takes  away  this  discre-
 tionary  power  of  the  shopkeeper,  if  they  want
 to  issue  a  notification  on  which  day  a  shop
 should  be  closed,  I  think,  it  will  be  a  source
 of  great  hardship  not  cnly  to  the  shopkeepers
 but  to  the  workers  and  to  the  general  public.
 Therefore  what  I  submit  is  that  the  present
 system  may  be  continued.  And,  determining
 which  day  should  te  a  closed  day  for  any
 shop  should  rest  with  the  proprietor,  with
 the  owner  or  with  the  shop-keeper  as  at
 present.

 Sir,  we  are  always  sympathising  with  the
 aspirations  and  demands  of  the  workers  and
 the  labourers  and  I  find  here  in  this  Bill  due
 provision  is  made  for  giving  them  the  facility
 of  privilege  leave,  casual  Jeave,  sick  leave,
 etc.

 Lot  of  persons  work  in  concerns  all  their
 lives  ;  when  they  come  back  after  retirement,
 what  is  it  that  is  there  for  them  to  fall  back
 upon  ?  There  is  no  provident  fund  ;  there
 is  no  provision  for  pension.  When  a  person
 has  worked  for  some  number  of  years,  I
 think,  such  facility  must  be  given  to  him.
 Some  portion  of  provident  fund  may  be
 contributed  by  the  owner  himself  and
 another  portion  by  the  employee  as  is
 the  case  in  many  factories.  In  England
 and  other  places,  where  people  work  in  so
 many  concerns,  they  do  make  a  provision
 that  on  the  retirement  of  a  worker  he  will
 be  entitled  to  a  life-pension  etc.  The  concern
 which  employs  him,  makes  certain  contri-
 bution  for  this  old  age  pension  every  month.
 The  employee  also  is  expected  to  make  a
 contribution  and  thus  the  amount  gets
 accumulated  in  the  Fund,  he  gets  the  bene-
 fit  on  his  retirement.  He  is  given  a  life  pension
 and  old  age  pension  and  he  remains  happy
 till  his  death.

 Our  Government  in  India,  in  spite  of
 their  tall  talk  of  socialism,  have  not  taken
 any  steps  to  introduce  life  pension  or  old
 age  pension  to  those  employees  who  are
 working  in  non-Governmental  concerns.
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 (Shri  J.  Mohamed  Imam]
 These  are  some  of  the  factors  which  I  desire
 to  point  out.

 With  these  observations  I  wish  to  seite-
 rate  the  stand  of  our  party  that  we  always
 help  and  sympathise  with  the  aspirations  of
 those  workers  who  are  not  very  well  placed.
 Thank  you,

 MR.  CHAIRMAN  :  I  would  like  to  tell
 Shri  B.P.  Mandal  that  I  have  got  his  letter
 already.  His  motion  for  reference  of  the
 Bill  to  a  Select  Committee  has  already  been
 moved,  At  present  consideration  motion
 is  being  discussed,  and  at  the  end,  when  all
 Members  have  spoken,  he  will  be  given
 a  chance  to  speak  in  support  of  his  motion,
 and  then  it  can  be  put  to  vote  also,  if
 he  likes,  not  in  the  midst  of  the  present
 discussion,

 st  शर्शि  भूषण  (खारगोन)  :  सभापति
 महोदय,  मैं  इस  विधेयक  का  समर्थन  करता  हूं  1
 खास  तौर  से  सरकार  पर  सामाजिक  न्याय  करने
 के  सम्बन्ध  में  यह  एक  जिम्मेदारी  आ  जाती  है
 क्योंकि  हमारी  एक  वेलफेअर  स्टेट  है  और  हम
 समाजवादी  व्यवस्था  की  ओर  बढ़  रहे  हैं  ।

 आप  जानते  हैं  कि  पिछले  दिनों  तक  बड़े-बड़े
 दूकानदार,  जो  भी  हों,  इतनी  अधिक  तादाद  में
 लोगों  की  कम  तन्‍्ख्वाह  पर  दूकानों  पर  रखते
 थे  और  उन  का  शोषण  करते  थे,  जिसका  ठिकाना
 नहीं  है।  सुबह  से  लेकर  शाम  तक  उनसे  काम
 कराते  थे  और  दूकानों  में  काम  करने  वाले  लोगों
 की  दशा  ऐसी  होती  थी  मानों  वह  लेंडलेस  लेबरर
 हों  ।  सरकार  ने  पहले  कानून  बनाया,  उसके  बाद
 उसमें  संशोधन  किया  ।  अब  उनको  थोड़े  से  अधि-
 कार  मिले  हैं  छुट्टियों  के  सम्बन्ध  में  और  इस
 सम्बन्ध  में  कि  उनकी  तन्ख्वाह  उनको  समय  पर
 मिले  और  छुट्टी  के  दिन  निर्धारित  हों।  यह  कुछ
 अच्छे  कदम  हैं।  लेकिन  यह  बहुत  बड़ा  मसला
 है  1

 जब  हम  दूकानों  और  दूसरे  इदारों  को
 सामने  रखते  हैं  तो  पाते  हैं  कि  अभी  इस  कानून
 मैं  बहुत  सी  चीजें  छूट  गई  हैं  मुझे  आशा  है  कि
 अगर  इस  बार  नहीं  तो  भविष्य  में  कभी  उन
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 प्रान्‍्तों  को  हमको  लेना  ही  होगा  7  मिसाल  के
 तौर  पर  जहां  इंडस्ट्रियल  ऐक्ट  लागू  नहीं  होता,
 जैसे  जिमखाना  क्लब  है,  चेम्स्फोर्ड  क्लब  है,
 वहां  बेअरसं  से  जानवरों  से  भी  ज्यादा  काम
 लिपा  जाता  है,  जो  वहां  के  स्टोर  कीपर  तथा
 अन्य  कमंचारी  हैं  उनसे  भी  उसी  तरह  काम
 लिया  जाता  है,  रात  को  दो-दो  बजे  तक  क्लब
 चलते  हैं,  और  वहां  जो  कुछ  होता  है  उसका
 वर्णन  मैं  यहां  नहीं  करना  चाहता।  कहीं-कहीं
 तो  यह  होता  है  कि  जिम्मेदार  अधिकारी  लोग
 उनके  सेक्र ट्री  या  अध्यक्ष  होते  हैं,  जिनमें  आई०
 सी०एस०  अधिकारी  भी  होते  हैं।  जब  वह  शाम  से
 लेकर  रात  तक  वहां  बंठे  रहते  हैं  तो  उन्हें  कभी
 इसकी  चिन्ता  नहीं  होती  कि  जो  आदमी  सुबह
 से  लेकर  शाम  तक  काम  करता  है  वह  कितना
 काम  करेगा  |  उन  लोगों  को  तो  यूनियन  बनाने
 का  भी  अधिकार  नहीं  |  वह  जब  चाहें  कर्म-
 चारियों  को  निकाल  दें  और  जब  चाहें  रख  लें,
 हैरानी  है।  फिर  वह  इस  ऐक्ट  की  तहत  नहीं
 आते  |

 इसी  प्रकार  के  और  भी  क्लब  होते  हैं,
 नाइट  क्लब  होते  हैं  शहरों  में  दिल्ली  ऐडमिनि-
 स्ट्रेशन के  लोगों  ने  और  दूसरे  पालियामेंट  के
 सदस्यों  ने  भी  कहा  है  कि  डिफेन्स  तथा  अन्य
 कालोनिज़  में  क्या-क्या  होता  है।  मैं  उनके  डिटेल
 में  नहीं  जाना  चाहता।  लेकिन  जो  लोग  वहां
 काम  करते  हैं  उनके  प्रति  आपकी  हमदर्दी  जरूर
 होनी  चाहिए,  चाहे  वे  नाचने  वाले  हों  या  बजाने
 वाले  हों  अर्थात्‌  दर्शकों  के अछावा  जो  भी  कमे-
 चारी  होते  हैं  ।

 जो  आढती  होते  हैं  उनसे  भी  आप  वाकिफ
 हैं  a आप  जानते  हैं  कि  उनके  यहां  जो  हमवाल
 बोरी  ढोने  वाले  होते  हैं  उन्हें  सुबह  से  लेकर  शाम
 तक  जानवरों  की  तरह  काम  करना  होता  है  1
 इसी  तरह  से  ठेले  बाले  होते  हैं  जो  कि  थोक  के
 व्यापार  से  सम्बन्धित  होते  हैं।  यह  लोग  इस
 बिल  के  तहत  नहीं  आयेंगे  ।  उनको  भी  आपको
 किसी  न  किसी  रूप  में  इस  बिल  के  अन्दर  लाना
 चाहिए  क्‍योंकि  आखिर  वह  भी  तो  इस  देश  के
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 नागरिक  हैं,  उनके  भी  अपने  कुछ  अधिकार  हैं

 इसी  तरह  से  घरों  में  काम  करने  वाले

 घरेलू  कर्मचारी  हैं।  सुबह  से  लेकर  बारह  बजे
 रात  तक  घरेलू  देवियां  उनसे  काम  लेती  हैं  7  कई
 बार  तो  उनको  पांच-पांच  और  छः-छ:  सात  तक
 तन्ख्वाह  नहीं  दी  जाती  हैं  और  उसके  बाद  जबर-
 दस्ती  धक्के  देकर  निकाला  जाता  है।  पिछले
 दिनों  इसी  शहर  में  कपड़े  उतारकर  नंगा  एक
 घरेलू  कमंचारी  को  शहर  में  घुमाया  गया  |  कई
 बार  शराब  पीकर  क्लबों  में  रईस  लोग  उनपर
 इतने  नाराज  होते  हैं  कि  बुरी  तरह  मारते  हैं
 और  कइयों  को  तो  इतना  मारा  गया  कि  उनकी
 जानें  चली  गईं।  कई  बार  यह  हुआ  कि
 साहब  नौकर  को  कोठरी  में  बन्द  करके  चले  गए,
 उसके  बाद  उसकी  याद  नहीं  रही  और  तीसरे
 चौथे  दिन,  दम  घोट  वह  मर  गया  जब  इस
 तरह  से  होता  है  तब  किसी  न  किसी  तरह  से  यह
 केसज  खत्म  कर  दिए  जाते  हैं  1  क्योंकि  बहुत  बड़े-
 बड़े  लोगों  के  यहां  यह  लोग  काम  करते  हैं  जहां
 न्याय  के  हाथ  नहीं  पहुंचते  हैं  -  इन  लोगों  के  लिए
 भी  कानून  बनाना  होगा  tT

 कुछ  व्यक्ति  ऐसे  हैं  जो  राजनीतिक  संस्थाओं
 में  काम  करते  हैं।  उन  बेचारों  को  तन्ख्वाह  नहीं
 मिलती  |  सुबह  चार  बजे  उठकर  परेडें  करते  हैं,
 झंडा  सलामी  में  अन्य  मामले  सम्भाले  रहते  हैं,
 नेताओं  के  थैले  उठाए  रहते  हैं।  रात  दिन  वह
 काम  करते  हैं।  पता  नहीं  किस  सुनहरे  स्वप्न  के
 आधार  पर,  और  पद  नहीं  उन्हें  क्या  दिया  जा
 रहा  है--सिर्फ  घोखा  और  भूख

 श्री  अटल  बिहारी  वाजपेयी  (बलरामपुर)  :
 समाजवाद  |

 श्री  शशि  झृषण  :  उनकों  धर्म  का  स्वप्न
 दिखलाया  जाता  है  1  पता  नहीं  इसमें  क्या  उद्देश्य
 है।  उन  बेचारों  को  एक्सप्लायट  किया  जाता  है
 इन  तथा  कथित  सांस्कृतिक  संस्थाओं  के  द्वारा  मैं

 चाहूंगा  कि  उनके  लिए  भी  कुछ  किया  जाए।  वह
 भी  एक  तरह  की  साम्प्रदायिक  दूकानें  हैं  |
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 इस  शहर  में  सबसे  अधिक  ज्ञान  की  दूकानें

 हैं  -  बौद्धिक  शाखाओं  की  बात  सिर्फ  नहीं  करता
 हूं  -  मैं  उनकी  बात  करता  हूं  जैसे  करोल  बाग
 में  बी:ए०  और  एम5ए०  की  दूकानें  खुली  हैं,
 पांचवी  जमात  से  लेकर  एम०ए०  तक  की  पढ़ाई
 एक  ही  जगह  पर  होने  के  साइन  बोर्ड  आपको  मिल
 जाएंगे।  सुबह  से  लेकर  रात  तक  ये  शिक्षा  की
 दूकानें  चलती  हैं  |  वहां  शिक्षकों  को  पैसा  मिलता
 है  या  नहीं,  कोई  नहीं  जानता,  वहां  चौकीदारों
 की  क्या  हालत  है,  उसका  किसी  को  पता  नहीं  हो
 सकता  ।  उनके  बारे  में  भी  हमारे  हाथ  कुछ  लम्बे
 होने  चाहिएं  |  शाप्स  एण्ड  एस्टैबलिशमेंट्स  बिल
 पर  जब  चर्चा  करते  हैं  तो  ये  सारे  प्रश्न  भी  उस
 में  शामिल  होते  हैं।  यह  जो  कदम  आपने  उठाया
 है  यह  बहुत  अच्छा  है  लेकिन  इसमें  हम  कितनी
 दूर  तक  कामयाब  होंगे,  यह  भविष्य  में  देखने
 वाली  बात  है  1  ये  जो  दूसरे  कर्मचारियों  की  बात
 मैंने  आपको  बताई,  उनके  बारे  में  भी  इस  बिल
 पर  विचार  होना  चाहिए  |

 मैं  खास  तौर  पर  हाकर्ज़  की  बात  भी  करना
 चाहता  हूं  ।  सुबह  से  लेकर  शाम  तक  वे  अखबार
 बेचते  फिरते  हैं,  उनको  क्या  मिलता  है,  क्‍या  नहीं,
 उनकी  क्‍या  शक्ल  है,  कभी-कभी  तो  उनको
 कमीशन  बेसिस  पर  रखा  जाता  है,  उनकी  दशा
 पर  भी  आपका  ध्यान  जाना  चाहिए।  कई  बार
 तो  ऐसा  भी  होता  है  कि  अखबारों  का  कोई  बड़ा
 ठेकेदार  ठेका  ले  लेता  है और  आगे  कमीशन  'एजंद
 रख  लेता  ह ैऔर  उसके  बाद  आगे  काम  चलता
 है  और  हाकर  वगैरह  रख  लिए  जाते  हैं।  कुछ  को
 तो  माहवारी  तनख्वाह  मिलती  है,  कुछ  को
 कमिशन  पर  रख  लिया  जाता  है।  ऐसे  लोगों
 की  तादाद  बहुत  बड़ी  है  -  ये  जो  हाकर  हैं,  जो
 हमवाल  हैं,  घरेलू  कर्मचारी  हैं  |  जो  रंगीन  क्लबों
 में  काम  करने  वाले  लोग  हैं,  इनकी  तरफ  भी
 आपका  ध्यान  पुन:  जाना  चाहिये  |  पहले  तो  इन
 क्लबों  पर  नियंत्रण  होना  चाहिये।  सब  कमं-
 चारियों  के  लिए  कानून  एक  होना  चाहिए  |  यह
 कानूनी  अधिकार  भी  होना  चाहिए  कि  ये  छोग
 अपनी  बुनियंज्ञ  बना  सकें  |  ये  मेहनतकश  भी
 देश  के  नागरिक  हैं।  अगर  यही  हालत  रही  तो



 331  Delhi  Shops  &

 [श्री  शशि  भूषण]
 दस  साल  के  बाद  ये  जुल्म  करने  वाले  नज़र  नहीं
 आएंगे  ।  ये  सिसकती  हुई  जिन्दगी  न  बितायें,
 सीना  तान  कर  और  सिर  उठा  कर  चल  सकें,
 इस  ढंग  का  न्यायपूर्ण  माहौल  आपको  बनाना
 चाहिये  ।  इस  कदम  के  लिए  तो  मैं  घन्यवाद  देता

 हूं  लेकिन  दूसरे  कर्मचारियों  को  भी  इस  बिल  में
 शामिल  किया  जाए  जिनका  मैंने  जिक्र  किया,  यह
 मेरी  दरख्वास्त  है  ।

 श्री  ओम  प्रकाश  त्यागी  (मुरादाबाद)  :
 इस  प्रगतिशील  बिल  के  लिए  मैं  आपको  हादिक
 धन्यवाद  देता  हूं  और  इस  बिल  का  मैं  स्वागत
 करता  हूं  a  मैं  दिल्‍ली  प्रशासन  को  भी  धन्यवाद
 देता  हूं  कि उसने  एक  नई  दिशा  दी  है  इस  देश
 को;  और  इस  शहर  में  दूकानों  पर  काम  करने
 वाले  मज़दूरों  के  प्रति  सहानुभूति  प्रकट  की  है  1
 सरकार  ने  जल्दी  इस  बिल  को  उपस्थित  किया,
 इसके  लिए  मैं  उसको  भी  धन्यवाद  देता  हूं  1
 दिल्‍ली  एडमिनिस्ट्रेशन  ने  और  भी  कई  अच्छे-
 अच्छे  बिल  बनाकर  यहां  भेजे  हुए  हैं  लेकिन  उनके
 साथ  सरकार  सौतेली  मां  का  सा  व्यवहार  कर  रही
 है  1  अगर  देशहित  को  आप  अपने  सामने  रखें  तो
 आपको  उन  बिलों  को  भी  जिनको  दिल्ली  प्रशासन
 ने  पास  करके  आपके  पास  भेजा  हुआ  है,  जल्दी
 से  यहां  लाना  चाहिए।  उन  बिलों  को  यहां  न
 छाने  का  कारण  शायद  सरकार  के  दिमाग  में  यह
 हो  कि  दिल्‍ली  प्रशासन  का  नाम  होगा  अगर  वे
 बिल  पास  कर  दिए  गए,  उनको  यहां  छाया  गया
 भर  हो  सकता  है  कि  उसकी  जड़ें  दिल्‍ली  में  जम
 जाएं ।  लेकिन  दिल्‍ली  एडमिनिस्ट्रेशन  अपनी
 जड़ें  जमाने  के  लिए  बहुत  कुछ  कार्य  जनता  में
 सीधे  कर  रही  है,  इस  वास्ते  आपको  घबराने  की
 कोई  जरूरत  नहीं  है।  फिर  भी  आप  जो  इस
 बिल  को  यहां  लाए,  इसके  लिए  मैं  आपको  घन्य-
 वाद  देता  हूं  |

 दिल्ली  शहर  में  ही  नहीं  भारतवर्ष  के  प्रत्येक
 बड़े  शहर  में  नौकरों  की  अवस्था  बहुत  दयनीय
 रही  है।  दूकानें  खुलने  या  उनके  बन्द  होने  का
 कोई  समय  नहीं  था  ।  आदमी  दूकान  में  बैठकर
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 चिराग  जलाकर  दस  ग्यारह  बजे  तक  काम  करते
 हैं  और  मजदूर  भी  उनके  साथ  काम  करते  थे  1

 सुबह  बिना  नहाएं  या  मुंह  धोए  आकर  छः  बजे
 दूकान  खोल  दी  और  नौकर  को  भी  बुला  लिया
 और  रात  के  ग्यारह  बजे  तक  दूकान  खली  रही
 और  बन्द  होने  के  बाद  नौकर  को  कहा  कि  मेरा
 सामान  यहां  से  घर  ले  जा,  कपड़े  घो  अर्थात्‌
 दुनिया  भर  के  काम  उस  बेचारे  से  लिए  जाते
 थे।  इस  स्थिति  को  ध्यान  में  रखते  हुए  954
 में  दिल्‍ली  विधान  सभा  ने  इस  विषय  को  अपने

 हाथ  में  लिया  और  एक  एवंट  बनाया  |  लेकिन
 वह  अधूरा  था।  उसमें  बहुत  से  मजदूर
 आने  से  रह  गए  थे  |  एप्रेंटिस  लोग,  ऐसे  लोग
 जिनको  कमिशन  पर  काम  करने  के  लिए  लगाया
 गया  और  वे  लोग  जो  ठेके  पर  काम  करते  हों,  ये
 लोग  उनके  परव्यू  में  आने  से  रह  गए  थे  और  वे
 लोग  उस  एक्ट  से  वंचित  थे,  अब  उनको  भी  इस-
 में  शामिल  किया  जा  रहा  है।  एक्ट  की  इस  कम-
 जोरी  को  दिल्ली  प्रशासन  ने  इस  विधेयक  के
 द्वारा  दूर  किया  है।

 अभी  हमारे  भाई  इमाम  साहब  ने  कहा  कि
 उन  लोगों  से  जो  इससे  सम्बन्धित  हैं,  सलाह  ली
 जानी  चाहिये  थी  |  मैं  उनकी  जानकारी  के  लिए
 बताना  चाहता  हूं  कि  दिल्ली  प्रशासन  ने  इस
 बिल  को  पारित  करने  से  पहले  बहुत  गहराई  के
 साथ  इसका  अध्ययन  किया  और  सलाह  मश्विरा
 भी  दिया  मैं  यह  जानकारी  भी  उनको  देना
 चाहता  हूं  कि  दिल्ली  प्रशासन  में  अधिकांश  लोग
 बड़े  दूकानदार  नहीं  हैं,  अपितु  मजदूर  लोग  हैं
 जो  वहां  पहुंचे  हुए  हैं।  उन्हें  मजदूरों  की  कठिना-
 यों  का  अनुभव  है  1  उन  लोगों  में  जो  बेचैनी
 थी  उसको  अनुभव  करके  ही  इस  विधेयक  को
 वहां  किया  था।

 अभी  कहा  गया  है  कि  इस  विधेयक  को
 उन्हीं  दुकानदारों  पर  लागू  किया  जाना  चाहिये।
 जो  नौकर  रखते  हैं,  जो  स्वयं  काम  नहीं  करते
 हैं।  जो  स्वयं  काम  करते  हैं  उन  प<  यह  लागू
 नहीं  होता  चाहिये  -  उनको  शायद  ध्यान  नहीं
 या  उनको  अनुभव  नहीं  दृकानों  का।  मैं  ऐसे
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 दुकानदारों  को  जानता  हूं  जो  प्रातःकाल  बच्चों
 को  सोते  हुए  छोड़  कर  आते  थे  और  दृकान
 खोलते  थे  और  रात  को  जब  वे  घर  जाते  थे

 दूकान  बन्द  करके  ग्यारह  बजे  के  बाद  तो  बच्चे
 सोये  हुए  वे  पाते  थे  ।  बच्चों  को  यह  पता  ही  नहीं
 होता  था  कि  हमारा  बाप  कौन  है  ।  बाप  तो  होता
 था  वे  उसे  पहचान  नहीं  सकते  थे  ।  उनका  पारि-
 वारिक  जीवन  लगभग  समाप्त  सा  हो  गया  था  |
 इस  बिल  को  छाकर  मैं  तो  समझता  हूं  कि  उन
 लोगों  पर  बहुत  बड़ी  कृपा  हुई  है  ।  अपनी  दूकान
 कर  आप  काम  करने  का  मतलब  यह  नहीं  है  कि
 कोई  आदमी  आत्महत्या  करले  |  वह  यह  कहे  कि
 मैं  खुद  का  स्वयं  मालिक  हूं,  इस  वास्ते  मैं  आत्म-
 हत्या  करना  चाहूं  तो  कर  सकता  हूं,।  अगर
 जहर  खाना  चाहूं  तो  खा  सकता  हूं,  अपने  को
 रिवाल्वर  से  मारता  चाहूं  तो  मार  सकता  हूं  ।
 आप  मुझे  रोकने  वाले  कौन  हैं  1  परन्तु  जो  पैदा
 हुआ  है  उसको  सरकार  द्वारा  मरने  नहीं  दिया  जा
 सकता  है।  आत्महत्या  करना  पाप  है,  और  कानून
 जुर्म  है।  इस  प्रकार  से  कोई  दूकानदार  अपने
 और  अपने  परिवार  के  साथ  अगर  अन्याय  करता
 है  तो  उपको  ऐसा  करने  की  इजाजात  नहीं  दी
 जा  सकती  है।  इंग्लैंड  में  मुझे  लंदन  में  जाने  का
 मौका  मिला  ।  वहां  मैंने  देखा  कि  अपने  बच्चों  के
 साथ  भी  अगर  कोई  अन्याय  करता  है  और  पड़ोसी
 उसकी  शिकायत  कर  दे  और  कह  दे  कि  यह  अपने
 बच्चों  को  बहुत  मारता  है  और  उनको  बहुत  तंग
 करता  है  तो  उसके  खिलाफ  भी  गवर्नमेंट  कानूनी
 कारंवाई  करती  है  1  इसलिए  वहां  बच्चों  तक  को
 प्रसन्‍न  रखने  की  चेष्टा  की  जाती  है।  इसलिये
 बिल  को  सब  पर  भी  छाग्रू  करके  बहुत  अच्छा
 काम  किया  जा  रहा  है।

 नियम  बना  दिया  गया  है  कि  अमुक  समय
 पर  दूकानें  खुलें  और  फलां  समय  पर  बन्द  हों  1
 नहा  धो  कर  और  बच्चों  के  साथ  जलपान  करके
 आराम  से  जाओ  और  शाम  को  सूर्य  छिपने  के
 बाद  जल्दी  दूकान  बन्द  करके  जाओ  और  बच्चों
 के  साथ  बैठ  कर  भोजन  करो  ।  इसके  अतिरिक्त
 एक  दिन  की  छुट्टी  भी  तय  कर  दी  गई  है  और
 कहा  गया  है  कि  एक  दिन  की  सप्ताह  में  छुट्टी
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 हो  ।  छुट्टी  के दिन  आप  अपने  बच्चों  को  छेकर
 अपने  रिश्तेदारों  के साथ  मिलने  के  लिए  ले
 जाओ  |  ताकि  सामाजिक  जीवन  बना  रहे  t  इतना
 ही  नहीं,  मंदिर,  मस्जिद,  ग्रुरुद्वारे  जाने  का  भी
 आपको  समय  मिल  सके  ।  दूकान  खुलने  और  बन्द
 होने  का  समय  नहीं  रखा  जाता  है  तो  वह  यहां
 जा  नहीं  सकता  है।  तब  सामाजिकता  से  शून्य
 उसका  जीवन  बन  जाएगा  और  उस  अवस्था  में
 राक्षसी  प्रवृत्ति  का  पैदा  होना  स्वाभाविक  है।  अगर
 वह  घर्म  स्थलों  पर  जाएगा  तो  धामिक  जीवन
 भी  बिताएगा  और  पाप  करने  से  कुछ  तो  वह
 डरेगा  ।  इमाम  साहब  ने  दूकानें  बन्द  होने  के  दिन
 का  जिक्र  किया  है।  इसके  बारे  में  भी  यहां
 प्रतिबन्ध॒  लगा  दिया  गया  है।  इसकी  उसको
 पहले  से  सूचना  देनी  होगी  कि  फलां  दिन  वह
 दूकान  बन्द  रखेगा।  यह  इसलिए  किया  गया  है
 ताकि  इंस्पेक्टर  जाकर  देख  सके  कि  उस  दिन  वह
 बन्द  करता  है  या  नहीं  करता  है।  इस  सब  के
 बावजूद  भी  मैं  ऐसे  लोगों  को  जानता  हूं  दिल्ली
 तक  में  कि  वे  छुट्टी  के  दिन  दृकान  का  सामने
 वाला  दरवाजा  तो  बन्द  रखते  हैं  लेकिन  अन्दर  बैठे
 रहते  हैं  ओर  ग्राहक  को  चुपके  से  अन्दर  बुलाते
 रहते  हैं।  छुटूटी  के  दिन  भी  वे  दृकान  चालू
 रखने  की  कोशिश  करते  हैं।  इस  वास्ते  इस  प्रकार
 का  प्रतिबन्ध  बहुत  आवश्यक  था  ।

 माननीय  सदस्य  ने  कहा  है  कि  यह  कानून
 ऐप्रेनटिसिज़,  कमीशन  पर  काम  करने  वालों  और
 पीसमील  काम  करने  वालों  पर  लागू  नहीं  होता
 चाहिए।  मैं  समझता  हूं  कि  उनके  प्रति  अन्याय
 होगा  ।  आप  मुझ  से  सहमत  होंगे  कि  दुकानदार
 इस  प्रकार  के  रास्ते  जानता  है  कि  इस  कानून  से
 कैसे  बचा  जाये  |  वह  किसी  व्यक्ति  को  नौकर  के
 रूप  में  रखते  हुए  भी  उसको  नौकर  न  कह  कर
 ऐप्रेनटिस  कहता  है  1  कोई  व्यक्ति  अपनी  गरीबी
 फे  कारण  दुकानदार  के  पास  नौकर  होता  है  1
 उसकी  गरीबी  का  नाजायज्ञ  फ़ायदा  उठा  कर
 दुकानदार  उसका  नाम  रजिस्टर  में  न  लिख  कर
 कहता  है  कि  वह  ट्रेनिंग  ले  रहा  है,  ऐप्रेनटिस  है।
 आप  को  सुन  कर  आशचर्य  होगा  कि  ऐसे  व्यक्ति
 भी  एप्रेनटिस  कहे  जाते  हैं,  जिन  को  काम  करते
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 [श्री  ओम  प्रकाश  त्यागी]
 हुए  पांच  दस  साल  हो  गये  हैं।  दिल्ली  प्रशासन
 ने  इस  प्रकार  की  शिकायतों  को  देखने  के  बाद
 ही  यह  निश्चय  किया  कि  ऐसे  लोग  नौकर  समझे
 जायेंगे  ।  जहां  तक  कमीशन  एजेन्ट  का  प्रश्न  है,
 जो  व्यक्ति  पेड  वर्कर  के  रूप  में  काम  करते  हैं,
 और  कमीशन  अलग  से  लेते  हैं,  जो  नौकरों  की
 तरह  काम  करते  हैं,  उन  पर  भी  यह  विधेयक
 लागू  किया  गया  है,  यह  बहुत  अच्छी  बात  है  ।

 यह  भी  कहा  गया  है  कि  इस  विधेयक  में
 प्राविडेंट  फंड  और  पेन्शन  के  बारे  में  भी
 व्यवस्था  की  जानी  चाहिए।  प्राविडेंट  फंड
 के  बारे  में  तो  कोई  व्यवस्था  कुछ  सीमा  तक
 हो  सकती  है,  लेकिन  पेन्शन  की  कोई  व्यवस्था
 नहीं  की  जा  सकती  है।  पेन्शन  तो  वहां  दी  जाती
 है,  जहां  एक  स्थाई  विभाग  हो  |  जो  दूकान  है,
 अगर  कल  उस  का  दीवाला  निकल  गया,  तो
 नौकर  को  पेन्शन  कौन  देगा  ?  इस  लिए  इस
 बारे  में  कोई  व्यवस्था  इस  विधेयक  में  नहीं  की
 जा  सकती  है  1

 यह  भी  कहा  गया  है  कि  घरेलू  मजदूरों  पर
 विधेयक  को  लागू  नहीं  किया  गया  है।  मैं  श्री
 शशिभूषण  से  कहना  चाहता  हूं  कि  वह  उन  लोगों
 के  हमदर्द  तो  हैं,  लेकिन  कभी  कभी  मूर्ख  दोस्त  भी
 घातक  सिद्ध  होता  है  मैं  उनको  मूर्ख  तो  नहीं
 कहता  हूं।  वह  बहुत  समझदार  है।  लेकिन
 उन्होंने  पार्ट  उसी  का  अदा  किया  है  tT  उदाहरणार्थ
 घरेलू  मज़दूरों  की  जो  यूनियन  बनी  है,  उस  के
 द्वारा  कुछ  घरों  के  सामने  “हाय  हाय”  करने  का
 परिणाम  यह  हुआ  है  कि  जो  लोग  पहले  अपने
 घर  में  नौकर  रखते  थे,  उन्होंने  भी  उन  को
 निकाल  दिया  है  और  अपने  हाथ  से  रोटी  बनाना
 शुरू  कर  दिया  है।  इस  प्रकार  सैकड़ों  लोगों  को
 घरों  से  निकाल  दिया  गया  है  1  आखिर  यूनियन
 वालों  को  तो  कोई  काम  चाहिए।  उन्होंने  एक
 एक,  दो  दो  रुपये  चन्दा  जमा  कर  के  लाखों  रुपये
 जमा  कर  लिये  हैं।  उनके  "हाय  हाय”  करने  से
 कई  लोगों  ने  अपने  घरेलू  मजदूरों  को  निकाल
 दिया  है  -  अगर  इस  कानून  को  घरेलू  मज़दूरों
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 पर  भी  लागू  कर  दिया  जायेगा,  तो  बाकी  घरेलू
 मजदूरों  को  भी  भगा  दिया  जायेगा  1

 श्री  शशिभूषण  ने  राष्ट्रीय  स्वयं  सेवक  संघ
 की  शाखाओं  के  बारे  में  कुछ  कहा  है।  मैं  उनकी

 सूची  में  एक  ऐडीशन  करना  चाहता  हूं  ।  कंजुअल
 लेबर  का  एक  और  वर्ग  है,  जिसे  दो  रुपया  दे
 कर  किसी  बड़ी  पर्सनैलिटी  का  स्वागत  करने  के
 लिए  पालम  हवाई  अडडे  पर  ले  जाया  जाता  है  1
 उनको  ढको  में  भर  कर  वहां  ले  जाया  जाता  है
 और  वे  “जय”  के  नारे  लगा  कर  आने  वाले
 व्यक्ति  का  स्वागत  करते  हैं  7  एक  बार  की  घटना
 है  कि  किसी  व्यक्ति  का  स्वागत  करने  के  लिए
 ऐसे  लोगों  को  तीन  ट्रकों  में  भर  कर  ले  जाया
 गया  ।  कोई  अन्य  अधिकारी  भी  आ  रहा  था।
 उन  बेचारों  को  पता  नहीं  था  कि  किस  का
 स्वागत  करना  है।  जब  उस  व्यक्ति  के  गले  में
 मालायें  पहनाई  गईं,  तो  उन्होंने  भी  “भारत  माता
 की  जय”  के  नारे  लगाये  ।  इसके  बाद  वे  वापिस
 जाने  के  लिए  ट्रक पर  जा  बैठे।  तभी  उनके
 ठेकेदार  को  पता  लगा  कि  अभी  उन  का  लीडर
 नहीं  आया  &  |  उन्होंने  ट्रक  रोकने  के  लिए  कहा  r
 उन  मजदूरों  ने  कहा  कि  ठेका  तो  एक  का  स्वागत
 करने  का  हुआ  था;  हम  दूसरे  का  स्वागत  नहीं
 करेंगे;  अगर  दूसरे  का  स्वागत  कराना  है,  तो
 तीन-तीन  रुपये  और  दो।  सो  उन  बेचारों  का  भी
 ध्यान  रखना  चाहिए  |

 अन्त  में  मैं  सरकार  को  धन्यवाद  देता  हूं
 ओर  इस  विधेयक  का  समर्थन  करता  हूं  ।

 श्री  सरजू  पाण्डेय  (गाजीपुर)  :  सभापति
 महोदय,  जो  बिल  सदन  के  सामने  आया  है,
 मैं  उसका  स्वागत  करता  हूं  |  सबसे  बड़ी
 कठिनाई  यह  है  कि  हमारे  देश  में  दो  तरह  के
 विचार  रखने  वाले  लोग  हैं  और  जब  तक  बुनि-
 यादी  रूप  से  इस  बात  को  स्वीकार  नहीं  किया
 जायेगा,  तब  तक  मज़दूरों  की  समस्या  हल  नहीं
 होगी  ।  प्रथम  विचार  तो  यह  है,  जो  जनसंघ
 के  एक  साथी  ने  आज  सुबह  व्यक्त  किया,  कि
 हमारे  देश  में  कुछ  दुर्जज  लोग  हैं,  जो  दूसरों
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 की  सम्पत्ति  को  देखकर  जलते  हैं  t

 एक  मसाननोय  सदस्य  :  जनसंध  के  नहीं,
 स्वतंत्र  पार्टी  के  tT

 श्री  सरजु  पाण्डेय  :  स्वतन्त्र  पार्टी  के  होंगे  ।

 मुझे  मालूम  नहीं  है।  वैसे,  दोनों  दलों  में  कोई
 फर्क  नहीं  है।  दोनों  की  विचारधारा  एक  ही
 है।  व्यास  ने  बताया  है  कि  सही  मानों  में
 सम्पत्ति  का  मूल  आधार  क्या  है:  cis  न  छित्वा
 परमर्माणि,  +  कुत्वा  कर्म  दुष्कर्म,  न  हत्वा  मत्स्य-
 घातीव,  प्राप्नोति  महतीं  थीं।”  बड़ी  सम्पत्ति
 कैसे  मिलती  है  ?  जब  तक  तुम  निर्दयतापूर्वक
 मछए  की  तरह  दूसरे  का  मर्मस्थल  नहीं  छेदोगे,
 तब  तक  बड़ी  सम्पत्ति  नहीं  मिल  सकती  है।
 जब  तक  यह  उपरोक्त  विचार  रखने  वाले  लोग
 (दूसरों  की  सम्पत्ति  देख  कर  जलने  वाले

 दुर्जन  लोग)  चाहे  उधर  या  इधर  रहेंगे--
 ज्यादा  इधर  मैं,  यह  मैं  मानता  हूं---  तब  तक
 देश  में  मज़दूरों  का  कल्याण  नहीं  हो  सकता  है  1

 हम  मजदूरों  के  बारे  में  छोटी-छोटी  एमेंडमेंट
 करते  हैं।  कभी  दुकानों  में  काम  करने  वाले
 मज़दूरों  को  ले  लिया,  कभी  घरेलू  मजदूरों,
 कभी  गांवों  में  बतंन  मांजने  वाली,  कभी  हलवाहों
 और  कभी  बाल  बनाने  वालों  को  ले  लिया  ।
 सरकार  को  मूल  रूप  में  मज़दूरों  की  स्थिति  में
 कोई  सुधार  लाना  पड़ेगा  ।

 अभी  माननीय  सदस्य  ने  कहा  है  कि  चूंकि
 मजदूर  यूनियन  के  लोगों  ने  कुछ  घरों  के  सामने
 “हाय  हाय”  की,  इसलिए  कुछ  मजदूरों  को
 नौकरी  से  निकाल  दिया  गया।  लेकिन  स्थिति
 यह  है  कि  संकड़ों  घरों  में  मजदूरों  को  मजदूरी
 नहीं  दी  जाती  है।  अगर  उनकी  यूनियन  बनती
 है,  तो  कहा  जाता  है  कि  मज़दूर  यूनियन  वाले
 झगड़ा  मचाते  हैं  और  इसलिए  लोगों  को  नौकरी
 नहीं  मिलती  है।  लेकिन  75  फीसदी  घरों  में
 नौकरों  के  साथ  जानवरों  का  सा  व्यवहार
 किया  जाता  है।  उस  को  कैसे  रोका  जाये  ?
 या  तो  यूनियन  उसके  लिए  लड़े  और  या  सरकार
 कानून  बनाये  ।  बीच  का  कोई  मार्ग  नहीं  है  ।
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 इसी  तरह  हमारे  देश  में  सेकड़ों  अनैतिक
 व्यापार  चलते  हैं।  होटलों  में  नंगे  डांस  होते
 हैं।  उनमें  नेता  भी  बैठते  हैं--पैसे  वाले  नेता,
 दरिद्र  आदमी  वहां  नहीं  जा  सकते  हैं--और
 ज्यादातर  अफ़सर  भी  बैठते  हैं।  (व्यवघान)
 इस  तरह  के  नौकरों  के  लिए  क्या  किया  जाये  ?
 इस  देश  में  ये  अनैतिक  व्यापार  बन्द  किये
 जायें  और  लोगों  को  कम  से  कम  आदमी  का
 सा  बर्ताव  तो  मिले,  यह  नियम  इस  देश  में  बनना
 चाहिए  |

 सरकार  चाहे  कोई  भी  कानून  बनाये,  लेकिन
 कानून  को  लागू  करने  वाले  छोगों  की  क्‍या
 स्थिति  है।  कहा  गया  है  कि  छुट्टी  के  दिन
 भी  दुकानें  खुली  रहती  हैं।  सरकार  कुछ  दिनों
 को  डाई  डे  घोषित  करती  है,  लेकिन  उन  दिनों
 भी  शराब  बिकती  रहती  है  1  सरकार  प्राहिबिशन
 लागू  करती  है,  लेकिन  इलाहाबाद  में  हमारी
 जुडिशरी  ने  कहा  कि  प्रोहिबिशन  नहीं  कर
 सकते  ।  आपने  अखबार  में  यह  बात  पढ़ी  होगी  ।
 जिस  जुडिशरी  के  बारे  में  माननीय  सदस्य  बड़ी
 श्रद्धा  रखते  हैं,  उसने  ही  ऐसा  किया  है।
 (व्यवधान)  शायद  मुझ  पर  भी  कनटेम्प्ट  का
 केस  चलाया  जाये  कि  तुम  ने  हाऊस  में  यह  बात
 क्यों  कही  |  लेकिन  मुझे  परवाह  नहीं  है।  जो
 हकोकत  है,  वह  तो  कही  जायेगी  |  या  तो
 प्राहिबिशन  का  घन्घा  ही  खत्म  कर  दिया  जाये।
 कौन  पीता  है,  कौन  नहीं  पीता  है,  खाह-म-खाह
 ऐसा  सवाल  करने  से  कोई  फायदा  नहीं  है  1  जो
 पीना  चाहता  है,  वह  पीये।  ऐसा  कानून  बनाने
 से  कोई  लाभ  नहीं  है,  जिस  पर  अमल  न  हो  ny  तो
 यह  जो  ऐक्ट  आया  है,  यह  तो  आपने  ठीक  ही
 किया  है  कि  इसमें  संशोधन  आप  कर  रहे  हैं
 लेकिन  ऐसे  लोगों  को  भी  इसमें  लेना  चाहिए
 घरेलू  मजदूरों  के  लिए  नियम  बनाने  चाहिए  |
 हमारे  देश  में  हजारों  लाखों  आदमी  स्टेशनों  पर
 काम  करते  हैं,  कुली  लोग  हैं  उतके  लिए  भी
 कानून  बनना  चाहिए  |  इसके  अलावा  और  दूसरी
 जगहों  पर  भी  लोग  काम  करते  हैं,  बेबरा  और
 दूसरे  लोग  हैं  इनके  लिए  भी  इसके  अन्दर
 व्यवस्था  करनी  चाहिए  t  आप  यूरप  की  बात
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 [at  सरजू  पाण्डेय  ]
 करते  हैं।  यूरप  में  कहीं  कुली  होते  हैं  ?  बहां
 सब  लोग  अपना  सामान  अपने  हाथ  ढोते  हैं  ।
 त्यागी  जी  कह  रहे  थे,  लंदन  में  कोई  कुली  आप
 को  नहीं  मिलेगा  ।  क्‍यों  यहां  कुली  रखे  जाते
 हैं  ?  क्‍यों  किसी  आदमी  को  स्पीकर  रखते  हैं  ?
 आजादी  के  22  वर्ष  बाद  भी  क्रिसी  आदमी
 को  मजबूर  किया  जाय  पाखान  साफ  करने
 के  लिए  यह  हमारे  लिए  शर्म  की  बात
 है  ।  इस  आजादी  का  कोई  मतलब
 नहीं  है।  आप  एबालिश  कर  दीजिए  इस  चीज
 को  1  कहा  जाता  है  काम  नहीं  मिलता  है  |
 काम  इसलिए  नहीं  मिलता  कि  पृंजीपतियों  की
 नीति  ऐसी  है।  काम  तो  इस  देश  में  इतना
 है  कि  यह  लोग  मुनाफा  कमाने  के  लिए  गरीबों
 को  रात  दिन  जान  से  मारते  हैं  और  उनके  लिए
 कोई  एक  बार  आवाज  उठाने  वाला  नहीं  है,
 न  इस  सदन  में  और  न  बाहर  t  रात  दिन
 गरीबों  पर  हमलछा  करके  उनकों  मारना,  उनकी
 मजदूरी  काटना,  उन्हें  बर्बाद  करता  और  इसी
 से  उनके  यहां  सम्पत्ति  का  अम्बार  लगा  हुआ
 है।  इसके  बारे  में  सरकारी  रिपोर्टों  में  यह
 बात  कही  गई  है  कि  अरबों  और  छरबों  की
 सम्पत्ति  हो  गई  है।  जो  कल  तक  सुई  बेच  रहे
 थे  वह  आज  हिन्दुस्तान  में  दौलत  के  मालिक
 बन  गए।  करोड़ों  रुपया  इन्होंने,  करोड़पतियों
 ने  कमाया  है  और  सिर्फ  गरीबों  का  गला
 काटकर  कमाया  है  |  इसीलिए  उनको  हम,
 कम्युनिस्ट  पार्टी  के  छोग  आदमी  को  कैटेगरी  में
 रखना  नहीं  चाहते  हैं।  त्यागी  जो  उनके  बड़े
 एडमायरर  हैं,  उनकी  बड़ी  तारीफ  किया  करते
 है

 seeees
 (व्यवधान  )  a  “वही  जो  घनी  लोग  हैं,

 बिड़ला,  टाटा,  डालमिया,  सिघानिया  और  उनके
 प्रतिनिधि  यहां  बैठ  कर  नक्सलवादियों  को  गाली
 देते  हैं  कि यह  बम  मारते  हैं  ।  यह  सेकड़ों  हजारों
 मजदूरों  को  रोजाना  मारते  हैं  तो  कुछ  नहीं
 कहते  |

 श्री  सूरज  भान  (अम्बाला)  :  हम  नक्सल-
 वादियों  को  भी  गाली  देते  हैं  और  टाटा,  बिड़लछा
 को  भी  गाली  देते  हैं
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 श्री  सरजू  पाण्डेय  :  आप  उनको  गाछी
 नहीं  देते  हैं।  इसी  सदन  में  आपने  उनकी  मदद
 करके  दिखाया  है।  हमारा  कहना  यह  है  कि
 हमारे  देश  में  बुनियादी  परिवर्तन  आप  लाइये ।
 छोटे  मोटे  कानून  बनाने  से  कुछ  नहीं  होगा  1
 इस  देश  में  शोषकों  को  समाप्त  कीजिए
 जब  तक  यह  विचार  देश  से  मरेगा  नहीं,  गरीबों
 को  आराम  मिल  नहीं  सकता  है  |  यह  छोटे  मोटे
 परिवर्तन  करने  से  कोई  लाभ  नहीं  है।  यों  तो

 कुछ  भी  आप  करेंगे  उससे  कुछ  लाभ  होगा,  बड़े
 बड़े  दो  चार  आदमी  लाम  उठायेंगे  i  मगर
 हमारा  कहना  यह  है  कि  इसके  स्कोप  को  बढ़ा  इये
 और  एक  काम्प्रिहैसिव  बिल  ले  आइए  अपने
 देश  के  मजदूर  वर्ग  के  लिए  जो  सही  माने  में
 प्रताड़ित  है,  दुखी  है,  जिसको  यहां  का  आदमी
 आदमी  नहीं  समझता  है।  वह  तभी  हो  सकता
 है  जब  उसके  लिए  कानून  और  साथ  साथ  ज़रा
 मज़बूत  डंडा  हो  ताकि  उसपर  अमल  कराया
 जा  सके ।  यह  नौकरशाह  क्या  कभी  उस  पर
 अमल  करा  सकते  हैं  जो  रात  दिन  खुद  शोषण
 करते  हैं  ?  आप  इंसपेक्टर  को  रख  रहे  हैं  1
 इंसपेक्टर  क्‍या  कभी  न्याय  कर  सकता  है?
 वह  कभी  नहीं  करायेगा  |  इंसपेक्टर  उलटे  कुछ
 और  कमाने  के  लिए  रास्ता  पा  जायेगा,  कुछ
 और  उसको  पैसा  मिलेगा,  वह  कुछ  और  मज़े  से
 रहेगा  और  उस  लेबर  से  भी  लेगा  1  इसलिए
 हमारा  कहना  इस  सिलसिले  में  यह  है  कि  यह
 कानून  ठीक  है,  इससे  हमारा  कोई  इतराज़
 नहीं  है,  लेकिन  इसके  स्कोप  को  बढ़ाइये,  घरेलू
 मजदूरों  को  भी  इसमें  लाइये  और  दूसरे  पेशे
 के  मजदूरों.  को  भी  छाइये,  उनकी  यूनियन
 बनाइये  |  बहुत  सारे  लोग  कहते  हैं  कि  अपरैंटिस
 को  क्‍या  ला  दिया  ?  त्यागी  जी  ने  ठीक  जवाब
 दिया  कि  फिर  आप  अपरैंटिस  बनाकर  रखेंगे  |
 आपने  कानून  बनाया  कि  एक  फर्म  में  जहां  दस
 आदमी  परमानेन्ट  रखते  हैं  वहां  यह  लागू  होगा
 तो  उन्होंने  परमानेन्ट  किसी  को  रखा  ही  नहीं,
 हर  आदमी  को  टैम्पोरेरी  रखा  और  उनका
 कभी  रिकार्ड  दफ्तर  में  रखा  ही  नहीं।  इसलिए
 मैं  चाहता  हूं  कि  यह  कानून  पास  हो  लेकिन
 इसके  साथ  साथ  एक  काम्प्रिहेंसिव  कानून  हमारे
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 देश  में  छाया  जाये  ताकि  बुनियादी  परिवर्तन
 हों  और  सही  माने  में  हम  जो  समाजवाद  इस
 देश  में  लाना  चाहते  हैं  वह  पूरा  हो  |  वह  तभी  हो
 सकता  है  जब  उसके  लिए  मजबूत  कदम  उठायेंगे
 मौर  देश  में  ऐसा  कानून  छायेंगे  ।  इस  तरह  से
 हम  इनका  भी  दिमाग  बदलेंगे  क्‍योंकि  कानून
 बनाने  वाला  कोई  और  है  और  अर्थ  लगाने  वाला
 दिल्‍ली  में  और  बैठा  है  और  अमल  करने  वाला
 गांव  में  थानेदार  है।  असल  में  रीयल  मालिक
 कौन  है  ?  रेवेन्यू  में  लेखपाल,  एडमिनिस्ट्रेशन
 में  थानेदार  और  अर्थ  लगाने  के  लिए  जुडीशियरी
 बैठी  है।  हम  कानून  बनाते  हैं  कुछ  तो,  वह
 अर्थ  लगाते  हैं  कुछ।  जबतक  यह  चीज़  रहेगी
 तबतक  इस  देश  में  कुछ  चलेगा  नहीं  ।  लेजिस्लेचर
 की  जो  मंशा  हो  और  जो  हम  इस  देश  में
 चाहते  हैं  अगर  उसी  तरह  से  हम  देश  को  ट्रेन
 करेंगे  तब  इस  देश  में  कुछ  हो  सकता  है  |

 श्री  मुहम्मर  इस्माइल  (बैरकपुर)
 सभापति  महोदय,  दिल्ली  शाप्स  एण्ड  इस्टैबलिश-
 मेंट  अमेंडमेंट  बिल  जो  यहां  लाया  गया  है
 उसके  सिलसिले  में  मुझे  यह  कहना  है  कि  जहां
 तक  शाप्स  एण्ड  इस्टैबलिशमेन्ट  ऐक्ट  का

 ताल्‍लुक  है,  यह  हमारे  प्रान्त  का  और  दूसरी
 जगहों  का  तजुर्बा  है  कि  जिन  भाइयों  के
 बेनिफिट  के  लिए  यह  बनाया  गया  था  वहीं  सबसे
 ज्यादा  करप्शन  शुरू  हुआ  1  इस  ऐक्ट  के  मात-
 हत  चीफ  इंस्पेकटर  और  उनसे  इन्स्पेकटर  तमाम

 दूकानदारों  से  महीना  ठीक  कर  लेते  हैं  कि  दो
 रुपया,  तीन  रुपया  महीना  एक  एक  इलाके  का
 देंगे  और  वहां  पर  जो  नाम  रजिस्टर  में  नहीं
 रखते  हैं,  जैसे  भी  चाहे  मजदूरों  को  इस्तेमाल
 करें,  उनका  राज  उसी  प्रकार  से  चल  रहा  है।
 यह  ऐक्ट  जो  है  आल  इंडिया,  इसमें  दुकान  बन्द
 करने  के  लिए  कुछ  हुआ  है  और  मुलाजमों  के
 लिए  कुछ  कुछ  सुविधायें  हुई  हैं  मगर  वह  भी
 स्टेट  को  जरिए  से  नहीं  कि  स्टेट  को  सामने
 रखकर  किया  हो।  आन्दोलन  करके  किसी
 जगह  वह  कुछ  हासिल  कर  सके  हैं  तो  वह
 उन्होंने  किया  हैं।  इसी  तरह  से  र्म
 इस  ऐक्ट  में  देख  रहा  हूं  कि  इसका  जो  उद्देश्य
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 है  उसमें  सबसे  बड़ी  बात  यह  है  कि  जो
 एम्प्लाईज़  दूकानों  में  काम  कर  रहे  हैं,  होटलों
 में  काम  कर  रहे  हैं  उतको  कुछ  सुविधा  पहुंचाई
 जाये  मगर  जानते  हैं  इस  ऐक्ट  के  अन्दर  वह
 नहीं  आते  हैं  जो  प्राइवेट  डाइवर्स  हैं  और  लाखों
 की  तादाद  में  वह  हमारे  हिन्दुस्तान  में  हैं  ।
 वह  न  किसी  शाप्स  एण्ड  इस्टेबलिशमेंट  ऐक्ट  में
 आते  हैं,  न  किसी  और  ऐक्ट  में  आते  हैं।  उसके
 बाद  ट्रकों  में  काम  करने  वाले  कुली  और  डाइवर्स
 हैं,  वह  भी  किसी  कानून  के  अन्तर्गत  नहीं  आते
 हैं।  इस  शाप्स  एण्ड  इस्टैबलिशमेंट  ऐक्ट  के
 अन्दर  भी  नहीं  आते  हैं  और  लाखों  की  तादाद
 में  वह  हैं।  दिल्‍ली  के  प्रशासन  में  अभी  त्यागी
 जी  ने  कहा  है  कि  हमने  बहुत  बड़ा  काम  किया
 है  पर  मैं  कहता  हूं  दिल्‍ली  में टूकों  के  डाइवर
 और  [कुली  लाखों  की  तादाद  में  हैं,  एक  ने  भी
 उनका  जिक्र  नहीं  किया  कि  उनको  इसके  अन्दर
 क्यों  नहीं  छाया  गया  ?  उनको  क्‍यों  छोड़
 दिया  ?  क्‍यों  उनकी  तनख्वाह  मारी  जाती  है  ?
 किस  तरह  से  उनके  साथ  व्यवहार  होता  है,
 यह  '  किसी  ने  नहीं  बताया  ।  दिल्ली  एडमिनि-
 स्ट्रेशन  ने  कहा  हैकि  जो  कमीशन  में  काम
 करते  हैं  या  जो  अपरैंटिस  हों  उनके  लिए  भी  यह
 लागू  होगा।  ठीक  बात  है।  मगर  इसके  साथ
 साथ  जो  मुलाज़िम  घरों  में  बड़े  लोगों  के  काम
 करते  हैं  उनकी  तो  इन्सानों  में  गिनती  ही  नहीं
 है।  किसी  कानून  के  अन्दर  वह  नहीं  पड़ते
 हैं  -  गुलामी  करने  के  लिए  उनको  रख  दिया
 गया  है।  22  वर्ष  की  स्वाधीनता  के  बाद  भी
 आज  जितने  बड़े  बड़े  घरों  में  नौकर  काम  करते
 हैं,  औरतें  काम  करती  हैं  उनकी  हालत  इतनी
 बदतर  है  कि  एक  एक  जगह  का  बयान  करें
 तो  शर्म  से  माथा  नीचे  कर  लेना  पड़ता  है।
 आजादी  के  बाद  यह  हालत  है।  हमें  उम्मीद
 थी  त्यागी  जी  से  कि  वह  कम  से  कम  यह  चीज
 कहते  |  दिल्‍ली  बड़े  लोगों  का  शहर  है।  यहां
 लाखों  आदमी  काम  करते  हैं  मगर  कोई  प्रोटेक्शन
 उनको  नहीं  है,  कोई  बचाव  नहीं  है।  मारते  भी
 हैं,  पैसा  भी  नहीं  देते,  तनख्वाह  भी  नहीं  देते
 भौर  मारकर  निकाल  देते  हैं  तो  वह  बेचारे
 कहां  जायेंगे  ?  यह  हालत  उनकी  है  ।  मारे



 43  कला  ore  export  Contract

 (at  मुहम्मद  इस्माइल]
 मारे  फिरते  हैं।  अगर  इसका  जिक्र  वह  करते
 और  दिल्‍ली  एडमिनिस्ट्रेशश  उनके  बारे  में

 कुछ  कहता  तो  मैं  मान  सकता  था  लेकिन  मैं
 देख  रखा  था  कि  हमारे  आनरेबल  मेम्बर
 वाजपेयी  जी  ने  कहा  कि  उसको  छोड़ो,  उसको
 टच  मत  करो  ।  उनकी  यूनियन  बनी  तो  कहते
 हैं  कि  उन्होंने  घरों  में  जाकर  हाय  हाय  किया  ।
 वह  हाय  हाय  किस  लिए  करते  हैं  Dee

 सभापति  महोदय  :  अब  आप  अपना  भाषण
 कल  जारी  रखिएगा  |

 अब  साढ़े  पांच  बजे  से  आधे  घंटे  की  चर्चा
 आरम्भ  होगी  ।

 7.29  hrs.
 HALF-AN-HOUR  DISCUSSION

 Contract  with  Japan  for  Iron  Ore  Export

 SHRI  5.  R.  DAMANI  (Sholapur):  Mr.
 Chairman,  Sir,  this  Half-an-Hour  discussion
 arises  out  of  my  Short  Notice  Question  of
 l7th  April,  1970.  As  I  did  not  get  satisfactory
 replies  to  my  supplementaries  that  day  on
 this  very  important  matter,  I  am  raising
 today  this  discussion.

 The  M.M.T.C.  has  entered  into  an
 agreement  to  supply  7I.7  million  tonnes  of
 ore  to  Japan  in  the  next  I0  years,  that  is,
 upto  ‘1980,  at  a  fixed  price.  The  price  has
 been  fixed.  This  is  one  of  the  very  big
 contracts  entered  into  for  the  export  of  iron
 ore.

 But  if  we  examine  the  terms  of  the  con-
 tract,  we  will  find  I  will  place  before  you
 this  contract—that  the  terms  are  not  at
 all  favourable  to  us.  The  contract  is  more
 favourable  to  the  buyer  country.  It  is  not
 done  on  an  equal  basis.  If  you  go  into  the
 terms  minutely,  you  will  see  that  the
 terms  are  more  favourable  to  the  buyer
 country  than  to  us.  My  first  point  is  this  :
 that  out  of  this  7l  million  tonnnes  of  iron
 ore  for  which  we  have  agreed  to  the  price,
 upto  the  year  974  i.e.  in  the  next  four  years,
 we  will  be  only  supplying  one-third  of  this
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 quantity,  About  I8  million  tonnes  will  be
 supplied  in  the  next  four  years  and  the  bulk
 supply  will  start  after  ‘1974,  Is  it  reasonable  ?
 Is  it  a  business  proposition  to  agree  to  the
 price  to-day  for  the  bulk  supply  which  we
 are  going  to  start  from  19747  If  so,  what
 are  the  advantages  ?

 Secondly,  according  to  the  figures  which
 have  been  given  by  MMTC  itself,  what  price
 they  have  agreed  to  in  the  contract  has  not
 been  disclosed,  but  we  can  calculate  from
 the  figures  given  by  them.  The  entire  quan-
 tity  is  of  the  value  of  Rs.  535  crores.  On
 that  basis  we  can  calculate.  The  per  tonne
 realisation  will  be  about  Rs.  74.  The  present
 price  is  about  Rs.  94.  If  my  figures  are
 correct  and  if  my  calculations  are  correct,
 in  that  case,  we  have  entered  into  a  contract
 and  we  have  taken  a  big  risk  of  supplying
 for  a  long  period  of  10  years  at  a  low  price.
 Is  it  a  business  proposition  ?  What  are  the
 considerations  ?

 Thirdly  I  want  to  say  one  thing.  We
 have  not  taken  into  account  the  demand  and
 supply  and  the  price  trend.  The  demand
 for  iron  ore  is  going  to  increase.  Japan  at
 present  requires  80  million  tonnes  a  year.  In
 the  next  l0  years,  after  974  their  production
 will  increase  gradualiy  and  they  will  require
 more  ore,  Their  requirement  will  be  I50
 million  tonnes,  almost  double.  So,  there  is
 no  need  to  hurry  up  and  make  the  sales,
 When  the  demand  is  increas  no
 man  will  like  to  make  a  commitment  in
 advance.  If  the  demand  is  declining,  then
 we  can  hurry  up.  When  the  demand  is
 increasing  and  we  know  it  and  when  their
 requirement  is  going  to  increase  from  80  to
 50  million  tonnes  and  also  in  other  countries
 the  demand  is  increasing,  at  that  stage  we
 now  enter  into  an  agreement  at  a  fixed  price
 for  0  years—this  thing  is  not  under-
 standable  to  me.  Therefore,  I  would  like  to
 know  as  to  what  the  considerations  are  when
 we  made  this  commitment.

 Another  thing.  Iron  ore  is  the  basic
 material  for  steel.  Steel  is  in  short  supply.
 In  the  last  8  months  the  price  of  steel  has
 increased  by  40%  and  the  present  trend  is
 that  it  is  likely  to  go  up  further.  When  the
 prices  of  steel  are  likely  to  increase,  the
 price  of  the  basic  raw  material  will  also
 increase.
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 But  that  factor  is  not  taken  into  account.
 When  the  steel  price  is  increasing,  we  are
 committing  to  sell  below  the  world  market
 price.

 Now,  I  come  to  the  third  point.  Instead
 of  agreeing  to  make  these  transactions  under
 c.i.f.  it  is  agreed  on  f.o.b.  basis,  I  do  not
 understand  why  it  should  be  so.  We  are
 undertaking  upon  ourselves  the  risk  of
 depending  on  the  buyers  to  make  shipping
 space  available  to  lift  the  ore.  We  have  to
 take  more  responsibility  under  this  system  be-
 cause  of  this  dependence.  Why  should  we  take
 more  responsibility  and  what  is  the  advantage
 of  changing  this  system  from  c.i.f.  to  f.o.b.  ?
 I  would  like  to  know  this.  It  may  lead  to
 losses  and  dislocation  of  free  movement  of
 ore,  That  is  one  point  on  which  I  wish  the
 hon.  Minister  will  enlighten  us.  Let  him
 clarify  why  we  changed  it  from  c.i.f.  to  f.o.b.
 in  this  case.  Let  him  tell  us  what  is  the
 advantage.

 Sir,  previously  the  réject  precentage  in
 respect  of  this  grade  ore  worked  out  to  about
 58  to  60  per  cent;  now  it  is  63  per  cent.
 Why  have  they  agreed  to  increase  the  reject
 percentage  now?  It  is  decidedly  to  our
 disadvantage.  Previously  we  can  deliver  this
 grade  of  ore  upto  60  per  cent  reject  percentage;
 but  now  this  reject  percentage  has  been
 increased  to  63  per  cent,  It  is  also  against
 us,  unfavourable  to  us.

 The  cost  of  production  is  increasing  in
 the  iron  ore  mines.  How  much  will  the
 N.M.D.C,  lose  ?  What  will  be  the  cost  of
 production  in  980  ?  Have  all  these  things
 been  worked  out  ?  I  would  like  to  know
 this.  In  this  connection,  I  want  to  quote
 from  a  report  of  the  Committee  of  Public
 Undertakings.  This  is  from  para  92,
 Eleventh  Report  of  the  Committee  on  Public
 Undertakings.  It  says,  and  I  quote  ;

 “From  an  analysis  of  the  figures  it  has
 been  observed  that  while  the  devaluation
 of  the  pound  sterling  has  certainly  had
 adverse  effect  on  the  profitability  of  the
 project  (that  is  Kirtburu  Iron  Ore  Project),
 the  other  factors  such  as  imposition  of
 export  duty  at  the  rate  of  Rs.  0.50  per
 tonne  and  increased  cost  of  production
 of  Rs.  6/-  per  tonne  are  equally  responsi-
 ble  for  making  the  project  an  uneconomic
 one."
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 The  cost  of  producti  is  inc
 Have  we  made  analysis  about  it  ?  Because,
 when  in  the  mine  you  go  to  get  ore  deeper
 and  deeper,  your  cost  of  production  is  bound
 to  go  up.  How  much  increase  will  take
 place  for  raising  iron  ore?  Has  this  been
 calculated,  I  would  like  to  know,  How  is  it
 going  to  affect  the  working  of  thc  N.M.D.C.
 who  are  in  charge  of  production  ?  M.M.T.C.
 is  entering  into  the  selling-agency  business  ;
 they  are  commission  agents;  they  are  not
 producers  but  they  are  working  on
 commission.  Now,  what  is  the  position  ?

 For  the  last  so  many  years,  for  the  last
 4  or  5  years  especially,  we  find  this  NMDC
 incurring  losses.  In  ‘1967-68  the  loss  was
 Rs.  .589  crores  and  it  is  Rs.  .653  crores
 in  68-69.  Every  year  they  are  making  losses.
 Upto  what  extent  loss  will  be  suffered  by
 N.M.D.C,  due  to  the  rise  in  the  cost  of
 production  of  iron  ore,  I  want  to  know.

 When  the  M.M.T.C.  took  over  the
 export  of  ore,  some  of  the  East  European
 countries  were  buyers  of  our  iron  ore.  What
 efforts  were  made  to  look  to  the  demands
 of  those  countries  ?

 The  demand  is  there,  because  their  source
 of  supply  from  the  USSR  has  been  affected.
 Instead  of  entering  into  a  bulk  deal  with
 Japan  at  a  fixed  price  over  a  period  of ten
 years,  I  would  like  to  know  why  Government
 have  not  made  any  effort  to  capture  those
 large  markets  in  the  East  European  countries.
 I  think  Government  have  not  made  any
 efforts  in  this  direction.  They  found  Japan
 willing  to  enter  into  an  agreement  and,  there-
 fore,  they  entered  into  a  bulk  contract  with
 them  and  thereby  shown  to  the  public  that
 they  have  made  a  big  deal  for  Rs.  535  crores.
 They  have  not  taken  any  pains  to  sell  our
 ore  at  a  profit  to  different  countries,  but  they
 have  entered  into  a  contract  om  easy  terms
 with  Japan.

 Since  they  took  up  export  of  ore,  our
 export  of  manganese  ore  has  dwindled.  The
 manganese  mines  have  closed  down,  and
 hundreds  of  thousands  of  workers  have  been
 thrown  out  of  employment.  It  is  a  well  know
 fact.  What  have  we  done  in  regard  to  the
 export  of  manganese  ore  ?  Japan  is  also  pur-
 chasing  manganese  ore.  While  entering  into  a
 bulk  contract  for  export  of  iron  ore  to  Japan,
 I  would  like  to  know  why  our  Government
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 did  not  insist  on  Japan  purchasing  manganese
 ore  also  from  us  on  a  long-term  basis,  say,
 on  a  ten-year  basis.  If  they  had  done  that,
 then  I  would  say  that  the  MMTC  has  done
 a  service  to  our  country  because  the  mines
 have  closed  down  and  the  workers  have  been
 thrown  out  of  employment  and  the  export  of
 Manganese  ore  would  help  in  the  reopening
 of  the  mines.

 Now,  I  would  like  to  put  some  pertinent
 questions  to  the  hon.  Minister.  If  any  third
 party  would  have  entered  into  such  an
 agreement,  50  many  arguments  would  have
 been  advanced.  On  what  considerations  did
 Government  enter  into  a  bulk  contract  at  a
 fixed  priced  over  a  period  of  ten  years  ?
 When  the  demand  is  increasing  and  the  steel
 prices  are  increasing,  what  were  the  reasons
 for  entering  into  this  type  of  contract  ?  This
 matter  should  be  gone  into  properly.  Further,
 why  have  they  neglected  manganese  ore  ex-
 ports  ?  Why  did  they  enter  into  a  contract
 for  export  of  only  23  lakhs  tonnes  of  man-
 ganese  ore  along  with  7  million  tonnes  of
 iron  ore,  which  is  not  even  half  per  cent  of
 the  iron  ore  contract  ?  Why  has  the  MMTC
 not  insisted  on  Japan  to  purchase  manganege
 ore  ?  If  they  had  done  that,  that  would  have
 given  us  some  advantage.

 Now,  I  would  like  to  pose  some  very
 relevant  questions,  and  I  hope  that  the  hon.
 Minister  will  note  them  and  give  me  _  specific
 answers  to  them.  Is  it  true  that  the  price  of
 iron  ore  exported  through  Visakhapatnam
 inner  harbour  is  less  than  that  exported
 through  the  outer  harbour,  and  if  so,  what  is
 the  reason  for  that?  What  is  the  scheduled
 date  by  which  the  outer  harbour  will  be
 ready  ?  What  is  the  penality  in  the  agreement,
 which  can  be  imposed  if  the  outer  harbour  is
 not  ready  intime?  Is  the  hon.  Minister
 in  a  position  to  assure  the  House  that  the
 outer  harbour  will  be  ready  within  the  time
 schedule,  and  no  penalty  will  have  to  paid  on
 account  of  any  delay?  What  is  the  loss
 per  tonne  at  present  in  the  export  of  iron  ore
 and  how  is  it  distributed  among  the  different
 heads?  There  is  a  loss,  but  it  is  distributed.
 We  would  like  to  know  how  it  is  distributed.
 How  much  is  the  railway  freight  subsidised  ?
 Will  the  MMTC  also  share  some  loss,  and  if
 so,  to  what  extent?  Is  the  hon.  Minister
 aware  that  there  are  technological  develop-
 ments  in  the  structure  and  design  of  blast
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 furnaces  which  require  processed  iron  ore
 and  that  instead  of  exporting  iron  ore,  we
 could  export  it  in  the  processed  form  ?  What
 efforts  are  being  made  in  this  respect  so  that
 we  can  get  benefited  thereby?  or,  by
 exporting  processed  ores,  we  can  make
 profits  instead  of  the  losses  which  we  are
 making  on  exporting  iron  ore,  as  it  is.  Has
 the  hon.  Minister  considered  this  develop-
 ment,  and  if  so,  what  action  is  he  going  to
 take  in  this  direction?  The  hon.  Minister
 is  a  very  experienced  person  and  he  is  also  a
 very  able  person,  and  I  hope  he  will  look
 into  the  matter  and  will  consider  the
 points  seriously  and  take  the  House  into
 confidence  and  give  suitable  replies  and  prove
 that  this  agreement  isin  the  interests  of  the
 country  and  not  in  the  interests  of  the  buyer-
 country.

 THE  MINISTER  OF  FOREIGN  TRADE:
 (SHRI  L.N.  MISHRA):  I  am  thankful
 to  Shri  Damani  for  raising  this  important
 debate  in  the  House.  I  would  first  mention
 some  points  and  then  go  into  further  details
 of  the  problem.  Instead  of  answering  his
 questions  one  by  one,  I  would  like  to  give  a
 detailed  answer  mentioning  the  advantages
 we  have  gained  out  of  this  contract.

 His  first  question  was  whether  the  con-
 tract  was  not  favourable  to  us.  I  say  it  is
 very  much  favourable  to  us  as  will  be  borne
 out  by  the  facts  I  shall  give  in  a  minute.

 He  mentioned  the  price  as  Rs.  94.  I  do
 not  know  wherefrom  he  got  this  figure.  I
 only  say  that  it  is  not  correct.  I  cannot
 divulge  the  price  because  it  will  not  be  in
 public  interest  to  do  so,  to  say  at  what  price
 we  are  selling  iron  ore  to  Japan  because  it
 will  jeopardise  our  further  negotiations  with
 other  countries.

 He  mentioned  about  East  European
 countries.  We  have  got  offers  from  East
 European  countries  and  we  have  entered  into
 arrangements  with  East  European  countries
 like  Rumania,  Czechoslovakia,  Hungary,
 Bulgaria  and  Poland.  We  have  a  lI-year
 contract  with  Rumania.

 SHRI  5.  R.  DAMANI:  What  is
 quantity  and  what  is  the  period  ?

 the

 SHRI  L.N.  MISHRA  :  He  asked  what
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 was  the  hurry  to  make  this  long-term  con-
 tract.  It  was  necessary  to  make  this  long-
 term  deal  with  Japan.  I  would  request  him
 to  realise  that  today  in  iron  ore  it  is  nota
 seller's  market  but  a  buyer’s  market.  Many
 countries  are  coming  up,  transport  is  develop~
 ing  fast.  Even  Latin  American  countries
 and  other  countries  are  coming  into  the
 field.  Therefore,  we  had  also  to  take  into
 account  at  what  price  Japan  would  be  pre-
 pared  to  buy  from  us.  The  price  M.M.T.C.
 has  been  able  to  get  from  Japan  and  the
 other  terms  of  the  contract  are  very  very
 favourable  to  us.  Here  I  would  like  to  express
 my  deep  sense  of  appreciation  of  the  work
 done  by  the  M.M.T.C.  and  its  Chairman
 and  other  people.  They  have  done  a  really
 good  job.

 He  asked  about  the  escalation  clause.  If
 he  wants  to  have  an  escalation  clause  to
 take  advantage  of  higher  prices,  he  should
 also  be  prepared  to  accept  the  position  that
 the  price  will  have  also  to  be  lowered  when
 the  price  goes  down.  Our  estimate  is  that
 the  price  of  iron  ore  is  not  going  to  rise  in
 the  near  future  because  of  the  developments
 that  are  taking  place  all  over  the  world.  So
 if  we  have  not  put  in  an  escalation  clause,
 there  is  justification  for  it.

 I  would  now  mention  some  of  the
 advantages  of  the  long  term  fixed  price
 contract.  (l)  It  has  guaranteed  our  ex-
 ports  without  uncertainties  of  negotiations
 each  year  on  price  settlement  with  the
 Japanese  steel  mills.  (2)  It  has  enabled
 us  to  take  investment  decisions  on  opening
 up  an  additional  mine  and  constructing  a
 larger  and  modern  harbour.  (3)  It  has
 strengthened  our  position

 ote
 the  other

 buyers  and  this  result  has  already  been
 reflected  in  the  price  we  have  been  able  to
 obtain  in  the  markets  elsewhere  even  this
 year.  (4)  It  has  safeguarded  our  interest
 against  the  risk  of  any  trends  towards  a  fall
 in  prices  or  reducing  our  bargaining  position
 in  the  year  to  year  negotiation  of  price  ina
 buyer’s  market  where  as  far  as  can  be
 foreseen,  the  production  of  iron  ore  might
 outstrip  the  demand.  (5)  It  has  strengthened
 our  bargaining  position  even  with  the
 Japanese  steel  mills  for  further  supplies  of
 iron  ore  to  them.  (6)  In  actual  practice,
 this  annual  exercise  in  price  negotiation  led
 to  a  settlement  more  or  less  on  a  fixed  price,

 from  year  to  year.  The  declining  trends  in
 the  world  market  were  in  favour  of  the
 buyer  and  it  was  quite  an  effort  to  maintain
 the  status  quo  on  our  part  as_  sellers.
 (7)  The  contract  has  been  concluded  at  a
 level  of  price  which  is  higher  than  the  pre-
 vailing  one  and  will  have  a  great  effect  on
 firming  up  the  market  in  favour  of  the
 suppliers  of  iron  ore.  (9)  Indian  shipping
 interest  has  been  adequately  safeguarded  by
 suitable  provisions  in  the  contract.

 Firstly,  there  is  a  stipulation  that  at  least
 5  percent  of  the  ore  will  be  carried  in
 Indian  vessels  if  ships  of  the  required  size
 are  available  at  competitive  rates.  As  you
 know,  we  have  difficulties  in  transport  and  it
 is  not  easy  for  the  Transport  Ministry  at  the
 moment  to  provide  us  with  the  ships.

 Secondly,  preference  is  to  be  given  to
 Indian  ships  over  third  country  flag  ships.
 Indian  shippers  can  carry  cargo  even  beyond
 this  45  per  cent  depending  on  their  own
 performance  and  capacity.

 Further,  an  understanding  has  been
 reached  with  the  buyers  that  when,  on  the
 stabilisation  of  the  freight  market,  we  are  in
 a  position  to  make  an  offer  on  aC  &  F
 basis  for  transportation  of  iron  ore  in  Indian
 vessels,  such  an  offer  will  be  given  due
 consideration  by  the  Japanese.

 The  greatest  risk  would  have  been  to  shy
 away  from  a  fixed  price  basis,  resulting  in  a
 serious  set-back  to  our  plans  for  a  rising
 level  of  exports  in  iron  ore.

 We  have  settled  a  firm  price  which  is
 substantially  higher  than  the  one  we  were
 getting  previously,  thereby  augmenting  our
 foreign  exchange  earnings.  There  is  no
 question  of  our  having  incurred  any  loss.
 In  fact,  by  this  firm  price  we  covered  our-
 selves  against  the  then  prevailing  downward
 trends  set  by  the  Australian  contracts.

 We  have  moved  a  step  forward,  in  line
 with  the  changing  world  market,  in  our
 technique  of  selling  iron  ore  abroad.

 It  is  not  in  the  business  interest  of  the
 MMTC  or  even  in  the  larger  public  interest,
 to  discuss  here  the  detailed  provisions  of  the
 particular  contract.  but  we  have  reason  to
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 be  satisfied  with  the  deal  as  it  has  been
 finalised.  As  I  said  earlier,  we  have  only
 appreciation  for  the  good  work  done  by  the
 MMTC.

 The  principle  of  fixed  price  contract  on
 long-term  basis  has  more  or  less,  already  been
 accepted  by  the  world  market  and  even  by
 us;  the  spirit  and  manner  in  which  it  has
 been  implemented  in  this  deal  with  the
 Japanese  steel  mills  augurs  well  for  the
 development  of  our  iron  ore  exports  and  the
 general  promotion  of  trade  between  our
 country  and  Japan.

 Lastly,  the  prices  negotiated,  both  for  the
 inner  harbour  period  and  the  outer  harbour
 period  covered  by  this  contract,  were
 specially  conceded  by  the  Japanese  because
 of  the  historical  commitments  arising  out  of
 the  Kiriburu  long-term  agreement  of  958
 and  the  Bailadila  long-term  agreement  of
 960  and  cover  only  the  balance  of  the
 historically  committed  quantities.  On  a
 careful  study  of  the  long-term  supply  and
 demand  position  of  iron  ore  in  the  world
 market,  there  is  no  prospect  of  prices
 appreciating  to  an  extent,  as  the  hon.
 Member  referred,  that  would  turn  to  the
 disadvantage  of  India  during  the  period  of
 this  contract.  There  is,  therefore,  no  risk  of
 India  later  having  to  regret  concluding  this
 contract.

 SHRI  5.  R.  DAMANI  :  I  asked  whether
 our  prices  are  lower  than  those  of  other
 countries  or  higher  or  equal.  I  can  prove  that
 our  prices  are  lower.  Japan  is  purchasing
 from  the  Unites  States  at  4.95  dollars  per
 tonne,  and  from  Chile  at  4  dollars,  whereas
 our  price  is  lower.
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 Secondly,  what  are  the  reasons  for  chang-
 ing  from  CIF  to  FOB  ?

 SHRI  L.  N.  MISHRA  :  It  is  wrong  infor-
 mation.

 SHRI  5.  R.  DAMANI  :  Why  has  rejec-
 tion  percentage  been  sed  from  58  to  63  ?

 The  most  important  question  which  has
 not  been  answered  is  why  they  have  not

 red  into  an  agi  for  the  export  of
 manganese  ore.  I  want  to  know  this  because
 hundreds  and  thousands  of  workers  have
 been  thrown  out  of  employment  and  mines
 are  closing  down.  Nota  single  word  has
 been  uttered  by  him  about  manganese  ore
 export.

 SHRI  L.  N.  MISHRA  :  About  the  prices,
 I  have  not  said  that  we  have  accepted  lower
 prices  than  other  countries,  but  we  have  to
 think  what  were  the  prices  we  were  getting
 earlier  and  what  are  the  prices  we  have
 accepted  this  time.  I  said  earlier  that  we
 have  got  a  higher  price  which  is  more  favou-
 rable  to  us.  This  contract  in  much  more
 favourable  to  us  than  before.

 A  contract  has  also  been  concluded  with
 Japan  for  the  export  of  three  lakh  tonnes  of
 mangenese  ore  for  1976.

 7.55  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  August
 6,  7970  Sravana  15,  78692  (Saka)


